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6247 LOK SABHA DEBATES
LOK SABHA Mr. Speaker: When both versions
Tuesday, August 23, 1966/Bhadra 1, are being received simultaneously

1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr, SeEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
Re: Q. 599

Mr. Speaker: The House will now
take up questions. Shri M. L. Dwivedi.

Shri M, L. Dwivedi: Q. No, 599.

The Deputy Minister in the
Ministry of Food, Agriculture, Com-
munity Development and Co-operation
(Shri Shyam Dhar Misra) : The De-

partments of Food, Agriculture, Com-
munity Development and Co-opera-

Shri M. L. Dwivedi: The original
notice of the question was in Hindi,
but the reply is being read out in

Mr. Speaker: Now, there is simul-
taneous translation.

=t ®o 1o fgadt: weww wiEE,
oo we et F far & a s
IHEFT 9 ITL FyAT | fgay gy ?

Shri S. Kandappan: When there is
provigion for simultaneous translation,
this kind of insistence on Hindi is
not proper.

Mt. Speaker: Well begun is half
done. Why should there be any ob-
jection when Memberg are getting
simultaneous translation in both Eng-
lish and Hindi?

Shri M. L. Dwivedl: It is not well
begun. It is badly begun.

Mr. Speaker: Members are getting
both the English and Hindi versions.

Shri M, L. Dwivedi: The original
notice of the question was in Hindi.

there ought not tg be any objection.
But those Ministers who really can
answer in Hindi should try to do so.
When the notice of the question is in
Hindi, those Ministers whp can ans-
wer in Hindi should try to give the
answer in Hindi.

=Y qTAT /AW : qg FAwA
T F4TS & |

Shri Sheo Narain: When the notice
of the question is in Hindi, the ans-
wer should be in Hindi.

Shri S. Kandappan: We must have
the answer in English,

Shri Sheo Narain: It is not neces-
sary. When there is simultaneous
translation why should they insist on
English?

Mr. Speaker: The hon. Minister
can speak in any language he likes. 1
shall leave it to him,

Shri Shyam Dhar Misra: If this ba
the order ‘that the ouestions given
notice of in Hindi, should be answered
in Hindi, then, since I know Hindi,
I shall henceforward try to answer
them in Hindi. But at the moment,
I have not got the Hindi translation
with me. So, I shal]l] read out the
answer to thiz question in English,

stwo o fgady: wr T f&
ferdr #7 gradem A & 7

&t sameT e {7 wTor @FeT
fear w%T wIEE F1 1

Shri Bhagwat Jha Axad: When the
hon. Minister knows Hindi why is
-he insisting on reading it in English?
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Mr. Speaker: He ig not insisting.
He only says that he has not got the
Hindi translation.

Shri Bhagwat Jha Azad: But he

Mr. Speaker: Is Shri M. L. Dwivedi
putting the question or not?

st Ho ®Wlo fraat : weaw wHiam,

¥ qor Qv fegr s | E v

TE T AT
|l g¥n ¥ wFAOT : A A
foer # feur mr @ &1 o= wERm

TeF ferr A see i Adr 7 g °

Mr. Speaker: There is nothing fur-
ther that I can add. The hon Minis.
ter hag said that he hag not got the
Hindi text of the answer with him.
awt # #g foar @ fe o fafaes
falt ¥ 5 2 awa § WK wafe Arfew
fet & & oY 7z 7 & 3a%r T3
2 #1 S)forw farmr 7

8hri 8. Kandappan: I would like

to make one submission. Please al-
low me a minute,

Mr. Speaker: There is nothing more
to be said.

Shri Sham Lal Saraf: On a point
of order. Now that th, question has
bee put already, let the hon. Minister
reply to the question.

Shri Inder J. Malhotra: The hon
Member Shri M. L. Dwivedi has al-
ready put the question and let the
Teply be given now.

yfe Iqmax wiww

+
‘59_9. 1 ge ®ro frdy) :
ot gate gaw :

st ®o Wo ®WPE :
st WrTEA WY Wy
L ]

wT wre, v, wrpoine feers
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WAT ERWTT WAl Ug qaTT W7 W
tﬁf_la‘:'

(%) =t g It srdwt §
T 37 ¥ fenfrag s & fad oaw
waee * grfas frere WK aw
aay fw fawrt & A= wxfaa aw=
wmifrr v ¥ fa¥ 1€ oo ey
s s @ A e g

(a) w1 g wasat w1 fran-
fao =t & fog orft 1 Wt goerem
Faq & ar¥ & fawmt wiv faga wwew
& grg &1 waTET gEeay warfa fear
g ; W

() afz 43, M @ w0 wT™

of Food, Agriculture, Community De-
velopment and Cooperation have been
placed under the overall charge of
one Minister. Secretary for the De-
partments of Agriculture and Com-
munity Development is also cofpmon.

(b) A Cabinet Committee ®of the
Food and Agriculture has been set
up under the Chairmanship of Minis-
ter for Food, Agriculture, Community
Development and Cooperation and the
Minister of Irrigation and Power as
one of ity members. He is alsa a
member of the Agricultural Produec-
tion Board. Moreover, for specific
matters, such as water utilisation, a
Committee of Secretaries for coordi-
nation between the Ministries of
Food and Agriculture and Irrigation
and Power is being formed. For
specific grojects, frequent constiations
take place between the two Ministries.

(c) Does not arise.

st wrres W wranT : fe ar
Ry ¥ s WY g Y § vafeg
% ¥r€ quiizh ff wém
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Sbri S8hree Narayan Das: May I
know whether the arrangements that
have been made at the Centre have
also been made at the.leul of the
States? If so, what are the arrange-
ments there?

Shri Shyam Dhar Misra: This mat-
ter was discussed in the Chief Minie-
ters’ confererce recently and they app-
reciated the step. This has been left
entirely to the State Governments,
that all these departments should be
integrated into one. Individual States
are now looking into it.

ot gy fag : g W1 ® &R
fawy faaT 991 o7 @ W F IW
FRanfyoi & o & goerc ¥
Y WA UIEET F W Rar fr FT
Y &d W fafxa § fe ok +ff farwr fora-
w7 far Fors wrar ¢ G At § fomet fe
faeft WY T 9T WAl & W WG
au=T g A1 ¥ WIS LA qEET WY
¥ ¥ o= T spwedy Ay af g @
T A as ¥ o oar oyl
i €Y of faar mar g ar 1€ A0
wgarar wan § faad fe s 9w
¥ Qg ¥ WA ¥ WIS 2) agl
R g g waifoa {1 9% ?

ot swaT fsy AT AE G W
Y AN a5 @ A § O S
WA aff &\ ot agi TaE WTE
e et g & fm & fan
s, onfm wiwe, fafeedt ot
TIwERR & UHA 9 V24 1T iy
twmawm s & faw  go =24 &

BHADRA 1, 1888 (SAKA) Oral Answers 6252

Wﬁtlﬁﬁmmﬁwﬁ-
quzltmmﬁﬁﬁmmmn
AT &, W TS ¥ grea B T4 ST

Shri P. Venkatasubbalah: The
Ministey hag just now said that there
is a Committee upder the Chairman-
ship of the Minister of Food and Agri-
culture to co-ordinate al] activities of
varisus ~ Ministries for implementing
the agricultural production program-
me. How many times has this Com-
mittee met after its constitution and
how many of its recommendations
have been implemented?

Shri Shyam Dhar Misra: It is a
Cabinet Committee. I do not have a
record of the number of times ®
met, but whatever decisions. are
taken are implemented.

Shri Vasadevan Nair: 15 the Minis-
ter in possession of certain suggestions
made by the Minister of Irrigatiom
and Power, Dr, K. L. Rao, to the ef-
fect that if proper allotments are
made for {irrigation in the Fourth
Plan, states like Kerala which are
chronically deficit can be made sur-
plus states? He had made some con-
crete suggestiong pertaining to my
State for a Rs. 30-crore plan for irr-
gation. Ha;thellmnlzrennsidsad
those proposals and in co-odinatiom
with the Irrigation Ministry, have
they placed these proposals before the

before the Planning Commission, Im
the overall picture, we have to take
a decision, that is, how far further
irrigation projects have to be takem
up and how much increase should be
made in the allocation for irrigation
current.

oty Wy & g arr
wgdh § 6 ag Nurdfedws & aw W
iy 'ﬂ'w ot € IEw ferar
mm fex ow s & og qo
gt § e ﬁmrﬁvwg
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& fafal & 9 A 2ew 7 W 99
N FY gewEen  ar g ?

ot st faw @I d A
Fraredwm |rar T g ) 9w A 96
T FACT § | TF HHET fafeed &l
g foad fr Saomie feuddie & =<
giFea femdtie & fafrex < §
T @78 U Sqauie Hiaw ¥ wfaw
9 AEaY § foad fo sismoam F
qEiFea A <o F 98F A=<
g o fefese dfaw ox o F9dt §
aat fs Fex # & 1 @ Frorfewm ¥
A GAT § | TR % WIEAT SR
§T FATT § HIEAX SOATM A@l @
¥ mitwea< fafeer & ag @ wfew
q9 ST TAT A AT WA A w4 A
ag Wi fafesd F g a8
IuTHea fafreef T F e &

= 3z fag : Frfeaem 71 8
AT AE W aF [ FESANA
it ¥ & gar "I IW T W 4g
Q& & ariw & Fegfadt saemie ary
qiteear feuddz #t fawmifei sk
A%r {FHSwE Fr F1E qearg qEY
s s fsaar s g fr =
frrm w1 e faaar & 7 dtie e &
/T 7 fa= AT =t &) odt g w1 3|
T F ag e wgan ¢ i g s
&9 & fat FaT Fenferes ar 19
| g feue &0 o1 @ & o
f& g I fawren # sefeds

cgEOAmYEETag g fE. .

WETE AEIE : AT AT NI Y
qgHT 21 &) T &, U S99 @ wwhar
L.

st ez fag : q@q wm g s
SN AT JAAT # g ¥ R
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T CHFeER SR S10FT & ol
fraa a2

=t sarwaT fasy o aigt § freen
FTTEAT T &1 o< &, vak fod
& OO aR ¥ At #m AF v aed e
gl Jawr wmifeaww &, ¥fEw o
T U9 SR & IERl g
Tt ¥ o o forar o1 @i & fF A
TiFeay AW &1 & WX I
aif<d &, aret dre o 5w F AAF I

A St dro qae sew ¥ g g
QIFeaT &1 9 FX, WX TFEAH
qifRag o1 s ¥ € 98 oo}
femdie & woen w0 aw ¥ we
s & far Qe femréddie s #2g-
faft Tz & qa s W
FnfeavE &1 )

Shri Buta Singh: The second part
of my question has not been answer-
ed,

.

Mr. Speaker. 1 cannot spend more
than 12 minutes on one question.

Shri Buta Singh: On a point of
order, the second part of my questiom
has not been answered.

Mr. Speaker:
been answered, that
Next question.

Shri Shinkre: Why should this ques-
tion be answered by the Ministry of
Food and Agriculture? This ques-
tion relates to mewsprint plants, im
U.P. and Kerala I think it ought to
be answereq by the Ministry of In-
dustry or at least Commerce.

Shri Ranga: Shri Buta Singh’s
question is quite relevant. Why do
¥ou say one part has been answered,
and that is enough?

Yes, one part has
should suffice.

Mr. Speaker: More than one ques-
tion has been put. He has put a very
long question,

Shri Ranga: It was only one ques-
tion, which was in two parts, and you
were too rough with him.
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Mr. Speaker: The Minister might
have answered what amount was fix-

ed for the fourth plan,

Shri Shyam Dhar Misra: As far
as I know, the plan is yet to come,
but the figure of Rs. 2,400 crores pro-
bably has been allotted for the agri-
culture sector ag a whaole.

Shri Tyagi: That will be nothing.
Withdraw that amount, It is better
that amount ig withdrawn.,

Shri Shivaji Rao S. Deshmnkh:
Some supplementaries should be per-
mitted.

Shri Tyagi: We cannot allow agri-
culture to be neglected like that, You
better withdraw your amount.

Shri C. Subramaniam: I agree, I
am one with you. Specifically for
agricultural programmes no doubt
about Rs. 2,400 or Rs. 2,500 crores is
allotted, but agriculture has to be
backed up by other things also, by
irrigation, by fertilisers, by power,
by tractor. If you take all this into
account, Rs. 5,370 crores ig the amount
which directly goes for the promotion
of agricultural programmes. (Inter-
ruptions),

Mr. Speaker: We can have discus-
sion, I cannot allow more than 15
minutes,

Shri C. Subramanfam: I am sure
the plan will come before Parliament
and I can rely on the solid support
of Tyagiji.

Next question.

Shri Shinkre: What about my point
of order? Does it not arise?

Mr. Speaker:

Mr, Speaker: No.
Newsprint Plants in U.P. and Kerala

+
*600. Shri Yashpal Singh:
Shri Shree Narayan Das:
Shrimatl Jayaben Shah:
Shri Vishwa Nath Pande:
Shri M. Rampure:

Will the Minister of Food, Agricul-
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ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that two ex-
perts of the World Bank have recom-
mended the setting up of two factorieg
at Haldwani in U.P. and Travancore
in Kerala for the production of news-
print; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The F.A.O.|World Bank
Mission did visit the States of Kerala
and U.P., but hag not yet made any
recommendations.

(b) Does not arise.

=t s fag - fegmm WX ®

YT EFATANT FT OF A A T4l § |
UF BleT A1 FEw syl ¥ O
H1T ag WY ATFEr § 1 g S e
fom =wgg & few wfeww @
=T @gwi w1 gsfaee faear & 01 &
ST ATE § R F aw aw i gue
ot qx FaeiT w0 | g9 5@ A |
Fq qF ok qfGiwe g1 e |

Shri Shinde: This question of the
hon., Member does not fall within the
purview of this question. As the Minis-
try of Food and Agriculture, we deal
with the raw materials from the
forests and we are not concerned with
other things.

ft amrwiag : foad o= aeT
g1 IAF ¥ qwAT =Tigd 9r |
Mr, Speaker: This deals with the

setting up of two factories for news-
print, and thev are concerned with

the raw materials,

oft g g ¢ 7 & 9 qH @
&1 Faen faar ey v St foE Tt
# foelt R vo% gaofaw #=at s
F { 99 FT T & A FEET g
Toqlo Homz ST ML |
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Shri Shinde: As 1 have already
mentioned the team visited a few
States in India including Kerala and
U.P. They were impressed with our
plantation programmes and the raw
material potentiality of our {forests.
They have not submitted any report.
They may submit their report to the
World Bank and thereafter perhaps
we may get it

Shri Shree Narayan Das; Was the
team invitedq by the Government or
did it come on behalf of the World
Bank? When will they submit their
report to the Government?

Shri Shinde: In all four represen-
tatives visited a few States—three
from the FAO and one from the
World Bank. In the initial stage we
had suggested to the Worlg Bank
that they might examine the possibi-
lity of developing "some forest-based
industries, mainly paper pulp indus-
try in India.

=t fasaarg arvdm : W AT
T ngeq X qa=r g fw faww ¥
& 2 fagiasT ¥ ST 5w F1 o wwor
fear i SR it Ao foid =@
@ % 1 & ag sraen =g § fF | ag
v ey w0 WfEr w1 owwr
& T A1, W@ X Fww A § 6
aga |1 o o1 § A S 39 E1 Fe-
wv yved & fa aga swgm €0

Shri Shinde: I think no licence is
required for setting up such indus-
tries; if some parties or the State
Government are interested to pursue
that subject matter, I think there will
not be any difficulty.

Shri Shinkre: It has been reported
in some newspapers that some ice
cream manufacturers have been
arrested for mixing blotting paper in
ice cream and this way I find some
connection between paper and food.
Is that the reason why this question
has been addressed to thig Ministry
instead of to the Ministry of Industry

AUGUST 23, 1966 Oral Answers
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and Supply? ... (Interruptions). 1
want a reply to my question.

Mr. Speaker: He says blotting paper
has been found in ice cream and there-
fore this ministry is answering the
question. Shrimati Savitri Nigam.

Shrimati Savitri Nigam: Is the hon.
minister aware that in various areas
of UP., a lot of raw material for
newsprint ig available ang if so, was
this mentioned to the World Bank team
when it came for investigation and
what were the termg of reference of
this team?

Shri Shinde : The team visited U.P.,
and found that the U.P. plantation
programme Wwas going on very satis-
factorily; they were happy to find that
there was a great deal of potentia]l for
forest raw material in U.P., which
would be useful for forest-based in-
dustries.

Shri Vasudevan Nair: The hon.
Minister says that his ministry is
concerned only with the raw material
aspect. May I know whether the
Kerala forest department has any ton-
crete proposal for eucalyptus planta-
tion so that they can have a news-
print plant in the near future?

Shri Shinde: We have an all-India
programme or planting eucalyptus and
other species which can mature within
a short period of ten years. Kerala
is included in that programme.

Shri A. P. Sharma: Has this team
surveyed only Kerala and UP. or
other parts of the country like Bihar?

Shri Shinde : The team visited many
Siates like M.P., Mysore, Kerala, etc.
but they did not visit Bihar.

Shri A. P, Sharma: Why ot Bilha.r?
There is a lot of raw material in Bihar.

Mr. Speaker: He can argue that
afterwards.

Shri Jaipal Singh: For years we
have been hearing about the experi-
ments that have been carried on for
manufacturing paper from bagasse. _I
want to know why they are still
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thinking of the jungles and not of
bagasse-manufactured paper.

Shri Shinde : It is true that bagasse
which is produced in the sugar facto-
ries is one of the raw materials which
could be utilised for the manufacture
of paper pulp. The Government
licensed a number of bagasse-based
units but unfortunately very few units
have come up. There appears to be
some technical eifficuity in the matter
and the Government is sezied of the
matter through our ministry does not
deal with that subject,

Shri Jaipal Singh: What are the
technical difficulties? The other coun-
wwies are facing them.

Mr, Speaker: We might be feeling
them.

Shri K, C. Pant: The Minister said
that because of the afforestation pro-
gramme in U.P., Government indicat-
od to these experts that there was
potentia] for the development of these
forest-based industries .nere. May I
know whether on that basis, regard-
less of the recommendationsg of the
experts, Government feel that fac-
tories of this kind should come up at
the places indicated in the gquestion?

Shri Shinde: I have already said
that U.P. represents one of the States
where these industries can be deve-
loped. If my information is correct,
BOW no licensing is required for sett-

ing up of this industry. It is for the
State Government and interested
parties to wundertake that activity
now.

Visakhapatnam Shipyard

+
*601. Dr. Ram Manohar Lohia:

Shri Bagri:

Shri Madbu Limaye:

Shri Maurya:

Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri H, C. Linga Reddy:
Will the Minister of Transport, Avia-
tion Shipping and Tourism he pleased
to state;

(a) the progress made in the manu-
facture of ships at Visakhapatnam

BHADRA 1, 1888 (SAKA)
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Shipyard;

(b) the number of ships manufac-
tured so far in the country;

(¢) whether Government have also
entered into any agreement with some
foreign countries for supplying India-
made ships to them; and

(d) if so, the details thereof?

The Deputy Minister in the Ministry
of Transport and Aviation (Shrimati
Jahanara Jaipal Singh): (a) The
Visakhapatnam Shipyard which was
building the old ‘Jala’ type cargo
ships of about 8,000 dead weight tons
each before it was taken over by
the Government of India in 1952, is
now capable of building liner cargo
ships of about 12,500 dead weight tons
each according to modern designs.

(b) 39 sea-going ships.

(c) No, Sir.

(d) Does not arise.

o T WA.FT Fifga : I19H A
SR & qHES & ggi OF o7 wieg
¥R I AT 12,000 ew q@mAr ¥
9% fgara ¥ uF s famaigoaaw §
faaa o &= s € 1 SO w1 e
Iwm i damang ?

THT F A A S AIg F g

€ T Fig WX T F W AAS

_ B, T Wl WERy q e A F
FI

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): We have figures for ships of
German design and Japanese design
constructed in Visakhapatnam. Re-
garding the cost of construction, I
cannot say separately for America,
but the international price will be
round about Rs, 146 lakhs (pre-deve-
luation), whereas the average cost of
construction in the Hindustan Ship-
yard is about Rs. 210 lakhs, Goverm-
ment give subsidy for the balance
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between the international price and
the Indian price. I am not able to
say separately what is the comparison
to American price.

o TW wARR wWifgm @ wEfs
fammEeaTT AT SaRE TS g
SEre a1 & fog, wugd o=, a9t
T, FIT g% a1 § S |ngar g
o onft o g ST el o7 At gl
WETT ad § WIT T AT HTE THT
aaa @9 W@ & e ey falel stgra
FATY AT wwafaat #1 giaar fae s
& gl #99 3W § AT 9 FY 98
e g1 91T 7§ awear § 15 gfau &
ST TG ] FART )

Shrimati Jahanara Jaipal Singh:
India is not so technically advanced
like U.K., Japan and America. Re-
garding the cost of our ships, nearly
50 per cent. of it has to be imported
and that means foreign exchange. That
& why the cost of our ships is more
than the price in those countries.

Mo T HAET fgar :  @=dd,
WreT, WAgr & feaAr W W qEar
gt ?

oW RE AW ¢ TEH gl g ®
EFaeT gH TEaiEs AGT § I

o W WA wifgar :  TF
& qW SUIRT ag § I AT |7 S
gxaeni g

Mr. Speaker: In the latter portion
. also, there is something.

Shri Sanjiva Reddy: It is true that
these things like wood ang labour are
cheap. But we put in a large amount
of labour there. Our production has
not yet picked up to the target of six
ships a year. Therefore, the cost of
production is also a little more be-
cause extra labour has to be put in.
‘When we begin producing six ships a
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year perhaps the cost of production
will go down,

Fo TN AAET g ¢ fazeft
Fvafwl 1 o gfaar & o ey
ERLEEHERAEEC A

Shri Sanjiva Reddy: No, Sir, we
are trying to streamlinz this and then
construet standard ships there and
bring down the cost of production.

Mo T AT Atfgmr : 34 & aga
To |

Mr. Speaker: He wants to know
whether any foreign companies are
being provided with certain facilities
to sell their ships here?

To T AAPT Sifgm : 3% -
@ ¥ W s g fF #% o omeer
1 &, FHEW g F |

Shri Sanjiva Reddy: They do pur-
chase. Apart from what we build in
the Hindustan Shipyard at Visakha-
patnam, a number of private com-
panieg purchase from other countries
also.

Shri Hem Barua: Recently they
have purchaseq one from England?

Shri Sanjiva Reddy: No, Sir.

Shri Shinkre: May I know whe-
ther it is a fact that the real reason
for this exalted cost of production in
Visakhapatnam Shipyard is that so far
we have not tried to adopt a single
design produceq by indigenous talent
and this Shipyard instead of encourag-
ing local talents is discouraging them
as a result of which so many, even
young, engineers are giving up their
jobs there? So far this Shipyard has
not produced anything worthwhile
because 8000 ton cargo ships is noth-
ing. The real reason is that they
spend so much money only on import
of designs from foreign countries. May
I know whether it is the main reason
for increased cost of production?

Shri Sanjiva Reddy: That is one of
the reasons. Therefore, we are iry-
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ing to standardise now. It has been
decided, as a matter of policy, to
achieve standardisation, that the Hin-
dustan Shipyard should henceforth
concentrate on liner type cargo ships
of about 12,500 tons dead weight
done in the Cochin Shipyard. That
while ships of large tonnage should
concentrate in the Cochin Shipyard.
That is the decision taken now. There-
fore, when we begin consiructing
standard ships there we will be able
to bring down the cost of production.

Shri Shinkre: When are you going
to adopt our own designs?

Mr. Speaker: Order, order.

Shri Shivaji Rao S, Deshmukh:
May I know whether it is a fact that
the largest single factor which has
contributed towards pushing up the
cost of production at Visakhapatnam
ig the abandonment of the heavy
plate steel factory at Wardha?

Shri Sanjiva Reddy: We are
importing heavy plate steel which also
contributed towards the cost.

Shri D. C. Sharma: At one time
the Managing Director of this concern
was g gentleman who was sent to
France for acquiring technical know-
how tp build ships. On his return
after acquiring the know-how he was
shifted as Secretary of a Ministry.
May I know if the Government has
foun anybody who understands
ship-building, who understands the
technical know how of ship-building,
to act as Managing Director of this
concern or it js being left to the
ICS people who leave it as soon as
they get a better job?

Shri ‘Sanjiva Reddy: No, Sir; a
technician iz the Managing Director.
He is Mr. Rowthe who spent 40
years as a technician in ship-building.
He has spent all his life-time in the
«construction of ships.

st = fammarae # wd
W OF AT § fpay ure fey omd

@ # o wreer & fow feaw Aare
o s ?
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Shri Sanjiva Reddy: Already in
answer to part (b) of the question,
I have said that 39 sea-going ships
have been constructed.

Shri Vasudevan Nair: In 14 years!

Shri Sanjiva Reddy: Yes. We have
orders already for about ten ships or
.80 and we will continue constructing
them.

=1 e - H ag 980 ar fr aga
A e k..,

Beqw WA ¢ IR faam §
fraRgaadgat a1

Shrimati Sharda Mukerjee: One
understands that this Shipyard has
had a retired British Rear Admiral
as its technical adviser and that the
consultants we have got are British
consultants who have come here to
tell us how to have a general lay-out
and production programme includigg
material control. May I know when
Japan has made far greater progress
in recent years and has outstripped
Britain in this, we have continued to
have this? Is it that one of the reasons
why we have got bogged down is that
the British methods seem to be out-
dated? Why is it that we have gone
to the British instead of going to the
Japanese who have made great pro-
gress in recent years?

Shrimati Jabanara Jaipal Singh:
That is not correct. The Shipyard has
an Indian firm of technical consultants,
Mr. Daya Shankar and Associale, to
advise on -re-organisation and lay-out
of the Shipyard.

Shrimati Sharda Mukerjee: Is it
that the British consultants did not
come to India?

Shri Sanjiva Reddy: Not in recent
years.

Shri Vasudevan Nair: May I know
whether Government has at any time
enquired into certain reports that the
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reasons for this sorry state of affairs
at Visakhapatnam is that there are
forces working behind who are imter-
ested in supply of ships from foreign
countries and who have done some-
thing for the slowing down of pro-
duction in our shipyard?

Shri Sanjiva Reddy: No. Un-

fortunately in the Third Plan wc¢

could not provide enough foreign ex-
change and, therefore, we could not
stock the necessary materials which
were to be imported. That delayed
the construction of ships this year.

s m:_r-a : wegy wEd, &
Ig ST et g et vl wgiea
F F71 5 w9 gw A sgE A
T, a9 WE g1 S, 41 gEH 7Y
ug =Y & T it agi o ot s=v wfe-
T & ¢ 7 faelt € shw ga Qu & |/
' wie g5 wias g faw g, ST
WH 9T @ AoA W F T ag faw
o dma §, s sfam s o T
™ &, W g o ufaw 93 faw &
ITH! wfgF qaq fear ST @r 21 W
%) wTar A &, SfEA wed @i
TR §, T AT T FROTHEAE ?
Shrimati Jahanara Jaipal Singh:
One of the reasons why the cost is so
high is that most of the ancillary
equipment has had to be imported.
Now, because of the efforts of the Ship
Ancillary Industries Committee, a
standing body set up by the Cenlral
Government, we are trying to persuade
Indian entrepreneurs to come into the

business and set up the necessary
factors.

Mr. Speaker: Next question Shri
Vishwa Nath Pandey.

st TR o f4 a1 FE a9r
fr o og forr 7Y €. . .

WtaA WEET A9 AT 45 ALY,
I 2i 7 HITEA AT FAH )
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Tregl § GRA’ wawe A o
* * *

+
*¥602. =7 fazEmy ania
st go ®Te form i@ :
=Y So To =w2zaAl :
=t arfargy I

T @, $fa, amates faww
AT WEEIT Wl 19 WA, 1966 ¥
qULifea W gear 1188 & IO W
egeg ¥ g qaTH Tl 9T FoT 6 ¢

(%) =1 59 af aft wsAl F
GF FEF T T F g=e waw
gid,;

(=) afz e, 7@ ad g F
foraar ST AT & ?

ama, wfy, muafos fasm aur
AERTT AMEAR  ITHAT (S ey
fm) : (%) WX (&). oF faaew
ANT 92 Y =T A1aT & |

faa

1965-66 ¥1 wafg & 2w #§ 3T
X % gaT o2 fmd s dw & 6
WM Y qg @9 Fhe faem waws
' wadAl &1 W g agET Wi SeEA
W21 | 1964-65 F1 gAAT ¥ 4§ A
fafew sual agqr fafew fasi & o=-

# adt €1 | 3w wwal 71 feafa =
RFTL G

(1) =ma= :

auq wfy wraFw & faei § waq
¥ 36 wwed § 24 gfawa w401 g%
qg afesm Maradt (v sqw) #
1A ¥ gerew # 2 Sfawa gfz g
(2) 4 : |

g (o), weFE (3
w_W), TEr  (TNAe4TT), A@IEEE
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(feere) s woery (wgraez) & 5
wu gy foeii § 9 g9 saa 1 1 W
fadi & 1964-65%T qAT1 § 1965-
66 ¥ g ¥ T g & 2. 6 waw
forcrae =i gy fagre & wmeraTe frer
¥ 20 sl afe g

(3) wwm :

afaarar (dar7), Atz (ITT
9w) T g (OweEmm) #
T I9g 9 47 | fasr af &
TAATH 1065-66 7 TAF & FNZAH
gw famr 7% 35. 3 9fam 7z 380

(4) w7

aret (Twedrt), g ()
AT qIMA (AT ) W N qAG
¢ T 1 fasd ad A gAaw &
1965-66 § T fId1 § 73 & ¥q9
genea ¥ 2., 5 wfawma w4t g5

(5) awww :

wehTg a4 9Tt faet & & 91w
F faum & fodid srar gf & 1 wevE
¥ 22 wfawe I=e qgr FafF qEy F
Feqres ¥ 12 Afaee g2 |

st fasaera qUET : WA AT
wgEg 7 Y faawor awr 92w 9 w@w
& a¥ ag ez & f G &1 AT waw
& TR 0 ¥ 39 & WAl §, 3o & faal
% raifaa fear mar § @90 a9 &Y
wIgw g FEaar T awfad, ma: &
g A wrgar g fF Im F w=e
fraq wi € faqas @99 &&T mow
1§ &, tary fastt # wrow A MY,
T 9 faer g9 =57 g1ar & aqr e
ot & et gfe gl § ?
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=t sumee firsy : 70 T § A

 fasslt qwr Wt ware fear ara w—

Wrgng Py WY F o=
o fao & sraw fear o &, Faw OF
S3W FTw QA § gl gAM Q1 fAA A
Faw fem o g 1 @ LA ER
W A F €7 F A9 g7 q€
Tt s a1, 7 39F FfF w55 WA
TT TAFIAFT ATS 0 To FIATA F A+407F
132 faat % sas qf fear am 2
M daxdfy AT § @18 T
faferrs ovs & wzd7a % w19 & 31§
§feza dTady s & dEr 9T @
% | 39 IFTT AT &7 AT Fy foyarar
wTg @t AT STy AEar § SEd
fafaas owe & @97 @4t it

ot faszare a3z : &7 a7 ger
¢ fr fyar a7 s30 &Y w7 &, 99F
AT F AT @ FIAfy g ar
gl ?

=t wwae fas : & gEawT A
g fear ar &Y wrar Y XA E 0 AR
wg1 o {5 oF 0 ¥ qaw gde A
frma,sar R gy E o gw
T A wan g, led 9w
0 3§ ' &1 fed gaw § A e
WA AT

=it faraTe qoaw : & g ST
=Teat 5 Y 99 agq &t # awy
oo AT G Y, JEE I
T 2T & Wk ST g feaer
T &, AT FTAACFATR ?

st e fag @ w9 At war
AT AT W, (@A LA A 1
7o Wi, frad gafasy it §, $¥ @
Fa o T &, e A &Y
A &, AT g4 €2 oma § fqan
v g
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Shri H. C, Linga Reddy: The hon.
Minister has said that the yields are
very good under the package pro-
gramme. May 1 know whe'her it
ig the intention of the Government
to extend this programme to the
entire couniry to cover the other
areas also?

Oral Answers

Shri Shyam Dhar Misra: I said
that this package programme 'was
in relation only to 15 to 16 districts.
Now, it is going to be extended to
about 113 districts, to about a thou-
sand and four hundred blocks. (Inter-
ruption).

Shri H C. Linga Reddy: The hon.

Mr. Speaker: Order, order. No
“If so”. Shrimati Renuka Ray.

Shrimati Renuka Ray: In view of
the Lajinsk’s Report on Land Tenure
in Package Districts, about which
must has been spoken in this House,
I want to know, even if in package
areas, at least changes required have
taken place that is to say the land
tenure system improvements made
according to emphasis law in that re-
port.

Shri Shyam Dhar Misra: All the
facts about this question are not be-
fore me. From memory, I can say
that in Uttay Pradesh—in Aligarh—
there have been land reforms. In
some sother States also, there have
been these reforms. 1 am not in a
position to say more.

Shrimati Renuka Ray: Will the
Minister inform the House later?

Mr. BSpeaker: Order, order.
Hukam Chand Kachhavaiya.

Shri

=t g W sgaw : i ag s
wrgat § 5 @ &t w7 srww S
§7Z aTU AR W F g¥ Uw oow H
g9 fat mar &, gad = gl freer
qi aut ¥ frat seraat Sy i g ?

ot saae fm : &Y wat wRT
fx &2 g =TT STAT 2, W FARA
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TST HLHTY FIRT FAT47 J0aT &, SH
Fg FEgrHET AT ¥

= I TR wgNE - ey ai
arat § feadr wgraar Y & ?

=t sy faw @ gy wem wem
= F & oav gor 8, =%
Tfer =nfzy

st foafa fawr o il et o &
FaraT fF ©F s 7T F9AT & a1 ars 't
fraemt 21 & g9 I & AT =TT
g 5 amd 57 # FF ifme &y
G¥r aret 7§ grir ay T faa awa
7 fora araT oy &, ged ¥
FI9 F19 &F 3T g5 5T ¥ AT ITAT
21 ® AT A & 7z A AT g g
fs o o & Fr 33 = B @
FATCF AL L, T AT A oA g 7

sy saraae faw BT W@l a7
HEAZ I Z | FAZT AT QT AT |
AR qATHE, FIFTOIA AT § AR
I FHE! A HAT AT I | /T g7 TF
AAAE 72 #i Al a7 F g 2,
ag @l faeft ug &, 989 & 35 T
Fg wFAT |

Shri Bakar All Mirza: Is the hon,
Minister aware that this American ex-
pert's report was specifically for the
package programme and iz he zlso
aware that this expert has pointed out
that due to unjust land tenure system,
due to share-cropping and due to the
need for land reform, production is
slower in those areas especially in the
Tanjore district from which our Food
Minister himself hails?

An hon. Member : He does not come
from that place.

The Minister of Food, Agriculture,
Community Development and Co-ope-
ration (Shri C. Subramaniam): Where-
ever there are tenants who do not
have security of tenure, they are un-
able to get loans, and therefore they



6271

are not able to put any material in-
puts which are required for the pur-
pose of production. There was a
very useful report about it which has
been taken up with the various State
Governments, and there is an all-
India Committee also to see and watch
the progress of land reforms in these
various States. But I might confess
that inspite of these efforts, we have
not made any considerable progress.

Shri Sham Lal Saraf; May I know
whether the Government will extend
the further activities of this pro-
gramme of package districts to all the
Stateg and, if so, who will meet their
expenses? I want to know whether
the States or the Centre will do it

Shri Shyam Dhar Misra: This will
be a State plan scheme. The State
Governments, under the plan schemes,
will cover the cost, and the cost of
this programme,

weta wiwfrast e fz=t & s

*603. =it fagsat sam: sarfafa
HAl 26 WAW, 1966 ¥ aTdifd S¥
HEUT 1334 F IO & 949 § qg a1
Fr #97T w41 o ¢

(%) wim sfafmst &1 feedy
¥ wgare #UF Favew § feaAr

wfe g& 2 ;

(@) =z wfafmst &1 wg
T wreTEl ¥ e sE Fon
& fod qr srdamE) &1 af @ AR

(w) adt =fafraai = fad
W g aTEdm W osa
w7 7 Y TNy 1 wdww @
qs1 aw | §7
The Minister of State in the Minis-

try of Law (Shri C. R. Pattabhi
Raman): (a) A statement showing the

Oral Answers BHADRA 1, 1888 (SAKA)

Oral Answers 6272

progress made up-to-date in the pre-
paration of authoritative Hindi texts
of Central Acts js laid on the Table
of the House. [Placed in Library.
See No. LT-6857/66].

(b) The Official Language (Legis-
lative) Commission has been reguest-
ed to translate into the various Indian
languages as many Central Acts as
possible with the existing staff. The
Commission as reconstituted in June,
1966 has already prepared a short
term programme for this purpose and
according to it the existing staff have
already started working,

(¢c) The Official Language (Legisla-
tive) Commission has an annual pro-
gramme for the preparation of autho-
ritative Hindi version of Central Acts
and Rules. A scheme for the prepa-
ration of authoritative Hindi wversion
of all Central Acts and Rules and of
the translation of Central Acts into
the various official languages is under
consideration,

wit fagere swng « oftme, & ST
et s sm s waat o Froe
& fesdt o ovg s wrarE #
AT FT FT0 &Y @7 &, a9 A o TF
o fagmft smim & @l &r Hen
w1 AgY agrs vE g AR faw Ay Afa ¥
FI 31 @Y &, 99 #1 gfec # =T U
ag waE & F9 @ 9§ fw
Td R ?

fafa wst (st More Few a5E):
deqr oW AT agrt wE ¥ | ¥W A
9 gz ¥vay &, fom § & 7 717 &%
@ & A1 2 A woTg AT & 1w
16 aréergw Ivad , o # & 137
WREAMR sAR a1 @
¥ ag 7Y Fer o awar & i wg Fr
FT TF e AT 1 THRT SN ATATAT
AT & A1 7@ aE o N FAreT
F e Az @ AT e A a
wat & B =0 w1 FY oedy ¥ Fegr o)
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=it fagwe waz : @i aF ¥
sedr @, ag Fawdy stawr fatew
FAT 1 ot fa Y spare ot Fwat @,
=z Tfasa o5 (qafefer avwq) &
A g 1 og wa Agar g 5
FAT & fagedt AR AT Wt §
ATz 1 Iifasg &7 3 F fag oot
F 397 Faw TIET R | § a7 WY AT
g g f oz & o faw awr
fod s € § wfesy & & =Y &
awr fFy wnd, 595 fau FowlT 7 #40
FAAET FT E |
=t Marer wey qew & qaT
HHAT TG
st fagme wam @ Sfaefer
FME FEAT &1 R ¥ S ugae
F@1 &, a8 wifaga 15 (warfeEfer
T¥w) & gET & | 99F faw 3w A
FaEr & oIdr g, famd ok
fara T g | faad sqae gu &, §
sifaga s 78 & | & ag ST qmgan
g 5 fafaw fagwil A st #1 o1
e faar arar &, v\ #1 wfasa
w7 [ ¥ fog wewe 7 w1 FdarE)
Ft ¢ 1 wfqatde § ot faw o f
o & o Y ayae w wfas
5 FT ®Y A F g § Ay w54 g,
IAF! g ¥ & fAw Aarem 791 F9-
AT FC @RI 7
Shri C, R. Pattabhi Raman: If the
hon. Member looks at the statement
which is running into three or four
pages, the first list refers to the Acts
which have been finalised by the
Commission—they are about 28 in
number, Then, there is 5 list of Bills.
Many of the Bills are being circulated
to the States and not all the States are
accepting these translations, It is a
time-consuming process. Even among
Hindi States, as I said on a former

occasion, i1t ig not as if everybody is
agreed oun common terminology.
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Therefore, there is some delay. But
I may also say that we have now sent
for example translations of the Trans-
fer of Property Act and the Contract
Act, these are big Acts, to wvarious
States and we are asking them to
send their views and they have not
sent their replies go far. There is also
a legal glossary and a supplementary
glossary has been issued. It means
about Rs. 12 lakhs per year, It is a
matter of finance also.

ot fadsesans : oo, ¥ waT
FT v 7 foay mar @ ) A wieEw
q Famar & fF 9w w0 w3
Ty gur & 5 97 sfeamedi 5t 77 w7
FfargEe s st Er e

=t TNqTH TEAEY BT : THIA &
g wsarl W1 g7 a Ty & w it
FL@ & A Aw Aiw § F ww A
Fraa W gt o g |

Shri S. Kandappan: Somelime ugo,
we had witnessed a fanatic insistence
of Hindi-speaking Members to have
everything in Hindi in this House and
elsewhere in the Central administra-
tion. Now that the Government has
accepted all the national languages as
media for the UP.S.C, examinations,
it becomes imperative that all the
Central Acts should be translated in
all the national languages simulta-
neously. I would like to know the
progress made as far as the other
languages are concerned in this regard.

Shri C. R. Pattabhi Raman: So far as
Madras is concerned, they have al-
ready got a commission and, as has
been pointed out by the Minister, we
have done away with the part-time
members to some extent. What hap-
pens is that we ask the States to send
their secretaries or some senior offi-
cers. ...

Shri 8. Kandappan: I want to know
in concrete terms what are the codes
so far translated in other languages.
You have given a list as far as Hindl
is concerned.: :
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Shri C. R. Pattabhi Raman: I have
already stated that I have given in
the list,

Shri S. Kandappan: I have got the
statement here. ...

Mr. Speaker: I have also read the
statement; it is given there,

Shri Bhagwat Jha Azad: As tihe
hon, DM.K. Member pointeq out,
there are many Acts which have not
been translated into Tamil, Bengali,
Telugu, Oriya, Marathi and also Hindi,
I would like to know whether the
hon. Minister feels satisfied that with
the translation of Transfer of Pro-
perty Act and the Contract Act the
progress has been enough during these
years. What efforts are being taken
to translate more of these Acts in
the regional Tanguages and also Hindi
and send them to the States?

Shri C, R. Pattabhi Raman: As has
been pointed out by the hon. Member,
transliteration in Bengali, Marathi,
Canarese, Oriya, Punjabi, Tamil, ete.,
is also important. We are really send-
ing them to the States and many of
them have not been sent back to vs.

Shri S, Kandappan: On a point of
clarification, In the statement it is
stated:

“List of Acts whose regional
texts translations have been sent
to Stase Governments.”

Does it mean that the glossary of
technical words is the same for Hindi
as well as the other texts?

Shri C. R. Pattabhi Raman: It is a
two-way trafficc. We try to evolve
some terms. For example, for Tamil
there are Tamil translators here also.
There is also a Committee in Madras
and, if I remember aright, the Chief
Justice is also associated with it;
they got it and send back to us. Some
of them have not been sent back by
them as yet.

s TqwrE T2 c AvaTe 4z A%
aatar & f& qu fodam & f& giaced
&Y (e 7% & | w7 Zimeies g faer
1457 (ai) 4—2
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R© §, @1 a7 g% fay ueaergaie
A T § 7 qrEigw grmeed
@ ¥ W wERT g, o F TR O
9§ ST @ 7 & gg ot sraw =g g
for 7t ngiag feest &1 sfow W
F a1y 771 feend &, Wits G A A
ZM@AAT FT 1R §16 geat o1 @1 & |
1 fae qgt o2 dw e oy § A Sy
FTH g Tl T feadw $7 &, @i st
fe) & asinr gifaw ag [ § 1
T §XF17 FE1AT 5 a8 10 Tt
A&l FF o ZAM 7

WET WERT : GTELTEA FiEeRd
FarHfegawer g ?

=t aaare fag : ag w2y & fA @
gmued T faw @ §

MAF AEAW: IFA d1 WA F
are § 7T @ 5 7 ardargw €

=t myre fag : & arger g &
{eF¥a greq & ai7e &Y J1q |

Mr. speaker: The question is only
so far as the Bills that are supplied
to the Members are concerned: it is
said that they do not get them in
Hindi; when would it be possible for
the Members to get those texts im
Hindi?

Shri C. R. Pattabhi Raman: They
are being prepared. I think some of
them are coming in Hindi. T do not
think that the hon. Member means
that none of them is coming in Hindi.

Shrimati Ramdulari Sinha: May I
know whether the Governmen! pro-
pose to give priority for translation of
labour legislation is various languages
to edurate the working masses?

Snri C. R. Pattabhi Raman: T think
nnz of the Acts is also the Industrial
Disputes Act, I shall check it up.
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=1 30 fag : 35 T Y W@
¥ wagd wer AraTew, S T
F weaf gfafadt & s=Fww &
Rarzq F a9q i qz w1 A, faar-
fadi ®1 §& arfar &1 § 1 FT WA
ARy & Afew ® az ar<fan mig
wfg &, @1 I9FT TrEMT F;r & 7

Shri C. R, Pattabhi Raman: We are
aware of it, He was peferring to the
mneed for a common language. So far
as technical terms are concerned, they
must have one language and he was
indicating therein English also.

Y Ho Ao f57Er : & 7z FTaqm
aArzar # {5 madaaT & qF safs sas
TCRIT oEl o7 #R wa 5 owfus
qE g3 § oAd ad @ Of 39
"7q Widfos Wi # gArY dw
AT F &9 § 398 1 91T &, 7
F1 w170 g 5 a7 3us1 & |
T HU F USAT F1 AT 9 TGy
g o waar &1 nAfes wwm &
FA ITAT ALT Z1 T § AT A9
& g 71w § F A faees wmr
faewr afen & a7 a1y |19 & (wey
g7

Shri C. R, Pattabhi Raman: I have
already indicated it, but I can give it
in a little more detail. So far as
Madrag and Bengal are concerned,
they are not accepting the transiations
sent from Delhi. But they want some
subvention from us to the tune of
about Rs. 12 lakhs; they have given
reasons, and they have given the
break-up of the figure also. So, we
are trying to evolve a formula to
associate their own people here and
also send some of our Acts there for
translation, But as 1 have said al-
ready, it iz a time-consuming process.

Shri Mohammad Tahir: In ths list
which has been suppiied it does not
appzar that Urdu is there, Urdu has
been one of the fourteen languages
mentioned in the Constitution. May
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1 know when the Acts are being trans-
lated in other languages, they are also
trapslated in Urdu?

Shri C. R. Pattabhi Raman: So far
as Urdu is concerned, I may tell the
hon. Member that some of the legal
terms are in Urdu. For instance, we
have the words maddayee, muddaleh
for plaintiff an defendant, and also
voadi and prativaadi for the same
word. So, we are trying to evolve
some Urdu words and some Hindi
words,

Shri Mohammad Tahir: There are
legal terms contained in Urdu also.
For instance, the word addalat is an
Urdu word. '

=y SeTRE T west @ & g STAeT
[1gal g i w7 {3ty sere & 71w sy
famt wraer aar g &, wif
{7t & 3% waTE =7 smaEar GE
FHY 93 q7 fer v sfafqas
* A WY g §aX H AT W AT
FAT A1G, Fg AT AT@ET ® omd
=H TFTT 77 ;|1 FfEAE n @
73t & M7 3g 7wy wfatm
M & T1% WE A% Iq T FIAAL F AT
# 9T 7% wwa frgr ar @ R 7

Shri C, R. Pattabhi R2man: [ have
given a list of the Bills,

Mr. Speaker: Hp says that every
Bill that is being brought before the
House must be brought before the
House in Hindi also and that ulso
should be the authorised version,

Shri G. S§. Pathak: In practice, we
are trying....
OF HIAAE THA
afad

=it QTS T Q1% ¢ G708
Fifmer w7 v 2 7 foga faer oo fFar
iy § wAw fgidr § W wwane fear
wlel & w43 fasi %1 o3z
AT AFHT & | AT FHAGT I AAE
FTAT &, AT Hiww F1 o7 wrE

fesdl & &
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=t TETWE.T STER : EAE AR,
w1 m fawge fww ar fF v
wfafmaw I 49 ¥ w&a g7 & 395
WIET. 97 g A1 faaas fa=r & w1~
IAHT wrTiUEST Wit 4@ 2, 97 A
wA{ATE uA §, &1 TowmEr sfafrm &
woia 1@d 3T 39 YA & fadg®
wefean #1047 saaear g 9 oF
aRF o Wr g ?

Shri C. R. Pattabhi Raman: It is not
as if it is completely absent. Just a
little while ago, my colleague Shri
Shyam Dhar Misra was finding it diffi-
cult to translate some of the technical
terms. For instance, take a Bill like
the Cotton Cess Bill; some of the
terms there are very difficult to trans-
late. So, the deley is only on account
of the technical terms, for which no
words have yet been found, But
otherwise, the Bills are coming,

e A & WA & WA 9T qraEEr
t

*604. ot fasifa Ffg :

Nt %o ATo frard) :

Far mra wle wrafme fawra
AT qFWIT GAT I8 AT B FIT &HGT
fs :

() ;a1 ag &= & % qovre
YIFIT A AFUT ¥ w73 AT F @A
A1 F ATHH A T 7A F5 Tafar
ELUEI -

(@) afz gh a1 #ar ag a= & {7
T ATAfRIT F ST weg AT A
gHam faasa &; #iw

() aizzi, @39 avvg ¥ FEE
FTHTT T F1 FEAE FTE 7

ara gfr amnfos Geiw aw
AFETZ AAT | ITAA () sAIAAe
fst) ¢ (%) Arat 7 afees gawq
TOT FAFHT ¥ e 9 AT 0T & |
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(@) 2w ¥ (foud oo
wifae &) g0 ad qUEAT F T IATEA
& ot £14 F F1o0 A e & fAa
T EM F F1 qF7TQ T A1E AARAI
¥ a9 #Y w41 T AT ZEY oW TTeAL
% faq Ffsarsar serw 21 @ €

() wreda @ famr ®1 T
#1 wfvgsi & =5 w1&T ¥ HARA! B
A @% F7 AW & wF qAFF1 A7
F wigta 41 7€ & 1 HUHAT F 3 T
qiT 1 F7 F27 F oo qmefa zam
# mrawgmar &1 qff ¥ fau s
T ®F ¥ HETHE @ qIEAET w1 AT
{ET A5T &1

- P,
Wffaf ez adr 2 fo
TITT FEET A A q@E X A T
gfqa=r gafae swmar & 5 9o |
gl qTATHT FT FAT &, qG I 1 AT
qraw @2g ¥ 399 Ag fawar €,
39 & AfFwe ¥ fau qaod e A
sqmqrr_ﬂfawmnm%?

st mmay few : dmA, O®
sfawe #1 FE AT AT TE F
afemamwafasadagmgl g
orT § =9 o’ WAAE G4 T gaw
¥ AT T A7 | TG I H IF U9
faemegar 1og e agi F e T oA
A WEEIE 2 grSEAe Wiad AT
ATIZAT §I12 FT 98 §T T0Z 57 & A7
A W E A1 g s
fessa o34 ¥ 9 IJGT FHE £ 1 AT
=g § s gy e27 %y o fagwa Az
STEA ST A FAL AAGE By AT |

iy farf foow @ @ s dav
arar & = ¥ fr fas® 2 9 ara
& gea7 TACT § A-A7 w@eq fagar-
Framr 59 9wy 4, o7 fgarg & frar
v4T 7% & 99 FAT F. 39T 3, A ATAT
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H 39 9 2IH T W F 3 qg AA
IR FT g e 9@ ?

=it zatae< fam s, ag AT
AT TS HIT ¥ A9 faquwe 65 ¥
¥TIT FY a9g ¥ A% W N fovwa 2
TR Tl dF ITEA F214 HT TAEAT &
AR A A £ E .

MmN ALY : I8 AT TEd & F
TR AT B & foaet w7 25 7
gawr =¥ 2z § ferfremz fer wma
A feyree wifedy amt Sza Bt &
s

ﬁmﬂﬁu:ﬁwﬁﬁﬁm
TE R ’

wEIR wgEE  AIFAT FTOHAA
g ¥ 1 e A AT oav AR 2ew
Ft Fg 39 Fafedr T 2, AT
M AT EH T

»t samaT fsy - siiwA, 12 29
I §2 Free s 3fear v adwy
FY FE TAT | IAA 6 FATT TA FLET
2\ 39 H  wE fHET e w D
EA U 2, 9% W WY qH 2

st ®o Tro faardt  aAOd =T
ot gxdr #2277 1 o afgaew =ar faa
F7AT 2 AIAT 1 & FUT, T TF AHAT
1271 g fF 27 0F w2z @47 # wfawy
Ao & fA0 ar f2a TEd AT FT TG
T30 ffF & 9 SH #7 FE w
uafay ¥ ar 397 %1 va § 7 wlaay
AP AT 9T qvy f qrg I A=
w1 FTEaWTE sATAET HiaH 91§ fEar
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ST ¥ W% og 3w 7 fyord &Y awg ¥
Ffam = FT 2 aga sarar 9% @ g,
A & 78 AT g § fr oawere ¥
FT a1 o faar § foaad f 3=y
TqeATE Y W W 0T T &4 qUF 7

Ntamx fawr g wr 2
ArTAC WA WX FIT FT AW TH
o A 95 T 2, FLH-HT AT
& Tt A gEw ¥ & § ¥ S
Hfem g &5 =mfwr & #0w-
FLa 35 gam ™ ®WR
16 21X T4 ®F ¥ 39 @1 {aar A
w & foud f& aaefa &1 &
a9 W A1 OIS F1 A FAT 2, qE
ggr & & gdiE, ox faer & gqwt o=
a7 OF AT A AL AT Y T 9T
ot sfqery w@ET @ E, IEET A
w7 T & f&owwT V= owma & ar
ST | 98 AT & HIT IAR FHT A7
gx AE it 3afag ag sfqaw amar &1

sft o Ao faart : meae wghm,
oz fF s T Aadg ar fs
gz mawAz #1 qifedr & gAifas
aaT Sfaag ama & |

{1 samaT faw : w=HE #E AR,
T U H T E |

Shri P. R. Patel: There is a strong
opinion in the country that it is be-
cause of inter-state restrictions on
the movement of foodgrains, oils

and other things that all these
troubles have arisen. Are Govern-
ment thinking of Tremoving these

restrictions, thus putting an end to
bitterness among States?

Shri Shyam Dhar Misra: This
general question of zones has been
answered here by the Minister. This
has been remitted to a committee.
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They #re supposéd to give a report

very soon about it.

Shri Jyotsna Chanda: Have any
other States imposed such inter-state
restrictions on the movement of edi-
ble oils? If so, which are they?

‘Shrl Shyam Dhar Misra: To my
information, none at all.

st fawt va dnWw oW
wEEd, FT WEAA AT A7 ag a@
1 T & fF 79 A7 AT @ A=
a:ﬁwémﬁwgmﬁmﬁmﬁ
FT AT FFAL PR A E, AT F9T
q7am gar 5 fod ot To1g & AR
Forgmx TSR FI WM AT A TEE 7

»ft samey fw ;o ag 3 AT AT
agt 39 wFT T qG W7 |

Y gEH WE FJAT | FAT AAT
wgET & o W oag A Ang £ 5
faeelt a1 5@ W AwAAl #7139 a@
Arr v frer 3, 94 fF ZEE S A
6 ®o fFaT &1 Wi 2 | § T AWAT
argar # ¥ og f W Sy o 2
AT T AT (FAAT ATET FHOAT ?

ot s Brsr - T wTES A
agt ¥ fF fagem gomer = w3 2, fe
T ¥ gt W R & A fEe v
faar s, ST @G wew & 95 |

Shri U. M. Trivedi: He has not
answered the first part of the ques-
tion. The first part of the question
is relating to the prices prevailing in
Gujarat and the prices prevailing in
other States. What reply has he
got?

Shri Shyam Dhar Misra: I have the
month-end wholesale prices of
groundnut oil just before me, for
these six places, Rajkot, Hyderabad,
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Madras, Bombay, Kanpur and Delhi.
In Rajkot the price was Rs. 301; in
Hyderabad Rs. 510; in Madras
Rs. 493; in Bombay Rs. 530; in
Kanpur Rs. 498, and in Delhi
Rs. 477.

12.00 hrs.

SHORT NOTICE QUESTION

Bombing of Demilitarised Zone in
Vietnam

S.N.Q. 15, Shri P. C. Borooah: Will
the Minister of External Affairs be
pleased to state Government's recac-
tion to the reported bombing of the
demilitarised zone in Vietnam by the
U.S. planes, in India's capacity as
Chairman of the Internationa! Can-
trol Commission?

The Minister of State in the Minis-
try of Extermal Affairs (Shri Dinesh
Singh): The Government of India are
seriously concerned over the reports
of violation of the demilitarized zone
on both sides of the 17th Parallel in
Vietnam especially the bombings by
U.S. planes. The International Com-
mission is understood to be consider-
ing complaints of such violations re-
ceived from both sides.

Shri P. C. Borooah: Since the USA
had welcomed the Indian maove for
peace in Vietnam as spelt out by the
Prime Minister suggesting a Geneva-
type meet, and the USSR was also
agreeable to it on condition that it
was acceptable to Hanoi, may I know
whether, in view of the serious turn
the Vietnam situation has taken on
account of the bombing of the
demilitarised zone, Government pro-
phse to send any ministerial mission
to Hanoi to impress upon Dr. Ho
Chi Minh the desirability and feasi-
bility of such a move, and if so, what
steps are being contemplated to ap-
proach Hanoi in the matter?

Shri Dinesh Siogh: We are not
proposing to send any high level
team to Hanoi just now. We are in
touch with that Government.

Shri P. C. Borooah: Since India is
sitting Chairman of the Internation-
al" Control Commission on Vietnam,
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-
merely as a helpless spectator with-
out any competence to make any
effective move, may I know whether
Government have sought the help or
intervention of the UN to bring
these parties to a conference table,
or do Government think of relin-
quishing the chairmanship of the
International Control Commission?

Shri Dinesh Singh: I do not know
where the hon. Member has got
these suggestions from, but so far as
this Commission is concerned, it is
composed under the agreement of
Geneva of 1954. Bringing in the
UN at this stage will not be of much
help.

Shri Vasudevan Nair: On the 6th
August the Polish Government has
issued a statement concerning an
attack by the US planes on a village
near the South Vietnam border in
Cambodia when the Commission was
making an inspection of the spot on
‘a previous complaint of a bombard-
ment, and there they say that the
planes bombed and strafed the wvil-
lage and its immediate vicinity with
_rockets amd machine guns threating
directly the security of the members
of the Commission, and then the
statement goes on to say that they
have drawn the attention of the Gov-
ernment of India and the Indian rep-
resentative also in the International
Control Commission and requested
that they should protest against this
kind of thing. May I know whether
they have received that communica-
tion from the co-member in thal
Commission, and whether our Gov-
ernment has lodged a protest against
this kind of attack even on the mem-
bers of the Commission?

Shri Dinesh Singh: This is not
directly linked with the demilitar-
ised zone as such, nor is it the same
commission, it is the commission in
Cambodia. However, I might in-
from the hon. Member that this has
been brought to the notice of the
United States.

Shri Sivaji Kao S. Deshmukh: For
effective policing of the demilitarised
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zone in Vietnam, may I now what
armed assistance is at the disposal
of the International Control Commis-
sion to take eflective anti-aircraft
action.

Shri Dinesh Singh: Nu arms are
available,

Shri Hari Vishno Kamath: While
deeply deploring the continued
bombing of North Viet-Nam by the
US war planes, is it not 5 fact that
the ICC, International Control Com-
mission, recently visited Hanoi and
found the response of Dr. Ho CRl
Minh's government to their over-
tures or proposals unsatisfactory
and, if so, are there reasons to be-
lieve that China is instigating the
North Viet-Nam Government in its
intransigence and in its resistance te
peace moves initiated even by India?

Shri Dinesh Singh: The ICC is at
present in Hanoi .. (Interrup-
tions.) It is not acquisition of wvisit-
ing; the Commission is already in
Hanoi; only the Chairman is moving.
He had some talks with that Govern-
ment and I would not say that the
Government there is not willing to
consider these things; he has had
some talks with them but it is diffi-
cult for me to say here what talks
the Chairman of the ICC had.

Shri Hari Vishnu Kamath: 1 szked
something more, Sir. The Ministers
do not make note of the points that
we are making.

Mr. Speaker: Whether the Ho Chi
Minh Government was not respon-
sive to the overtures made due to
some instigation by China.

Shri Hari Vishnu EKamath: You
have put the question, Sir. They
are remiss; they are perfunctory.

Shri Dinesh Singh: I would beg of
the hon. Members opposite also te
try to understand what we are trying
to say. I mentioned that it is diffi-
cult for me to say here what talks
the Chairman of the ICC had with
them.
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Shri Hari Vishnn Kamath: What
ts the difficulty? The papers have
carried the news; he met the Press
also there.

Mr, Speaker: I cannot argue with
them.

Shri Hari Vishnu Kamath: He
suppresses these things in whose in-
terest? In his own interest, or the
party’s interest or Government's
interest or public interest or Chinese
interest?

Shri Tridib Kumar Chaudhuri: The
hon. Minister says that our Government
has drawn the attention of the US
government to the bombing of the
demilitarised zone by the US fore-
es, What has been the response?
They just noted or there was any kind
of response from the other side?
Were they sorry or they said they
would look into it?

Shri Dinesh Simgh: The hon. Mem-
ber is fully aware of the procedure
in these matters. The ICC makes its
report to the Co-chairman; it does
not approach other governments
directly in these matters. So far as
bombing is concerned, I have men-
tioned what we have done. We ex-
pressed our concern about it.

&Y wrrEa w1 "t 4 e
gl AT qg FWTfAE awadi OF
T F=TAE T8 g3, afes arar Wy
2 o7 g § | wEey ¥ AT
F1 eq1q wrgee A7 foar &, &1 & s
ateat g fF #r & & w9 sl {
mHsyfs@¥aR s wwlw-
9 &7 T A wfas gaani afism?
T A AT S FET & AT AL

=it fam fag : a7 a5l AT #49,
QT AT IR A FarE |
Shri - S. M, Banerjee: Despite all
the protests from our country and
despite the fact that the Internatio-
nal Control Commission is there, and

the tensions continue, the American
militarists or warmongers have start-
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el bombing, which is unabated and
unchecked. May I know how long
India is going to remain like this,
at this shame and sorrow, and if they
do met listen to our requests and if
they do not hear India's request, will
it come out of the Control Commis-
sion?

Shri Dinesh Singh: No, Sir. We
would not go out of the Control
Commission till either the Commis-
sion is dissolved or is completely
made useless.

Shri Hem Barua: In view of the
fact that the proposals so far made
by our Prime Minister towards the
solution of the Vietnamese imbroglie
have failed to produce any impact om
Hanoi and Peking, may I know why
it is that our Government have not
requested President De Dgulie—be-
cause he is the only world statesman
in the sense that if he summons a
meeting, both Hanoi and Peking will
offer their co-operation—to summon
a conference in the interests of world
peace for the solution of this Viet-
namese problem?

Shri Dinesh Singh: I do mnot know
on what basis the hon. Member feels
that if President De Gaulle calls a
meeting both Peking and Hanoi
would attend. We have no such in-
formation.

Shri Hem Barua: Not that; he could
not follow. I said that President De
Gaulle today is the only world states-
man in the sense that if he summons
a conference on Vietnam, that con-
ference will be attended by both
Hanoi and Peking. So far, Hanoi
and Peking have failed to respond te
our Prime Minister’'s suggestion be-
cause of the fact that China is pre-
judiced against us. He says that the
Government has got informationm
that President De Gaulle has propos-

ed to convene a conference—(In-
terruption).
Mr. Speaker: Order, order. He

does not say that. He was answer-
ing your question all right. He has
followed your question.
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Shri Hem Barua: He has not, Sir,

Mr,_ Speaker: He has followed,
please. He was saying that the hon.
Member might have that information,
that if President De Gaulle calls a
conferenee then it would be attend-
ed by both Hanoi and Peking. The
Government has not got that infor-
mation that if President De Gaulle
does so, they would attend that
meeting.

Shri Hem Barua: My question is,
why it is that our Government have
not requested President De Gaulle
to summon a conference.

Mr. Speaker: Why the Government
of India has not asked him to sum-

mon another meeting is another
matter. It is different.
Shri Dinesh Singh: It has not

considered it necessary so far.

Shri D. C. Sharma: The bombing
of the demilitarised zone has been
going on for a long time, and both
sides are equally to blame for it,
the Americans as well as the Peking-
sponsored Hanoi people. May I know
if it is not due to the fact that the
personnel of our International Super-
visory Commission is inadequate,
that the equipment that they need
in order to guard the demilitarised
zone is also insufficient and that they
do npot have any system by means
of which they can detect the coming
in of these bombers at the right time?

Shri Dinesh Singh: What the hon.
Member has said in the second part
of the guestion—that we do not have
equipment—is quite true. Itisnot our
responsibility to militarily protect
the demilitarised zone. The two
sides are not supposed to come in
there. If they eome in, we are sup-
posed to give a Teport of the wviola-
tion to the Chairman. We are not
supposed to be there to fight the peo-
ple out but only to inform, should
some violation take place.

My difficulty in answering these
questions is this. When so many
presumptions are made in all these
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quesﬁ‘ms.\ it ig very difficult for me,
as the representative of the Govern-
ment, to support them. The hon.
Member has just mentioned that the
Hanoi Government is sponsored by
Peking. I d.g not accept that.

Mr. Speaker: That is all. We shall
proceed to the next item.

WRITTEN ANSWERS TO
QUESTIONS

Air Services

*605. Dr. L. M. Singhvi:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad;
Shri Sulbodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Indian Airlines
Corporation has reviewed its policy
with regard to connecting major cities
and farflung places by air on the basis
of considerations of public utilify and
for providing an essential service;

(b) if so, with what result; and

{e) the new services which are being
started, on this basis?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). The Cor-
poration has always kept the public
utility aspect in mind in providing
services, It has conducted market
surveys but due to shortage of equip-
ment and crew the Corporation is
not in a position to provide many
new services at present.

Profiteering by Mill-owners in
Drought-Affected Areas

*606. Shri Shree Narayan Das: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
mill-owners operating in drought-
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affected areas in the country have
resorted to profiteering;

(b) if so, the steps taken to pre-
vent it;

(c) whether the Food-Corporation
of India has extended its operations
to these areas; and

(dy if so, the nature and extent
of its operation extended to these
areas?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No such case
of profiteering has come to the notice
of Government.

(b) Does not arise.

(¢) The Food Corporation of India
is operating through its branches in
various States including Andhra
Pradesh, Gujarat, Mysore, Orissa and
Rajasthan which are scarcity-affect-
ed,

(d) The functions of the Corpora-
tion as prescribed in the Food Cor-
poration Act include purchase, stor-
age, movement, transport, distribu-
tion and sale of foodgrains and other
foodstuffs. The Corporation is dis-
charging these functions in one or
the other manner.

Subsistence Farms

*607. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to slate:

(a) whether Government have clari-
fied their ideas about surplus States,
surplus districts and surplus farms
as agaimst subsistence farms;

(b) the approximate percentage
of surplus farms in the wvarious
States; and

(c) whether Government have pre-
pared any phased programme for
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converting subsistence farms into sur-
plus farms? &

The Peputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The extent to which a particular
State or a particular district in a
State is surplus or deficit in food-
grains in any year depends on the
production and requirements in that
year. In view of large wvariations in
food habits of the people in the diffe-
rent States, it has been found diffi-
cult to calculate requirements of any
particular State on some theoretical
basis. A pragmatic approach, involv-
ing consideration of exports from
and imports into each State in re-
cent years and the estimates of pro-
duction, is, therefore, adopted to
work out surpluses and deficits. In-
formation regarding the pumber and
percentage of surplus and subsistence
farms is not awvailable.

(c) Attempts are being made to
achieve substantial increases in pro-
duection through higher yields, which
are likely to add to the surplus
available on the farm.

River Steam Navigation Company

*608. Shri Maurya:
Dr. Ram Manohar Lohia:
Shri Bagri:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given
to Starred Question No. 1349 on the
26th April, 1966 regarding River
Steam Navigation Company and
state:

(a) whether Government have
since considered the question to
wind up the Company or to liquidate
it or to revive its operations between
West Bengal and Assam; and

(b) if so, the result thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
matter is-still under consideration.



6293 Written Answers

. Feed for Oat_ﬂo

*609. Shri §. C. Samanta:
Shri Bhagwat Jha Aszad:
Sbri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that in
some States, the land set apart for
grazing cattle is being converted into
agricultural fields; and

(b) if so, whether Government
have taken up the matter with the
State Goverrrments to take alterna-
tive steps to ensure enough feed for
cattle in lieu thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Shinde): (a) The information
is being collected from the State
Governments and will be laid on the
Table as soon as possible.

(b) Does not arise.

Enhancement of price of Rice in
States

*610. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad;
Shri M. L. Dwivedi:

Will the Minister of Food, Agm-
culture, Community Development and
" Cooperation be p'22sed to state:

(a) whether Government propose
to enhance the price of rationed rice
in all the States supplied by the Cen-
tral Government,

(b) if so, the reasons therefor; and

(¢) whether the increase in price
will affect the consumers in West
Bengal where the price is already
high?

The Minister of State in the Minis-
try of Food, Agriculture, Community
‘Development and Cooperation (Shri
Govinda Menon): (a) No.

(b) and (c), Do not arise.
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F-28 Fokker Friendship Aircraft

*6l1. Shri D, D. Puri: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whather Government have
taken a decision on the purchase of
the improved wersion of F-28 Fokker
Friendship aircraft; and

(b) if so, whether Government have
satisfied themselves about the suita-
bility of these aircraft to the Indian
conditions?

The Minister of Transport, Aviatien,
Shipping ang Tourism (Shrj Sanjiva
Reddy): (a) No, Sir.

(b) Does not arise.

Ad hoc grant to Drought-hit States

*§12. Shri P, R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Central Government have made an ad
hoc financial allocation to the drought-
hit States to enable them to defer
realization of the agricultural credit
from affected farmers; and

(b) if so, the total amount of such
allocation for the drought-hit States?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): (a) Loans have
been given by the Central Govern-
ment to State Governments “or
strengthening stabilisation funds of
their apex cooperative banks, so as to
enable them to convert short-term
agricultural loans received by mem-
ber-cultivators  from cooperative
societies, into medium-term loans,
thus deferring the process of repay-
ment and making them eligible for
fresh finance,

(b) The total amount of loans sanc-
tioned during the current year Is
Rs, 6'775 crores to eight States,
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Smuggling of Rice to West Pakistan

*613. Shri Buta Singh:
Shri Narayan Reddy:

Will the Minister of Food, Agrieul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any cases of smuggling
of rice to West Pakistan through
Rajasthan have been detected re-
cently; and -

(b) if wo. the action, if any taken
by Government in this regard?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cvoperation (Shri
Govinda Menom): (a): No, Sir. _

(b) Does not arise.

Adult Franchise

*514, Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Madhun Limaye:

Will the Minister of Law be pleased
to state:

(a) whether some people have
demanded abolition of adult fran-
chise; and

(b) if so, the reaction of Govern-
ment thereto?

The Mimister of Law (Sbri G. 8.
Pathak): (a) Government is not aware
of any such demand.

(b) Does not arise.

Freight Structure in Assam

*6l5. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Starred Question No, 1596 on the 10th
May, 1966 regarding transport freight
in Assam and state:

(a) whether Government have
since taken any decision to adjust
freight structure of road, rail and
river routes in that region; and
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(b) if so, the broad features there-
of?

The Minister of Transport, Avia-
tion. Shipping ang Tourism (3hni
Sanjiva Reddy): (a) No, The matter
is still under consideration.

(b) Does not arise.
Lack of Co-ordination

*616. Shri Gulshan:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:

Will the Minister of Food, Agrical-
ture, C ity Develop t amd
Cooperation be plcased to state:

{a) whether the attention of Gov-
ernment has been drawn to a press
report appearing in the Hindustan
Times of the 17th June, 1966, stating
that a Central Study Team that visit-
ed some of the States recently have
found lack of coordination among
departments dealing with agricultural
productien;

(b) if so, the action, if any, Gov-
ernment have taken to eliminate this
defect, so as to boost agricultural
production; and

(¢) how the State Governments
have reacted to the findings of the
Study Team?

The Deputy Minister in the Njnis-
try of Food Agriculture, Community
Devélopment ang Coeperation (Shri
Shyam Dhar Misra): (a) {o (c¢). Cen-
tral Teams which recently visited
different States in the country to look
into the arrangements made for dis-
tribution of credit and other in-puts
under the High Yielding Varieties
Programmes during the Kharif seasoa
made certain references in  their
reports about cases where Coordina=-
tion was satisfactory as well as cases
where there was lack of coordinatiom
among different Departments con-
cerned with agriculture as per ex-
amples in some Districts of Andhra
Pradesh, Kerala, Madrag and the
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State of UP. The State Govern-
ments were supplied with copies of
these reports and they have agreed to
set up coordination committees at
district level in each district covered
by the High Yielding Varieties Prog-
rammes to rectify this deficiency.

Earthquakes
*617. Shri Ram Harkh Yadav:
Shri KajroMkar:
Shri Vishwa Nath Pandey:
Shri Dighe:
Will the Minister of Transpert,

Aviation, Shipping & Tourism be
pleased to state:

(a) whether tremors of high inten-
sity of earthquakes rocked the whole
of Northern India on the evening of
the 27th June, 1966;

(b) if so, the details of the earth-
quake and its epicentre; and

(¢) the loss of life and property,
if any?

The Minister of Transport, Avia-
tion, Shipping ang Tourism (Shri
Sanjiva Reddy): (a) Earthquake
shocks of slight to moderate inten-
sity were felt at a number of places
in Northern India in the evening of
the 27th June, 1966,

(b) The epicentre of the earth-
quake was near latitude 294° North
and longitude 81° East, in the West
Nepal region, about 370 kilomelres
from Delhi.

(c) Apart from some cracks to cer-
tain buildings in Nainital, no loss of
life or damage to property in Indis
has been reported. According to
newspaper reports, some damage was
caused near the epicentral tract in
Nepal and about 100 people were
killed,

Delimitation of Constitunencies
*618. Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Law be pleased
to state:

(a) whether Governrment propose to
order for the fresh delimitation of
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Assembly and Parliamentary Con-
stituencies after the reorganisation of
Punjab, Haryana and Himachal
Pradesh: and

(b) if so, when it will be under-
taken?

The Minister of Law (Shri G, S.
Pathak): (a) and (b). A Bill for re-
organisation of Punjab will be intro-
duced in the Lok Sabha shortly,
Necessary provision for delimitation
of assembly ang parliamentary con-
stituencies will be made in the Bill
The work of delimitation will be
undertaken by the Delimitation Com-
mission as soon as the Bill is passed.

Procarement of Foodgrains

*619. Shri Surendra Pal Singh: Will
th Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Dantwala Com-
mittee on Cooperative Marketing has
inter alia recommended to give ‘posi-
tive preference’ to the co-operative
marketing societies for procurement
of foodgrains and other agricultural
commodities; and

(b) if so, the decision thereon?

The Deputy Minister in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The recommendations are
broadly in line with existing policy.
However, no decisions have so far
been taken specifically on the recom-
mendations as the Committee has
submitted only an interim summary
of recommendations and its full report
is still awaited.
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Messrs. Turner Morrison & Company
Ltd

*621. Shri Jashvant Mehta: Will the
Minister of Law be pleased to state:

(a) Whether it is a fact that the
Managing Directors of Messrs. Turner
Morrison & Company Ltd. and its
Secretary along with Shri H. D. Mun-
dhra involved in a case of breach of
trust and cheating in relation to 707
ordinary shares of the company have
been let off by the Calcutta Police on
the :8th June, 1966; and

(b) if so, the reasons therefor?

The Minister of Law (Shri G. S.
Pathak): (a) In January, 1966, a com-
plaint wag prcferred before the Chict
Presidency Magistrate, Calcutta by
one Mr, Hoon to the effect that he
had entrusted 797 shares of Messrs.
Turner Morrison & Co. Ltd, to Mr.
Jaffray, one of the managing directors
for safe custodvy which Mr. Jaffray, in
conspiracy with Mr, Rodewald, an-
other managing director and Mr,
Hormusji, the Secretary and Mr. H.
D. Mundhra, had criminally mis-
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appropriated, On the basis of this alle-
gation, a case was registered by the
Police. Mr. Jaffray, Mr, Rodewald and
Mr. Hormusji surrendered before the
Chief Presidency Magistrate and were
released on bail. Mr, Mundhra did not
surrender nor was he arrested by the
police. The officers who had surren-
dered were released by the Chief

Presidency gistrate by his order
dated the 18th June, 1966.
(b) The Police, on investigation,

found that the allegation of Mr, Hoon
wag false. They accordingly reported
to the Chief Presidency Magistrate,
Calcutta who discharged the accused
persons on the basis of the Police
report.

Conference of Chief Ministers

*§22, Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment had convened a meeting of
the Chief Ministers to discuss food
problem in the country during July,
1966 at New Delhi; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir. A con-
ference of the State Chief Ministers
was held on 19th and 20th July. 1966
to consider inter-alia the food situa-
tion in the country.

(b) There was a general discussion
on the various aspects of the food
problem. The Chief Ministers ex-
plained the food situation in their
States and also put forward their
view points for 'meeting the same. It
was decided to appoint a committee
consisting of the Chief Ministers of
Andhra Pradesh, Madras, Maharashtra
and West Bengal which would make
suggestions as to how the rice situa-
tion in the country should be met.
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Monopolies Inquiry Commissien’s
Repert

*#23. Shri P. C. Borooih:
Shri Vishwa Nath Pandey:
Shri P, R. Chakraverti:
Shri Dalfit Singh:
Shri A, N Vidyalankar:
Shri Ram Harkh dav:
Bhri Jashvant Mehta:

Will the Minister of Law be pleased
to refer to the reply given to Unstar-
»ed Question No. 134 on the 26th July,
1966 and state:

have
the
Commission

Government
decision on
Inquiry

(ay whether
since taken their
Monopolies
Report; and

(b) if so, the decisions taken there-
sn?

The Minister of Law (Shri G. S.
Pathak: (a) Yes,

(b) The decision taken by Gowvern-
ment in the form of a Resolution will
be placeqd .n the Table of the House
at an eariy date.
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India-Malaysia Air Service

*627. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri P. C. Borooah:
Shri Mohammed Koya:
Shri Ram Harkh Yadav:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it ig a fact that India
and Malaysia have concluded an
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agreement for the operation of air
services between the two countries;

(b) if so, when; and
(¢) the main features thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) The text of an
Air Services Agreement between the
Government of India and the Govern-
ment of Malaysia has been initialled
in Kuala Lumpur by the Leaders of
the Delegations of the two Govern-
ments. Thig text of the agreement
ig subject to approval by the respec-
tive Governments.

(b) The text of the Agreement was
initialled on 4th August, 1966.

(¢) The Agreement will eventually
enable Air-India to serve Malaysia
and Malaysian Airways to serve India.

Relief works in States

*628. Shri H, C. Linga Reddy: Will
the Minister of Food, Agricultare,
Community Development ang Co-
operation be pleased to state:

(a) whether Government have de-
cided on the advice of the Planning
Commission tp stop the relief works
in the States immediately in some
States and by 1st September in some
other States;

(b) whether it is necessary that
relief works will have to be carried

on till the next harvesting season
which wili be different in different
areas;

{¢) whether it ig a fact that in
some States, rains have again failed
during this year alsp thus aggravat-
ing the situation further; and

(d) whether relief works would be
continueq till crops are harvested in
all areas of the country to enable
them to have the purchasing capacity
and give them all other famine re-
liefs also?

The Minister of State in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) and (d). It is for the State
Governments to decide how long #hey
should continue the relief works. e
State Governments will, no doubt,
consider all relevant factorg before
taking a decision as to when to close
the works.

(e) Accourding to the reports re-
ceived by the Central Government,
rains have, by and large, been satis-
factory in all the States which suffered
from drought conditions in 1965. The
over-al] prospects of kharif crops in
the country at present appear to be
quite good.

Voters in Government Colonies, Delhi

2061, Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Bagri:

Will the Minister of Law be pleased
to state the approximate number of
voters residing in Government, D.D.A.
and other semi-Government colonies
in the Union Territory of Delhi?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): The description of the colo-
nies referreq to ip the Question is
vague. It is not possible to give the
figures of voters as it is not known
what particular areag are being re-
ferred to by the Members of Parlia-
ment,

Meteorological Observatory in Kerala

2967%. Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleassed to state:

(a) whe:her Government have de-
cided to s.art a Meteorological Ob-
servatory in Cannanore, Kerala;

{b) if su, the estimated cost there-
for; and

(c) whea the work is likely to be
completed?
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The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes.

(b) About Rs. 3,800-.
(¢) During the year 1967-68.
Hand Pounding Industry in Bihar

2963, Shrimati Ramdulari ginha: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) whether it is a fact that in
Bihar, a paddy hand pounding society
was organised mostly within five
miles of the radius of the rice mniills
to enable them tg earn rebate; and

(b) whether it is also a fact that
the Government of Bihar have decided
to give preference to the rice mills
than to such societies in utilising them
for dehusking paddy?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Hand-pounding
societies have bzen organised in Bihar
in paddy growing areas. They are
generally situated at a reasonable
distance from the rice mills. In a
few cases, however, some societies
have been organised within a radius
of five miles of rice mills. These
societies were organised to cater te
the demand for hand-pounded rice in
the area concerned and to provide
work to the weaker section of the
community. It is not a fact that these
societies were organised for earning
rebate.

(b) No, Sir.

Lease of Land to Mannom Sugar Mills
in Kerala

2964, Shri M. K. EKumaran: Will
the Minister of Food, Agriculture,
Community Development ang Ce-
operation be pleased to state:

(a) whether it ig a act that a large
area of land at a nominal rent has
been leased out to the Mannom Sugar .
Mills ip Kerala for sugarcane culti-
vation;
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(b) if so, the details of the lease;

(c) whether the land leased out to
the Mannom Sugar Mills is suited for
paddy cultivation: and

(d) if so, the reasons for leasing it
out for cultivation of sugarcane in
violation of the declared policy of
the State Government?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): (a) and (b). The Govern-
ment of Kerala have informed  that
they have not leased out any land
to the Mannom Sugar Mills on a
nominal rent. They have, however,
issued a licence to the Mills to enter
upon and to cultivate sugarcane in an
area of about 1250 acres of forest land
in Kallada Irrigation project area
which may go under water when the
project is commissioned. The period
of licence is three years ang the fee
is Rs. 10- per acre per year. The
licence is terminable at one month's
notice at the discretion of Govern-
ment.

(c) and (d). the State Government
has informed that the land released
to the Sugar Mills is from the Kallada
Project area ang this is a hilly tract.
Paddy cultivation in this area will
cause silting and hence it cannot be
allowed there. The land in question
has not been released to the Mills on
a regular lease basis and the per-
mission has been granted for a tem-
porary occupation of the area ie. for
a period of three yearg or till the
project is commissioned whichever
is earlier. Hence it cannot be said
that the allotment of land has been
done ip wiolation of the declared
policy of Government.

Replacement of Coconut Trees in

2965. Shri M, K. Euomaran: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) the average economic life of a
coconut tree in Kerala;
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(b) the percentage of coconut trees
in the State which have already
approacheq or are approaching the
end of economic life;

(cf whether there is any organised
programme to replace old trees by
fresh plantings; and

(d) if so, the detailg thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) 50 to 60
years,

(b) About 7 per cent.

(c) and (d). The State Government
has taken up the programme for re-
placement of uneconomic trees, by
underplanting in coconut gardens and
for fresh planting. For this, quality
coconut seedlings are being produced
at the departmental coconut nurseries
for distribution to cultivators both for
underplanting and for fresh planting.
About 24-53 lakh geedlings were dis-
tributeq by the State Government
during the period 1961-62 to 1965-66.
During the current financial year the
State Government propose to distri-
bute 9'50 lakh quality coconut seedl-
ings,

Price of Rice in Kerala

2966. Shri Vasudevan Nair: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) the price of rice in the open
market in the nine districts of Kerala
State during June, 1966; and

(b) how it compares with the price
in the corresponding month in 19657

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). In
Kerala, maximum controlled prices of
rice are ip force which are uniform
for the whole of the state and which
cover all transactions, The maximum
controlled prices of the various varie-
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ties of rice as fixed for the current
season ie. 1965-66 compared to those

fixed in the last season ie. 1964-65
are as under:
In Rs.
quint

Variety of Rice  Maximum controlled
wholesale price

(naked grain)
1965-66  1964-65
Coarse . 7618 7176
"Medium 7815 7374
Fine 8485 8o 42
to to
86-90  B2:47

Prices of Commodities

2967, shri Vasudevap Nair: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether the tables showing the
prices of commodities as per Section
15, Clause 2 of the Kerala Compensa=-
tion for Tenants Improvements Act
were prepared on the 25th April,
1961;

(b) whether Government has re-

ceived representation for the revision
of these tables; and

(c) if so, the
matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) Yes,

steps taken in the

(¢) The matter is under the con-
sideration of Government.

I.A.C. Dakota damaged at Dabolim

2968. Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Bombay-Bangalore
Dakota of the Indiap Airlines Cor-
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poration met with an accident while
landing at Dabolim on the morning of
13th July, 1966;

(b) if so, the causes of the
dent; and

acei-

(c) the loss of life and property,
if any?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir,

(b) The accident is under investi-
gation. ‘

(c) There was no loss of life; the
aircraft, however, sustained minor
damage.

Gift of Milk Powder from Netherlands

2969, Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
Government of Netherlands have
donated a large quantity of milk
powder to India for distribution in
the scarcity areas of the country;

(by if so, the details thereof; and

(¢) whether it has been earmarked
for any specified area?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Yes,
Sir. Apart from a quantity of about
35 tonnes of milk powder and about
6 tonnes of baby food, the Govern-
ment of Netherlands have made a
donation of $ 1 million for further
supplies of milk powder and baby
food. Against this donation, we have
received approximately 1932 tonnes
of milk powder and ?out 30 tonnes
of baby food so far.

(¢) The milk powder/bady food
received from Netherlands has not
been earmarkeq for any specified
area, but hag been allotted, along with
similar gift consignments from other
sources, to various scarcity-affected
States in India,
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Air India’s Medical Clinic, Bombay

2970. Shri Ram Sewak Yadav:
Shri Madhn Limaye:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether  the Chairman of the
Air India International has received
any letter/communication about the
malpractices, negligence and waste in

the Air India’'s Medical Clinic at
Santa Cruz, Bombay;
(b) if so, whether any inquiry

hag been ordered into this;

(ey if so, the results thereof;

(d) whether Government's atten-
tion has also been drawp to a report
appearing in the ‘Indian (Qbserver’,
Delhi of the 23rd January, 1366 on
the same subject;

(e) in case the reports are false,
whether the saig Weekly hag been
prosecuted; and

(f) if not, the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (f). A letter
dated 1st March, 1966 signed as
‘Abdul John' and addressed to the
Chairman, Air-India, was received
by the Corporation on the 8th March,
1966 containing an extract of the
‘Indian Observer’ dated 28th Janu-
ary, 1966 (not 23-1-66 as referred to
in part (d) of the Question) and
making certain allegations about one
of the Medical Officers and wasteful
expenditure and malpractices in the
Medical Clinic. The ‘Indian Observ-
er' itself did not make any reference
to Air-India but had only mentioned
about “a medical officer of a reputed
airlines”. However, in order tp en-
sure that the allegation in the paper
was not about Air-India, the Cor-
poration had made certain discreet
enquiries and foung that the allega-
tion wag baseless. No instance of
wasteful exvenditure or malpractices
in the Medical Clinic has come to
the notice of the Corporation in
the normal course.
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Kerala Panchayat Employees
Association

2971, Shri Vasudevap Nair: Will
the Minister of Food, Agriculture,
C unity Develof t ang Co-
operation be pleased to state:

(a) whether the Kerala Panchayat
Employees Association has submitted
a Memorandum to the Kerala Gov-
ernment asking for revision of salary;
and

(by if so,
the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): (a) and (b). Information
has been sought from the Govern-
ment of Kerala and when received,
would be laid on the table of the
House,

Co-operative Stores in Madhya Pradesh

2972. Shri Lakhmy Bhawani: Will
the Minister of Food, Agriculture,

the decision taken in

Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
Madhya Pradesh Government have

requested for some funds from the
Central Government for opening co-
operative stores in the State during
the current year; and

(b) if so, the amount so far sanc-
tioned in this regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shrl
Shyam Dhar Misra): (a) Yes, Sir.

(b) An amount of Rs. 1:375 lakhs
by way of loan and Rs. 0:275 lakhs
by way of grant hag so far been
sanctioned to the Madhya Pradesh
Government.

Package Programme Scheme

2973. Shri Lakhmu Bhawani: Will
the Minister of Food, Agriculture,
Community Development and Cn-
operation be pleased to state the
names of areas to which the package
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programme scheme has been extended
so far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): The Intensive
Agricultural  District  Programme
(Package Programme) is currently
in operation in 16 selecteq districts
(one in each State, except in Kerala
where 2 districts have been taken
up). The names of the selected dis-
triets are given below:—

State District selected

1. Andhra Pradesh West Godavari

2. Bihar Shahabad
3. Madhya Pradesh Raipur
4. Madrag Thanjavur
5. Punjab Ludhiana
6. Rajasthan Pali
7. Jttar Pradesh Aligarh
8, Assam Cacher
9. Gujarat Surat
1o. Jammu & Kashmir 6 blocks—3 each
Riacriasg dise
tricts.
11, Kerala Alleppey and
Palghat
12, Maharashtra! . Bhkandara
13. Mysore Mandya
14, Orissa . Sambalpur
15. West Bengal Burdwan
It i not proposed to extend the

Package Programme to any new dis-
trict during the Fourth Five
Plan. It will, however, continue in
the existing districts.

Minor Irrigation Schemes in Tripura

2974. Shri Biren Dutta:
Shri Dasaratha Deb:

Will the Minister of Food, Agri-
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culture, Community Development and
Cooperation be pleased to state:

(a) the total amount spent for
minor irrigation schemes in Tripura
during the Third Five Year Plan
period;

(b) the area irrigated as a result
of implementation of 'these schemes;
and l

(e) whether the result has been
satisfactory, ang if not, the reasons,
therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) Rs, 1865
lakhs,

(b) The area irrigated is 4,300
acres. However, actual area to be
benefited is about 8,000 acres.

(c) Yes, Sir.
Cold Storage Centres in Tripura

2975. Shri Birem Dutta:
Shri Dasaratha Deb:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether there is an insistent
demangd. for starting of cold storage
centreg in Northern and Southern
parts of Tripura; and

(b) if so,
propose to open
1966-877

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). In-
formation on the subject is being
collecteq from the Government of
Tripura and will be placed on the
table of the House as soon ag it 1is
received,

Ship Design Centre

2976. Shri A. V. Raghavan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the progress so far made to esta-
blish a Ship Design Centre; and

whether Government
such centres in
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(b) where the same will be
blished?

The Minister of Transport, Aviation
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) and (b). The matter is
under consideration.

Kerala Teurist Corporation

2977. Shri A. V. Raghavan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

esta-

(a) whether any rules have been
framed in the matter of recruiting
persons for the Kerala Tourist Cor-
poration;

(b) the procedure followed in the
matter of recruitment; and

(¢) whether any posts on the mana-
gerial side have been advertised so
far?

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The Kerala Tourist
and Handicrafts Corporation is a
public sector undertaking set up by
the Government of Kerala. As such
the State Gowvernment is directly res-
ponsible for the framing of the rules
and the procedure to be followed in
the matter of recruiting personnel for
this Corporation. The Central Gov-
ernment has no information about any
posts having been advertised for ap-
peinting staff for the Kerala Tourist
and Handicrafts Corporation, How-
ever, the information has been called
for from the State Government and
will be plaved on the table of the
House,

Night Landing Faci'ities at Trivan-
drum and Mangalore Ports

2978. Shri A. V. Raghavan: Will the
Minister of ‘Transport, Aviation
Shipping ard Tourism be pleased to
state:

(a) whether theme is any proposal
to introduce night landing facilities
at Trivandrum and Mangalore Air
Ports; and

(b) if so when the same will be
introduced?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). At Mangalore
and Trivandrum aerodromes, night
landing facilities are a'ready available.
At Trivandrum night flying for re-
gular scheduled services is not per-
mitted because of the presence of a
number of obstructions around the
aerodrome, It is proposed to instal
obstruction lights on these structures.
Thereafter night flying will be per-
mitted at the Trivandrum aerodrome.

Air Service to Calicut

2979, Shri A. V. Raghavan: Will the
Minister of Tr_ansporl., Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Hindu of Madras
has 'made any application to allow
them to introduce a daily air service
to Calicut in Kerala;

(b) whether the Gwalior Rayons
have agreed to allow them the wus.
of the airport at Chellary; and

(e) if so, the decision taken in the
matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

(b) We have no information

(c) Does not arise.
Delhi School Buses

2980. Shri Wadiwa: Will the Minis-
ter of Transport, Aviation, Shipping
and TouriSm be pleased to refer to
the reply given to Unstarred Question
No. 480 on the 5th March, 1963 and
state:

(a) whether Delhi School
have been recently checked;

Buses

(b) if so, how many of them have
been rejected by the Traffic Authori-
ties; and .

(c) whether recommendations made
by the specialists on the subject have
been fully implemented?
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The Minister of Transport, Aviation,
Shipping’ and Tourism (Shri Sanjiva
Reddy): (a) 45 school buses were
checked by the Board of Inspection of
the Transport Department, Delhi, from
Ist January, 1966 to 1st July, 1966,

(b) 28 buses were rejected by the
Board.

(e¢) The recommendations made by
Shri T. S. Khanna of the Central Road
Research Institute have been imple-
mented by the Delhi Administration,
except those on which no action was
considered necessary or which were
not practicable, ag already indicated
in the statement laid on the table of
the Lok Sabha gn 18th February, 1964,

Food Habits

2981, Shri Ram Harkh Yadav: Wil
the Minister of Food, Agriculture,
Community Development ang Co-
operation be plleased to state:

(a) whether an Export Association
has been formed to study the nutri-
tion values of food-stuffs in order to
change the food habits of the people
towards a leaning for non-cereal food;

(b) if so, the details of the organi-
sation; and

(c) its powers and functions?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No such Asso-
ciation has been set up by the Gov-
ernment of India.

(b) and (c). Do not arise.

Supply of Pumping Sets to Madhya
Pradesh

2982, shri Lakhmu Bhawani: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether Government have re-
ceived recently any request from the
Government of Madhya Pradesh about
the supply of pumping sets to the
State;
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(b) if so, the number of sets asked
for; and

(e) the action taken in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (¢). No
request, as such, has been received
from the Government of Madhya Pra-
desh; but the State Government has
estimated that it would, during 1966-
67, need about 6063 electrical and
2533 diesel pumping sets. The State
Government has already been advised
to obtain its requirements from indi-
genous manufacturers.
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Rice Mills in Madhya Pradesh

2984. Shri Lakhmu Bhawani: Will
the Minister of Food, Agricultare.
Community Development ang Co-
operation be pleased to state:

(a) the number of rice mills 1n
Madhya Pradesh along with the names
of the places where these are located;
ang

(b) the number of mills to be open-
ed during the current financial year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): (a) and (b). Infor-
wnation is being collected and will be
laid on the Table of the Sabha,
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Manufacture of Brandy from
Cashew juice

2985. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is a proposal to
make brandy out of cashew juice in
Kerala; and

(b) if so, the details of the scheme?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) There is no
proposal at present for making brandy
out of cashew juice in Kerala State.

(b) Does not arise,
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Swiss Government’s Ajg to Kerala

2988, Shri Vishwa Nath Pandey: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
Swiss Government have agreed to
give technical aid amounting to 2.13
million Swiss Francs for an agricul-
tural development project in Kerala
State; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation
Shyam Dhar Misra): (a) Yes.

(Shri

(b) A note giving broad details of
the Agreement is laid on the Table of
the House. [Placed in Library. See
No. LT-6858/66].

Shipping Committee for Andaman and
Nicobar Islands

2989, Shri Vishwa ' Nath Pandey:
Will the Minister of Transport, Avia-
tion, Shipping ang Tourism be pleased
to refer to the reply given to the
Unstarred Question No. 4799 dated 3rd
May, 1966 and state:

(a) whether Govermrment have fin-
“ally examined the recommendations of
the sub-committee of the Shipping
Committee for Andaman and Nicobar
Islands; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The recommen-
dations of the sub-Committee as ac-
cepted by the Shipping Committee
have been examined and approved by
the Government of India.

Central Assistance to Agricultural
University, Pant Nagar, Nainital

2990, Shri Vishwa Nath Pandey:
Will the Minister df Food, Agricul.
ture, Community Development and
Cooperation be pleased to state:

(a) the nature and extent of Cen-
tral assistance given to the Agricul-
tural University at Pant Nagar, Nani-
tal, U.P. during 1965-66; and

(b) whether the amount was fully
spent by that University during the
above period?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
During the year 1965-66, a grant of
Rs. 13,613 was given by the Govern-
ment of India to the Goverrment of
Uttar Pradesh as the Government of
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India's share towards the additional
expenditure involved on account of
adoption of the scales of pay recom-
mended by the U.G.C. for certain
teaching staff in the Uttar Pradesh
Agricultural University Pant Nagar.
The grant was released against the
actual additional expenditure incurred
during 1964-65 and 1965-66 and -was
thus fully utilised.

Afforestation of Chamba] Valley

2991, Shri Yashpal Singh: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperalion
be pleased to state:

(a) whether the Chambal Valley
Afforestation Plan has been goimg on
according to the schedule; and

(b) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) There is no
integrated central scheme of afforesta-
tion in the Chambal Valley. Soil Con-
servation Schemes, including the aff-
orestation and allied measures, have
been taken up by the State Gowvern-
ments concerned, viz, Rajasthan,
Madhya Pradesh and Uttar Pradesh,
under ‘their wvarioug development
Plans in the catchmenis and the ra-
vines of Chambal Valley, According
to,the information furnished by the
State Governments the position in re-
gard to afforestation and pasture de-
velopment in the Chambal Valley is
as indicated below:

Rajasthan.—Against the Third Plan
Target of 34,500 acres, the achieve-
ment was about 49,000 acres,

Madhya Pradesh.—Against Third
Plan Target of 27,200 acres, the achi-
evement was about 19,650 acres,

Uttar Prodesh—Only the left bank
of the Chambal falls in Uttar Pradesh
where the ravine lands are being
afforested wunder the Plan Scheme
Afforestation/Reclamation of Ravines’
in a planned manner.
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(b) The short-fall, in the case of
Madhya Pradesh, was mainly due to
lack of adequate funds.

Garden Clubs in Rural Schools

2992. Shri Yashpal Singh: Will the
Minister of Food, Agriculiure, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether he has suggested orga-
nisation of garden clubs in lands
usually attached to the rural schools
to be utilised as a training centre ior
vegetable cultivation; and

(b) if so, the measures being taken
to achieve the objective?

The Deputy Minister in the Ministry
of Feod, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). No specific sug-
gestion for garden clubs as such has
been made, As part of the Applied
Nutrition Programme, however, firuit
ang vegetable gardens are being deve-
loped at selected village schools for
providing nutrition education through
the production and consumption of
fruits ang vegetables by school child-
ren,

Establishment of Fisheries Corporation
in Kerala

2993. Shri Yashpal Singh:
Shri M. K. Eumaran:
Shri Vasudevan Nair:

Will the Minister of Food, Agricul-
tare Community Development -nd
Cooperation be pleased to state:

(a) whether any representations
have been received from the fishery
industry of Kerala against the esta-
blishment of a Fisheries Corporation;

(b) if so, the nature of the repre-
sentation and

(c) the reaction of
thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): (a) Yes, Sir. Some
representations were received.

Government
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(b) The representations were mainly
against the entry of the Corporation
into the export trade. It was appre-
hended that the interests of the
shrimp export trade would suffer.
Apprehensions were also expressed
about possible adverse effects on
Fisheries Co-operatives.

(c) The representations were care-
fuly examined, It was felt that the
Corporation would serve the interests
of the fish export trade by introduc-
ing modern eguipment angd facilities
ang raising the guality of exports, As
far ag Co-operatives are concerned it
is one of the important aims of the
Corporation to assist Fisheries Co-
operatives, and some measures have
already been taken by the Corpora-
tion in this direction, The establish-
ment of the Corporation is therefore
considerad to be in the best interests
of development of fisheries in the
State.

Bridges on National Highway No. 6

29%4. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether all the proposed brid-
ges on National Highway No. 6 pro-
posed to be constructed during the
Third Plan have been completed;
and

(b} if not, the reasons therefor?

The Minist of Tr t, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Out
of 3 bridges each costing more than
Rs. 10 lakhs proposed to be con-
structed on National Highway No. 6
during the Third Plan period, 2 have
already been completed and work is
in progress on the remaining one
bridge across the Rupnarain in West
Bengal. This bridge is expected to
be completed by March 1967. The
delay in this bridge has been main-
1y due to the difficulties met during
well sinking operation,
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EcEA
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¥ areT * faa aramam aigrey & 2 w7
A g Todrag famry Fami
¥ dzrgar ar Afwq gw § @
F faq frgm 3ad = ST O
Fifs wvdmz g Wgr A 949G
fafawr  fawm-ofoaeet & fac 34
ooy TE E

famc § wlew ®

299y, sit fagsac ama =
st fomrim ffam -

a1 gfvag Igad AlagA am
' TdT g @ # FAT R
f

(%) =1 1966-67 # fagrx #
§% qdeq F41 w1 fawmw & w7
g™ g; WK

(@) afy gt dr 3q F7 sk 7w
g?
af g vgaw Atage awr qdzA

ooy (st A ) : (F) 2R (a).
fage «we F 1966-67 ¥ adeA
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A [arfaw domr ¥ fremr swaeam
TiLE #7145 Fo—

(svi et )

1. TTIT ¥ UF qhed

wren 71 fawm (F= 0.50
v o & amr) ke
. AqTIE T qdza faeme

It

T 71 famio 0.25
3. FAT H e w=E
g7z 1 fagfor 0.25

4. T H GIA4T I
aaT #%refor #7 fagin 0.30

5. I g TAMT 0L g
AT &R T FT FTAT , 0.50
6. afommr W7 w=qT afed
Faaiat § afg 0.50
7. 9fiT gfawd 0.50
8. WHIF WHIT 0.45
arr 3.25
qdew  fa9TT ¥ 1966—67 FX
aifes disn # P =191 & fao
WY cuEegr F TE§ —
1. O=07 # TF qdeT
T F1 o 0.25
(¥aw Fdm  §T
FT AT )

2. TEAT-EI<-F IET-
Tiwar 9t ¥ odewi &
ferg gfeamst st famre 0.50

s 0.75
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M T qEET ¥ 9
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a1 oftage, Igaw, AvgT @@
qdzR qdT qZ T HY 34T F401

(%) = 7z 59 ¢ fF 11 9%
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FIFTT  wEwd Y
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faw  F= 39 feaat semar &
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T¥ WIS KT TZ TH T4 aF JATCE
s ?

afeage, sgm, Hlagw aar odzx
W (s we @) ()
Fo(m) . w FF TT AT A
T2AT ¥ AT 9T yEfAw q¥¥ 09§
fagior a7 #=r faAm egmar &
fow $1€  afwrsar arr 78 7€ &
T T fagTe HEHT FETfad ga F;7
IEE M g9 ¥ v arfae
Tt 9 75 qfaew odEw #7 @r
t 1 ofeer &1 @, fey e w2
magal, faad sl g1 wr g
w2 mgfer seEed F a9 A5 9%
g, ST ST EEar | arefaw fAni-
w4 & OXq g7 & wiw aqi § afe-
MNFAT F QT &1 A FT AGTEAT
g1
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Commonwealth Court of Appeal

3001. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Law be pleas-
ed to state the stand of Government
in regard to the proposal for a Com-
monwealth Court of Appeal which
was motted in the last Common-
wealth Law Minister's Conference
held in London?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): India objected to the
subject of a Commonwealth Court of
Appeal being placed on the agenda
of the London Conference. At the
earlier Conference at Canberra, India
had opposeq this proposal according
to Government’s instructions. The
majority of the Commonwealth coun-
tries supported India's stand. Con-
sequently, this subject was not
included in the agenda of the London
Conference but was informally dis-
cussed outside the Conference by a
few countries interested in setting up
such Court. India did not participate
in this informal discussion.

Scarcity of Poultry Feed in Delhi

3002. Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether there is a great scarcity
of poultry feed in the capital; and

(b) whether efforts have been
made recently to increase the avail-
ability of the feed?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No. But the price at
which It was available recently was
very high.
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(b) Yes. To increase the avail-
ability of poultry feed in Delhi at
reasonable price a poultry feed com-
pounding mill has been set up in the
Cooperative Sector, with Govern-
ment of India assistance and ingredi-
ents such as molasses and rice polish
have been made available at con-
trolled prices. Besides maize receiv-
ed under World Food Programme
has also been supplied to the mill.

A w gl e

3002 =Y fafa fasy -
st wo Ato faardt :

1 @, ¥fs, smnfoe fow

&0 AEMTAAT o8 FAIT R O I
fF :

(%) 71 oz 7= g 1F &1L H
wrRTEEg fadia avasal sam T aeqr
& fafraw ot Fofe Tmow #1 IE
gerg wTA &1 ¢ fa S & wmofiaTr
&1 %714 79 qlaq &1 a7 s1a1 arfed
fom 1 9emzA ¥ mEy 7 g,
18

(&) afz &, &1 %@ #vad |
fEadt wfagd & 7

ww, gfa, amarfas fawa qar
AEEIT WA H SAART (W1 saTRe
fan) : (%) a1 7g wAd R
fF &t T wTgEvT  FYT TRIIFTO
F FT4 Edq Ul FT GET SATAT
=1fed | 270 Fo fo TWE T THY A
T R R E N

(&) fafreg®e =T &1 faer 5
qUH w1 99 § gl wmeedl §
fag o= i fa=r g9g ® 92 £ 9@
Fefemmmr & 1o F{qu=Ty
AMgEE | wgal  odr W wee! fre
w1 Searew falma s, dw e
AT TATNFTT FATH FT TR, a1
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arfe & syoifat #1 S1599 a4r
sAI-a 3% faer oo SR Ay qf
¥ gt AT FLEHAT & 1 ag faw
TS GAT 51T 98 &1 97 &7 fq1 77
goa g ag S AW ¥ & war
& o qara afafe 1 g s fem
g o

o fa=t &Y fafawor w04 & @
gl W fam, S W /e
WEEFT § Y ST, Aed Wi
nFE Fr g Al F A FAAT-
forer w1 %1 arfaer dfo fagrmar & 0

Price Controll on Edible Oils

3004. Dr. L. M. Singhvi: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether Government propose
to reintroduce price control on edible
oils;

(b) if so, the reasons therefor;

(c) whether any representations
have been received against the rein-
troduction of price control; and

(d) if so, the grounds of the e-
presentation and Government's reac-
tion thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (D).
No proposal is under consideration of
the Government of India at present
to reintroduce statutory price control
on edible oils including vanaspati.

(e) and (d). Do not arise.

Increase in Prices of Foodgrains

3005. Shri Shree Narayan Das:
Shrimati Jayaben Shah:
Shri K. C. Pant:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) the present position of prices
of important foodgrains prevailing
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in some of the important cities i
different States; and

(b) how they compare with prices
prevailing during the last year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and {b). A
statement showing the wholesale
prices of important foodgrains pre-
vailing at certain important centres
in wvarious states during the second
week of August 1966 compared to
that of the corresponding period in
the last year is laid on the Table of
the House. [Placed in Library. See
No. LT-6861/66].

Procmmu;t Schemes of States

3006. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Monohar Lohia:
Shrimati Reny Chakravartty:
Shri Warior:
Shri Daji:
Shri Vasudevan Nair:
Shri Narasimha Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have
made any assessment of the procure-
ment schemes of the various states;

(b) the original targets State-wise
for kharif and rabi crops of 1965-66
and the actual achievements; and

(c) the reasons for the shortfall?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) No targets were fixed for pro-
curement of kharif and rabi crops.
A statement indicating the actual
procurement of rice and wheat is
laid on the Table of the House.
[Placed in Library. See No. LT-
6862/66].

(c) Does not arise.



6337 Written Answers

Development of Border Roads

3007. Shri Madhg Limaye:
Shri Kishen Pattnayak:
Dr. Ram Monohar Lohia:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have
made a review of the budgetary pro-
vision made by border States for
border road development during
1966-87;

(b) the contribution that the Cen-
tral Government propose to make to
the border road development pro-
gramme of these States during the
current year; and

(c¢) the improvements likely to be
effected as a result of (a) and (b)
above?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). The
provision made by States in their
budgets is the concern of the respec-
tive State Governments and is re-
viewed by them if and when neces-
sary. The Government of India do
not make these reviews. Presum-
ably, information is required regard-
ing the work of border roads under-
taken by the Border Roads Develop-
ment Board. A provision of
Rs. 10.30 crores exists in the curr-
ent year's budget of the Board for
grants-in-aid to States for border
roads the States. A review of this
provision is currently in progress, It
is not feasible to assess with precision
the exact mileage of improvement of
roads likely to be effected as a result
of the budget provision. For plann-
ing purposes, the Board aims to
achieve the following targets during
the year—

New Construction—About 500

miles

Improvement—It is not possible.
to make any precise assessment.

Surfacing—About 800 miles.
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Kharif Crop (1966)

3008. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Monohar Lohia:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether Government have

prepared any plan for the applica-
tion of fertiliser, improved seed and
irrigation for increasing the production
of kharif crop in 1966 on the intencive
scale in selected area and also on ex-
tensive scale to some extent; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Mishra): (a) Yes, Sir.
A special programme known as the
High Yielding Varieties Programme
for intensive cultivation of the newly
identified and ewvolved high yielding
strains of paddy and wheat and the
hybrids of jowar, bajra and maize,
which are responsive to high levels
of fertilization, has been launched
in selected areas during the current
kharif season. The selected areas
have assured irrigation. Under the
programme arrangements have been
made for adequate and timely supp-
ly of the wvarious inputs like seeds,
fertilizers and pesticides to the far-
mers. In the other areas the normal
agricultural production programmes
are being continued with increased
tempo.

(b) The High-Yielding Varietics
Programme aims at achieving a
rapid ‘break-through’ in agricultural
productivity. The varieties included
in the programme are Taichung
Native-I, Taichung 65, Tainan 3 and
ADT 27 for paddy, the Mexican
Varieties viz. Sonara-64 and Lerma
Roj for wheat and the hybtrids of
maize,, jowar and bajra. The target
of coverage of area under the pro-
gramme during the Fourth Five Year
Plan period is 325 million acres
which is estimated to give an addi-
tional production of 25.5 million
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tonnes of foodgrains. So far as 1966-
67 is concerned, the target of likely
coverage during the kharif season is
about 2J0 milion acres and during
the next Rabi season 3.75
acres. The supply of inputs like
seeds, fertilizers, pesticides, etc. and
credit has been assured to the far-
mers for the success of the pro-
gramme. The State Govrnments are
also taking steps to strengthen the
field extension agency through ap-
pointment of additional staff at the
district and block levels to provide
intensive techmical guidance and
assistance to the farmers in the
adoption of improved technology and
to ensure closer supervision over
field operations.

Standardisation of Trainer Aircraft
3009. Shri Bagri:
Dr. Ram Monohar Lohia:
Shri Kishen Pattnayak:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given
to Unstarred Question No. 4398 on
the 26th April, 1966 regarding train-
er aircraft and state:

(a) whether the question of Stan-
dardisation of a single aircraft for
training purposes to be used by the
Flying Clubs as well as the Indian
Air Force has since been taken; and

(b) if not,
delay?

the reasons for the

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

(b) The requirements of the Air
Force and Flying Clubs are not en-
tirely similar. The question of deve-
loping a design which will meet the
requirements of both,
needs very detailed examination ind
study by experts. This is being done
in consultation with the Ministry of

1457 (ai) D—4

million *

therefore, .
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Defence and is at present in a for-
mative stage.

Panchayati Raj System

3010. Shri H. C. Linga Reddy:
Shri P, R. Chakraverti:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to refer to
the reply given to Starred Question
No. 558 on the 15th March, 1966 and
state:

made in
of Pan-
and

(a) the further progress
the matter of introduction
chayati Raj system in India;

(b) the action taken to make other
States fall in line with the policy of
introduction of Panchayati Raj
system?

The Deputy Minister of Food, Agri-
culture, ‘Community Development
and Cooperation (Shri Shinde): (a)
Panchayati Rai has not yet been in-
troduced in the States mentioned m
part (b) of the question answered
on the 15th March, 1966,

(b) The need for early finalisation
of the programme for introducing
it has since been brought to the at-
tention of the States concerned, ex-

-cept for Nagaland.

WETAE Sl % HETI

3011. = g% o= wEOA :
=t TR
s vgee ey

e, ¥, amafos  foem
q1 AEETT HAT AT AT FY FA0HG
f& -

(%) a1 g w= ¢ f weq waw.&
qT qed Gl & WO F1 AT 2
% for e weat, g TS WA
s 14,5 aq1 21 9% 9 feehmy
F wgrgaT W g 9 baaew s
& far 104,300 fea AT gA € 5
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Litigation Assistance to the Poor

3012, Shri P. R. cnhinveni:
Shri H. C, Linga Reddy:

Will the Minister of Law be pleas-
ed to state:

(a) whether any arrangements are
being made to help the poor in the
matter of free of cost of litigation,
both as regards criminal and civil
litigation; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Law (Shri C. R, Pattabhi
Raman): (a) Administration of the
subject of Legal Aid to Poor is the
responsibility of the State Gowvern-
ment.

(b) Schemes for Legal Aid to the
Poor including members of the Sche-
duled Castes and Scheduled Tribes,
have, so far as we are aware, been
framed by eight States and for Union
Territories.

wEavE gd wE 9% §feE oueeTA
SO & T% i fawa w1 sfawe
g

3013 =t feeT &mw
st fasramy qudy :

Fa1 ofcager, Igaw, Arage aw qd=A
q@t 12 WAA, 1966 F wHATUTHA
999 WEAT 3569 % IACH €A F
ag qATH FI FAT FGI F :

(%) =T 971, 1966F1 FTe-
7oz garé o W Efem vawgm FTe-
TRwA ¥ vt fawta & gEem ¥
afaaes 41 91 & ST &Y 99
g gt wxAr m g ;AR

(=) afzgl, drsasr 1 ‘T
frgar & 7
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| afagA, Syam, Atage aqu qiEw
[ WA (st deir @) c (F) g0

(@) 9d ggegme grmar gfe
e #emey & ga<r @Aw geAT
AR IHE AT AT AT - & A
# A &7 F1 feafy & farr s
9 3 foe afvmress ST
AR FAE HAT AW W ATHEAT
arT ¥ afqwes @

Maintenance Allowance to divorced -
Women

3014. Shrimati Savitri Nigam: Will
the Minister of Law be pleased to
state:

(a) whether it is a fact that the
divorced women who decide to remain
unmarried find it difficult to get main-

“tenance allowance from their hus-
bands and some times they get noth-
ing for years together as required un-
der the relevant Acts and Laws: and

(b) if so, the action proposed to be
taken by Government in the matter?

The Minister of State in the Minis-
try of Law (Shri C, R. Pattabhi
Raman): (a) This Ministry has no in-
formation in this respect.

(b) Does not arise,

Appointment of Non-Government
Staff in Headgunarters ‘'of Indian
Council of Agricultural Research

3015, Shri Maurya:
Shri Bagri:

Will the Minister of Foed, Agricul-
ture, Community Development and
Cooperation be pleased to state:

ta) whether it is a fact that there is
any objection from the Audit about
the appointment of non-Government
staff at the headquarters of the Indian
Council of Agricultural Research;

(b) if so, why non-Government stafl
have been appointed; and

(c) the reaction of Government
thereto?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) Yes, the ob-
jection was in respect of ministerial
posts only. They did not object to the
creation of technical posts on the non-
Government side,

(b) and (c), The audit was informed
that although it was the responsibility
of the Govt. of India to provide the
secretariat of the Council at head=
quarters, ministerial posts were creat-
ed on the non-Govt. side for the im-
plementation of research and plan
schemes for which the Government
did not provide any staff.

Appointment of Non-Government
Staff in Indian Council of Agricultura)
Research

3016, Shri Maurya:
Shri Bagri:

Will the Minister of Food, Agrieul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Constitution of the Indian Council of
Agricultural Research prohibits ap-
pointment of non-Governiment staff at
the headquarters;

(b) if so, the reasons for appointing
large number of non-Government
staff at the headquarters;

(c) whether there has been any re-
presentation from the Government

_staff in this regard; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The Constitution of the IL.C.A.R. does
not debar the appointment of techni-
ca] staff at the Headquarters in the
various Schemes. It, however, pro-
vides that secretariat staff will be pro-
vided by the Government of India.
The existing non-Government staff at
Headquarters consist of techmical staff
and also some ministerial staff, the
appointment of which became neces-
sary to look after the administrative
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and accounts work of the Plan
Schemes at Headquarters as the Govt.
of India did not provide any Minis-
terial staff for these Schemes.

(c) Yes. Some representations from
Government staff . dated 18-6-1966
have been received.

-

{d) The Govt. staff have represent-
ed that no ministerial posts should
have been created on non-Govt. side
and that their rights for appointment/
promotion to such posts should be
protected,

Meeting of Senior Staff Council in
Department of Agriculture

3017. Shri Maurya:
Shri Bagri:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether it is a fa¢t that there
have been no senior Staff Council
meeting for the last two and a half
years in the Department of Agricul-
ture;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
the members of the said Council pro-
tested not to atterid the meeting since
their grievances were not heard; and

(d) if so, the steps taken by Gov-
ernment in this regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No Sir, the
last meeting of the Senior Staff Coun-
cil was held on 20-8-66.

(b) Does not arise.
(c) No.
{d) Does not arise.

External Assistance for Road Works

3018, Shrimati Savitri Nigam:
Shri Daljit Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
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pleased to state the amount received
in the form of external assistance for
road works in the country during
1965-667

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): Out of a credit of about
Rs. 28-5 crores arranged from the In-
ternational Development Association
in June 1961 for certain road works,
a sum of Rs. 3'07 crores was utilised
during 1965-66.

Development of Road Transport

3019. Shrimati Savitri Nigam:
Shri Daljit Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether certain states have
formulated filve year plans for the
development of road transport;

(b) if so, their names: and

(c) the progress made in their im-
plementation?

* The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The Fourtk
Plan programmes of State Govern-
ments for different sectors including
road transport %re to be formulated
in keeping with the Draft Outline of
the Fourth Plan which is to be fina-
lised by the Planning Commitsion
shortly. These programmes will be
considered for implementation in the
Fourth Plan period.

Shipping Tonnage

3020. Shri Bhagwat Jha Agzad:
Shri M. L., Dwivedi:
Bhri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport,

Aviation, Shipping and Tourism be
pleased to state:
(a) whether any assessment hrs

been made of the total reguiremert
of the shipping tonnage by the erd
of the Fourth Five Year Plan; and
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(b) whether any target has been
fixed for the increase of the shipping
tonnage during the same period?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): _(a) Yes, Sir.

(b) During the Fourth Five Year
Plan, besides the replacement of
obsolete tonnage of about 200,000
GRT, a net addition of about 1'5 mil-
lion GRT is envisaged. At the end of
the Fourth Plan, the total tonnage m
operation is expected to be ground 3
million GRT.

FTI-AE (FFERE) ® IAEA

3021. =t WTWEA A7 AWTA :
=Y qo o fgad) :
st ®o Wo AW :
sl gaw gad :

war e, ¥fw, arafas fasw
T AEETT HaAT qg FATY 1 oEAT A
=

(%) ® JEd d9qdfy qreEr
F wafg & gufor qur WEQ G4 §
farr A1 wf FIEE F Ak F A
WA FAET T@T ;A

(@) @ zemfem Fzrame &
7z wraT 99 W F T(ET & A ArE7
Sty gverat %1 wafa & fag fifoa
fear a7

wmw, gfw, amafas foem qor
HEETE WA § gawAr (s mme
faw) : (%) W (@). 1965-66 &
Wit qay wedr et # darC A T
FErar 3 wqur qar frEd gwadiy
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T #1 wafa & fog Faa @ &
faug ¥ & @ o=y faew gFTC § —

A FAT F 7T 1965-66  H
segifag sTafer

1. AT FITEE
(fetza) . 15074 123°6

2 R gEa
(fedie) . 44 39

LA.C. Pilot-Air Hostess Pispute

3022. Shri P. C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased io state:

(a) whether the inquiry into the
cancellation of a Lucknow bound flight
about threg months back arising out of
a Pilot-Air Hostess dispute has been
completed;

(b) if so, the action taken against
those responsible for the cancellation
of the flight; and

(c) whether it is a fact that the
pilot who refused to take off has been
let-off with a mere warning while
the air-hostess has been severely
penalised?

" The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) Air Hostess was awarded the
punishment of reduction in salary by
2 stages. The Pilot was issued with
a warning letter to be more careful
in such matters in the future.

(¢} No, Sir. The Pilot did not re-
fuse to take off. The charge against
him was that he brought the aircraft
back to Parking bay from the take
off point. The Air Hostess refused to
carry out the orders of the Comman-
der as well as of the Area Manager,
Delhi.
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Utilisation of Land

3023, Shri Subodh Hansda:
Shri §. C, Samanta;
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Will the Minister of Food, Agricul-
tore, Community Development and
Cooperation be pleased to state:

(a) whether there is any programme
for utilisation of lands where the soil
conservation work has been done;

(b) the total acreage of land uli-
lisation in various States so far where
this programme has been carried out;
and *

(¢) whether any irrigation facility
could be given to those lands which
are already under utilisation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). The
required information is being collect-
ed from the States/Union Territories
and will be placed on_ the Table of
the Sabha as soon as it is received
from all of them,

fra@t ¥ awmEe S InE) (F4)
3024. =t fawfa fam :
st ®o Ao faamdt :
w1 ara, $fa, aoEder faww
AqT APRTT FAT TZ FATH FT FA FGT
f&

(%) 71 ag wv § f& fafaw
o wTET 7 famt 9w s
JEN A A

(@) 71 3z of v g fF gw ad
fmaﬁﬁqam?fﬁqmﬂw
e p

() ofe &f, &1 @ ag o1 w9
fe fafws ow o ¥ feamEl &

fareg ~mamral # FHATE) 0 & fRRw
f@g; ax
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() 7 7z Wt = & f5 F=E=
T F Tod q@ & Qa1 F &
farwar g ?

LT WATG | on-RAy (s wifaew
W) (F) S ogho

(=) st

() <l mrEW FT FewwA FA
T F arr F7 & faat fram &
a1 A o owwer @ awrfe, ¥
fraw s fv 0 9 fF fagre #
gfredt Fmar # fom @i 7 FE
gerdT FfaeEt F1 falg 59§ 9%
#t oY 3% fawg Fraarr #t 9my |

() & =&
Roads in North Bihar

3025. Shri Bibhuti Mishra: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

. (a) whether it is a fact that the
Bihar Government has submitted a
proposal to the Centra] Government
for the construction of g road in Nor-
thern areas of Champaran, Muzaffar-
Darbhanga and Purnea
districts; and

(b) if so, how far the Central
Government have approved this
scheme?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Presumably,
the Hon'ble Member is referring to
the proposal made by the Bihar Gov-
ernment recently for the construc-
tion of g road from Bhainsalotar in
the Champaran District to Poakhali in
the Purnea District along the northern -
fringe of the State. A demand about
this rosd was presented to the Union
Minister of Defence also during his
visit to Bihar in July 1965, The
matter was examined and the State
Government were informed that the
Government of India were already
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developing an  arterial road from
Bareilly to Amingaon which covered
. a large area of North Bihar and that
the proposed road further north might
be considered as part of the normal
State Plan for roads.

Supply of Adulterated Wheat

3026. Shri Bibhati Mishra:
Shri D. D, Puri:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the neport
published in the ‘Indian Nation' issued
from Patna dated the 29th May, 1966
under the heading ‘Stone Chips in
Wheat’;

(b) if so, whether any investiga-
tion has been made regarding adul-
teration of wheat supplied to the con-
sumers; and ]

(c) the action taken thereon?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (§hri
Govinda Menon): (a) Yes, Sir.

(b) and (c). Allegations contained
in the news item referred to have
been investigated and no such esdul-
teration of wheat, as alleged, was

detected.
T anfswTe
3027 l_s'ﬂ a3 :
st fengfar fa -
=t ST TR TH
= wEEE. T

7 fafe war 1 T, 1066
AT T FE 295 & IAC &
qeaeg ¥ qg a9TH FY FAT F47 (5 ¢

(%) a7 a<HI< A 77 aF AlAita
ad qara qifswt w1 v fager
F7EH ¥ FoC oq aF F1E FEAET AT
L
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(&) wigsr § wama  arf=srai
FT e fger FETH & foir /g1
o drsar 71 fa=re #T 7@ & S
FETaET g ?

fafa womerm & <o Wt (s R0
To wgfammw) @ (F) fraEm
ST, AfuFT g7 2T 0% Wi i
a1 € gafa & &y ¥ 97 & wifes wify
foate g &%, AT AGT WA ¢ |
qF FHI HEAWE AT &, AART, Afd-
FT & gl § AaE gAg 3| AR
FTH 1 ey faerer 11 ST F%ar &
o 58 waeT ¥ fag gar w71 avgE
I qIATAG F "ETEar §r aar g |
frat=a smanr, frafss sfagaad &0
et = afafafoe afufars, 1951
Y arar 50(6) ¥ Taawl AF T A
fafafe &7 & smoe *7ar &, ol
ag wawy 41 vf § 5 faataw o
w1 farw ez Wi & s qWw
F & fag wara fagr snom o

(@) w=re 7 frateT =iwgi w1
faenor 3= =marm ¥ fafer &
¥ fau faafaq fafa o dfamd &
FT567 324(1) FT FOEA FH F
fafaeas frar &

Al § T FE § g §
o

3028. = TH¥EE AR ¢ AT
wm, Fiw, amafos e qar agwre
Aqdt Tg A R FA FGA [F

(%) #a1 ot w1 T FAF
fmﬁiwfwmg;

(@) =fz &, @t e 77 of o
g & o g8 #14 9 F9 faam
afos @9 fFur smaT @ ; AT

(7) drv% wuel w1 wfq aw
farr e gl § W T g
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F1 fFfy AR o0 HIRIT wmE

2

o, ¥, amaies fawra o
APEIT AAWT H FEA (%) FHET
faw) : (%) sfrei F, e, e84,
F1q Hq1fT Tl ¥ fawa & oo Sy
AT weqrai F F4v T9A1 & 39
faaral & = faga & T faar s w20

LA

(&) &ra% ux fagan o3 F fag
TegTA, T, I, Fvo=El,
gzt ae, fasy mfs &z A1
st faai &1 yam qar fafsw e

¥ A% famw #1 gqim a@rawe fez
g 8 | wrwwm w0 fafew 3
warEl @Er TSAl A T ATTEE
gearst a1 #fa frmafaaeat & frfaa
FTAFAT & W7 § ®7 ¥ fwuy o @
¢ " g waEEm & owew oW
fadig nz g7 g arr awg F AT H
ST ATAFTA ZAT qEET AL E

(w) aosm &a dios & wwifaa
gt &1 raF & g avev gria o adt
Tl O UF-HY g & 1 2T Al qar
o qfw & gifa wiuw & o9 fF w0
goIX #t qf7 & dnF & Fw gfq A
¢ | fafww wqmwam wdw
WA & HAAT TG, IO T
aar @it #1 &9F & 5 8 33 woww
asgfagd &

faeeit § et & qeut & afz
3020. ey wify fam : #®

am, wfw, araafes fase qar agere
wY qg aar 41 #9729 fF

(%) #ar ag a7 ¢ & s% &
wageaA &  gftoraeaes ari-aradl
aqr faeelt 47 gea ffeqi & w7 Tar

AUGUST 23, 1966

Written Answers 6344
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@ A

(=) afz &1, a1 77 A7y & 10
FTEY A owE g 7

=g, giw, amafos fawe aan
qEFTT HAWT | 9 qA (o} mifa
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=T i, AE A Sraw J1 5 ama
o fred arel arqe E & wrEt F w1
@A adi gt & qanfr, 35 777 @@
Tzt & ard ¥ FrvAt % 9 qfz g€
g1

(&) feeedlr worga st WA
9. frer frardt ©e @ @ s wiat
F A § TFA & 90 Hrawas 2w
.a‘a'r& e

Demands of Port and Dock Workers,
= Calcutta -

3030. Shri P C. Borooah:. Wil]l the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether tHe All-India Port and
Dock Workers' Federation in their
special meeting held in Calcutta on
the 1st July, 1966 called upon
workerse for direct action for the
realisation of their demands;

(b) if so, their main demands; and

(¢) Government's reaction thereto?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes.

(b) The main demands of the All
India Port and Dock Workers' Fede-
ration related to the grant of bonus,
children's education allowance and
reimbursement of tuition fees to Port
and Dock Workers, improvement in
the retirement benefits, increase in
the dearness allowance, setting up of
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a Dock Labour Board at Kandla and
reconstitution of the Calcutta Dock
Labour Board.

(c) These demands were discussed
at meetings held on the 19th and 20th
July, 1966 with the representatives of
the All India port and Dock Workers'
Federation and certain conclusions
were reached as g result of which the
Federation ggreed not to resort to
direct action,

.

Political Broadcasts over All-India
Radio
3031. Shri Kajrolkar:
Shri Bibhuti Mishra:
Shrimati Vimla Devi:
Shri Ram Harkh Yadav:

Will the Minister of Law be pleased
to state:

(a) whether it js a fact that the
Flection Commissioner has proposed
to call a meefing of all political par-
ties to consider the question of politi-
cal broadcasts over the All-India
Radio in connection with the coming
General Elections;

(b) if so, the formula proposed by
Government; and

(c) the reactions of various politi-
cal partieg thereto?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir. A meeting
has been held on the 20th August,
1966.

(b) and (c). Government have not
proposed any formula. A report on
the out-come of the meeting is await-
ed from the Election Commission,

Bakeries from Canada

3032, Shri Basumatari: Will .the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that Canada
announced a gift of three modern
bakeries to India under the Colombo
Plan;

~ 30337 Shri P. R, Chakraverti:
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(b) if so, where these bakenes will
be installed; and

(c) the production capacity of these
bakeries?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). An .
offer has been received from the
Canadian Government for supply of
three modern bakeries to India as a
gift under the Colombo Plan. The
capacity of each Unit is 35,000 loaves
of 400 grms. per day. A proposal to
locate these Units at Chandigarh,
Hyderabad and Kanpur is under
consideration.

Loans from Banks for Cooperatives

-k

Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whethey Government have de-
cided to stand guarantee in respect
of the deposits that the cooperatives
have to keep with the banks for
securing loans against goods; and

(b) if so, the steps taken by Gov-
ernment to ensure regular supplies of
commodities to the cooperatives?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Gov-
ernment of India have decided to
guarantee losses if any, to the exten-
of 25 p.c. of all advances made by
selected banks to the wholesale con-
sumer stores and their federations,
subject to certain maximum limits,

(b) A supply Organisation has
been set up in the Ministry which
in collaboration with the Commis-
sioner for Civil Supplies in the Minis-
try of Commerce will ensure that re-
quisite supplies of essentia] commodi-
ties are regularly made to the con-
sumer cooperatives by the manufac-
turers and other agencies.
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Import Price of American Foodgrains

3034. Shri Kishen Patinayak:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state: .

Written Answers

(a) the import price df American
Wheat, milo and other foodgrains per
quintal (average);

'(‘b) the price charged by the Centre
for the supplies made a\rallable to the
States per quintal;

(c) the element of subsidy per

quintal if any; and

(d) the prices charged by the Cen-
tre from consumers in the Centrally
Administered Areas and by the vari-
ous States from their consumers per
quintal?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (¢). The
current economic prices of foodgrains
imported from  America, the prices
charged by the Centre from the States
and the element of subsidy involved,
per quintal, are as below:—

Economic Price at  Amount
“price per  which of
quintal issued by subsidy
Centre to  borne by
States  the Govt,
of India

T

Rs. ‘Rs. Rs.
1591
19-94

Wheat .
Milo

6591 50+00

5294  33:00

No rice has so far been imported
from America during the current fin-
ancia] year.

(d) The required information is
contained in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-6863/66].
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LA wemadAl 9T mrarfe
arcfias Fie qag Tor ava ¥
= o feofgi o fasne &30 & a9
qA0T AT {1 T wEET A A
it st gt #1 o g
Import of Soya Bean 0il

3036. Shri P. C., Borobah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Vanaspati manu-
facturers have represented against the
levy of 50 per cent import duty on
soya bean oil, and demanded an in-
crease in prices of vanaspati;

(b) how far the rise in the prices
of vanaspati is warranted according
to Government estimate, on account
of this increase in import duty; and

(c) Government's reaction to the
representations?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Shinde): (a) Import duty on soya bean
oil continues to be levied at the con-
cessional rate of 10 per cent ad
valorem. No representation has been
received from vanaspati manufac-
turers in this regard.

(b) and (c). Do not arise.
Scarcity of Sugar

3037. Shri Ramachandra ‘Ulaka:
- Shri Dhuleshwar Meena:

Will the Minister of Food, Agri-
cqulture, Community Development
and Cooperation be pleased to state:

(a) the latest position with regard
to the stocks of sugar in the various
States:

(b) the prevailing retail prices of
sugar in different parts of the coun-
try;

(¢) whether complaints have been
received regarding scarcity in some
parts of the ecountry; and

(d) if so, the action taken by Gov-
ernment thereon?
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. The Deputy Minister in the Minis-
try of Foed, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a): A statement showing
stocks of sugar with factories in
various States on Tth August, 1966,
is attached.

(b). A statement showing the pre-
vailing retail prices of sugar in va-
rious consuming centres in the coun-
try is laid on the Table of the House
[Placed in Library. See No. LT-6864/
66].

(e) No, Sir,

(d) Does not arise.

National Agricultural gervice Cor-
poration

3038. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Food, Agri-
culture, Community Devélopment
and Cooperation be pleased to refer
to the reply fiven to Starred Ques-
tion No. 1478 on the 3rd May, 1966
and gstate:

" (a) whether the recommendations
of the Fertiliser Committee regard-
ing the establishment of a National
Apgricultural  Service  Corporation
have since been examined; and

(b) if so, the result thereof?

The Deputy Minister in the Mini-
stry of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Shyam Dhar Misra): (a) and
(b). The recommendation of the
Committee gn Fertilisers is for the
setting up of a Fertiliser Promotion
Corporation, which may later, on,
after the Promotion Corporation has
spread its activities throughout the
country be converted into . National
Agricultural Service Corporation.
The first ,stage, namely, the setting
up of a Fertiliser Promotion Cor-
poration is under consideration of
the Government of India, The ques
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tion of enlargement of its scope will
arise only if the Fertiliser Promo-
tion Corporation is set up and has
spread itg activities through out the
country.

Bombay with Hilton Col-
laboration

3029. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Hukam Chand Eachha-
vaiya:
Shri Rameshwaranand:
Shri Raghunath Singh:

Will the Minister of Transport,
Aviation Shipping and Tourism be
pleased to refer to the reply given to
Starred Question No. 1481 on the 3rd
May, 1966 and state the progress since
made in regard to the establishment
of a hote] in Bombay in collaboration
with M]|s. Hiltons?

The Minister of Transport, Avia-
tion, Shipping and ' Tourism (Shri
Sanjiva Reddy): An Indian party is
carrying on negotiations with Hiltons
for setting up a luxury hotel in Bom-
bay. After finalising the agreement,
the Indian party would submit it to
Government for approval, before en-
tering into an agreement with Hiltons.

Hotel in

Central Staff College

3040. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question No.
4778 on the 3rd May, 1966 and state:

(a) whether the getails with regard
to the proposal to set up a Central
Staff College during the Fourth Five
Year Plan period have since been
examined by Government; and

(b) if so, the results thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b), The
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details of the proposal are stilk under
examination.

Law on Adoption of Children

3041. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Law be pleased
to refer to the reply given to Uns-
tarred Question No. 4779 on the 3rd
May, 1966 ang state;

(a) whether the question of bring=
ing the law on the adoption of child-
ren has since been considered; and

{b) if go, the details thereof?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) and (b). The matter is
stil] under consideration.

Consumer Cooperative Societies

3042, Shri P, R. Chakraverti:
Shri H, C. Linga Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Central Govern-
ment have urged the State Govern-
ments to take the help of more orga-
nisations of women in setting up new
Consumer Cooperative Societies;

(b) whether a detailed pfogramme
has been formulatedq at a Conference
of State officials;

(c) whether the Central Govern-
ment have told the States that it will
not insist on matching contribution
of share capital being raised in ad-
vance by the wholesale stores; and

(dy whether the States Federation
of Consumers Store have been duly
constituted?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.
The Government of India have urged
upon the States to enlist the active
participation of women in large num-
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bers with the working of consumer
cooperatives.

(b) Yes, Sir. The programme to be
undertaken during the current year
was fomulated in a conference of state
officials held in Delhi in June 1966.

(¢) The requirement of matching
contribution towards share capital has
been waived for a period of five years,
only in the case of department stores
to be set up by wholesale stores. A
stipulation has, however, been made
that the wholesale storeg must raise
enough shezre capital of their own so
as to be able to retire 50 per cent of
the government’s contribution within
a period of five years. There has been
no such waiver in the case of whole-
sale stores or primaries.

(d) State Federations of consu-
mers' store: have been duly constitut-
ed in 13 states viz. Assam, West Ben-
gal, Bihar, Orissa, U. P., Punjab, M.P,,
Gujarat, Mnharashtra, Mysore, Andhra
Pradesh, Madras and Kerala.

Evaluation of Panchayati Raj in
Punjab

3048. Shri P, R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether the attention of Gov-
"ernment has been drawn to the obser-
vations made by the 11-member Com-

- mittee appointed by the Punjab Gov-
ernment to evaluate panchayati Raj
highlighting the “ineffective and in-
different” role of panchayati samitis
in the n}ral areas;

{b) whether Government have taken
into consideration the evaluation re-
ports of other States as well with re-
gard to the functioning of democratic
decentralisation: and

(e) the steps taken to rectify the
mistakeg in the Panchayati Raj Act
and also the technique of its opera-
tion? T
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The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). Yes, Sir.

(c) The need for removing defetts
and strengthening the working of
Panchayati Raj system is kept cons-
tently in view. Arising from assess-
ments of the experience gained in ac-
tua] working, and based on the re-
sults of studies and evaluations car-
ried out from time to time, State Gov-
ernments are advised to take appro-
priate measures for effecting needed
improvement.

Haldia Project

3044. Shri Subodh Hansda:
" Shri 8. C, Samanta:
Shri Bhagwai Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state?

(a) whether the construction of
Haldia Port has been affected due to
devaluation:

(b) if so, how it has been affected;
and

(e) “how Government pfopose to
meet the financial aspect of the new
estimate?

The Minister of Transport, Aviation,
Shioping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The construction
of the Haldia Project has not been
in anv way affected due to devalua-
tion though, as a result of devaluation,
the foreign exchange expenditure ex-
pressed in rupees will be higher.

(¢). Does not arise.

Sugar Factory !n Punjab

3045. Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to state:

fa) whether it is a fart that sugar
factory will be set up in the sub-
division of Ferozepur, Punjab;
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(b) if so, when; and

(c) the total amount likely to be
incurred on the sugar factory?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): (a) to (c). No application
has been received for the grant of a
licence required under the Industries
.(Dev. & Reg.) Act, 1951 for the set-
ting up of a sugar factory in the sub-
divizion of Ferozepur, Punjab,

Roads Damageq by Floods in Assam

3046, Shri P, C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Touriem be pleased fo state:

(a) the extent and length of border
roads and National Highways damaged
by floods in Assam this year; and

(b) the action taken to put the da-
maged roads in order?

The Minister of Transport, Aviation,
Shipping angd Tourism (Shri Sanjiva
Reddy): (a) About 96 kilometres of
National Highways and 48 kilometres of
Border Roadg have been damaged by
floods in Assam. The details of da-
mage are being assessed.

(b) The State Government have
taken temporary measures for restor-
ing communication. They are also
preparing estimates for the work of
repairing the damage on a permanent
basis.

Hindustan Shipyard Visakhapainam

3047. Shri Kolla Venkaiah:
Shri Onkar Lal Berwa:

Will the Minister of Transport, Avia-
tion, Shipping ang rTmu'l.!em be pleas-
ed to state: .

(a) whether Government have
worked out the expansion programme
for the Hindustan Shipyard, Visakha-
patnam during the Fourth Plan;

(b) if so, the details thereof;
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(c) whether any contract has been
given to any Indian firm of technical
consultants for carrying an extensive
study of the Shipyard and for stream-
lining the programme in consultation
with any foreign firm;

(d) the names of the Indian and
foreign firms of consultants; and

(e) whep the report ig likely tg be
submitted?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b): The Hindustan
Shipyard have worked out a detailed
programme of development for the
Shipyard during the Fourth Plan

period, This is being scrutinised by
their technical consultants at pre-
‘sent.

(c) Yes, Sir.

(d) Messrs. Daya Shankar & As-
sociates, New Delhi, who have colla-
boration arrangements with the Pro-
duction Engineering Group in U. K.

(e) Final report is to be submitted
by January, 1967.

National Feodgraing Policy Committee

3048. Shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-
munity Develepment and Cooperation
be pleased to state:

(a) whether Government have no-
minated a National Foodgrains Policy
Committee with Memberg of Parlia-
ment on it;

(b) if so, the persons nominated to
the Committee;

(c) the purpose of the formation

of the Committee; and

(d) the functions of the Committee
defined by Gowvernment?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (d). A com-
mittee has been appointed to review
the existing regulations, arrangements
ang systemgs regarding the movement,

L
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procurement and distribution of food-
grains in the country with a view.to
bringing about an equitable distribu-
tion of the foodgrains available with-
in the country at reasonable prices.
The names of the persons nominated
to the Committee, the terms of refe-
rence of the Committee and other
details relating thereto are given in
the Resolution published in the Gaze-
tte of India Extraordinary—No. 48
in Part I Section I—dated 15th March
1966.

Accident To 1. A. C. Fokker Friend-
ship at Srinagar

3049. Shri Bade:
Shri Vishwa Nath Pandey:
Shri Hukam Chand
Kachhavaiya:
Shri Kashi Ram Gupta:
Shri Omkar Lal Berwa:
Shri Ram Harkh Yadav:

Will the Minister of Transport,
Aviation, Shipping ang Tourism be
pleased to state:

(a) whether it ig a fact that an
I. A, C. Fokker Friendship aircraft
which arrived at Srinagar on the 24th
June, 1966 on a routine flight met with
an accident at Srinagar Airport;

(b) if so, the causes of the accident;
and

(c) the action taken in the matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). Yes Sir. It is a
fact that an Indian Airlines Corpora-
tion Fokker Frienship aircraft, on a
scheduled passenger service from
Palam to Srinagar, was involved in a
minor accident while. landing at
Srinagar on 24th June, 1966. All
the four main tyres burst on land-
Ing. Thereafter, the aicraft came to
a stop on the runway. Neither the
passengers nor any member of the
crew sustaineg injury. The accident
Is under investigation. Follow-up ac-
tion, as may be necessary, will be
taken in the light of the recommen-
dations made in the Investigation
Report, .
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Hang Pounding Indusiry

3050. Shrimati Radolari Sinha:
Will the Minister of Feod, Agricul-
ture, Community Development and
Cooperation be pl d to state:

(a) whether it is a fact that in
some States, particular]y in Bihar as
a result af the Government policy to
utilise rice mills for manufacturing
rice out of the paddy collected under
the paddy Levy Order, the hand
pounding industry has suffered a great
set back; andg

(b) if so, the steps taken to redeem
this industry? ’

The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir,

(b) Does not arise.

Hindi Substitutes for Legal Technical
terms.

3051, Shri C. K. Bhattacharyya:
Wil] the Minister of Law be pleased
to. state:

(a) whether a list of Hindi substi-
tutes for legal technical terms in
English prepared by the Official Lan-
guage (Legislative) Commission has
been forwarded to the West Bengal
Government; and

(b) if so, whether that Government
has expressed any adverse opinion on
the same?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) and (b). A printed glos-
sary containing Indian language equi-
valents of English terms which are to
form part of the standard legal ter-
minology for use, as far as possible,
in all official Janguages, occurring in
the Indian Penal Code. the Indian
Evidence Act and the Transfer of
Property Act, was forwarded to the
State Language (Legislative) Com-
mission, West Bengal. The State Lan-
guage (Legislative) Commission has,
however, expressed its inability to
speak for the Government of West
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Bengal. The matter has been taken
.up by the Official Language (Legisla-
tive) Commission with the State Gov-
ernment. The Views of the State
Government have not been recelved
so far.

Lac Development Council

3052. Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
Community Development and Coope-
r{.tion be pleased to state:

(a) whether Government have cons-
tituted an Indian Lac Development
Council;

(b) if so, the details of the compo-
sition; and

(c¢) the functions of the Council
and the actual working?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes,

(b) A statement giving the infor-
mation is laid on the Table of the
House. [Placed in Library. See Mo.
LT-6865/66.]

(e) The functions of Indian Lac
Development Council, which is an
advisory body, include consideration
of the Lac Development programmes
of the Ceentral and State Governments.
review of plan progress, review of
marketing, trade and price policy,
relating to the crop and making re-
commendations on suitable measure
for improvement in this regard.

The Council
only 2 months ago and it is too early
to report on its actual working.

Irrigation by Diesel Pumping Sets

3053. Shri Karni Singhji: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the acreage irrigated by diesel
pumping sets during 1965-66:

(b) the district-wige distribution of
pumping sets in the States in 1965-66;

(c) whether it is a fact that the
shartage of crude oil is coming in the
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*way of agricultural operations through

this medium;

(d) if so, the resultant loss in the
agricultural production; and

(e) how it is proposed to maintain
supplies of crude oil for such pump-
ing sets?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (e). The
required information is being colleet-
ed from the States/Union Territories,
ete., and will be placed on the Table
of the Sabha as soon as it is received
from them.

Desert Development Board

3054. Shri Hari Vishnu Kamath:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

{a) whether Government propose
to invite experts from Arab Coun-

tries and Israel for assistance and
advice to the Desert Development
Board; and

(b) if not the reasons therefor?
The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No, Sir.

(b) The Desert Development Board
as npot yet started functioning and
it is premature to think of obtaining
foreign experts from any country at
present.

U.8. Food for Peice Plan

3055. Shrimati Rennka Barkataki:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that India
was barred from U.S. Food for Peace
Plan; and .

(b) if so, the reasong therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) Does not arise.
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Desert Development Board

3056. Dr. L. M, Singhvi: Will the
Minister of Food, -Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that alloca-
tion of funds {for activities of the
Desert Development Board has been
reduced - from Rs, 10 crores to Rs. 1}
crores;

(b) if so, the reasons therefor; and
(e) the implications thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No. The
total cost of the project is estimated
at Rs. 10 croreg in the Fourth Plan.
No formal allocation has, however,
been made for it by the Planning
Commission so far.

(b) and (e). Do not arise.
Election Symbol to Akali Dal

3057. Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
Election Commission has allotted a
symbol to the Akali Dal of Master
Tara Singh which ig preaching and
propagating secession from India; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) and (b). In 1954, the
Election Commission, in consultation
with the Akali Dal and with its con-
sent, allotted the symbol “Hand” to
that party. Since then there has
Been no change and the Akali Dal
continues to have the same symbol
even today. P

The question whether candidaies
sponsoreqy by Master Tara Singh or
by Sant Fateh Singh should be taken
as official candidates of the party is
at present in dispute and is being
enquired into by the Commission.

1457 (Ai) LS—5.
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Central Sheep Breeding Farm in
EKulu Valley

3058. Shri Hem Raj: Will the Minis-
ter of Food, Agriculture, Community
Development and Cooperalion be
pleased to state:

(a) the progress so far made in the
setting up of the Ceniral Sheep
Breeding Farm at Gadsg in Kulu
Valley;

(b) the number of sheep and ewes
kept there;

(¢) the number of buildings cons-
tructed ang expenditure incurred
thereon so far; and

(d) the number of persons employ-
ed there and the monthly expenditure
thereon?

The Deputy Minister in tie Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) A sub-station of the
Central Sheep and Wool Research
Institute wag  established at Gedsa
near Kulu during October, 1963.
About 29 acres of cultivable land
was acquired from the Goveirnment
of Punjab, which has been developed
and brought under cultivation for
raising fodder for sheep. The Gov-
ernment of Punjab have also agreed
to make available about 10L00 acres
of forest land for grazing and taking
up other research activiiies by the
sub-station but the land has not been
handed over to the sub-station for
extending the operations and the acti-
vities of sub-station owing to certain
legal difficulties. The Punjab Gov-
ernment have recently given grazing
rights over this land fo the sub-
station but it has not yet been
formally transferred.

An experimental flock of about 83
exotic sheep was introduced at the
sub-station in February, 1564 and
studies on the adaptability of exotic
sheep to the local conditions have
been taken up. About 63 sheep of
indigenous breed have also been ob-
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tained for taking up cross-breeding
work with the exotic breeds, Apart
from this, studies in connecctign with
the physiological reflexes of foreign
sheep in the new environmentsg of
Kulu Valley, local problems of sheep
production, improvement of local
. pastures and introduction of suitable
forage grasses and legumegg in this
area have also been taken up.

(b)The number of rams, ewes, etc.,

kept at the sub-station ig given
below:
Romney South Gaddi Total
Marsh Down
1. Rams 8 ri _— ‘_15_—
2. Ewes 19 16 50 85
3. Lambs 12 ] 13 34
Total : 39 32 63 134

(c) Seven huts, which existed on
the land transferred by the Govern-
ment of Punjab, have been remodel-
led and are being used temporarily
for office and staff. Apart from this
a few temporary sheds have been
constructed for housing sheep.

Twenty-four residential quarters of
various types and laboratory and
office buildings have been sanetionad
at a total cost of Rs. 5.77 lakhs, Cons-
truction work on the residential
buildings is in progress while the
construction of laboratory and office
buildings is likely to be taken up in
the near future.

(d) Number of
technical officials
and other staff).

persons—10 (6
and 4 ministerial

Monthly expenditure:

(a) on regular staff— Rs. 2,984

(b) on daily-paid
labourers Rs. 1,836
Total Rs. 4,320
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Intensive Cultivation Drive

3059. Shri Swurendra Pal Singh:
Shri P. C. Borooah:

Will the Minister of Food, Agrieal-
ture, Community Development and
Cooperation be pleased tc state:

(a) whether Mr. Orville Freeman,
the U.S. Agriculture Secretary, had
during his receny visit here indicated
that the U.S. Government proposed
to sponsor rand finance and intensive
cultivation drive under the Fourth
Five Plan; and

(b) if so, the broad outlines thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and bh). No.
Sir.

Merchant Navy Officers

3060. Shri Jashvant Mehta:
Shri P. C. Borooah:

Will the Minister
Aviation, Shipping
pleased to state:

(a) whether the Merchant Navy
Officers, both navigational and engi-
neering side had given a strike notice
expiring on the 20th July, 1966;

of Transport,
and Tourism be -

(b) if so, what were the points at
dispute; and

(c) the steps taken tuo resolve the
dispute and avert the strike?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Maritime Union of
India informeq the major shipping
companies on the Tth July, 1866 that
if a satisfactory agreement regard-
ing the terms and conditions of ser-
vice of navigational and engineering
officers was not concluded by the
20ty July, the Union would oroceed
to organise industrial action.

(b) The points at dispute covered a
very wide range, for example, increase
in wageg and allowances and neutra-
lisation of the effect of devaluatiom
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thereon from 6th June, 1966, revision
of privilege and compeosatory leave,
overtime compensa‘ion, combined
and superior certificate allowance,
food allowance, provident fund, gra-
tuity, bonus etc., effective from ist
January, 1966,

(c) As a result of bipartite nego-
tiations between the Negotiating
Committee of the Shipowners and the
Union and amicable” settlement has
since been arrived at.

Dredging of Bhagirathi

3061. Dr. Ranen Sen: Will the Min-
ister of Tramsport, Avialion, Shipping
and Tourism be pleased to state:

(a) whether it is a fzct that the
dredging of Bhagirathi river from
Farakka town to Nabaduip has been
relegated to the second phase of the
Farakka Project; and

(b) if so, how far it will affect the
improvement of the navigability of
river Hooghly?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) and (b). Certain correc-
tive measures to the Bhagirathi are
considered essential for reaping the
full benefit of the Farakka Barrage
Project for improving the navigabi-
lity of the river Hooghly. According-
ly, studies were entrusted to the
Calcutta Port Commissionerg to inves-

+ tigate the corrective measures peces-
sary for the Bhagirathi. The results
of the studieg and investigations have
been placed before a Technical Com-
mittee consisting of officers drawn
from the Union Ministries of Irriga-
tion and Power and Transport and
the Ministry of Irrigation and Water-
ways, Government of West Bengal.
The Technical Committee’s recom-
mendations would be placeq before
the Farakka Barrage Contro]l Board.

The Calcutta Port Commissioners
have reported that the execution of
the corrective measures on the river
Bhagirathi would have to be com-
menced a year or so before the water
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is diverted from Farakka to the
Bhagirathi and that the work would
take about five to seven years to be
completed.

wia & g T

3062. 51 WETT AT 747 : AT
are, ¥fu, avafos fawrw aar wgwie
wdT g2 FATH &Y w7 w467 fF o

(7) mrag sw g fo qw &
ghweaer &l § fagor & fod wrem
w1 % & M & 2,300 27 3w T
faermT;

() afz &, &1 ¥ ¥ T W
& foaar gg =of faemr &

() =% fov fomr &at & faafa
fear s ;W

(=) for w97 3@t goaTd
FT Y ?

wra, v, arnfos fewra qar
HEPTL AT |/ o7 WA (s Aife
) ¢ (F) &9 FET F A
g & 2,800 770 T F1 oF A
ITZIT 27 FT ImEW A ¥

(@) = (7). =WT 5,000
A = W AN B & 9EY ST
B T & AT TTAT FIET ATAT AU
g w1 faag & 7§ & (AT dw A
wdY wfsle 2,800 F2{Y & #7 w@T
& wrAzT F79 F7 fog Fafare Tt
T gzer (74T #1 7% 0307 &1 e
¥ FT W NTH A4 F qT9 AR
felr smom

(a) fafwa 7raai a1 g 3o
#1 fraaa g faem 73 41 & warfaa
TAETARE AT A T T
o wafsy fFd A aw sefa
g fagor s@ExAt F wrae 9% fFar
SATE |
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3063. Shri K. C. Pant: Will the
Minister of Transport, Aviation, Ship-

ping and Tourism be pleased to
state:-

(a) whether it is a fact that a new
road linkipg Bazpur to Nainital has
not been completed since over a
decade;

(b) whether it is also a fact that
this road would reduce the distance
and the ftravelling time between
Delhi and Nainital considerably; and

(¢) if so, the measures taken by

Government to expedite the construe-
tion of the road?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). Nainital-
Bazpur road is a State road in Uttar
Pradesh. The Government of Uttar
Pradesh are, therefore, concerned
with this project. The Government
of India do not receive reports about
such projects.

feest w1 fafemaw

3064. ST HiGT o ATV AT
ama, ¥iw, amzfos faee @9 Agwe
wdl gz A & FOFE F 2

(%) feeit fafsarac = &fF
a7 &4 femam o & AR

(m) =za fafgrree & fray =m0

Fam i e g7
@, Ffa, amafos faw o
wawTT wAwE | Iwon (s fwa) ¢
(%) 1965-66 ¥ A § fFm g
T F W T 7,102 ¥OH 1
(@) as50 »M 1
wem IAm w1 fawrw
2065 1 WER AR FE@T ¢
1 &, Ff, TigEdEE faarw au
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(F) Tmeg w2 5237 & qe
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T8Y &L A 260 {FFET AR
T FLE
Grafting of Plants
3066. Shri Dighe:
Shri Vishwa Nath Pandey:
Will the Minister of Food, Agricul-
ture, Community Deveiopment and
Copperation be pleased ty state:

(a) whether it is a fact that the
new grafting methods which are
likely to revolutionise the process of
multiplication of graft plonts for
horticulture have been successfully
evolved by horticultural scientists at
the Indian Agricultural Research
Institute; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try -of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes,—am
improved method of grafting viz,
“Veneer grafting”, in mango, has
been successfully developgd.
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(b) Traditional method of “inarch-
ing” mango propagation consists in
sarrying the seedling near the mother
plant for grafting. In the case of tall
trees, pots with seedlings are tp be
placed on platformg and watered
regularly, This is a very iedious
method for getting good success. In
“Veneer Grafting”, however, the
scion stickg (shoot for grafting) are
simply ecut away from the mother
plant and grafted on the seedlings
growing on the nursery beds. The
most striking features of this method
is that one can prepare grafts, even
if one does not have a mother plant,
by just collecting the scion sticks of
selected good plants nearby.

Some of the advantages of this
method, over the “inarching” method,
are as follows:—

(1) Success in this method is
80-85 per cent in all the
months between March and
July (under Delhi condi-
tions).

(2) Using thig technique, a large
number of grafts, even upto
about 5000-6000, can be pre-
pared in°one season by one
person.

@& Only about 25 cm, to 10 cm.
of the branch of the mother
plant is needed for the pur-
pose and thus a larger num-
ber of grafts can be made out
of one selected mother plant.

(4) The graft produced this way

is much cheaper,—costing
only about one fourth, as
compared to the ‘inarching’

method, under our conditions.
(5) The graft prepared during
March-April attain good size
by July of the same year,

when they can be distributed, .

thereby reducing the pursery
life.

(6) In-situ “Veneer grafting” is
very encouraging,—the

BHADRA 1, 1888 (SAKA) Written Answers 6380

growth being very good and
the tree being able to bear
fruits after about 2 years’

. growth in the case of Neelum,
‘a South Indian wariety, and
after about 3-4 yearg in
other varieties,

It is easier gnd much cheaper
to establish orchards by this
method.

(M

(8) Twp or more varieties can be

grafted on the same seedling

stock; thig may interest home

gardeners. .

Inferior mango trees can t@

. top-worked with supercr
varietigs. The trees would
start producing fruits after
3-4 years.

The new method has been tried
successfully, under wvarioys clamatic
conditions of India, and has already
made a good impact in the country.

Development of Sun Temple at Konark
as Tourist Centre

3067. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that arca
around the remains of the Sun Termpic
at Konark (Orissa) would be devcicp-
ed as an International Tourist Centre;

(b) if so, when; and

(c) the total amount likely to be in=-
volved on such a scheme?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a} to (c). A Master Plan
for the integrated development of the
area around the Sun Temple at
Konark has been prepared with a
view to developing it as international
tourist resort. A provision of Rs. 50
lakhs has been included in the Draft
Fourth Five Year Plan on Tourism
for this scheme, The details ‘of the
scheme are being worked out.
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Scheme to Save Milch Cows and
Buffaloes

3068. Shri Brij Basi Lal:
Shri Vishwa Nath' Pandey:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be plcased to state:

(a) whether it is a fact that a five
year scheme to save milch cows, cal-
ves and buffaloes which are cithe.
slaughtered or starved to death annu-
“ally in Calcutta and elsewhere has
been drawn up by the Central Coun-
cil of Gosamvardhan;

(b) if so,” when; and

(¢) the total amount of expenditure
to be incurred on the scheme?

The Deputy Minister in the Minis-
try oi Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes. The scheme, how-
ever, aims at the slavage of high yield-
ing dry cows only.

(b) In April, 1966.

(c) According to the scheme as
drawn up by the Central Council of
Gosamvardhan, the estimated cost of
the scheme for five years is Rs. 106
lakhs. '

Agricultural Production

3069. Shri Shree Narayan Das;
Shrimati Jayaben Shah:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the un-
even distributional character of the
benefits of the programme for in-
creasing agricultural production crea-
ting inter-personal and regional in-
vqualities among farmers as pointed
out by Dr. V. K. R. V. Rao in the
concluding para of his lecture deli-
vered at the Indian Agricultural Re-
search Institute, Pusa, New Delhi: .

(b) if so, the steps taken. to prevent
tension and discontent among the
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farmers arising out of such pro-
gramme; and .

(c) the steps taken so that small
farmers may also be enabled to take
advantage of the increased credit and
other input facilities that are being
provided for agricultural production?

The Dzputy Minister in the Ministry
of Food, Agriculiture, Community
Development and Cooperation (Shri
Shyam Dhar Misra) (a) and _(b;.
Yes, Government's attention has been
drawn to the Textof Dr. V. K. R. V.
Rao's ideture. There is no difference in
the basic strategy to be adopted for
incressing production between what
has becen accepted by the Ministry of
Food, Agriculture, Community Deve=
lopment and Cooperation and the
views expressed by Dr. V. K. R. V.
Rao. There are certain emphasis on
details by Dr. Rao, which in his view
are necessary to make the programme
# Success.

(c) Arrangements for the Agricul-
tural Production programme provide
for inputs and credit facilities for all
the farmers in areas seleted, without
any discrimination with regard to the
size of the farm.

Production of ‘Hilsa’ ,

3070. Shri C. K. Bhattacharyya: V/ill
the Minister of Food, Agriculture,
Community Development and Coope-
ration be p'eased to state:

(a) whether his attention has been
drawn to an interview given by Shri
V. R, Pantube, a Senior Research Offi-
cer of the Central Inland Fisheries
Institute, Barrackpore, to a Calcutta
daily making the following observa-
tion:

“loss of spawning grounds in the
rivers Damodar and Rupnarain
caused by the construction of the
D.V.C. dams is largely responsible
for the sharp decline in the produc-
tion of ‘hilsa’ in the country™; and

(b)s if so0, what inquiries have been
made to lead to this conclusion?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir, The
interview was slightly mis-reported.
The reference was to the Hooghly
Estuary and not to the country as a
whole. Reduction in breeding grounds
on account of construction of dams
was mentioned as one of the impor-
tant factors that might have contri-
buted to the decline in the ‘Hilsa’
stocks in the Hooghly Estuary. Other
possible contributory factors mention-
ed werce the effect of effluents and
large scale capture of young ‘Hilsa’.

{b) Investigations on the warious
factors affecting the ‘Hilsa' fishery
with reference to statistics of produc-
tion and ecological wvariations are
being made by the Central Inland
Fisheries Research Institute,

Relief works in famine areas

3071. Shri H. C. Linga Reddy: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
famine affected people of Hudugur,
Namagondlu and D. Palya of Gouri-
bidunur Taluk are not provided with
any relief works at all and conse-
quently the people of these areas in
Bhickballapur Parliamentary Consti-
tuency are starving and if so, the
action proposed to be taken to pro-
‘vide them with work;

(b) whether an amount of Rs. 3
crores given by the Central Govern-
ment to the State of Mysore towards
famine relief is not adequate to meet
the situation; and

(¢) whether the State Government
have asked for further financial assis-
tance in this behalf and if se, the
-action taken thereon?

The Minister of State in the Min!s-
try of Food, Asric_ll.lme, C@muﬂr
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Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

& (b) The Central Teams, whigh visit-
ed the. State in February, 1966 and

again in May, 1966, estimated that the
additional expenditure on relief ope-
rations outside the State Govern-
ment's Plan Budget for 1965-66 and
1966-67 would be of the order of
Rs. 3.5 crores. As against this, a lvan
of Rs. 3 crores (Rs. 1 crore in 1965-66
and Rs. 2 crores during 1966-67 so lar)
has been sanctioned. There is, there-

fore, no inadequacy so far as the
financial assistance from the Centre
is concerned.

(c) Yes, Sir, The request is being

examined.

Emergency landing of Quantas
plane

3072. Shri Panna Lal:
Shri Vishwa Nath Pandey:
shri Brij Basi Lal:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that a
Quantas plane on a flght from New
Delhi for Hong Kong made an emer-
gency landing at Dum Dum airpert on
the 26th July, 1966; and y

(b) if so, the causes of the acci-

dent?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes. Sir.

(b) The incident was caused as the
undercarriage could not be retracted
in flight after take-off from New
Delhi. The aircraft was flown ifrom
New Delhi to Calcutta with the undu:-
carriage locked in the “down” posi-
tion and a safe off-scheduled landing
was effected at Calcutta. The mnon-
retraction of the undercarriage was
traced to a defective electrical switch. -
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Supply of Sugar to Mysore

3073. Shri H. C. Linga Reddy: Will
the Minister of Food, Agriculture,

Uom.n}unjt_v Development and Co-
operation be pleased to state:

ta) whether the requirements of
sugar for th= State of Mysore were

surveyed in the Third Plan period;

(b) if so, the quantity of sugar
which was required to meet the dc-
mands of the people and extent to
which the present sugar factories
functioning in the State hdve been
meeting the demand, both their names
and target capacities;

(c) the number of recormmendations
madz for setting up new sugar facto-
ries with names sant by the State
Government pending with Govern-
ment; and

(d) the action being taken in the

matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Requirement of sugar
during the Third Plan period was
assessed for the country as a whole
and not Statewise,

tb) On the basis of the present
monthly quota of sugar for Mysore
. State, the annual requirement works
out 1o 1.56 lakh tonnes, which can be
met by the existing sugar faclories in
Mysore State. INames of sugar facto-
ries functioning in the State and their
present installed annual sugar pro-
duction capacity and actual produc-
tion during 1964-65 are given in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-6866/661.

(c) and (d). At present two appli-
cations recommended by the Govern-
ment of Mysore for establishment of
rew sugar factories at (i) Kamalapur,
District Bellary and (ii) Kalamudda-
nadoddi, Maddur taluk, District
Mandya, are pending. ‘These are
under consideration.
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Cooperative Sugar Factory, Kerala

3074, Shri P, Kunhan: Will the Min-
ister of Food, Agriculture, Communiiy

Development and Cooperation be
pleased to stais:
(a) whether it is a fact that the

cooperative sugar factory in  Chittur
Taluk, Palghat Kerala has not im-
plemented the provisions of minimum
wages for workers; and

(b} if so, the reasons thereo[?

The Deputy Minister in the Minis-
try of Food, Agricultvre, Com-
munity Development and Cooperation
Shri Shyam Dhar Misra): (a) and (b)
The information is awaited ‘he State
Government of Kerala.

Package programme in Palghat

3075. Shri P. Kunhan: Will the
Minister of Ford, Agricu’ture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
Packaze Programme in Palghat under
the Intensive Agricultural District
Programme has not been fully imple-
mented du- to lack of irrigation faci-
lities and the inahi'ity of cultivators
to repay credit due to drought in the
area; and

(b) whether there is any proposal
to extend the time limit for the re-
covery of credit?

The Deputy Minister in the Minis-
try of Food, Agriculture Community
Develop t and Cooperatiom (Shri
Shyam Dhar Misra): (a) No such re-
port has been received from the Gov-
ernment of Kerala.

(b) Does not arise.
Procurement of Paddy

3076, Shri P, Kunhan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the quota fixed for the procure-
ment of paddy under the levy system
in Kerala, district-wise;
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(b) the quantity pro.:ur-:-.i,. so iar,
district-wise;

(¢) whether the Kuttanad arza of
Alleppey has been dropped from the
scheme of procurement of paddy;

id) if =0, the reason therefor; and

{e) whethcr Government have any
proposa! to procure paddy from land-
Jords who are getting more than 1000
paras of paddy a vear?

The Minister of Stzte in the Minis-
try of Food, Agriculture, Community
Development and Cooperation = (Shri
Govinda Menon): (a) to (e). Informa-
tion is being collected from the Gov-
ernment of Kerala and will be
on the Table of the Sabha in
eourse.

due

Damage to Foodgrains Stocked by the
Food Corporation of India
3078. Shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether if iz a fact that differ-
ent varieties of foodgrains were spoil-
ed and rendered useless and uneatable
in the zodowns of the Food Corpora-
tion of India;

(b) if so, the gquantities of different
foodgrains rendered useless in storage
by the end of June, 1966 at different
places; and

(¢) the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). The in-
formation ig being collected from the
Foeod Corporation of India ang will be
“laid on the Table of the House,

of underground water
in Madras

3079. Shri M. Malaichami: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is any proposal
to undertake underground water ex-

Exploration
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ploration in Madras State with parti-
cular reference to Cauvery delta re-
clamation work through the Food and
Agriculture Organisation; and

(b) if so, the additional acres of
land which is likely to cor:  under
cultivation?

The Deputy Minister in the Minis-
iry of Fbod, Agriculture, Communily
Development and Cooperation (Shri
Shyam Dhay Misra): (a) £ Project for
maximising agricutural dewvelopticnt
through conjunctive ulilisation of sur-
face and groundwater resources. in-
cluding groundwater investigations
ete. in the Cauvery Delta in the
Madras State, is under consideration
of the Government of India. It is
proposed to obtain assistance from the
International Bank for Reconstruction
and Development and the Food and
Agriculture Organisation for the Pro-
ject.

(b) The additional acres of land
likely to come under cultivation will
be known after the Project Report,
which is under preparation of the
Government of Madras, is received.

Cooperative Stores in Bareilly

3080. shri Ram Sewak Yadav:
Shri Madbu Limaye:
Shri Hukam Chand
Kachhavaiya:
Shri Kishem Patinayak:
Shri Bade:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to states:

(a) whether the Central Govern-
ment have given any assistance to
the Centrally sponsored co-operative
stores in Bareilly;

(b) if so, the extent of this assis-
tance; »

(e) whether the attention of Gov-
ernment has been drawn to the super-
session of its Board by the Adminis-
trator,

(d) whether any defalcation has
been committed by a local Advocate
agsociated with this store;
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(e) whether high prices were paid
for the land for the store builaing,
when its actual worth was much less
according to the Assistant Registrar
of Co-operative Societies; and

(f) whether Government have asked
the Government of U.P. to order ai
inquiry in view of the fact that large
Central funds are involved?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a), Yes Sir, the
Central Government made available
funds to the U. P. State Government
for giving financial assistance to thc
wholesale consumer cooperative store,
Bareilly.

(b) Rs4.10 lakhs.

(c) The Government of India have
been informed of the supersession of
-the Board of Directors by the Doputy

Registrar, Cooperative Societies,
Bareilly,
(d) An embezzlement has been

noticed and the matter is under poiice
investigation.

(et The land was purchased with
the approval of the Deputy Registrar,
Government of India are not aware cf

* the views of the Assistant Registrar.

(f) Developments are being watched
- by the Government of India.

ﬁhﬂes of Panchayat Sevaks

3081. Shri Madho Limaye:
Shri Hukam Chand
Kachhavaiya:
Shri Kishen Pattnayak:
Shri Bade:
Shri Yodhvir S.ogh:

Will the Minister of Food, Agrical-
-ture, Community Den :lopment and
Cooperation be pleased to state:

(a) whether the Central Govern-
ment have formulated any scheme of
assistance for raising the salaries of
Panchayat Sevaks in Bihar and other
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States from the present leve] of Rs. 65

to Rs. 100;

(b) how much of the additional cost
will be borne by the Centre and how
much by the States under this scheme;
and

~ {c) whether this scheme has been
implemented in Bihar and other
States?

The Deputy Minister of Food, Agri-
culture, Community Development and

- Cooperation (Shri Shinde): (a) to (c).

A scheme for augmenting ang upgrad-
ing the cadre of Panchayat Secretaries
is under consideration for inclusion .n
the Fourth Plan. Details of the addi-
tional cost and pattern of sharing be-
tween the Centre and the States aie
being worked out, The scheme, i
included in the Fourth Plan, would be
implemented in all the States.

Luxury Hotels by Hiltons

3082, Shri Mohammed Koya:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be picascd
Lo state: )

(a) whether it is a fact that Ms.
Hiltons have been given license to
start five luxury hotels in five princi-
pal cities of India;

(b) if so, the terms and conditions;
and

(c) its effect on the indigenous hotel
industry? :

The Minister of Transport, Aviation,
Shipping and Tourism (Shri San:
jiva Reddy) (a) to (c). Hiltons have
not been given any licence to start
five luxury hotels in five cities of
India An Indian party is having ne-
gotiations with Hilton Hotels Inter-
national of US.A. for collaboration in
the setting up of a luxury hotel in
Bombay. After fina'isation of the
proposed terms of agreement betwoun
the two parties, these will be submitteq
to Government for consideration.
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Committee on Sugar Faclories

3083. Shri Shree Narayan Duas:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Committee ap-
‘pointed by Government to select
suitable sites for the establishment of
a chain of big sugar factories in the
public sector for exclusive production
of export sugar has submitted its
report;

(b) if so, the nature of the recom-
mendations made;

(c) whether these recommendations
have been considered; and

(d) if so, with what result?

The Deputy Minister in the i
try of Food, Agriculture, Communi
Development and Cooperation  (Shri
Shinde): (a) No Sir; the Committee
has not so far submitted its report.

(b) to (d). Do not arise.

Civil Procedure (Amendment) Act,
1963

3085. Shrimati Renu Chakravartty:
Will the Minister of Law be pleased
‘to state:

(a) whether it is a fact that the
Civil Procedure (Amendment) Act,
1963 (No. 26 of 1963) does not bind
the Presidency Small Cause Court of
«Calcutta since their Act is not amend-
ed;

(b) whefher this anomaly creates
differential treatment by Courts of
law regarding attdchmert of pay and
allowances of salaried Government
servants; and

(c) if so, the action proposed to be
taken with regard to removing this
discrepancy?

The Minister of State in the Ministry
of Law (5%ri C. R. Pattabhi Raman):
{a) Yes, Sir. s |
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(b) and (e¢). Under the proviso to
section 8 of the Code of Civil Pro-
cedure, 1908, the High Courts of Judi-
cature at Calcutta, Madras and Bom-
bay, as the case may be, have power
to direct, by notification, that any of
the provisions of the said Code shall
extend to suits or proceedings in
Courts "of small causes established in
the Presidency towns of Calcutta,
Madras and Bombay.

The State Governments concerned
have been requested to move the High
Courts to issue the requisite notifica-
tion for applying the provision of
amended section 60 of the Code of the -
suits and proceedings in Courts of
small causes in the three Presidency
towns.

Damage to Imported Wheat

3086. Shrimati Jyotsna Chanda: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that 1000
bags of imported wheat were damaged
by raing in Idgah Station recently and
the Mill owner refused to accept it;
and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Fbood, Agriculture, Community
Development and Cooperation (Shri
Govindg Menon): (a) On a represen-
tation made to the Railways by 5 Mill
in Agra, tne Railway authorities
assessed that in a consignment of 1145
bags of wheat received at Idgah
Station about 18 per cent were affect-
ed by rain. The Mill accepted the de-
livery of these bags after assessment
by the Railways.

- {(b) The reasons for the damage are
under investigation by the Railways.

“P” Form for Travel to Afghanistan

3087. Shri Yashpal Singh: Wii] the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the Afghan Airlines,
Ariana, have urged for the abolition
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of ‘P* Form for travel to Afghanistan;
and

tb) if so,
thereto?

Government’s reaction

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a; No, Sir. .

(b) Does not arise.

D.A. to Panchayat Employees in
Kerala

3088. Shri Mohammed Ko¥ya: Wil
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

ta) whether the Government of
Kerala have recently asked for any
financia] assistance for giving addi-
tional pa¥ and Dearness allowance to
the Panchayat employees; and

(b) if so, Government’s reaction

thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shinde): (a) No. Sir.

(b) Does not arise.

Ban on Serving of Rice in Kerala

3089, Shri Mohammed Koya: Will
the Minister of Food, Agriculture,
Community Development and Co-
eperation be pleased to state:

(a) whether the Government of
Kerala have ordered that no rice will
be served on Mondays and Fridays in
the hotels in Kerala;

(b) if so, the reasons thereof;

(c) how it will affect the floating

population especially the aged and the
sick; and

(d) whether any exemption is pro-
posed to be given from this order?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Govinda Menon): (a) The order pro-
hibits the service of rice and its pre-
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parations by catering establishments
only after .3 PM. on Mondays and
Thursdays.

(b) To reduce the comsumption of
rice necessitated by its extreme
shortage.

(¢) The [loating population can take
wheat ana dal preparations for two
evenings in a week.

(d) No, Sir.

Boat Building ¥ard in Kerala

3090. Shri Mohammed Koya: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether the Government of
Kerala have recommended to the
Central Government to build the pro-
posed boatl building yard at Beypore;
and »

(b) if so, the reactions of Govern-
ment thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Community .
Develop t and Cooperation (Shri
Govinda Menon): (a) No propo-
sal has been received for the estab-
lishment of a boat building yard at

Beypore. i

(b) The question does not arise.

Tourism in Mysore State

3091. Shri H. C. Linga Reddy: Will
the Minister of Transport, Aviation
Shipping and Tourism be pleased to
state:

(a) the amount spent on the various
schemes of tourist prografnme in the
Third Five Year Plan in Mysore State
and the progress so far made;

(b) the programme proposed under
the Fourth Plan in Mysore State;

(¢) whether a Master Plan for the
development of Nandi Hills as tourist
centre has been prepared;

(d) if so, the progress made in the
execution thereof; and
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(e) the foreign exchange earned
under the programme of Tourlsm in
Mysore State during the Third Plan?

The Minister of Transport Aviation,
Shipping and Tourism (Shri Sanjiva

Reddy): (a) The following expendi-
ture was incurred by the Central
Government on various tourist

schemes in Mysore State during the
Third Five Year Plan:—

Part1
Rs.
(1) Construction of a Tourist
Bungalow (Clags I) at Hassan  2,25,700
(ii) Equipment and manage-
ment of the Tourist
Bungalow at Hassan 33,000
(iii) Completion of the con-
struction of a Tourist
Bungalow at Bijapur 1,58,000
(iv) Furnishing and manage-
ment of the Tourist Bu.nsalow
at Bijapur 20,000
(v) Construction of a Canteen
at Hampi . . 2,08,024
(vi) Purchase of launt:hcs for
Tungabhadra . 60,000
Part IT Central Govt.
share only
(i) Construction ofa Tourist Rs.
Bangalow (Class II) at
Mangalore . 75,000
(ii) Completion of the Tourist
Bunglow (Class IT) at Bijapur 7,470
(iii) Completion of the Tourist
Hostel at Jog-falls 45,586
(iv) Completion of the Tourist
Bungalow (Class II) at
Jog-falls " 16,654

{v) Completion of the Tourist
Bungalow at Krishnarajasagar 74,000

(vi) Completion of the Tonrzst

Bungalow at Aiholj 5,006
(vii) Tourist Burcau at Hassan

& Mercara . . 1,134

Part 1 & IT Total . 939,774
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{(b) Under the Fourth Five Year
Plan for development of tourism the
following provision has been proposed
for Mysore State:—

Part I Rs.
(i) Nehru Loka Scheme, Mysore 30,00,000

(ii) Integrated  development
of Mysore-Krishnarajasagar-
Bandipur . 17,00,000

Part II

(i) Integrated development of
Hassan-Helibed Belur Sra-
vanbelgola area

(ii) Integrated development of
Karvar-Marvanthe-Saravaithj 20,00,000

23,00,000

(iii) Integrated development of
Bijapur-Badami-Aiholi-

Padatkal Hampi area 10,00,000

(c) and (d). Yes. A Master plan
for development of Nandi Hill as
Tourist Centre has been prepared by
the Government of Mysore and is
included in the programme of the
State Government.

(e) The {foreign exchange earned
from tourism is calculated on all-
India basis by the Reserve Bank. It
is therefore not possible to indicate '
separate figures of the foreign
exchange earned under the tourism
programme of Mysore State.

Accident to Fishermen's Ships

3092, Shri Baswant: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that small
ships of fishermen are damaged as a
result of boulders lying in the river
adjacent to Arnla Port, Maharashtra;

(b) whether Government have
issued orders to mark those boulders;
red; and

(c) if so, when the said order would
be implemented?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c¢). The Govern-
ment of Maharashtra has been request-
ed to furnish the information imme-
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diately. The information will be laid
on the Table of the Sabha as soon
as it is received.

Cochin Port

' 3093, Shri A, K. Gopalan:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Umanath:
Shri P. Kunhan:
Shrl Vasundevan Nair:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to a news jtem
in the ‘Hindu' of the 11th July, 1966,
under the heading “Concern over
Congestion in Cochin Port”;

(b) whether the proposal put up by
the Cochin Port Trust for two addi-
tional wharf berths has been turned
down;

(c) how for the non-availability of
shore equipment and tugs have aggra-
vated congestion in the Port; and

(d) the steps taken to improve the
conditions in the Port?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

{(b) The Cochin Port Trust hawve
proposed the construction of two new
berths in the Mattoncherry Channel
as part of the Fourth Five Year Plan.
The matter is under consideration in
consultation with the Planning Com-
mission.

(c) The availability of tugs has no
bearing on the congestion in the Port,

The <Cochin Port Trust have
reported that the shore equipment at
present requires augmentation.

" (d) The Cochin Port have called
for tenders for contract dredging to
meet urgent requirements. Steps are
being taken to acquire additional
tugs and equipment. A prbposa]l for
replacement of the existing dredger
iz also under consideration.
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Regional Dairy Cattle Farm
in Kerala

3094. Shri A. K. Gopalan:
Shri Umanath:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether there is a3 proposal to
establish a regional dairy cattle farm
in Kerala;

(b) if so, whether any suitable place
has been recommended by the Gbv-
ernment of Kerala;

(e) whether there are other propo-
sals regarding the site, including Can-
nanore District, wunder consideration;
and

(d) when the proposal will be fina-
lised?

The Deputy Minister in the Minis-
try of Food, Agriculture, Comnrunity
Development and Cooperation TShri
Shinde): (a) No. However estab-
lishment of six Cattle Breeding Farms
during Fourth Plan is under consi-
deration of the Govermment of India.

(b) A few siteg in Calicut anJj Can-
nanore Districts were suggested hy
the Government of Kerala for locating
one of the Farms referred to above.

(c) A site measuring about 1000
acres in Attapady Tribal Development
Block in Palghat District in Kerala is
under consideration.

(d) Suitability of this site will be
finalised after the Site Selection Com-
mittee on these farms visits Kerala
and some other States which have
also offered sites for this purpose,

Rice Supply by Andhra Pradesh

8095, Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) the approximate quantity of
rice supplied to the Centre by Andhra
during last year;
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(b) the quantity supplied by the
same State to the Centre during the
currerit year and the additional sup-
ply expected during the remaining
months of the current year;

(¢) whether there has been a fall
in the quantity of rice supplied by
Andhra Pradesh during this wear
compared to last year;

(d) whether there has been a de-
crease in the production of rice in
Andhra this year; and

(e) if so, the total amount of the
short-fall in production and the
marketable surplus of this commodi-
ty?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b).
About 5.75 lakh tonnes rice was sup-
plied to the Centre by Andhra Pra-
desh during the crop year 1984-65
(1-11-64 to 31-10-65). During the
crop year 1965-66, up to the end of
July, 1966, about 2.24 lakh tonnes
rice had been supplied by Andhra
Pradesh to the. Centre. No precise
estimate of the quantity that may be
supplied  during the remaining
months can be given.

(c) and (d). Yes, Sir.

{e) Final estimates of rice produc-
tion in Andhra Pradesh during 1965-
66 are not yet available and, there-
fore, the marketable surplus also
cannot be calculated.

Rice Supply to Eerala

3096. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
tore, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that after
the dissolution of the Southern Rice
Zone in 1964, the Central Govern-
ment had to undertake the exclusive
responsibility of supplying nearly a
million tons of rice to Kerala;
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(b) whether Government do not
have sufficient supplies of rice to
meet thizs commitment;

(¢) whether it is also a fact that
distress purchases of additional rice
have been made from Burma .and -
Brazil involving wastage of scarce
foreign exchange resources; and

(d) if so, the amount of foreign
exchange spent on this rice import
during the current year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir. The
Governments of Andhra Pradesh and
Madras share the responsibility of
finding the rice required for distri-
bution in Kerala, though, maturaily,
all the supplies are routed through
the Central Government.

(b) to (d). Due to a serious short-
fall in production of rice in the coun-
try this year, the availability of rice
with the Central Government has
gone down and difficulty is being ex-
perienced to supply adequate quan-
tities of rice to all the deficit States.
In such a gituation, as much rice as
is available in internationa] markets
at reasonable prices is being purchas-
ed. It is too early to assess the total
foreign exchange that will be spent
by the Government of India for pur-
chase of rice abroad during 1966.

Indo-Pak Air Agreement on
International Airline Flights

3097. Shri P. C. Borooah:
Shri D, C. Sharma:
Shri Ram Harkh Yadav:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether an Indo-Pakistan Air
Agreement has recently been reach-
ed relating to International Airline
Flights between the two countries;
and

(b) if so, the terms of the Agree-

ment?
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The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Yes,

Sir. An Agreement has been reach-
ed recently with Pakistan, rationa-
lising the existing routes between
India and Pakistan and neighbour-
ing countries namely, Delhi-Kabul,
Delhi-Karachi, Delhi-Zahidan,
Lahore-Dacca, Karachi-Bombay,
*Dacca-Burma  Border, Dacca-Kath-
mandu and Karachi-Dacca and Cal-
cutta-Agartala; providing for im-
provement to navigational facilities
along the prescribed routes and for
arrangements to ensure better eco=
ordination between Air Traffic Con-
trol authorities of the two countries.

Cut in Wheat Supply by U.S.A.

3098. Shri Brij Basj Lal:
Shri- Vishwa Nath Pandey:
Shri P, G. Sen:

Will the Minisier of Food, Agricul-
ture, Community Development and
Co-operation be pleased to state:

(a) whether it is a fact that
prospects for receipt of American
wheat by India received a set-back
with the indication that the United
States 'might cut its wheat supply to
foreign counries by 25 per cent this
year; and

the

(b) if so, the reaction of Govern-
ment thereto?

Tne Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). While
there is a likelihood of reduction in
PL 480 supplies of wheat in view of
the overall wheat situation in
U.S.A., no formal intimation has been
received by the Government in :his
regard from the TU.S. Government.
Until such intimation is received and
“he extent of the reduction, if any, is
&nown, it is not possible to indicate
the reactions of the Government.
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Aircraft Damaged at Dum Dum Aijr-
port

3099. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Transport,
Aviation, Shipping ang Tourism be
pleased to state:

(a) whether it is a fact that a single
engined Bonanza aircraft while being
started for servicing at Dum Dum air-
port was badly damaged on the Tth
August, 1966; )

(b) if so, the causes of the accident;
angd

(c¢) the remedial action taken there-
on?

The Minister of Transport, Aviation,
Shipping nad Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) The accident is wnder investi-
gation.

(e¢) Necessary remedial action will
be taken in the light of recommenda-
tions which may be made in the in-
vestigation report,

Target for rice l;'ruduction

3100. Shri D.' C. Sharma: Will the
Minister fo Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
proposed target for rice for the year
1966-67 is less as compared to the last
year;

(b} if so, the reasons therefor: and

(c) the steps taken by Government
to reach the target?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) It has not
been the practice to fix up grain-wise
food production targets on an annual
basis for the country as a whole.

(b) Does not arise,

(c) The over-all target of foodgrains
production for 1966-67 and steps being
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paken to achieve the target have been
explained in the document *“Pro-
grammes of Agricultural Develop-
ment, 1966-67" circulated to Members
in April last,

Centra] Marine Fisheries Research
Institute
3101, Dr. P. Srinivasan:
Shri M. Malaichami:
Shri M, P. Swamy:
Will the Minister of Food, Agricul-
tare, Community, Development and
Cooperation be pleased to state:

(a) whether it is a fact that there
is growing discontentment among the
staff of the Central Marine Fisheries
Research Institute at Mandapam Camp
regarding the grant. of special
allowances; and

(b) if s0, the steps Government pro-
pose to take in the matter?

The Ministér of State in the Minis-
try of Food, Agriculture, Community
* Development and Cooperation (Shri
Govinda Menon): (a) and (b) ‘The
staff at Central Marine Fisheries Re-
search Institute, Mandapam Camp,
have been getting special compansa-
tory allowance, sanction for continu-
ance of which beyond the 31st Octo-
ber, 1965 was issued on 9th March,
1966. Since then there has been no
report of any discontentment among
the staff of the Institute.

Nursery for l'epper and Ginger in
Kerala

8102.' Shri Vasudevan Nair: Will the
Minister of Food, Agriculiure, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is a proposal to
start a central nursery for pepper and
ginger in Kerala State; and

(b) if so, when this nursery will be
eatablished?

The Deputy Minisl.el' in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
Indian Spices Development Council
at its meeting held on the 10th June,

1457 (AI) LS—6.
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1966 recommended the proposal for
starting Central Nursery for multi-
plication and distribution of pepper
and ginger in Kera], State.

The Regibnal Office is working out
a Scheme.

Rice Production in Kerala

3103. Shri Vasudevan Nair: Willy
the Minister of Food, Agriculture,
Community Development and Co-
operatiion be pleased to state:

i (a) the target fixed for rice produc-
tion by the end of the Third Five
Year Plan in Kerala State;

(b) what was the achievement; and

(c) if there was a shorl.fall the rea-
sons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Developmerit and Cooperation " (Shri
Shyam Dhar Misra): (a) The State
Government indicated a target of
14.61 lakh tonnes in their annual Plan
proposals for 1965-66,

(b) The production in the last vear
of the Third Plan was 10 06 lakh
tonnes.

(¢) The shortfall in the production

ppears to have been mainly due to

inadequate rainfall during the grow-
ing period of winter paddy and partly
due to ‘shortfall in the availability
of improved seeds,

Mechanics in LA.C.

3104. Shri Brij Raj Singh: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether mechanics in the Main-
tenance Department of the Indian Air-
lines Corporation who are B.Sc.s are
given a higher grade on initial ap-
pointment than those who have stu-
died upto Mgtriculation or Higher
Secondary stages; and

(b) if ndt, the reasons therefor?
. [
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The Minister of Transport, Aviation,
Bhipping ang Tourism- (Shri Sanjiva
Reddy): (a) and (b). Candidates who
are B.Sc.s or who possess other tech-
nical qualificationg are given a higher
initial pay on appointment as Mecha-
nics on individual merit. The question
of giving a higher initial pay in all
such cases, as a matter of course, is
under consideration of the Corpora-
tion. .
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Mechanics in LA.C.

3105. Shri Brij Raj Singh: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased tp state:

{a) the numbér of Mechanics in the
Maintenance Department of the In-
dian Airlines Corporation who have
got Certificate/Diplomas of Air Tech-
nical Training Institutes and who are
Science graduates:

() whether Mechanics with the
above qualifications are considered at
par with those Mechanics who have
neither of these qualifications; and

12) if not, the benefits given to such
technically qualified technicians?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) There are quite a few
'mechanics in the Engineering Organi-
‘sation at the various Bases of the
Corporation who have certificate/dip-
lomas from Air Technical Training Ins-
titute. The exact number is not rea-
dily available and the requisite infor-
mation is being collected and will be
laid on the Table of the House.

(b) No Sir. Weightage is given to
such candidates, who otherwise have
the requisite experience and other sti-
pulated requirements,

(¢) Candidates, who hold certificates/
diplamas from the Air Technical Ins-
titutes and from similar other Institu-
tions and who are Science Graduates
and possess minimum experience laid
down for the various posts of mecha-
nics are considered for a higl;er start
in the grade.

AUGUST 23, 1960
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3106. Shri Brij Raj Singh: Will the
Minister of ‘Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the procedure followed in the
Maintenance Department of the Indian
Airlines Corporation for the promo-
tion af Mechanics from lower grades
to higher grades;

(b) the facilities provided to the
Mechanics to learn, any specialized
technical skill or trade in the field of
their work; and

{¢) whether such specialized techni-
cal training is taken into considera-
tion while promoting Mechanics from
one grade to another?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Mechanics are promoted
to the post of Sf. Leading Hand/
Chargehand and/or Examiner on the
basis of seniority in the respective
trades subject to suitability, etc. Awm
per the existing recruitment and
Promotion rules, the following quota
has been fixed for promotion and
direct recruitment for the posts of
Sr. Leading Hand/Chargehand and/or
Examiners.

. Direct
Promotion  Recruitmeni
1, St. Leadinghand
Charg thand

2. Exam:ner

75% 25%
50% 50%

(b) Training Units have been -esta-
blished at Delhi, Calcutta and Bom-
bay where regular training coyrses
are conducted for mechanicg to im-
prove their technical skill in the va-
rious fields of their work. The train-
ing imparted at the Training TUnits
has proved very successful as quite
a good number of mechanics whoe
have undergone Schools courses have
qualified and obtained AME's Licen-
ces. These mechanics have been ap-
pointed as AMEs.

(¢) Yes, Sir. Recognition is given
for the training received by the me-
chamics while comsidering them for
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higher appointments under the direct
recruitment quota.

Appointment of Mechanics in LA.C.

3107. Shri Brij Raj Singh: Will the
Minister of Transport, Aviation, 8hip-
ping and Tourism be pleased to state:

(a) the Degrees, Diplomas and Cer-
tificates in Aviation recognised by the
LAC. for appointment of Mechanics
in the Maintenance Department of
I A.C,

(b) whether the Diplomas or Certi-
ficates given by the Air Technical
Training Institute, Calcutta in Air-
<raft Maintenance Engineering is re-
cognized by the I. A. C. for initial
appointment and promotion of Mecha-
mics:

(c) the number of Mechanics in
1. A C. who have got this Certificate
or Diploma;

(d) if the reply to part (b) above
be in the affirmative, the benefits or
encouragements which such techmi-
«cally traind persons have been given
so far; and

{e) if not, the reasons therefor?

The Minister of Transport, Aviation,
Bhipping and Tourism (Shri Sanjiva
Reddy): (a) No specific requirement
for degree or certificate in Aviation
for appointment of mechanics has been
laid down. However, minimum edu-
cational gualifications as Matriculation
or its equivalent and experience have
been laid down and weightage is given
to candidates holding diplomas" and
oert1ﬁcates in aviation or other techm-

«<al subjects,

(b) The Corporation have not laid
down any requirement for diplomas
or certificates issued by the Air Tech-
mical Training Institute, Calcutta.
However, the Corporation do give we-
ightage to such candidates subject to
their possessing’ the other qualifics-

'
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tions and experience prescribed for
the post.

(c) The required information is be=
ing collected and will be laid on the
Table of the House,

(d) The Corporation do give wei-
ghtage to the crtificates’ awarded by

the Air Technical Training Institute,

Calcutta and other similar Institutes,
for appointments as Mechanics pro-
vided the candidates have the regui-
site practical experience.

(e) Does not arise.
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Jute Crop

3110, Shri P. G. Sem: Will the
Minister of Food, Agriculture, Com-
muanity Development and Cooperation
be pleased to state:

(a) the prospects of jute crop this
year as compared with last year; and

(b) the acreage under jute cultiva-
tion last year and this yzar?

The Deputy Minister in the Miris-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Mishra): (a) The jute
erop was Teported to have been

* damaged to some extent by floods
during June, 1966 in Assam and by
deficient rains in other parts of

. North East India during the current
seasomn.
precise estimate about the likely pro-
duction of the crop this year. The
_production of jute during 1966-67 is,
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It is too early to form a-
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however, expected to be higher than
that during 1965-66 when it was 44.85
lakh bales.

(b) According to the Final Esti-
mate, area under jute crop during
1965-66 was placed at 748.% thousand
hectares. Estimates of area under
(jute  crop this year (viz. 1966-67)
are not yet available,

Freight Rates on West Bound Cargo’

3112, Shri D. C. Sharma: Will ihe
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the decision * to
increase freight rates on the west
bound cargo from India and Pakis-
tan has been deferred by a month;

(b) whether a decision has also
been taken to exempt certain sensi-
tive commodities; and

(¢) if so, the particulars thereof?

The Minister of Transport, Avia-

tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir.

(b) and ‘(c). The Conference are
considering special treatment for

certain sensitive commodities.
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Beypore Port
3114. Shrji Mohammed Koya: Will

the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether there are any propo-
sals to develop the Beypore Port;

(b) if so, the details thereof; and

4
(¢) the amount proposed to be

spent next year?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). Certain
proposals have been received from
the State Government for the devlop-
ment of Beypore during the Fourth
Five Year Plan. These include the
dredging of Beypore Bar and Chann-
el. The details of the Fourth Plan
are at present under consideration in
consultation with the Planning Com-
mission.

Manufacture of Grain Silos

3115. Shri S. M. Banerjee:
Shri Daji:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that some
of the engineering units in the coun-
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try have offered to manufacture
grain silos on the model of silos
received from U.S.A.; and

(b) if so, w'fhether any offer s

been made by them; and

(e) if so, the reaction of Goverm-
rnent thereto?

TI:e Minister nt State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and(b). Yes,
Sir.

(¢) The question of construction
of grain siles is still under the con~
sideration of the Government, As
and when a decision is taken in this
regard, tenders would be called and
the offers of such parties would be
taken into consideration.

Stocking of Foodgraing in Godowns of
Delhi

3116. Dr. Ram Monohar Lohia: !
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Kashi Ram Gupta:
Shri Kishen Pattnayak:
Shri S, M. Banerjee:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Goverpment godowns
of foodgrains in Delhi, which are
situated farther away and which
entail higher transportation charges,
remain all the time fully occupied
with foodgrains than the godowns
which are nearer; )

(b) the details of stocks in each
godown during the last three years;
and

(c) the reasons for incurring grea-
ter expenditure on transportation in
stocking foodgrains in more distantly
located godowns?

The Minister of State in the Minis-
try of Food  Agriculture, Commu-
nity Development and Cooperation
(Shti Govinda Menon): (a) to (c).
There are three groups of Central
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godowns in Delhi, namely, at Naraina
(West Patel Nagar), at C.T.0. (New
Pusa) and at Shaktinagar. A state-
ment showing the monthly opening
stocks during the last three years in
each of these three groups of godowns
in Delhi is laid on the Table of the
House. [Placed in Library. See No.
LT-6867 / 66]. Stocks in these
godowns are maintained on the basis
of their storage capacity, operational

_requirements and whether or ot
railway sidings, both metre gauge
and broad gauge, are available. The

enclosed statement will indicate {hat
it will not be correct to say that
Government godowns of foodgrains
in Delhi, which are situated farther
away, remain all the time fully occu-
pied with foodgrains than the nearer
godowns,

Subsidy for Purchase of Seeds

3117, Shri Hem Raj: Will the Minis-
ter of Food, Agriculture, ' Community
Development and Co-operation be
pleased to state:

(a) whether it is a fact that the
Central Government have been subsi-
dizing the State Governments for the
supply of seeds to the agriculturiets;

(b) if so, whether it has stopped
its payment of subsidy to the State
Governments and the State Govern-
ments in turn have stopped subsidiz-
ing seeds to the agriculturists;

(c) whether it is a fact that agricul-
turists of the northern hill tracts are
too poor to purchase seeds without
subsidy; and

(d) if so, whether Government pro-
pose to extend subsidy to them?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhay Misra): (a) and (b).
With a view to encouraging institu-
tional agencies like Panchayats Co-
operatives and other agencies recog-
nised by the Agriculture Departments
of the States to underlake distribution
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of improved seeds more extensively,
it was decided by the Government of
India in December, 1962, that for im—
proved seeds of foodgrains (other
than hybrid maize), certified by the
State Departments of Agriculture as
to quality and purity, a premium af
upto Rs. 2|- per maund, to be shared
equally between the Centre and the
States would be admissible during
the remaining period of the Third
Plan. For hybrid maize and improved
seeds of jute, groundnut and cottom,
the subsidy given by the State Gow-
ernments is shared equally between
the Centre and the States. This ar-
rangement is being continued for the
year 1966-67. - The discontinuance of
subsidies on improved seeds of food-
graing during the remaining period of
the Fourth Plan period is under con-
sideration.

(c) No, Sir.

(d) There is no proposal to grant
any special subsidy in these areas
apart from the assistance mentioned
in answer to parts (a) and (b) above,
which is applicable to these areas
also.

Dredging the River Hooghly

3118, Shri Buta Singh; Will the
Minister of Transport, Aviation, Ship-
ping and Teurism be pleased to slate:

(a) whether it is a fact that during
the last few  weeks there have been
numerous instances of grounding of
ships in the river Hooghly;

(b) whether it is also a fact that
these accidents are due to the stand-
ard of dredging in the river having
much deleriorated in the last few
months;

(e¢) whether Government are aware
that many steamers do not ordinarily
like to call at the Calcutta Port be-
cause of these growing difficulties and

* the risk and danger involved; and

(d) if so, the action taken In the
matter?

The Ministey of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
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Reddy): (a) No. With the exception
of the grounding of the S. S. Ratna
Sobhana on the 5th June, 1966, near
Pir Serang, there has not been any
serious accident to ships visiting Cal-
cutta Port in recent months.

(b) Accidents which oeccur in the
navigable channel of the river Hooghly
are in no way related to dredging
of the river. The fall in depths can-
not cause accidents as depths availa-
ble over different stretches of the
navigable channel are regularly chart-
ed and announced to shipping. The
ships load only according to the per-
missible drafts. Deep drafted vessels
are most carefully handled and suffi-
cient clearance is maintaineq even
over the bars or
The causes of accidents ‘are sudden
break-down of the steering gear and/
or the main engines, error of judg-
ment on the part of the Navigating
Officers, unusually strong tidal condi-
tions, some poor visibility, inclement
weather, ete.

(c) No. The navigational conditions
of the Hooghly are well known to
shipping interests using the port of
Calcutta from the time it was estab-
lished, The use of modern devices
and technical knowledge has contri-
buted to a great extent in minimising
the risk of accidents. Loss of ships
in shoals and eddies in the navigable
channel of the river Hooghly is now
a rare occurence. Pilotage from the
seaward approaches to the Port proper
i1s compulsory and traihed personnel
are provided by the Port Commis-
sioners for navigating the ships. Cal-
cutta Port offers two way traffic and
other facilities to shipping services.
The number of ships which entered
and left the Port fifteen years ago
was only 1200 whereas this has in-
creased to 1800 in recent years. At
the same time, the traffic handled by
the Port has also increased. Those
1eatures amply indicate the populariy
of the Calcutta Port.

(d) Does not arise.
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Dredgiiig the River Hooghly

3119. Shri Bata Singh:
Shri N. Dandeker:

Will the Minister of Transport,
Aviz_atlun, Sh._ippmg and Tourism be
pleased ‘to state:

(a) whether it is a fact that the
river Hooghly has developed a very
low draft for some time and a few
accidents have been caused on account
of the same; and

(b) whether -a few years back a
foreign Company with the support of
the World Bank, had offered to
dredge the river so that the present
draft of 27 ft. could be increased upto
35 or 40 ft. which would have enabled
ships larger than 8000 tonnage to sail
in the river and thus eliminate
heavy freight charges?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) The maximum -
drafts in the River Hooghly in May,
June and July during the last five
years were as follows:

Year May June July
:m Pab B b 26' Ll
1963 276" 270" 283"
1964 26°6" 270" P
1965 276" 270" 28'3
IM 27'uil z?’oi’ 27.6'.

The figureg show that the drafts dur-
ing this year compare favourably
with those in the previous years.

Accidents which gcecur in the pavi-
gable channel of the River Hooghly
are in no way related to the depths
available. Depths available over the
different stretches of the mnavigable
channel are regularly charted and
announced to shipping. Ships load
according to permissible drafts. Deep
drafted - ships are most carefuiy
handled and sufficient clearance is
maintained even over the pais or
shallow stretches. The causes of the
accidents are sudden breakdown o1
the steering gear, or the main engines,
error of judgment on the part of the
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navigating officers, unusually strong
tidal conditions, poor visibility, incle-
ment weather ete.

(b) The scheme formulated by a
foreign company to deepen the River
Hooghly with the help of g Boom
dredger has been examined in the
Past by technical experts but found
to be unsuitable for adoption on’ the
Hooghly.

Water Hyacinth

3120. Shri Narendra Singh Mahida:
Will the Minister of Food, Agricul-
tore, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that after

weeding out the water hyacinth from .

the lakes, ponds and tanks, it is
dumped into pits to be converted
into a “compost” fertiliser; ang

(b) if so, whether this fertiliser
.can raise crops like potato and sweet
potato? .

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Yes, Sir. It hag been recommended
to the State Governments that water

hyacinth weeded out from lakes, -

ponds and tanks should be utilisel
for compost production as far as pos-
sible. Water hyacinth compost is best
prepared in pits in low rainfall areas

and in over-ground heaps in heavy .

wainfall areas. This compost can be
used top raise any crop including
potato and sweet potato.
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16 a1 Q9T <A ATF F 6 Tt ¥
ot frelt & 1 wan Avew g @ fw
AGA 9T & AT H T F 0 AR
9181 &1 27 9 Caor f3on agn | wwfam
& ® IF HA ATHA 2 1 OE
fasga fur wsy FHT g #mg
ni%l

Representation in Lok Sabha for
Pakistan-occupied Kashmir

3123. Shri Hari Vishnn Kamaih:
Will the Minister of Law be pleased
to refer to the _:eply given to Starred
Question No, 335 on the 9th August,
1966 and state:

{a) whether Government have con-
sidered the suggestion made in the
House that representation in Lok
Sabha be provided for Pakistan-
occupied Kashmir, and the seats so
allotted be kept vacant till such time
as that area is liberated, and re]om
the Indian Union;

(b) if so, with what result; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) to (c). Under Section
48 of the Constitution of Jammu and
Kashmir, 250 out of a total number of
100 seats in the Legislative Assembly
shall remain vacant until the area of
the State under the occupation of
Pakistan ceaseg to be so occupied and
the people residing in that area elect
their representatives. This area shall
be excluded in delimiting the terri-

torial constituencies for electing the -

‘remaining 75 members to the Assem-
bly.

In regard to the direct election
to the House of the People, though
no such express provision has
been made, the implication of sub-
«lause (d) of Article 81(2) of the
Constitution (as applied to Jammu
and Kashmir), namely, “that the
_constituencies into which the State is
".divided %hall not comprise ‘the area
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under the occupation of Pakistan” ig,
for praetical purposes, the same,

Subterranean water in Rajasthas .

3123-A. Shri Panny Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri Lakhmu Bhawani:
Shri Ram Harkh Yadav:

Will the Minister of Food, Agrical-
ture,” Community Developtent and
Cooperation -be pleased to state:

(a) whether it is a fact that North
Eastern ° Rajasthan ig a wvast slore
house of gubterranean water accord-
ing to Prof. Ram Lal Mehta, Head of
Geology Department of Science Col-
lege, Jammu who has recently :ur-
veyed the area; and

(b) if so, Government's
thereto?

reactiom

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
According to Prof. Ram La) Mehta,
Head of the Geology Department,
G.C.M. Science College, Jammu, guite
modest reserves of groynd water exist
in the North-east Rajasthan, His
conclusion is based on the following
observations made by him during
June, 1966 in that area:—

(i) Depth of water table in the
wellg and indigenoug borings
of the area visited; and

(ii) Excellent deciduous floral
growth, one of the causes of
which could, according to
Prof. Mehta, be the availabi-
lity of groung water.

Prof. Mehta has cautioned that it
is impossible to give a precise picture
of sub-surface conditions of water
reserves as obtainable ip the under-
ground water regiors without' avail-
ability of scientific data and statistics.
His report received in thig Ministry
on 22nd August, 1966 has not beex
examined.
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The Exploratory Tubewells Orga-
nisation under the Ministry of Food,
Agriculture, Community Development
and Cooperation (Department gf Agri- "
culture) has, however, already carri-
ed out exploratory drilling tie
valley-fill areas of Eastern Rajasthan
which are usually considered as pos-
sible areas for waler weli prospect-
ing. 21 exploratory bores were
drilled. An area near Xhetri Copper
Project, Jhunjhunu district has been
proved ground-water worthy by the
Exploratory Tubewells Orgamsation
for further development by medium
duty tubewells (i.e., yielding 10,000
to 15,000 gallons per hour).

The Geological Survey of India is
also aware of the existence of good
reserves of ground water in north-
eastern part of Rajasthan as a result
of surveys carried out by it so far.

Distribution of Drugs

3123-B. Shri A. V:Raghavan: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether it is a fact that there
is a dearth of co-operative consumers
stores in the fleld of drug distribution

" in the country;

(b) if so, whether there is any
pronosal to encourage the formation of
such stores; and

(c) the steps taken to expedite the
scheme?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). Yes,
Sir. Steps are, however, being taken
to encourage cooperative wholesale
stores and particularly department -
stores to undertake sales of drugs and
medicines. Several of them have al-
ready started dealing in drugs and
medicines including the Super Bazar
of Delhi
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Release of detained ships by Pakistan.

3123-C. Shri Panna Lal:
Shri P. C. Barooah:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether India and Pakistan
have recently signed an agreement for
the exchange of ships detained by
each during the Indo-Pak. conflict
last year; ang i

(b) if so, the broad cutkines of the
agreement?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Samnjiva
Reddy): (a) and (b). No agreemant
has been signed between the Govern-
ment of India and the Government of
Pakistan for the exchange of the de-
tained ships. However, negotiations
with the underwriters are taking
place for the exchange of the ships
on a reciprocal basis to the under-
writers who will be responsible to en-
sure that the Indian ships detained in
Pakistan are delivered to India.

Gramdan Movement in Orissa

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation Be pleased to state:

(a) whether any financial assistance
was given for gramdan movement in
Orissa during the Third Five Year
Plan Period;

(b) if so, the details thereof; and

3123-D.

(c) the latest progress of the said
movement in Orissa State?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooreration (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) In 1963-64 Rs, 0.10 lakhs s
a grant and Rs. 1503 lakhe as loam
.
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and in 19684-65 Rs. 0.225 lakh as grant
and Rs. 1425 lakhs as loan were
given to the state government for
assistance to the gramdan movement.

(c) The information is being ob-
tained from the state government and
will be furnished as soon as available.

1215 hrs' ,

JUESTION OF PRIVILEGE
AGAINST SHRI JIT PAUL

RE.

Mr. Speaker: On the 2nd August,
1966, Shri Madhu Limaye had sought
to rdise a question of privilege against

one, Shri Jit Paul of M|s. Amin Chand -

Payare Lal for having printed and
circulated a pamphlet which purport-
ed to be a petition to Lok Sabha before
its presentation to the House. I had
said that I would enquire whether
copies thereof had been circulated. I
called for an explanation of the per-
son concerned. I have now received
the following reply dated the 18th
August, 1966 from Shri Jit Paul:—

“] or my  Representative have
never circulated any copy of our
Petition to any Member of Parlia-
ment or to anybody else, I, however,
met the following Members of Par-
liament to seek their.advice as to
how to proceed about this matter. I
also handed over to them a copy
each of this Petition explaining my
position.

Shri Rajeshwar Patel.
Shri Madhu Limaye.
Shri Gaure Murahari.

This copy was merely of the lst
part of the Petition and not of the
2nd part which contains the wari-
ous schedules. I have not circulated
any copy to anyone by post. I
might state that at none of these
meetings I had the feeling that I
was taking a wrong step nor had I
any indication from any one of the
Honourable Members mentioned
above whom I met that [ was do-
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of Privilege
against Shri Jit Paul

ing a wrong thing. I did not
have any intention to influence
the opinion of these Members of
Parliament nor did I have a possi-
ble expaectation of exercising any
such influence. I have the highest
respect for the Parliament and the
Public Accounts Committee. T hold
the Honourable Speaker, the Mem-
bers of Parliament and of the Pub-
lic Ac-sunts Committee in the high-
es! esteem and respect. It is far from
my thought or intention to do any-
thing which would even remotely
savour of disrespect to parliament
or to the Public Accounts Commit-
tee and their Rules and Regulations.
If, however, by any chance, there is
any semblance of disrespect having
been shown by me, I humbly re-
quest the Honourable Speaker to
accept my humble and uncondition-
al apology to him and to all the
Members of Parliament and of the
Public Accounts Committee.

This Petition was printed by the
Statesman Ltd., Statesman House, 4,
‘Chowringhee Sq., Calcutta, in their
commercial printing Department.”

On the 2nd August, 1966 Shri Bhag-
wat Jha Azad had glso mentioned that
this had been published in the Cur-
rent weekly of Bombay. Although I
had not asked for any explanation of
the Editor of the Current, he has, of
his own accord, sent to me the fol-
lowing letter dated the 5th August,
1966: —

“] understand from our . corres-
pondent in Delhi that our weekly
was mentioned in the House in con-
nection with g privilege issue that
was discussed concerning a partner
in the firm of Messrs. Amin Chand
Pyarelal and the Public Accounts
Committee. .

Although we have not yet heard
anything officially in this connec-
tion, I feel I should mention to you,
Sir, beforehand that should we in-
advertently have committed any
breach of privilege of your Honour-
able House, we would be unhesita~
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[Mr. Speakr.]

ting in our expression of regret for
any error on our part and if there
is any way in which we can put
this matter right, we would’ consider
it our duty to do so.” .

After this, does Mr. Madhu Limaye
want to say anything?

wit wg fomd (A7) © W A AT
TR Tt qEE Y ATt ary e
w1ga @1 At & guwt fafeg sema gm
HYC FoHT I F AEA H A1 TV
Wl @ A F g )

Mr. Speaker: Even after this apo-
logy,- does he say that the matter
wust be enquired into?
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Shri Ranga (Chittoor): What is
it, Sir? '
Mr. Speaker: To enquire whether

there was any circulation made by
thig firm.
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Shri S. M. Banerjee (Kanpur): Sir,
one thing is about the publication of a
particular document, which is sup-
posed to be unauthorised. It has been
published by Current. This question
wag not referred to Current, but still
after reading about it in the news-
paper or hearing Mr. Azad's remarks,
they have sent this apology. The whole
matter should go to the committee.
After all, Mr, Jit Paul might have
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apologised to you, but he has misled
-#he entire country by giving that let-
'ler to errmt
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1221 hrs,

PUBLICATION OF REGRET BY
NAVASAKTHI OF MADRAS

Mr. Speaker; Op the 5th August,
1966 the House had accepted the reg-
ret expressed by the Editor of Nava-
sakthi, Madras in respect of a news-
report published in its issue dated
the 26th July, 1966, While treating the
matter ag closed, the House had di-
rected that the Editor of the ‘Nava-
sakthi’ should be asked to publish the
regret on the front page of the news-
paper in three successive issues.

I have now to inform the House
that the explanation and the regret of
the Editor were published on the
front page of the three successive
issues of the newspaper dated the 10th,
11th and 12th August, 1966, copies of
which the Editor has sent to me for
information.

Shri Hari Vishnu Kamath (Hoshang-
abad) : Sir, I rise on a point of
elarification. I am happy, and so is
the House, I am sure, that the Par-
Hament has.been able to assert itself
effectively in this matter. May I re-
quest you, Sir, to tell the House what
exactly the text of the apology is that
has been carried in the paper, g trans-
lation of it—I know it ig in Tamil—
fior the House to judge whether the
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apology is adequate in the circums-
tances. If it is not adequate the House
will have to take further action.
Mr. Speaker: That was printed in
the paper. I have not got the paper
with me.

Shri Hari Vishnu Kamath: You

may mention the date, the column, the.

age and all that.

Mr. Speaker:
the Library,

It will be kept in

12.23 hrs.
PAPERS LAID ON THE TABLE '

Moror VEeHICLES (IIND AMENDMENT)
RuLEs

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): Sir, I beg to lay on the
Table: i

(1) A copy of the Delhi Motor
Vehicles (2nd Amendment)
Rules, 1964, published in No-
tification No. F.20(5) {83-P'R
(T) in Delhi Gazette dated
the 13th January, 1966, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1939.

(2) A statement showing reasons
for delay in laying the above
Notification.

[Placed in Library,
6843/66].

Mr. Speaker: Before I proceed fur-
ther, I may inform the House that
there are three statements to be
made today on Gold Control Order,
Teachers' Strtke and Cow Slaughter.
Therefore, hon. Members should hold
on with patience.

Now, Shri Manubhai Shah may
place his statement on the Table,

See No. LT-

STATEMENT REGARDING SALE OF
SUBSTANDARD HONEY AND
MATCH-BOXES BY THE
KHADI AND GRAMODYOG
BHAVAN

Shri Hari Vishnu Eamath (Hoshan-
gabad): Sir, before Shri Manubhai

.
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[Shri Hari Vishnu Kamath.]
Shah lays it on the Table, T rise on
a point of order. As far as I am aware
a question was raised in the House
with regard to the prosecution of the
Khadi Gramodyog Bhawan, New Delhi
for sale of adulterated honey and the
question was answered some days ago.
- If I remember the answer aright, a
prosecution is pending in a court of
law, prosecution against the Khadi
Gramodyog Bhawan for sale of adul-

terated honey, before a Delhi Magis-
trate,

" 1 will invite your attention Sir, to
Rule 352 which says:

“A member while speaking shall
not refer to any matter of fact on
which a judicial decision is pend-
ing.”

I suppose, I take it for granted, that
“a member while speaking” is a very
comprehensive phrase, a wide embrac-
ing term and “while speaking”  will
include also a Minister laying a paper
on the Table of the House and it will
not be restricted to Memberg asking
questions or makig speeches here.
Now, if the matter is sub judice in a
court of law, if a statement is laid on
the Table by a minister relating to that
subject, will it or will it ot prejudice
the trial? I do not know what the
statement contains, but the statement
is a premature statement, in any case,
regarding Khadi Gramodyog Bhawan.
T am sure the Government is interested
in one of its own creations, but you
must help the House to judge whether
a statement placed on the Table now
will or will not prejudice the issue
before the court of law.

Wt gwR W® sFAm (391H) :
nH o1 %31 & fe w2ede e e
F a1t § A = fageaw & aX § =g
= &1 78T &, § ag s Aear § )

MAWAREAT 0 ag W @ e
w@ w17 77 g il

The Minister of Commeree (Shrl
‘Manubhai Shah): Sir, I have taken
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into account the comments made by
the hon. Member. This statement does
not go against that. ’

Shri Hari Vishnu Kamath: Sir,
you must see it first gnd then decide,
whether jt can be laid on the Table.
He may lay it tomorrow,

Shri Manubhai Shah: I have takem
into account al] those points.

Shri Hari Vishnu Kamath: It is
for the Speaker to decide, not the
Minister.

Shri S. M. Banerjee (Kanpur): Sir,
apart from the objection raised by
Shri Kamath, my objection is that the
whole question came up when the
newspaper gave a report that this
adulterated honey was seized by am
inspector who was responsible to
check adulteration. I am surprised to
see that the Minister, Shri Manubhai
Shah, who is connected with the
Khadi Commission—it is under his
Ministry—ig making a statement on
adulteration. Tt should have come
from the Health Minister or someone
else. It ig a peculiar thing, his de-
fending the Khadi Commission.

Shri U. M. Trivedi (Mandasaur) :
The accused making a statement.

Mr. S r: I am reading
statement. There iz nothing. ...

the

Shri Indrajit Gupta (Calcutta South
West): Why should he make a state-
ment then?

Shri Manubhai Shah: If the hon.
House hears the statement, they
would not find anything offending in
that.

Mr. Speaker: The portion about
honey might be read to the House.

Shri Manobhai Shah: If the hon.
Holse ig interested in hearing the
facts ag we have verified, it is up te
them....

Shri U. M. Trivedi: No, no; not at
all.

1
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Mr. Speakér: Because a case is
pending in court, no facts should be
stated. i

Shri Manubhai Shah: They are
not of that nature. It is only about the
action taken about the Manager.

' Mr. Speaker: The aclion taken or
what they have done would not pre-
judice the proceedings there.

Shri Daji (Indore): Of course....
(Interruption).

Mr. Speaker: No, no.. ... (Inter-
ruption). What they have done is a
different thing altogether. '

Shri Daji: If they have exonerated
him, it will include and if they have
punished him, even then it will in-
clude.

Mr. Speaker: There is no gquestion
of exonerating or punishing him.
What precautions they should take
that thig should not happen, only that
much is to be said. Now the Minister
may lay it on the Table.

@ oy fed (i) men
g, & O AT FEAT IIE@TE | A
wErey faciadt mgw ¥ are ¥ w FE
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AT T Fifs 98 ATH@T HITwA H Y
2

WO HEEY © 4 A9 £1 TS |

Shri U. M. Trivedi: The hon. Minis-
ter says that he wants to make some
statement with reference to the facts.
We are no awars as to what are they.
Unless and until you have satisfied
yourself as to what statement he is
going to make, the statement should
not be allowed to be made, because
it is likely to prejudice the case; there
is a chance. He not being a lawyer
himself and not a practising lawyer,
at that, he does not know what are
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the implications of a sub judice mat-
ter.

Mr. Speaker: He is not making
any comments abouf the facts of the
case or as to what happened at that
time. Absolutely he is not touching
those facts at all,

Shri S. M. Banerjee: Thepn it is ir-
relevant.

Mr. Speaker: No. It is about how
they would see that such g thing does
not happen in future and what steps
they should take in that regard....
(Interruption). I have seen it.

Shri Manuobhaj Shah: The state-
ment that I am making is regarding
the matter raised about the sale "of
sub-standard honey and matchboxes.

On the 18th August you asked me
to enguire into some complaintg re-
ceived by you from some Members of
Parliament that matchboxes were be-
ing sold in-the local Khadi Gramod- -
yog Bhawan which bore an excise
banderol showing the words and fig-
ures “Matches 50" but which actually
contained 25 matchsticks.

. ot vy femd : 717 37 § w61 T6-
A & | Ug A% Gaeql 7 7g) Hgr 4T,
#4 FgT QU1 AR A9 § 41 mrafa g1
e QT I |

Shri Mancbhai Shah: I do not
mind taking his name, The hon. Spea-
ker gave me two or three names; he
gave me more than one name, [ can
mention all of them. After gll, I am
making g statement and there should
be some tolerance.

It was also felt that this was likely
to mislead the public and, therefore,
the matter should be thoroughly en-
quired into. As I wrote to you earlier,
I immediately enquired into the mat-
ter. The actual position is as under.

It was not the intention of the
Khadi Gramodyog Bhavan or the
Khadi Commission to sell fewer
matches than what is mentioned om



6433 Sale of

[Shri Manubhaj Shah]

$he banderol. Therefore, the Khadi
Commission had adopted the proce-
dure of generally overstamping by a
rubber-stamp “25 sticks”....(Inter-
ruption).

. s famd: womw R, T
QIS @ " O ea FaE A
& mroRr S aw ¥ famemar un
W w1 TAadl #1 A7 fegenm
A1 IH 9T FTE L EEA FEY 470

WETe WEiLT ¢ WA A9 45 A1 |
Ll CE T
witwg foma : 5z AT )

Shri Joachim Alva (Kanara): Let
us have some kind of....(Interrup-
won).

Shri Manubhai Shah: There should

be some method of procedure in this

. House. T am standing on my legs. 1

have the protection of the Chair and
1 am standing on my legs.

st vy fawa : ot ST fEd

Shri Manobhai Shah: We have
heard you enough, Now you listen to
us ... (Interruption), There has been
enough bullying in this country. Now
you will have to listen to us.

it vy o : 1% 3, & 7 AT
§ W9 FTTAHT F

Shri Manubhai Shah: Therefore,
jhe Khadi Commission had adopted
the procedure of generally over-
stamping by a rubber stamp “25
sticks” even when the banderol used
wag for “50 matches” as the Excise
authorities could not supply them
banderols for 25 matches. Even though
the technica] explanation offered by
$he Commission and verified by me
#rom the Central Board of Excise and
Customg is satisfactory and permissi-
ble under the Central Excise Regula-
#ions, I have immediately ordered the
withdrawal from the sales of all such
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match boxes as it is likely to create a
wrong impression among the common
buyers because of the prominent
words appearing on the bandero] of
“50 matches”. -

Khadi Commission has agreed to
withdraw such match boxes from all
their Sales Depots and Emporiums and
they will refill these boxes with ,50
sticks as long as they have to use the
banderol of 50 matches. In future, the
actual number of sticks contained in
the match boxes will have to conform
to the number of sticks, if any, men-
tioned on the banderol. I hope this
arrangement will be. considered satis-
factory.

The sale of some sub-standard
honey in the Khadi Gramodyog
Bhavan, New Delhi, was referred to in
the House. The position is that as the
Inspector of New Delhi Municipal
Committee found the honey to be sub-
standard, the New Delhi Municipal
Committee has instituted a prosecu-
tion against the Manager of the Bha-
van. The sale of the existing honey
in stock in the Khadi Gramodyog
Bhavan, which may be lower than the
standard, has been ordered to be stdb-
ped. Also the Khadi Commission ~has
been Tequested to let the Mana er_pi
the Khadi Gramodyog Bhavan p?&ied
on leave immediately pending Bomple-
tion of inguiry. .

Shri Tyagi (Dehra Dun): I would
like to know whether the match box
containing 25 sticks was sold at half
the price or at the price of the cost
of 50 sticks.

Shri Manubhai Shah: At the price
of 25 sticks. .

sit qg ferrdr ;& UF L
et §—

weaw wgEm WA W FW
FTEFO Ty AW & !

=t wq ol ¢ oiq gAq qwr ar
HIqET qar qA |
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& 9% A1 eve frary 5T oF Mr. Speaker: We will see when
that comes. Shri Subramaniam:

e faar g, sEEY wry w=wr
Tt fear 1 & zoa form a8 @<
w g fe 8 wgr fF gafane
Fifod, ag ot 7% zar frmw ofufy
&Y §z% § 9 F wrar qr A 3 wIAr {
gg 9Ty |rF dv ) Ao Ay & =
91 wifaw F 797 a7 #E @Y 2w 7t
qrt AN @R 3G, 3 FEEdl
aifgar & &ter 57 2|7 W 24 0 25
fezza faelt | 9 7% o190 U& 2 g
#Y7 % a1 739 Az § 0 wia A
gt 7 avifs 77 @ 4 @ fF W
TH g FT TAM AT 9§ 74 a1 ¢ |
§ w9 ATTEY FATAT H ATHAT | 9 9T
ar a@Ey faar mar 3 39 6% #2 fam
TR @R I AT A AR
#=Ir 25 2 fadar: amy 4 fma
TEH TR 97 SHAT G AR Ay L L L .

wT AW : 05 FT 04 aH TR ;T

frar mar &7

) 7 fomd : 935 3957 415 T
% oan, w3 T IY wT fEroaar 2
I 4% AT T AEY ar 1 HeT oS
AT wT @ E oA g T
i3 70 oAt F1 & SR 35 9% wh
g &1 AT ZE & MTATH W ASE |
ﬂ'mﬁi’a—ﬁ ¥ 9El & 9§77
qTET § | "Rl ®R mAEeT & oAy
AT WET ST ATH A3 gAT &1 w4
T2 TidT &7 W4T WY ¥TF 965 4
F‘ir?%?r? STT gHAT FT TAFT AT,

FT "?o %1

Mr. Speaker: prdy, mmET |
Shri Subramaniam,

st gmaw fog () ow
B | aTa & A7 TgAT ARAT 1 OF
faae o7 48 it F7 femr sm)

1 FEw A FYAT © WA AT
a9 .

WCTH WEIRW ¢ @3 AFT gY UF
"EET §7 9% @ qWAT 7€ 57 fawa
771§ 5w T "I T F#1E A0 2 56
ar wgl aF 3% &1 &g TF T i
g 4T &1 QT T T S, A 6T

F¥ IFC TR A= T W F )
FIT§ 7 702 & S&T HY FTE51% =ed AFAV

2.

| gEN W WA ¢ AT W
gt T8 oo & a5 #7713 aQ@
& w A oAr .

oeTA FEIEY ;. IT WNAL S
WA A WG T I YR TAC
FT AT FAlY FT TR0 T

oft ameret fag - w1ad o Adl A
&7 ars &1 7 @ i ¢ RS wE
OFEr AT & ag T & A4 |
anz =rfas 2 T & AT T gfea
e g

srnrr;‘ur C WGt giEIEL AW
frEATraE uﬁ'ﬁ-ﬂmff?n

»1 qane f@y ¢ F ST (FTIAT
frowe; Ao oA

- -9
Shri Vasudevan Nair: (Ambala- . & C
puzha): Is it true that thz price has
been increased? Will you please
ascertain whether the price has been
increased to 10 p.? It is a very parti-
nent question.

1457 (A LS—T

Ta3t & Soan S4aE #01 AT fanr T
e g, oA gEn v s & o fa
i #Y € 37 IES| aXEET wq;A
faur war g7
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Mr. Speaker: Thakur Sahib gets s0
lost in his own assertions .hat he
never listens, never hears and never
even looks to the Speaker as to what
he is asking him. I have every respect
for him but there ought to be some
decorum in the House.

97 Ig AT # 99 @r g fF w1z
g ar €Y & @ 9 I@ T & w9
FET o G &7 7Y a1 G fEar @
FTHT WMET A |

12.34 hrs.

PAPERS LAID ON THE TABLE
—Contd.

NOTIFICATION MAEING CERTAIN AMEND-
MENT TO KERALA  SURVEY  AND
Bounparies RULEs, 1964

The Minister of Food, Agriculture,
Community Development and €oope-
ration (Shri C. Subramaniam):1 lay on
the Table a copy of Notification S.R.O,
No. 285/66, published in Kerala
Gazette dated the 2nd August, 1966,
making certain amendment to the
Kerala Survey and Boundaries Rules,
1964, under sub-section (3) of section
22 of the Kerala Survey and
Boundaries Act, 1961 read with clause
(c) (iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President, discharging the functions
of the President, in relation to the
State of Kerala. [Placed in Library.
See No. LH-6844/66.]

Mr. Speaker: Has Mr. Subramaniam
laid his papers on the Table?

Shri C. Subramaniam: Yes, Sir.
Mr, Speaker : Mr. Bhagat.

THe Punsas Lanp Revenuve (Seconp
AMENDMENT) ORDINANCE, 1966, ETC.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
I beg to lay on the Table a copy each
of the following Ordinances, under
provisions of Article 213(2) (a) of the
Constitution read with clause (¢) (iv)
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of the Proclamation dated the 5th
July, 1966, issued by the President, in

relation to the S.ate of Punjab:

(1) The Punjab Land Revenue
(Second Amendment) Ordinance,
1966 (No. 4 of 1966) promulgated
by the Governor of Punjab on the
25th June, 1966. [Placed in Lib-
rary. See No. LT-6845/66].

(2) The Punjab Passengers and
Goods Taxation (Amendment)
Ordinance, 1966 (No. 5 of 1966)
promulgated by the Governor
of Punjab on the 1st July, 1966.
[Placed in Library. See No. LT-
6846/667.

Shri Hari Vishnu Kamath (Hoshang-
abad): Before the next item is rezch-
ed. I rise on a point of order as well
as clarification on Item No. 6 <tarding
in the name of Mr. B. R. Bhagat,

You will be pleased to see that this
item refers to a copy each of two
Ordinances relating to the State of
Punjab which is your own native
State and a State which is very dear
to me and to all of us here.

Mr. Speaker: Is it because it is mine
or for some other reason?

Shri Hari Vishno Kamath: I said
‘and’ and not ‘because of that’.

May I invite your attention to
Article 213—Legislative Power of the
Governor. Before I read that Article,
I would point out a statement of fact
in regard to this item.

The Ordinances were promulgated
on the 25th of June and the 1st of
July, respectively; it is in the list of
business, in the order paper, that they
were promulga‘ed on the 25th of June
and the 1st of July. The President’s
rule was enforced, the proclamation
about the President’s rule was pro-
mulgated, on the 5th of July, That is
to say, before the promulgation of the
proclamation under which Punjab was
taken over by the President, the two
Ordinances were premulgated Now let
us see what Article 213 says. The
Legislature at that time was not in
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session, but it was not defunct; it was
in existence and it will continue to
function if properly summoned by
the proper authorities. Art, 213 says:

“If at any time, except when the
Legislative Assembly of a State is
in session, or where there is a
Legislative Council in a State,
except when both Houses of the
Legislature are in session, the
Governor is satisfied that circum-
stances exist which render it
necessary for him to take imme-
diate action, he may promulgate
such Ordinances....” etc.

1 need not read that part
Article.

Clause (2) of that Article says:

“An Ordinance promulgated
under this Article shall have the
same force and effect as an Act of
the Legislature of the State assent-
ed to by the Governor, but every
such Ordinance—

of the

(a) shall be laid before the
Legislative Assembly of that
State....”

This is one count on which I base my
objection. There are three counts on
which I base my objections in regard
to item No. 6 of the order paper.

The first count is this: these shall
be laid before the Legislative Assambly
of the State concerned. When the
Ordinances were promulgated on the
25th of June and the 1st of July, the
Legislature of the State was in
existence and is in existence today
also. The President’s proclamation
came on the 5th of July, a few days
after the Ordinances were promul-
gated. If the Ordinances were
promulgated before the proclamation
of the President’s rule, before the Pre-
sident took it over under his wing—we
accept it as a fact: it is quite true—
then the Ordinances which were pro-
mulgated before the proclamation
should have been laid, sheuld be laid,
before the Legisla!ive Assembly of that
State because that State Assembly is
still in force, it is not defunct, it can be
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summoned by the proper authorities—
by the Governor—and because'there is
no retrospective effect—I hope the
proclamation dozs not apply retrospec-
tively. This is number one.

The second count is this, and it
relates to the list of business on the
opening day of this session, namely
25th July. On that day, we were
happy to know that the ordinance
promulgated by the President during
the interregnum, that is, the parlia-
mentary recess from the 19th May to
the 25th July, were placed before the
House, They were placed before the
House on the very day of the com-
mencement of the session of
Parliament. All the seven ordinances
promulgated during the interregnum
were placed before the House. There
was drought and famine everywhere
in the country at that time, but it
was fertile and prolifie so far as ordi-
nances were concerned, All the seven
ordinances were, in a bunch presented
to the House on that day. Even my
hon. friend Shri D. C. Sharma lcoks
happy at the moment.

Though the article does not say so
or even use the phrase ‘as soon as
may be’, yet in the spirit of the
Constitution it is there, and it was
reflected in this list of business of the
25th July, in regard to these seven
ordinances. So, T would like to know
why these two ordinances promulgated
as far back as June and July, even
before the Proclamation by the Presi-
dent, were not laid before
the House on the opening day
of the session; when seven ordinances
promulgated by the President could
be laid on the Table of the House,
why were these two ordinances relat-
ing to the Punjab only not laid before
the House? Why is there this discrimi-
nation against the Punjab? We have
taken two States, namely Kerala and
the Punjab under our wings, and I
hope the people of those States do
feel that we are doing justice to
them and we are not maltreating
them or treating them in a cavalier
fashion.
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Then, I invite your attention to rule
71. You may kindly read both the
sub-rules, There are two sub-rules to
that rule. I know that sub-rule (1)
refers to a Bill. But you may, in the
interests of the proper functioning of
parliamentary democracy ....(Inter-
ruption) If the hon. Member does not
understand, at least let there be no
interruption.

Shrimati Renuka Ray (Malda): He
is trying to beat the lawyers at their
owWn game.

Shri Hari Vashnu Eamath: Some-
times, I have got to, because your
lawyers are absolutely useless. So, I
have got to do it myself.

Shri Shivaji Rao 8. Deshmuakh
(Parbhani): Talk sense.

Shri Hari Vishnu Kamath: I would
like to have a explanatory statement
as to why first of all the Governor's
legislative powers were invoked to
promulgate the ordinances and why
that statement is not laid before the
House, and secondly why this delay
took place in laying the crdinances
before the House.

Mr. Speaker: But this does not
bar....

Shri Hari Vishnu Kamath: You may
overlook it if you want. It does not
say so in so many letters, but the
spirit was what 1 was pointing
out....

That objection can
the Bill is to be

Mr. Speaker:
be raised when
introduced. .

Shri Hari Vishnn Kamath: You
may overlook it if you like. I was only
emphasising the spirit of it.

Then, I want an explanation for the
delay indicating why these ordinances
were not laid on the Table of the
House on the opening day.

AUGUST
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1 am now coming to the third
count. The first is why they were not

laid before the House on the opening
day. Secondly, the explanation for
the delay must come indicating why it
has not been laid before the legis-
lature of the State, because the legis-
lature still continues to be in existence
and is not defunct yet.

Regarding the third count, I would
request you to be a little patient. I
would erave your indulgence because
it is an important issue that I am
presently raising. Under the Constitu-
tion, you will see that every ordinance
promulgated by the President, now
that we have taken over Punjab and
it has come to our domain more or
less, rather more than less, has to be
regularised, and has got to be validated
by an Act of Parliament, within six

weeks of the commencement of the
session in which it is so laid.
Shri D. C. Sharma (Gurdaspur):

Yes.

Shri Hari Vishnu Kamath: 1 am
glad he follows. That is very gocd.
I am glad that at least one Member is
following me.

Shri D. C. Sharma: I always follow
him.

Shri Hari Vishnu Kamath: You will
find that Government have not yet
passed a Bill or enacted a measure
under which the authority vested in
Parliament under article 352 of the
Constitution has been delegated to the
President. That has not yet been
done. It is still pending. The Bill has
only been introduced. It was almost
blo“ked on Friday Tast, but due to
your magnanimity, their mistake was
condoned and they had it their own
way. That is all right. and I have no
quarrzl with that score. 1 think they
will pass it also with their bulldozer
majority.
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Mr. Speaker: I have been patient,
but now Shri Kamath should come to

the main point.

Shri Hari Vishou Eamath: I have

to convince the House also.

Mr. Speaker: He does not convince
them by turning his face towards the

Members.

Shri Hari Vishoy Kamath: I am
grateful to you for the light that you
have shed. Now that the Bill has
been introduced and it is before the
House, I can refer to it. The Bill
makes provision—I would not read all

the provisions, but I would merely say.

this—for the Acts passed by 1he Presi-
dent to be laid before the House, and
unless and until—such an Act is laid
before the House and unless and until
the House examine it and suggests
modifications, if necessary in the Act
enacted by the President, the Aci will
not be regarded as finally wvalidated
or finalised in law. I am not a lawyer,
and so, I may not be using the correct
legal terms. So, you will kindly help
me in that matter. The Act is not
finally an Act of Parliament unless
the Act enacted by the President comes
before Parliament, Parliament examine
it and if necessary modifies il in its
own wisdom to such extent as it may
deem necessary. That is the provision
in the Punjab Slate Legislature (Dele-
gation of Powers) Bill introduced but
not yet considered by the House, and
which will be passed, I am sure. in
the course of this session.

BHADRA 1, 1888 (Saka)
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Now, kindly read article 213 of the
constitution and this Bill which is
before the House. I have got
weapons in my hand, two non-violent
weapans. One is the Constitution and
the other is this Bill.

wo

Shri Alvares (Panjim): The third
is in the mouth,

Shri Hari Vishny Kamath : I am glad
they are appreciating it. May I,
therefore, request you to consider this
most important crucial point which will
weigh upon,—I shal] not say ‘criminal,
but—upon—the remissness and which
will have a direct bearing on the 1e-
missness and negligence and perfunc-
toriness of the Government to which I
had drawn attention yesterday also?
If this Bill is passed as it would be
in the course of this session, the Act
which will be passed or enacted by the
President in the first inslance under
this Bill and then
validating the ordinmance will have to
come before Parliament and Parliament

passed into law

must be given adequate time to scruti-
nise that Act passed by the President
and suggest modifications in it if
necessary so that Parliament passes it
before the session expires; otherwise,
it will cease to have any effect and it
will be regarded as having been re-
pealed, and it will lapse. That is tle
legal word; the ordinance will lapse
and nothing will remain. So, I wouid
like to know this from Government,
you cannot perhaps help us in this
matter, but you can help 15 cn the
grounds that I have raiszd earlier; 1
would like to know from Government
whether, Government propose to iax
before the House the Acts enacted oy
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the President under this Punjab State
Legislature (Delegation of Powers)
Act before the House in this session
and give adegquate time also to the
House to consider them and suggest
modificalions in them and, if so,
whether Government will be prepared
to extend the session for that purpose,
if necessary, and not to something

hopelessly wrong during the recess.

All these matters are for your con-
sideration and the consideration of ihe
House. Therefore, unless and until
the hon. Minister gives an explanation
for the delay in laying these ordinances
before the House, one month after the
opening of this session, he should not
be allowed to‘lay those ordinances on
the Table of the House today, tomorrow
he can do so after giving us a state-

ment explaining the reasons for the
delay.

Shri B, R. Bhagat: At the moment
it is my intention just to bring to the
notice of the House the ordinances pro-
mulgated by the President. It is true
that they shcould have been iaid before
the House on the opening day or as
But obviously these
had not reached us in time. This was
done by the Punjab Government...

early as possible.

Shri Hari Vishnu Kamath: They are
getting worse day by day.
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Shri B. R. Bhagat: That is the
reason why they are being placed today
before the House,

At the moment, we are not concerned
with the legality of it. Whatever the
Members may say may be right, but
we shall take up the question of the
necessary legal actions 'subsequently.
At the moment, my intention is only
to bring these things to the nolire of
the House by placing these two docu-
ments before the House.

Shri Harl Vishnu Kamath: What is
his statement?

Mr. Speaker: He made those en-
quiries of Government, whe.her Gov-
ernment intend to-have that Bill that
might have been enacted sr promul-
gated by the President placed before
the House, and whether it is their in-
tention to have that approved or passed
by this Parliament after :ome time
whether that would be done during this

session.

Shri B. R. Bhagat: It will be ex-
amined, and if legally necessary, we
will certainly do it.

now.

We :annot say

Shri Hari Vishny Kamath: Ordi-
nance itself is a perniclous thing.
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Mr. Speaker: Of coursz, the delay 1s
there and thel:e ought to have been
some explanation for it. It ought to
- have been laid on the Tabls .earlier it
not on the opening day—on the opening
day al! the Ordinances promulgated
by the President must be laid on the
Table of the House, but :his was con-
cerned with a State—at least soon after.
That ought to have been don2. But
that does not prove fatal to it.

Shri Hari Vishou Eamath : You must
help the House to uphold the Consti-
tution and the rights of the Stale
Assembly.

Mr. Speaker: The second thing he
has raised js most important. It con-

cerns article 213,

Shri Hari Vishnu Hamath: Retros-
pective effect.

Mr. Speaker: No question of relrns-
pective effect. Of course. the order of
the President taking over was .subse-
quent to the Ordinances that w;ere
promulgated by the Governor 3f the
State.
those Ordinance on the Table of that
Assemt;ly, if there was a meeting of
the Assembly.

ing, it could not bz done,

So .here was time for placing

If there was no meet-

Shrl Hari Vishnz Ramath: It cou'd
bave been summoned.

BHADRA 1,
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Mr. Speaker: Only a few days had
elapsed when the President iook over:
Then the legislative functions of the
Assembly came over to the President
himself. It was not possible to place
them before the Assembly at that iime.

o] siadod

Shri Ranga (Chittoor): They have
committed an illegal act.

Mr. Speaker: When the Ordinances
were promulgated, the Assembly was
in existence. This is one thing.

Shri Vasudevan. Nair: Even now i*
exists.

Mr. Speaker: Not now. The legis-
lative powers of the Assembly have
been taken over. That is the difﬁcn-.:lt;r,
The Assembly exists, but the legislative
That is wha'
has been done (Interruptions).

powers are not with it.

Shri Hari Vishnu Eamath : Then has
it been suspended, is it an impotent
Assembly?

Mr. Speaker: Whether it is impotent
That would
be for Shri Kamath to say. That re-
mark might come from others. *
would not say anything on thst.

Shrl Hari Vishnu Kamath : All riglt
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Shri Hem Barua (Gauhati): It i
known as the Legislative Assembly. If
Yyou take away the legislative powers

from it, what remains of the
Assembly?

Shri U. M, Trivedi
Unlawful assembly!

Mr. Speaker: Order, order. 1 have
not to argue on that. Because there
was no Assembly sitting at that time,
therefore, during that short period,
they could not be placeg before that
Assembly. And when the President
took over, all the functions became
his. It became the function of the
President to place them here, and
then of course it would be for ihis
Parliament to pass it when the Bil] is
placed before it.
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(Mandsaur):

Shri Ranga: The President nas also
failed . . .

Mr. Speaker: No. question of feilng.
There is no impediment that these
Ordinances cannot be placed on Lhe
Table, though I do say that they are
very late; it ought to have been done
earlier.

Shri Hari Vishnon KEamath: They
have not explained the delay.

shri U, M. Trivedi: I want to raise
a very important point to which a
reply must be made by the hon.
Finance Minister if he wants to. Only
one Ordinance has been promulgated
on the 25th June 1966. This was not
placed on the same day on which the
President took over the administra-
tion, and this Ordinance having lapsed,
as it stands . . .

Mr. Speaker: It has not lapsed.

Shri U, M, Trivedi: ...it cunnot be
placed before the House.

Shri Hari Vishnu Kamath: When
was the Punjab Assembly prorogued?
The date?

Shri U. M. Trivedi: This Ordinance
js defunct. Retrospective effect can-
not be given . ..

Mr. Speaker: No, no. W. will see

when they come up.

AUGUST 23, 1968
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Foop CORPORATION (SEVENTH
AMENDMENT) RULES

The Deputy Minister in the Ministry
of Food, Agriculiture, Community
Development and Co-operation (Shri
Shinde): On behalf of Shri Govinda
Menon, T beg to lay on the Table a
copy of the Food Corporations
(Seventh Amendment) Ru’es, 1966,
published in Notification No. G.S.R.
1188 in Gazette of India dated the 2Tth
July, 1966 under sub-section (3) of
section 44 of the Food Corporations
Act, 1964. [Placed in Library. Jee
No. LT-6847/66].

NoTiFIcATIONS UNDER SEAMEN's PRoviI-
pENT Funp, KERALA MoTOR VEHICLES
TAXATION ACT EIC., ETC,

The Deputy Minister in the Ministry
of Transport and Aviation (Shrimati
Jahanara Jaipal Singh): On behalf of
Bhri C. M. Poonacha, I beg to lay on
the Table—

(1) The Seamen's Provident Fund
Scheme, 1966, published in
Notification No. G.S.R. 1206 in
Gazette of India dated the 6th
August, 1966, under section 24
of the Seamen’s Provident
Fund Act, 1966, [Placed in
Library. See No. LT-6848/66].

(2) A copy of Notification S.R.O.

No. 123/66 published in Kerala
Gazette dated the 22nd March,
1966, making certain amend-
ment to the Kerala Motor
Vehicles Taxation Rules, 1963,
under sub-section (4) of sec-
tion 24 of the Kerala Motor
Vehicles Taxation Act, 1963,
read with clause (¢)(iv) of
the Proclamation dated the
24th March, 1965 issued by
the Vice-President, discharg-
ing the functions of the Pre-
. sident, in relation to the State
of Kerala [Placed in Library.
See No. LT-6849/66].
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(3) A copy of Notification S.R.O.
No. 175/66 published in
Kerala Gazette dated the 26th
April, 1966, making certain
amendment to the Kerala
Motor Vehicles (Taxation of
Passengers and Goods) Rules,
1963, under sub-section (4) of
section 20 of the Kerala Motor
Vehicles (Taxation of Passen-
gers and Goods) Act, 1963,
read with clause (c¢) (iv) of
the Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Presi-
dent, in relation to the State
of Kerala, [Placed in Library.
See No. LT-6850/66].

(4) A statement showing reasons
for delay in laying the Noti-
fications mentioned at items
Nos. (2) and (3) above.
[Placed in Library. See No.
LT-6851/66].

(5) A copy each of the following
notifications under sub-section
(3) of section 133 of the
Motor Vehicles Act, 1939,
read with clause (c) (iv) of
the Proclamation dateq the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the State
of Kerala:—

(i) S.R.O. No. 166/66 published
in Kerala Gazette dated the
19th April, 1966, making
certain amendment to the
Kerala Motor Vehicles Ruleg
1961.

(ii) S.R.O. No. 271/66 published
in Kerala Gazette dated the
19th July, 1966, making cer-
tain amendment to the
Kerala Motor Vehicles
(State Transport Under-
takings) Rules, 1960.

(iii) S.R.O. No. 272/66 publish-
ed in Kerala Gazette dated
the 19th July, 1966, mak-
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ing certain amendment to
the Kerala Motor Vehicles
Rules, 1961.

(iv) S.R.0. No. 301/66 publish-

ed in Kerala Gazette dated
the 9th August, 1966, mak-
ing certain amendments to
the Kerala Motor Vehicles
Rules, 1961.

(6) A statement showing reasons

for delay in laying the Noti-
fications mentioned at (i) of
item No. (5) above.

[Placed in Library. See No. LT-

6852/66].

(7) A copy of Notification No.

95/65/F. No. 68-262/63-65-
Pub.(J) published in Anda-
man and Nicobar Islands
Gazette dated the 13th Sept-
ember, 1965, making certain
amendments to the Andaman
and Nicobar Islands Motor.
Vehicles Rules, 1939, under
sub-section (3) of section
133 of the Motor Vehicles Act,
1939,

(8) A statement showing reasons

for delay in laying the Noti-
fication mentioned at item
No. (T) above.

[Placed in Library. See No. LT-

6853/66].

(9) A copy each of the following

Rules under section 14-A of
the Aircraft Act, 1934 toge-
ther with an Explanatory
Note: —

(i) The Indian Aircraft (Am-
endment) Rules, 1966, pub-
lished in Notification No.
G.SR. 793 in Gazette of
India dated the 28th May,
1966, as corrected by Noti-
fication G.S.R. No. 1184 pub-
lished in Gazette of India
dated the 30th July, 1966.

(ii) The Indian Aircraft (Second

Amendment) Rules, 1966,
published in Notification
No. GS.R. 794 In Gazette
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|Shrimati Jahanara Jaipal Singh.j

of India dated the 28th
May, 1968,

(iii) The Aircraft (Third Am-
endment) Rules, 1966, pub-
lished in Notification No.
G.SR. 1112 in Gazette of
India dated the 16th July,

1966. [Placed in Library.
See No. LT-6854/66].

NOTIFICATION UNDER KERALA GOVERN-
MENT Lanp Acquisrtion Acr

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy of Notification
S.R.0. No. 278/66 published in Kerala
Gazette dated the 26th July, 1966,
making certain amendments to the
Kerala Land Assignment Rules, 1964
under sub-section (3) of section 7 of
the Kerala Government Land Assign-
ment Act, 1960 read with clause (c)
(iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President, discharging the functions
of the President, in relation to the
State of Kerala. [Placed in Library.
See No. LT-6855/66].

12-56 hrs,

PUBLIC ACCOUNTS COMMITTEE
Frery-SixtH REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Fifty-sixth Report of
the Public Accounts Committee on
Government's reply to paragraphs 4'39
to 452 of their 50th Report (Third
Lok Sabha) in so far as they refer to
the then Secretary of the Departments
of Iron and Steel.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification.
The Report just presented is the 50th
Report. Yesterday we had discussed

the 55th Report. This is the 56th Re- °

port. We do not know the exact con-
tents, but it is mentioned here ‘in so
far as they refer to the then Secretary
of the Department of Iron and Steel’.
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Yesterday in spite of your direction
which, I am sure, applied to all sides
of the House, this side and that
side . . .

An hon. Member : No?

Shri Hari Vishnu Eamath: What
does he mean? Who says No' I
would like to know. He has no right
to be in the House then.

Your direction which applied to the
entire House was that nothing outside
the 55th Report should be taken into
consideration. Now, the statement by
the Prime Minister yesterday arose out
of a certain recommendation or pro-
posal or suggestion made by the PAC
in their 50th Report. An ipnuirv has
now been ordered into matters arising
out of what are contained in the 50th
Report of the PAC. Today the S5tth
Report is before us. We would like to
know first of all—this is for your rul-
ing—whether the Prime Minister's an-
nouncement that an inquiry would be
ordereq into the matters mentioned in
the 50th Reéport was in consonance
with the directive you had given
earlier or whether it was out of order.
Secondly, now that this Report has
also come, whether the scope of the
inquiry that was announced by the
Prime Minister yesterday would be
confined to matters arising out of the
50th Report only or also the observa-
tions that have been made and the
facts referred to by the PAC in their
55th Report and today in their 56th
Report.

Mr. Speaker: No. I would not ask.
That is not relevant here.

Shri Hari Vishnu Kamath: What is
not relevant? Everything is before us.

Mr, Speaker: Shri Subramaniam.

shri S. M. Banerjee (Kanpur): On
a point of submission. Will you allow
a discussion on the 56th Report?

Mr. Speaker: I do not promise
anything.

Shri 8. M. Banerjee: You -should
allow a discussion on this.

Mr. Speaker: If such questions are
put, I cannot answer. There ought to
be some limit. Shri Subramaniam.
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12.59 hrs.

SATEMENT RE: BAN ON COW
SLAUGHTER

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C., Subramaniam):
Mr. Speaker, the subject of preserva-
tion, protection and improvement of
stock comes under entry 15 of List II
in the Seventh Schedule to the Consti-
tution and as such is a State subject.
The Ministry of Law has advised us
that cow slaughter is a subject which
falls in the State List and not in the
Union or Concurrent List, and State
legislatures have exclusive power to
make laws on this matter under art.
246(3) of the Constitution. Parhia-
ment is not competent to legislate on
the subject,

13 hrs.

The same advice was given to this
House by the Attorney-General Shri
Setalvad, on the 1st May 1954, when
the Lok Sabha was considering the
Indian Cattle Preservation Bill

The law on the subject has been laid
down by the Supreme Court in
Mohammed Haneef Quereshi and
others vs. the State of Bihar as
follows:

(1) That g total ban on the slaugh-
ter of cows of all ages and calves of
cows and she buffaloes, male and
female, is quite reasonable and valid
and is in consonance with the directive
principles laid down in article 48.

(2) That a total ban on the slaugh-
ter of she buffaloes, breeding bulls and
working buffaloes, cattle as well as
buffaloes as long as they are milch or
draught, is also reasonable and walid.

(3) That » total ban on the slaughter
of she buffaloes, bulls or bullocks
cattle or buffaloes after they cease to
be capable of yielding milk or breed-
ing .or working as draught animals

- Gujarat, (3)
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cannot be considered reasonable in the .
interests of the general public.

This being a purely State subject the
the State Governments have to take a
decision regarding the legislation on
cows. I would like to give information
with regard to the action taken by the
various States.

Total ban as laid down by the
Suprems Court has been imposed in
the following States: (1) Bihar, (2)
Madhya Pradesh, (4)
Maharashtra in the Vidarbha region,
(5) Mysore in the old Mysore areas,
(6) Orissa, (7) Punjab, (8) Rajasthan,
(9) U. P, (10) Jammu and Kashmir,
(11) Delhi by Chief Commissioner's
notification. '

Partial ban has been introduced by
the following States for banning
slaughter of young and usefu! cows
only: (1) Andhra Pradesh in the
Telengana region, (2) Assam. (2)
Madras, (4) Maharashtra in, the frriner
Bombay area, and (5) West Bengal.

We are drawing the attention of the
States to article 48 of the Constitution
which runs as follows:

“The State shall endeavour to
organise agriculture and animal
husbandry on modern and scienti-
fic lines and shall, in particular,
take steps for preserving and im-
proving the breeds, and prohibit-
ing the slaughter of cows and
calves and other milch and
draught cattle.”

Under article 37 in Part IV of the
Constitution the directive principles
are not enforceable by any court, but
the principles laid down are neverthe-
less fundamenta] in the governance of
the country, and it shall be the duty
of the State to apply these principles
in making laws.

These matters are being brought to
the attention of the State Governments,
and we hope they will give full consi-
deration to these matters,
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] gERH W &g (3919
STAA.T FH7T ST A FY T (8T & T
AoraT o frm vy & fF R o0
nIAAT STeaT &1 32 fruw aimw A
F A7 W g v odar sfelrn v
g g From e i T aw &

g qF AT AR WG] HANA F77 ST
T ®E ST g fE aeEvEr
& FETFT F1 @0 3q 39 faqa F1
Ty 9T A BIEG 20 WG g { AT
el & 7

Shri C. Subramaniam: Of course, T

have already stated that the sentiments
of the people have to be taken into
consideration, but this is a matter in
which the state Governments alone can

funection, and therefore Here ] cannot
give any assurance.

" gFR T FTHA™
SEL S

TR WY . UF 19 4L ST

5 g¥v W= wgT Al AW
g7 T3

serqAgiET . & g A

3z @ar

HIgFR FTAFGTA . KA [E-
&, FH T H1 29 fagq F1 am FF
w7 adf grgar =nfed |, T I fiwa
F1 T VLI 3, THAT TH AT g 7 A7
=fed |

weqw wEET : A9 Fg faqr
¥T qTY 45 AT

st g¥W A7 wgTA . Hewq -
7, FTL &1 747 A8 & fF 35% w=w

wEaW qARA :  FEA qTAT R,
[T 1T AEY Fawe §) ToH F

e W WGAW : T Ag
%21 &% o1 ga & arw Td € 5AR
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Foeet fHAT ATHT, T FAF Avar-{qar
7% 214, 1 I WY T 50 |

WEIR WEAT : 0T WJ 43 AET | -

Shri U. M. Trivedi (Mandsuur):
This is an old matter, It is true that
in May,1954, the Attorney-General, Mr.
Setalvad, gave his opinion beforg the
House that this was a State subject.
That does not require any .further
elucidation, We all understand a little
of law and could also easily follow
that. Yet the directive principle are
the principles of the Constitution, and
although we are divided into States,
all the State Governments belong to
the same party and are under the
control of the Union Government. Did
the Union Government take steps to
inform all the States concerned that
the sentiments of the people demand,
Supreme Court or no Supreme Courl—
the decision of the Supreme Court one
way or the other never mind, what
they have decided is nothing . . .

Mr. Speaker: Order, order.

Shri U. M. Trivedi: You wil re-
member my word, that is not the gues-
tion. The question is this. The Sup-
reme Court has decided that this Jaw of
Bihar is a valid law to this extent and
.nvalid to a particular extent, that is
the only decision. I only want to bring
it to notice that it is for the State
Governments and the Union Govern-
ment to insist upon the making of this
law in terms of the directive principles
given in the Constitution and make it
absolute. This thing is not possible in
this country where on this question of
the slaughter of the cow, on sentimen-
tal grounds this country had to fight,
and fight with those people who claim-
ed themselves to belong to a different
nation,

Mr, Speaker: This is not informa-
tion being sought, that ome makes a
speech.

Shri U. M. Trivedi: I am asking a
question. Has the Government, there-
fore, made up its mind at this stage



Ban on

6459

even in view of the sentiments of the
public at large of the greatest com-
munity here that is living, and in this
country alone it is living, and has the
demand been made and sent out to the
various States that in terms of the
directive principles of the. Constitution,
laws will be made pervading all over
the States?

Shri C. Subramaniam: Most of the’
States, I already gave a list, have al-
ready legislated upon this, and they
have imposed a ban as far as the Cons-
titution permits it, Subject to that, in
the other States algo there is a partial
ban. The fact that it is the same
party that is in power certainly does
not alter the Constitution. It is the
responsibility of the State Govern-
ments and the State legislature to pass
the legislation, and we are bringing to
their notice the directive principles,
and simply because it is in the direc-
tive principles I cannot give a direc-
tive to them that they should pass such
a legislation. Therefore, it is the State
Governments which will have to con-
sider, and I am sure all these senti-
mehts, responsible people as they are
they would also take into considera-
tion.

=l EWM  9vC WETE ¢ WY dET
fer fa2 33 & 3= o3 s s
T |

Dr. L. M. Singhvi (Jodhpur): The
statement of the Minister is we'come as
far as it goes. Unfortunately it does
not go far enough and falls far short
of the expectations in the country.
What I would like to know is whether
in consonance with the directive prin-
ciples of State policy embedded in arti-
cles 48 the Union Government have
sought to secure the concurrence of the
State Governments to comply with
the provisions of article 48, and second.
ly whether the Government of India
have considered with the various re-
presentatives of the State Governments
the possibility of placing this subject
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on the Concurrent List whereby this
Parliament would acquire the power
to pass uniform legislation available
throughout the country; if this is not
being done, why not?

Shri C. Subramaniam: The Consti-
tution was passed after full considera-
tion. I do not think simply because a
difficulty arises we should immediately
change the Constitution,

Dr. L. M. Singhvi:
it has been changed.

Twenty times

Shri C. Subramaniam: After all,
conditions vary from area to agrea.
How far a ban should be imposed on
all these things is a matter which each
State Government should consider
with reference to its conditions.

St PFN AW ®EEAW: W
fafaes m7-m7 #fegw ¥ quew @
¥ 79 o077 AT T A8 T ot

WETA WEEd WY Fil A v
AR ET

st gw g wgNT ¢ F 37 Wz
mf AT EA AT HTE

ooy wEiEa: O "y {war
WG ET AT A AT A W WT T 2

Shri Tyagi (Dehradun): I am sur-
prised. So many bigger States have

. provided already. Is that point not
being appreciated by Members?
Shri C. Subramaniam: As far as

I am concerned, we are functioning
under the existing Constitution,

Shri Ranga *(Chittoor): In view of
the fact that the ruling party also
seems to be in favour of this banning
of slaughter of cattle which are really
necessary for agricultural purposes,
and all the political parties also are in
favour of it, may 1 know whether
they would make a categorical state-
ment for the benefit of their own party
as 'well ag the country as a whole that
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[Shri Ranga.]

they would use their good offices with
the State Governments, with the State
Parties to see that this particuiar
demand being a national demand is
out out of the areana of party politics?
To the extent the State Governments
would be able to find time in their
legislative programmes, they should
try to give priority and try to give
offect to national sentiment,

Shri C. Subramaniam: Unfortu-
nately this matter is raiseq just on the
eve of the elec.ions when the legisla.
tures would not be able to take up this
matter. I am sorry that the sugges-
tion is just now being made. After
all this could have been taken up
even in the first year as soon as we
assembled here but this is always
taken up on the eve of elections. When
the Chief Ministers were here we had
discussions with them . . . (Interrup-
tions.) We have brought it to the
notice of the Chief Ministers.

Shri Tyagi: My friend has taken
the wind out of their sails.

Shri Hem Barua (Gauhati): Per-
sonally speaking, I am not interested
in the election stunts and [ ain not
going to put this question because of
the elections. The State of Jammu
and Kashmir has imposed a ban on
cow slaughter for the last 14 years . .
(An Hon. Member: 100 years or
more) My information from a Minister
from Kashmir is that the ban has been
there for 14 years, I want the cow to

be preserved not on religious grounds .

but on economic grounds. Why is it
that the Union Government is not for
a yniform pettern of philosophy for
this country, political attitude in this
country and why is it that they have
not suggested to state Governments to
follow a uniform pattern or the Union
Government had not laid down a uni-
form pattern?

S8hri C. Subramaniam: Take pro-
hibition. There is in the directive
principles provision that there should
be prohibition. We put it there but
sti]l we are unable to make the state
legislatures to pass laws. We want to
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have prohibition in every part of the
tountry. We will have to carry the
states with us, discuss with them,
argue with them and try to carry
them with us. As long as the consti-
tutional responsibility is on the states,
we can only argue with them,

=t Tt mAN (faE)
weqE qigg, WAy # faw g

- gTATEY FT A% =9 @Y 91 99 599

FAT & 47 § w@wa A § o7
amt # g f5r a0dd g@ awg #
3 TI0F F af A | IAA R
SN FT FFAAT HT ATAMETT AT F
famfer £ a3 @1 | 3% /9 AH
FiF amaT faaw AT ar fF arm &
Eae A g feedr F A fer e &
FIT0T &Y ATE FF q1aE o e &
FTAAT wfqasg wwmwar 1 @l & ) Hfaw
T FET A MR A GroE |

AT WIeaad § AT MEY F) gear
DA AT Erd
gt 1t 72 f5 3 =in orwig @@
gAY W T faiwmi & amiw
YT & Wi A & o e =
AT & IS AT FT IqF W0 §
faaelt qaT 1 woA7 FET R

. U% WA @A g, aE |
TR MA{W 6.9 : 78 TG § |

st s WA g7 FET
qiFS § ACAHICHI AT TBTE |

ey ag fF gar 3w § wATERY
qadl ¥ T4 9qNT &4 F AR oY
ot &1 aal gal afeart e
2 32 F frea 5 wear o & W9 fod
ary § 1 39 fauwmami w1 @ @<
WgIE ETC XM F A WEleRnHi A
FOHEIT & @S 9T HTEMa qrE |
g1 @99 ¥ ag W AT =fgy R
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ot qtsT ¢ f5 foafr = ey &
AT AL | FTHIT FAAT A TATY
AT o752 ®T ¥ F5 TGAT FL |

gt Y #er Aroaw fag 43 gu &
NfFmm sy sEmgaardfs
fog ad # stagere R T AT
I & | TR AHTAT, T
I oY, Af gaEgETe oY, FqmEa
g4 |9, AT /WTT AL A AT frwr
"eqmal A w37 & T5 gz arfas F arg a9
AFARAF AT AMfgF ag &t § |
frew fadt 9 A= EdAgde Fifaa
T &5% g%, fagd g aeF1T w9
T gofar Aoz Eran
f& Fnam 33awits Fifas #r Aifew
B S ITF AT ZW I IA 9T AR
o9 R/ IA, IAF ATE AT Wal A
it aaT fear 3as 1 731 wrew AT §
fe §r=T 9gre fawar 37 ik a8 @t
L Zar | I AE A3 A9 §
LT FT A T7T AT Y AT @
oF Fa® N9 gz 7§ | F T wrgar
g f5 3 ag 9w fra) werT Fomw
27 ¥z wifas & wrat 911 zfg smar
qr @t far weat ¥ wladt & agi T
i & 5=y #4r F5ard ore A fow
F TTOT A A TSET H ATed a2 TG
FTTFAT A IT T & wlFgi Fv 747
g7 g & fair Sfe 7% fwar mr &
§ #YY AgT g TFA & Ay s
AT | FT FEIG GG T WY
FEAW/T FT GBI

" Mr. Speaker: I should not have al-

lowed him to go on like that.

Shri C. Subramaniam: As far as
the national development council is

concerned . . .
Mr. Speaker: That is the only ques-

tion. What happened in the Chief
Ministers’ conference?
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already said that a majority of the
States have already passed’laws, only
a few are left. We had discussions
with those chief ministers K of states
where the ban had not been'there.

st TAEOAE (FET) - wAT
St T 91 @1 & ff oy et 1 fawa @
f g forey & Fif gomt Faw wom,
T o1\ fam e amafa & 1 g
wreT 7 faer, e 7 e, 591 7 e,
@1 g9 wiffaq g 1@ AFd, 8 gW
gt # gi ar FF A g1 1 gATL W,
T AT frare a1 Ara avasw W g
ag T wifs IR 9AAT F ag )
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FT &7 2 g faear o947 21 F &
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g 717 93 wEr o1 W & 5 9fe
377 77 AT @ § zAfar M aw
FT FT AT FE T W § | weAw
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stror Fran g o o 3 ot Far v
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e |

=t THEIOAR  4g ACEIT AT
wgn faeg 7 fear 3 1 a2 T3 77w
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47T F1 UF fadas ey Fary 94
T IW F AW FT AT T 49 §9
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5 F1T weAT & A a1 wearE
¢ fogd 140 ag ¥F9 IH F WA
TR I B £
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WeaR WEWY : qg q1ag 31 Are=r
az7 AMF ¥ gafad § g7 99N 77
gl g, 7Y Ay a7 &Y & "%t )
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T § A1 Wi T w1 1 W9 Al
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st TTTOAT - Mg aaT w79 §
rrag iAoy gla B A g wIT %y
73 TF TR

TN WEET : AG gAT &1 oulq
atax 44 & 1

ot T A AT A @I g )
sfrrazmaiaraf W 1 a7
¥ uF FTA | gt @ &FF F1 A F
arg o7 g1 7 wi a7 fee g w8 6
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gmnwat‘mawmq%fqmm
FTA N

qeTR AT : tr“misaﬂ;&:

st TRTETAR X &5 oAl §
AaTq faared

weqel AT - Aaiq fzany w7y w18
w®E Jar 2 #ifs 7 198 sag
arT Atz fzat 2 1 3z 910 7 g5 T5Y
g f& dff 3737 givm fvaw @,
gAfan g7 a9 93 g1 =fgd ¢

ol wEvAAR 8 Sag faa
=riga 1 & ot S F7 FT 999 § AR
AME T & T T 901 § | qF qaO0=
foramr =gl |

Shri Ranga: Let the Minister re-
peat his own answer.

Shri C. Subramaniam: I have to
function under the Constitution, Under
the Constitution, it is the State Gov=
ernments’ responsibility,. Whatever in-
fluence we may exert on the State
Governments, certainly we cannot
compel them. As I have said, we
have already had discussions with all
the Chief Ministers concerned, and I
think they would give proper consi-
deration to these matters.

= gev =% wgT ; Hfoary F
gaaT FLETET 4 | ST AT FGAT
sara fag & 7

st TRTATET ¢ &F1 FY SIS 9
ATE AT AT FLATH § | GARI A G |

=it gOH T $GATT  TH T LA
fag @ | A w1 o @y &

SEqs AERA | @RI o fT ATy
4T g7 foam & | o= w9 qF I99

faa

ot TR ¢ # 9919 STEar g |
lﬁﬁ?lai)l..lsp—-!
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EqH WERY : [T qIY ATIT A
T |

=t TR : § A g &
A ATAT TGN g | AR Fg AW @q
FAT TAT R

R wgw . Frari | AE
T 1

st UATIOAT ;. FLAE W
FAF | AFFT To &1 wrava a1 fzard o

AR WENET ¢ AT HT W4T E |
& AITUAT : 7T WAt £

weqx WEEA . W wriars Agr
s &R ?

st gRETA @7 . 9ard | &
AT AE &<ar § | AfFa Iw A

arfgd

WA AEAA ¢ qT qATEL G T
g 1 % e o B AT AT AT §
& ag ara #Y Frars F1 9947 T T
R § 7Y T W @ § A
=T qagaw % 9 .. ..

The Minister of Parliamcntary
Affairs * and Communications (Shri
Satya Narayan Sinha): Have you
named him?

Mr. Speaker: Yes;
Shri Rameshwaranand.

I have named

Y TURTATA : AT IF T IAC
wTAT wTfgy 1 ar ar 441 A7 AE F
A QT A T A AN, L.

&t &wit
w1 #wT & )

st wrx fag fegrelt (7o) -
I fa=me & a7 ¥ |

a# WY oF 99T
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Weuw WERw ;. qF wwaw g 5
AT arfgEty @ 9@ § &9 @ %
AT 8 FT A AR 97 F§ FT4
W a7E ¥ wHEE Il & At F
U Wray Af I A8 w21 € f
THEE A €9 WL F1H ¥@4 & | TF
¥ A AT ¥ g A8 gar & i
g arq ATIaT & |

sl AT A F W B
LER R sl SRECE R e IR
g ofren framag g1 & sET AR A
g9 WIHT WY AT @Y & | Afww w0
AR MEfegg st @ & . . .

=t wmely : § qode w1 §
ST oo qeErT BT & IW atwe
IAEY WY qF F A @ A FY
0F AF AR T E O adw g
g AR T A | FO IAH AL
FT WY TAAT & | WG I &S A4 Ay
# qeEaTey wEAT {5 g /K OF AT
% faar s |

sit TrAvETee & faer agt a
T g 1 F A g fF AT A AW
IHFT q& rara 97 | 79 q@ 1w
HEFTAT 9Tgd & al a2l o | o agi
FrEy A g &Y Wi & a1 AT AF A}
AT AT FrE A AE
Shri S. M. Banerjee (Kanpur): He
i willing to go.

Mr. Speaker: Even if he goes now,

I will certainly not teke any further
action.

Heral @I 1 T ow T @E
afF 7t fom w18 =T @l wr E
e e it o ¥ %l & & SEw &
faq darT g

=it oW (welmg ) ;oA AT Ag
¥z @ & f5 oilm gl # oag
faste™@ & | T T U UF wgaedr
F AT |
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waR qERG : AT I3 91T |

st WY FE A T 2 ¥ g
gt anfgy fr ¥27 &1 %1 7= w
T ® wg @ & I9% foawr a7 &1
T FAFT AA g, T TART THR
gT ISt argT fAwtaar at a9 v
1§ Ifam ata & e 1 BT gy
F 997 ¢ IW 9T 1 IAL o gagmaw
arga 7 famr 1

o RERA @ I TR I IOAL
FMEDIRE

ot WY ;AT sgEEqT F1 o9 A
"/ T & | OF @7 F fag & wmgwr
TRT ATEAl § | TF AT9 3 T U Fy
o g

wea REXW ;A1 F9 K ogw F
T gl § 9= gt o vy 1 @ g%
FTE suaedr FT T97 AGH IIAT &
(wER Ty ot TRAATAT FEHT A )

St gvw & wgAR o Afau §
HAET FT T FaT FOAT =17 T@wt
27 99 q% guMET TE FT 2 T TF
&1 #7 ET 9T qATT T FIA F Fqr
THTT faare et § 7 #ar 4 a1 #).
THTL ATaT & ? ’

Weww wgiad | § w9 S AT
TRE | W AT A5 Y |

Sft JE T CATT : T AT ATAT
arfex

Y W ;. Far W A I A,
AT SgEEAT FT NET A GAT 7

WeaRH WG : T "W FT
SqaTT FT N9 g ! eFTE g "
TET |
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o /% : 9z A F Aoy gt
2ar g fF w19 [H egaeaqy 7 ¥ vor
F1 /Y61 faat &1 W w@em § oA
I I A ¥l £ TH gaw A1 H
garYy F1¢ foeierd 48 ¢ 1 g =
faug =T % ow #1% @A
& T awa § 1 wfeT g 3wy
%o # uw dfang 2 o 39 dfaue &
wiaefaea fafauss fazar zo & o gart
AT FTE FANT FT NG 5 ¢ | A
FAT FT GTHIC G AT qg T T AT
T & 7 F F7 F1§ g@E AHR
|T ST A7 99 99 S g 1R
Trgifaea fafaoes &1 a9 w@T gg
g gd w137 713 £ | sraifees fafarew
# Y mfzre 48 2 IART a6 & AT
2 ERCICUR IECUE SU

Wegw WEWRY . FEE! IR U
faat 2

G sy ey e L L.

QA WEIRY : 9% FT I TR
AT & 1

=t /Y faegiv gamar &

weaw Ag A fafree Y w@r d1
st T frar & 1 = fagret |

. ot gER W wEAd Tl
G

st wid ;. =raifeeg frfaoew &1
FAMI, FAHT AN & ;T F A
forimar 7&f 2 °

st mr : fafreT Atza 3 Ao
waa g7 #3T 2 fF fagre, qeww
HEq W3T, HETONZ, HHT, IEMI, q914,
W, I T2, T FIEHIT, T
gl A AR A wT AT T R
W AL AH AW L L ..
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WA AEAW : 4 79 A g9 F
HEAE

ot @t . | w939, wEw,
HATA, AITCRZ, Fez FATH F ATIHTL
S qu &, TT 8, TSI g IAHI W@
FIAT &7 FT faar mar §, 709 F0F
R fegeam § 3 & A1 § SAAT
st g fe .. ..

e AL ;W A FAA
FET aiga & a1 #94 fagrdr ot w
gamar & |

it wrRa faog fagedt © AT
dfqur &1 %% arid wa 9% 9@ At
@ & | 5 wrEEt T aar § ar
ag FH QU AEY @ ¥ ow g
W AT T A 1 F29dl @
w7 F g fF ag el qavee W@ ¢
afes A1 aTegad &7 ag fqua & ==
FHA F1 AT &=l | W AT A
agent ar ag7 AT @T & 5 fee ed
SESET T FAT F1 AQAAT G2 |

Shri C. Subramaniam: If he wants
to change a State subject into either
a concurrent subject or a Central sub-
ject, the State legislatures will have
to agree first to this change. I do not
think, for this purpose, the Constitu-
tion need be amended.

oY g wF wEAW - F AT
ot 3t & 1 oy W AR w37 & i arer
/R

it wza Fag Fegreit - ar arafe
¥ zast a5 § 7 g9 44T § FEA A
fs =t |

it sy : agT aEeA| F1 Al &
oI ¥ FUT FAT A1 W § Ty awg
stfamr g mptale & . . L.
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Y WWiY © FAT qEAHZ X IT ATA
ot faare far & s szt w4 Fagedt
W E ar quw ATt sy & .

s faz fag =it ¢ Frer
AT & A F ) uw WA AT ¥
54 397 fgay ¥ oz =q% =1t 97

36 ¥IX AT FA T | AU A g7 1T Y
ATFTT G T & )

sft EawldY : oY iy gy 34% A
St aff ¥ afew & gt Ay & ok
S 30 Y AT &, a3t § A
qEA I mTAET F IAT H O aga
AT 9337 & | gafag & vy arzar
g 5 o & fouw sar sz A W
ara 9T frarr fear § fF g8 mr 9y
w7 § FrEY & 48 o7 awdr 3, 9w
aTe i & fg o @ & 3% W
g #E T arfE IAET @ W
% WX §B IR0 A9 A FEar
o oaF 7
Mr. C. Subramaniam: We have a

programme for goshalas for the
protection of useless cattle.

st gy fag (FaAT) @ FIRIT
g 77 T @ e A e
F 129 F wH = W@ | Ty A
7 #3147 fF woT M-ZeaT 775 TG T3,
ar waersT 0F faAAr 9T 1§ 7T
¥ ag W W1z § fr a8 19 fam
F 75T AT FAA FAw 9 I35 9
9 7% fggera &) 77 a3g ¥+
¥ o | "THIT WA FIE CFAT o
oY gy f w@za at 7)o F e
o @ &1 99 5T F FHA 09§
& o1 22z 1 ¥ A8 A & ) A vt
dew warT & T 3, o 2w A A
& HTET & | T TR HAAT AA-HTAT
F , a @2z A7 T 4G A6
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AfeT = et it & FaATAATT Mg
TT T T AT AT 2, AT AGHT
I T AL F FT A FEATEY
FAXTHT w0

AW WEYEQ : IT AATH W[ A
EEICEE F il

13.31 hrs.
Re. DEMANDS OF GOLDSMITHS

Ml:. Speaker: Mr. Bhagat would be
making a statement tomorrow.

H g T2 w39 (ATH) o
HeD WEIZA, TH 3@ 97T ¥ AU
FaT @3 g7 § 1 77 T A3 P
& AAY 7@ A A 97 9T w4
TAAE?

o wgNA | T JY LT A
T AT § | WA AT Ao FFA F ATt F
Reliz 97 997 7T fem sy, @
dfvenfer fafedm w0 wm grr ?
FE AT ATz wAAE A swEe
HECI G|

Shri S. M. Banerjee (Kanpur): It
will not take more than 15 minutes,
Kindly let him make the statement.*

Mr, Speaker: All right; after 1§
minutes I will go to the next item
of business.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
The representatives of the All-India
Swarnkar .Sangh, along with two hon.
Members of Parliament, Mr. Tridib
Kumar Chaudhuri and a member
from the other House, met me. We
had a full discussion. In the course of
the discussion the members of the
Sangh raised some of their demands.
I have noted their demands and I have
brought them to the notice of the
Finance Minister, who is also seized of
this matter. We are looking into it.

Shri Solanki (Kaira): What state-
ment is this that they are looking
into it?
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Y g6 T YA ¢ mw@rsi‘r,

@ T W @l wa ¢ & o e,
fasre w%7 7

st @ (AL - wEEAE F

arq faaTe &30 |

I gFR WE TGN : WAl WG
favia aam@ | gw a1 AT F fAvia
g1 WMgT § | WA ag fa=r< A AT
TF3

Shri U. M. Trivedi (Mandsaur): Is
he looking into it or looking at it?

Shri S. M. Banerjee: People are
dying there. We want a statement.

Shri B. R. Bhagat: I do not know
why members are unnecessarily exer-
cised.

Shri Tyagi: Because goldsmiths are
also voters.

st qEmw (WiEsT) o AT HI
fat< 7 gq dtq AT TIC W R
fafezT atga 5 WY Faq & (% fa=T
& @ & 1 wrew W@, ag s
g gl |

Shri B, R. Bhagat: I said that a
discussion took place and we are look-
ing into it. I do not know what is the
objection to it. We can only say that
we will deal with this matter with the
utmost urgency and take a decision
very quickly.

st wy fommd (A7) © a7 & T
WY 3£ 91< 37 5 & | 9g fRC FgA A
IS !

Dr. L. M. Singhvi (Jodhpur): It is
an insult to this House., What kind of
statement is this?

Mr. Speaker: There is one thing I
might say. The matter has been pen-
ding for so many days. There were
certain expectations raised in the
minds of the people and we were told
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that some statement was coming in a
few days. After that, if it is pnly said
that we have noted their demands and
we are looking into it, that certainiy
causes certain disappointment,

Shri B. R, Bhagat: I was asked to
make a statement about the All India
Swarnkar Sangh members meeting
me, what happened there and what is
their demand, and what we are going
to do. The Gold Control Order is a
separate question, The Finance Minis-
ter is considering it and certainly be-
fore the session ig over and the House
rises, something will be done.

Mr, Speaker: I was under some
misapprehension; I thought some
statement was being made regarding
the Gold Control Order, That might
be my mistake.

Shri Hari Vishan Kamath (Hoshan-
gabad): On a point of order, Sir.
You will be pleased to recollect that
on this side of the House. Ip all
nimself expressed full sympathy with
=« leeings expressed by all members
on thi¢ side -of the House. In all
humility, may I remind you that you,
in response to the feelings expressed
by members from both sides of. the
House gave more or less an assurance
that the Government would come with
a statement on the God Control
Order, not that they will merely con-
sider it. That they have got to; other-
wise they will be arranged here. Gov-
ernment cannot ignore a proposal made
by the House; that would be contempl
of the House. I venture to suggest that
the Minister by his attitude today has
misled you in a manner which verges
on contempt of the House and of your-
self, who is the repository of all the
rights an powers of the House. Will
you tolerate it?

Mr. Speaker: There is no point of
crder.

Shri Hari Vishnn Kamath: Contempt
of your directive is no point of order?
I am amazed.
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Shri S. M, Banerjee: For ithe last so
many days, we have been requesting
You. Despite the fact that you in your
wisdom have disalloweq all the call-
ing attention notices, you were kind
enough to assure us that you will ask
the Minister to make some statement.
The Leader of the House was very
generous; he lent all his support and
sympathy for the goldsmiths. You
said a statement will be made within

a day or two. Mr Bhagat told in this

House gor in the other House that the
matter hag been referred to a com-
mittee, when Dr. Singhvi raised it.
I request you to direct the Minister
to make a statement on two aspects.
One is the hunger-strike by Shri Anil
Basu. This is the 15th day and he
may die. People have violated sec-
tion 144 and hundreds of people have
been arrested. Ladies also have come
out and the ladies may be arrested
today. This country wide agitation
and hunger-strike is for the scrap-
ping of the Gold Control Order. The
second point is about the self-em-
ployed goldsmiths. Govenment should
come put with a statement, because
it has defeated all the purposes.
Smuggling is going on and prices are
high. Gold is not available for orna-
ments.

Mr, Speaker: I also remember that
the Leader of the House,, (Interrup-
tions). He gave the indication that
the Finance Minister would be making
some statement on this Go!d Control
Order. There is no question of my
giving any assurance. [ am not to
give assurances or anything of that
kind or issue directions, but the Lea-
der of the House gave some sort of
understanding that some statement
wou'd be coming from the Minister of
Finance in that respect. Is any state-
ment going to be made, or is there no
likelihood of any statement coming
up? Only for information I am ask-
ing this.

The Minister of Finance (Shri
Sachindra Chaudhuri: On this parti-
cular matter, Sir, I was present, ac-
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tually, when the Leader of the House
said that. He had not consulted me
‘before saying that, (Interruptions).

Shri Hem Barua (Gaubati): That
shows they do not work together and
there is no co-ordination (Interrup-
tions). -

Mr. Speaker: Order, order. Nothing
should go on record. The only option
left to me, when more than one hon.
Member starts speaking, is to say
that nothing should go on record
(Interruptions)**.

WA WEEQ : VA4 Agd, # A7
oY ¥ 9gT I F@T &, T AT 7S
TAT L, 99 999 a1 § a1 F3aT @,
I o 78T FC 7Far |

Shri Sachindra Chaudhuri: What I
was going to say is this, that if [
remember aright—I am speaking en-
tirely from my memory—what he had
saig was that he would ask me to
make a statement in the House, Since
then I have suffered greatly personally
in this, that every morning, for the
last one week or so, I am treated to
shouts, not by lean, hungry or starved
swarnakars but by very stout people,
able-bodieq people, shouting “Murda-
bad Chaudhuri”, “Chaudhuri Hai Hai"
and so on. Every day the pressure is
there. 1 do not know who organise
it and I am not in a position to tell
you that. Therefore, the matter is
brought to my notice every morning.
Every morning I get this notice that
the matter is there.

So far as Gold Control is concerned,
this is a matter of economic policy and
it cannot be scrapped just overnight
like that. We have got the utmost
sympathy with the gold workers, the
swarnakars. They have made a re-
presentation through on'y one of their
associations, the Swarnakar Sangh, to
Shri Bhagat, but I have myself réceiv-
ed many delegations—taxing my
memory I can say that nearly a dozen
delegations, individuals ang also col-
lectively, have met me. The demands
made are really contrary each to the
other and it is very difficult to make

**Not recorded.
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up my mind without considering the
different positions that are taken by
different bodies. The swarnakars
from one part of India make one de-
mand, the swarnakars from another
part of India make another demand,
the sarafs make one kind of demand
-and the swarnakars make another
kind of demand.

Re. Demands

Shri §. M. Banerjee: Their demand
is to scrap Gold Control.

Shri Sachindra Chaudhuri: There-
fore, Gold Control is a matter which
we will have to consider., As I have
said in this House myself, if hon.
‘Members want to have a free discus-
sion I will also have my views ex-
pressed. Let Parliament take a deci-
sion on that and it will be done..
{Interruptions).

. Mr. Speaker: If that be the desire
of the Finance Minister, then I will

. certainly allow some  discussion. I
have been barring out all discussion
on that in the hope that some state-
ment would be forthcoming, probably
the Government would take some time
and then announce their decision. I
have been getting notices, so many of
them, notices of adjournment motions
and calling attention notices, but I
have disallowed every one of them in.
the hope that some statement probably
is coming. The Governmnet should
make up its mind whether some state-
ing had in the Parliament. I can
ment will be made or the Govern-
ment is agreeable to a discussion be-
allow a discussion.

Shri Sachindra Chandhuri: Sir, I
was going to say, further, when you
were pleased to speak, that we have
actually appointed a Committee, a
Committee with certain economists in
it. some Secretaries of Government in
it, representatives of the Reserve Bank
and others, and T have askeg thom to
hurry up with the report as quickly as
possibly they cav, . that T may also
‘be .advised what stand Government
should take in this matter. That is
‘the reason why I did not ask you to
‘have a discussiun un this matter, Give
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me twp or three days time. [ am
not asking more than that. Then
there may be some motion made in
the House and it could be discussed..
(Interruptions).

stugfemd : oF Aww Y @

uﬁua@w:mwﬂ'{ma’rm
thavA Ko g R R L L .

(fawrz)
9@t & 25 A # 1

wrere wERE ¢ U% € g%l & (F
TOFT TLAT T A &, &1 dH {27 GrEAd
fafree arga =rga € . . .

ot gEN WY HFT@ : A9 qE A
g AT @ |

s WEYEa : WTET, WL | TWA
& i fedt & AR A F AT PR AT AL
F ToTT 2 G2 FT feeuT FCR |

&t geR W WAy A W
GIECH
Shri Ranga (Chittoor): Sir, two
hours will not be enough.

Mr. Speaker: 2% hours is the .naxi-
mum allowed.

Shri Sachindra Chaudhuri: Sir,
may I make a suggestion?

Can you possibly take jt up on the
2ng or 3rd of next month. It is only
about 7 or 8 days time.

Shri Tyagi: Let the Committee’s re-
port also be there.

Mr. Speaker: Let it be there, then.

Shri Ranga: Sir, the trouble is we
are getting bogged down in all these
things, Sir, I was hearing the Finance
Minister who has been taking a very
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[Shri Ranga]

queer attitude. He said the same thing
in the AICC. He had his say there in
their organisation and it decided to
make a recommendation. Then he
must have had his say in the repeat-
ed meetings of the Congress Working
Committee.

Re. Demands

Shri B, C, Sharma (Gurdaspur):
No, no.

Shri Ranga: It is for you to say,
you are the authority and not me.
You know the facts. Anyhow, he had
his say, Then they had a general dis-
cussion. The Press gave us the bene-
fit of the inside view of their discus-
sions and again the matter was dis-
cussed in their Executive Committee,
We have understood that this gentle-
man, the Finance Minister, ig per-
sonally opposed to it but, at the same
time, he i amenable to the
genera] view of His party. His party
has not been able to make up its
mind, God alone knows why. The
latest thing is what he has trotted
out today, that a Committee has been
appointed, the Committee has not
given its report and so he wants time
tiil Monday. Is the Committee going
to give its report by Monday? In the
meanwhile, is he going to risk the
lives of these young people, these poor
people? Are they to die? Today they
are shouting “Murdabad” before his
house. Tomorrow they will start
shouting “Murdabad”
body's house (Interruptions).

I do not know, Sir, whether I am
in order in saying that I am extremely
grateful to you, and I am sure the
House is grateful to you, for the con-
cern you have shown in regard to this
matter and the efforts you have made
to persuade this obdurate Ministry
and this, I do not know what to say,
friend of mine, this Finance Minister,
who does not know his own mind. He
is g Minister without a mind, who is
not able to make up his mind and
come here, to the House, and save the
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situation, in view of the fact that a
great majority of their own party, the
Ruling Party, and the whole of us in
the Opposition, are unanimous in our
demand that this wretcheg Golg Con-
tral should go. After it goes, if they
want any small things to be done in
regard to their economic policy, they
can certainly come forward to the
House with specific proposals in the
same way as they have decided in re-
gard to that infamous Defence of

India Rules implementation (Inter-
Tuptions),
Mr. Speaker: Order, order. Noth-

ing shall go on record unless I identi-
fy a Member.
Interruptions: **

Mr. Speaker: Shri Trivedi.

Shri U. M. Trivedi: The hon. Minis-
ter has said—that is what his state-
ment indicates—that he is not in
favour of scrapping the Gold Control
Order, that is why a Committee has
been appointed to go into the pros and
cons and the consequences which may
flow from doing something with re-
ference to this Gold Contro! business.
1 think the first and foremost thing
he should do is to scrap Golg Con-
trol because we on this side want it,
all on the other side want it, the whole
country want it. He should first make
a statement withdrawing the Gold
Control Order and then he can appoint
a Committee to go into the subsequent
things, the consequences that follow
from it. Why should he hesitate do-
ing it?

Dr. L. M. Singhvi: I should like to
say that the Government and the
Finance Minister cannot adopt a pos-
ture of supreme indifference and in-
decision in a matter of such impor-
tance. In a parliamentary government
it is for the Government to take the
initiative in respect of legislation and
policy. How can they shirk this res-
ponsibility? He must tell us whether
by the 2nd or the 3rd this committee,

**Not recorded.
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which he has appointed, is likely to
come out with its recommendations
and, secondly, whether he will be able
to make up his mind and the mind
of Government by the 2nd or 3rd in
respect of the Gold Control Order;
otherwise, there is no point in pos:i-
poning and possibly creating a difi-
culty because certain people are on
hunger strike creating a national
situation and an unnecessarily un-
pleasent situation. He must come out
with some specific ‘clarification with
‘respect to it here and now.

Re. Demands

Shri Tridib Kumar Choudhuri
(Berhampur): I fing it very difficult
to understand why the Government
takes so much time to make up its
mind. You will remember, Sir, that
the whole expectation about scrapping
of gold control was not aroused in
this House but was aroused in Bom-
bay in the AICC session where the
AICC members were persuaded to
‘'withdraw the resolution for scrapping
of gold control on the assurance of the
Congress President, Shri Kamraj. Since
then this whole movement or agita-
tion has starteq on the basis of that.
The responsibility lies squarely on the
ruling party, the Congress Party. Till
this stage, when three weeks of this
sesgion have passed, the Govcrnrnent
has not yet been able to make up its
mind. There are two aspects. On:- is
the scrapping of gold control We are
prepared to accept -the position that
they will take two or three days to
make up their mind so far as srrapping
of gold contro! is concerned. But there
is the other aspect of the specific de=
mands of the Swarnakars or Sarafas
or various peop'e concerned with gold
trade. In the course of these two or
three days will they also be in a
position to make up their mind with
regard to some of their démands?

Shri P. Venkatisubbaiah (Adoni):

There are two aspects of the matter
as Shri Tridib Eumar Chaudhuri has
pointed out. One is about the whole
question of serapping of golq control.
We are also one with the Members of
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the Opposition so far as serapping of
gold contro] is concerned. It was very
much debated in the All India Con-
gress Committee session and we were
given an understanding that a decision
wi'l be taken soon in favour of serap-
ping the Gold Contro! Order. Now
the Finance Minisier has come out
with the plea that he has to await a
report of g particular committee which
he has appointed and which is going
into the matter and he has reguested
you to give him time till 2nd Septem-
ber or so.

There is another aspect of the mat-
ter. The goldsmiths are fasting be-
fore Parliament. Some of them have
‘been on fast for 14 or 15 days. There
are some people who have come all
the way from my State and they are
also undergoing a fast before Parlia-
ment, I would like to make a sub-
mission to the Minister, through you,
that so far as their demands are con-
cerned, they are embodied in a scpa-
rate memorandum that has been sub-
mitted to the Minister which he has
just now said is under their considera-
tion. I wou'd only request that pend-
ing the decision regarding the overall
decision of scrapping of Gold Control,
Order, they should come out with
meeting the demands made by the
goldsmiths in particular so as to avoid
a very bad and a grave situation when
so many lives are involved.

Shri Kamalnayan Bajaj (Wardha):
The Finance Minister has said that
many deputations, individuals or
groups of . swarnakars, have
met him and have asked  different
things and that he is not in a position
to decide immediately as to which de-
mand shou'd be considereq and in
what way. I would like to azk him
soecifica’ ly whether as far as scrapp-
ing of gold control is concerned therc
are two opinions among the deputa-
tions of swarnkaras that have met
him. Tf not. that one issue is clearcut.
It it remains on the statute, there may
be different demands because in he
differ~nt regions there may be diffe-
rent difficulties because of the different
State regulations, practices or tradi-
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tions. That is why it is a different
story. If gold control is to stay, to
. consider what difficulties or facilities
are there may need more time As far
as the scrapping of gold contro]l is
concerned, I think, there may not be
any difference among the deputations
-of swarnakars who have met him. As
has already been said by my hon.
friend, 1 also support the scrapping of
gold control along with the unanimous
or majority voice. I thik, delay is
causing harm to us.

Shri Vasudevan Nair (Ambala-
phuza): Mr. Speaker, Sir, you were
kind enough to say that a discussion
may take place in two or three days
but the Minister does not agree, 1
am afraid, we cannot support the pro-
posal of having a debate after a week,
on the 2nd or 3rd, and that the whole
issue of goldsmiths fasting outside
Parliament shoulg wait up to tnat
time. It is very unfortunate that the
Minister referred to stout go'dsmiths
shouting murdabad and all that. Ot
course, if he only wants to see lean and
hungry goldsmiths in this country, it
is left to him; but it is very unfortu-
nate that the Minister makes such a
statement. He is so obsessed with tae
demonstration of the goldsmiths, What
else can they do except shout and de-
monstrate? This hunger strike has
already taken place. Now if the de-
bate can take place only on the Znd
or 3rd September, as the Minister de-
cides, then we want him to come be-
fore the House tomorrow or the day
after and make a stdtement whereby
he gives some guarantee, assurance or
promise tp the goldsmiths so that tney
can withdraw their demonstration and
hunger strike, Then the debate can
take place on the 2nd or 3rd. Can he
make up his mind within a day or two
and make some interim statement in
the House so that this issue can be
settled; or, is he going to be observed,
with the demonstration of goldsmiths?

L]

Mr, Speaker: We ought to feel con-
cerned with every life that is there
in our country; for every hunger=
striker who is there we must express

‘manner we would be
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anxiety, but that should not be con-
nected with the pressures that are to be
brought here for the change of any
legislation or other things. Thesr two
things must be kept separate. Supply
because a demonstration is going on
and some people have gone on hunger
strike this should be done, that wuuld
be a bad day for any democracy if
such pressures are the only determin-
ing factors. We must take care of
them; we must feel concerned about
them ... . (Interruption) but m a
encouraging
them if we are influenced by those
consideriations alone... (Interruption).

Shri S. M. Banerjee: Why do you
not ask them to expedite the decision?

Mr. Speaker: There are ten Mem-
bers standing. Only if Members
sit down can I ask them. If they
continue speaking, how can I ask
them? (Interruption). The Minister
has said that he can have the discus-
sion on the 2nd or 3rd and Men.bers
have expressed that they want it ear-

lier. That is the only point now be-
fore the House.
Shri S. M. Banerjee: About the

time.

Shri Hem Baruva: I am quite con-
vinced that if not today, tomorrow
the Gold Control Order will have to
go because that is the demand all over
the country—a demand made by diffe-
rert political parties including the
Congress Party also. If you postpone
this discussion or if the Government
postpones the decision for a longer
time, the difficu'ty is that there are
some people who are on hunger strike
and they might die any moment.
Therefore my submission tp you
particularly is that you should come
and meet those peop'e who are on
hunger strike outside Parliament
House and, if necessary, issue an ap-
peal to them to abandon the hunger
strike telling them that we are seized
of it.

Mr, Speaker: If they ask me to
sympathise with them by going on
strike, what should T do then?
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Shri Hem Barua: They would not
do that.
Shri §. M, Banerjee: The Finance
Minister should make that appeal.
st SwTmET W o owemer oY,
ATT AT AAT HIT F A Fay fF hu
SAfFT & T FT AT ITST qG-ZIATH
FI SH I99 & TG AT AT AT AT
X 3 mae 97 faom & 9 fafa
T 1 Ag0 Wiz | wfE w7 7 @
fra=ror &v1 g3 2, o W A ag
FAFHET EET FI FHT 9 I §EG
Hgmawriar a9 Ay ars g frarf & &
FIL T § Forg i Hrewaear #18 |
AR ww Wt Faw wfaw og @ T,
foast o gt 7 =1 #7, 97% A9
HIT W safe & AT 9@ ggaTm 9X &3
T & 1 9T w7 @t fraemor afufaas
F A7 § Tg TAFT S RO AT,
TIAY TR 917 F1 A1 £ o o7 frgearor
wiafqam fawr gfez & amy g a1 7
EXT QU TG gAT W17 IART AT HAT
arfzy | faa et Faa oz vy d . . .
14 hrs.

SET WEE ¢ ATY AT agH WY
&1t o 7 2 T FA T U A
#T§ T IA 9T WA WA e gy T,
ag It garfaq AgF &

=t WA meAt e g4t =@t
wea anar R E A fFE T amw
B AHeT 97 @R F AT § A
IR F AT § | IAH 9| F a8 7w
@ & 5 ag #ar 5% | AT 3 wmEee-
Et # ATq AT9 FIRTT AT A AT
Taadt ¢ 5 a7 w20 9% o qwdt 1
AT I7 9T 3797 4T AWy 4y qar
AT & | T ¥ 77 Ty A B, wrafq
Fraw O, 399 g% forar ¥
Mr. Speaker: Will the
like to say anything more?

Minister
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Shri Sachindra Chaudbari: I do not
know what more I can say. I have
asked for a little time. If it is not
the desire of the House to give me a
little time, any time may be fixed.
What more can I say? I have asked

+ for a little time.

They suggested that on the basis of
what I have said there will not be
discontinuance of hunger-strike by all
those people. I have got fullest sym-
pathy with them. Whether the cause
is good; bad, or indifferent it is not
for me to say now. I have got fullest
sympathy with them. I have said that
we shall have a full discussion on the
3rd. If this is taken to them by those
who represent them in this House. I
suppose, they can persuade them to
discontinue their hunger-strike.

Sir, of course, this House is supreme
and it has to take a decision. Having
regard to what has been said, if after
the discussion the Gold Control Order
is scrapped, I have got nothing more
tp say. So far as the House is con-
cerned, in democracy, it is supreme.
I am only asking for a little time so
that I may get ready for answering
such questions as may be put to me.

It is true that my predecessor, Shri
Morarji Desai....
Mr. Speaker: He may just think

over it as to when, at the earliest, he
can have that discussion.

Shri Sachindra Chaudhuri: I think
on the 3rd. :

Mr. Speaker: Now we go to the
next item. Shri M. C. Chagla to make
a statement,

Shri Kamalnayan Bajaj: Sir, T want
just one minute. The time of the
House can be saved. If the Finance
Minister knows the opinion of the
House, then the discussion is un-
necessary.

Mr. Speaker: He knows it. Shri

M. C. Chagla.

Shri Kamalnayan Bajaj: Only the
decision is necessary. The discussion
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is not necessary. Why waste 23 hours
unnecessarily?

=Y wETET Wy T S
23

14.03 hrs.

‘STATEMENT RE: SERVICE CONDI-
TIONS OF TEACHERS

The Minister of Education (Shri
M. C. Chagla): Mr. Speaker. 5Sir, the
Government of India are aware of the
warious demands of the teachers
which relate to their service condi-
tions. The question of having a uni-
form nationa] pay structure for
teachers is the most important one
from the point of view of the teachers
and such of their organisationg as all
India Primary Teachers Federation,
the All India Secondary Teachers
Federation and their affiliates, It is
true that pay scales of the teachers
are not uniform throughout the coun-
try. They are not uniform even for
teachers under different managements
within the same State. For example,
there may be one pay scale for a
category of teachers serving under the
State Government and another pay
scale for the corresponding post under
the Local Board or in the schools run
by the private organisations.

The question of having uniformity
in the pay scales hag also received the
consideration of the Government of
India. Every time the question was
examined, it was observed that in the
‘very nature of things it was not pos-
sible to have a uniform pay structure
for teachers all over the country.
The pay scales of teachers in different
parts of the country depend on various
factors, including the following:—

1
(ii)

—

availability of personnel;

pay scales of corresponding
posts in the State Services;
and above all on

the financial resources of the
State,

(idi)
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While there is no uniformity in the
scales of pay of teachers throughout
India, it is a well known fact that
there is no uniformity in the scales
of pay of other categoties of civil ser-
vants employed in the different States
and Local Bodies throughout India.
This is obviously because the pay
scales of civil servants in different
parts of the country depend upon vari=-
ous factors, enumerated above in the
case of teachers.

The Education Commission, which
has gone into the entire fi€ld of Edu-
cation in great defail, has examined
the general question of the status of
the teaching profession and has made
the following general recommenda-
tions:

(1) Intensive and continuous
efforts are necessary fo raise
the economie, socia] and pro-
fessional status of teachers and
to feed back talented young
persons into the profession.

Shri Madha Limaye (Mcnghyr):
Pioug wish!

Shri M. C. Chagia:

(2) The most urgent need is fo
upgrading the remuneration
of teachers substantially, par-
ticularly at the school stage.

The Government of India
should lay down, for the
schoo] stage, niinimum scales
of pay for teachers and assist.
the States and Union Terri-
tories to adopt equivalent or
higher scales to suit their
conditions.

(3)

(4) Scales of pay of school tea-
chers belonging to the same
category but working under
different managements such
as government, local bodies
or private managements
should be the same.

The principle of parity should
be, adopted as a State policy
forthwith in each State but
its full implementation may,

(5)
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if necessary, be phased over
a programme of five years.

It has been decided to seek the
views of the Central Advisory Board
of Education on these afid other re-
commendation of the Ediicition Com-
mission, before finally deciding on the

course of action Government should-

take.

It may be added that the Govern-
ment of India have all along been of
the view that the service conditions
of teachers at all stages, as well as
their qualifications, should be Improv-
ed. As a result of the advice given
to the State Governments, many have
raised the pay scales of their teachers.
For instance, the States of Uttar Pra-
desh, Assam  West an\galI Kerala,
have raised the emoluments of tea-
chers. It will be of interest to note
that as against Plan provisions of
Rs. 8.34 crores and Rs. 3.03 crores for
the improvement of emoluments of
elementary and secondary school tea-
chers in the Third Plan, the State
Governments incuried an expenditure
of about Rs. 22.94 crores and Rs. 14.63
crores for increasing the emoluments
of elementary and secondary school
teachers respectively.

Some hon, Members rose—

Mr. Speaker: I have got the Call
Attention Notice here. I will only
call those who are signatories to it.

Shri Dinen Bhattacharya (Seram-
pore): In his statement, theé Minister
has stated that the States of Uttar
Pradesh, West Bengal, etc. have al-
ready increased the pay scales of the
secondary school teachers. May I
ask from him whether he knows that
in West Bengal, although the West
Bengal Government announced the
upgrading and enhanced pay scales
long back, even after the Iapse of two
years, the enhanced pay scales are
not being given to more than 6,000
secondly teachers in West Bengal
and, if so, what steps the Central
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Government propose to take in this
matter so that there may nof be fur-
ther cause of any agitation by the
teachers?

Shri M. C. Chagla: } pead hardly
remind the House that Eduecation is a
State subject and it is for the State....

Shri Dinen Bhattachsrya: Make it
Concurrent.

Shri M. C. Chagla: [ cannur make
it Concurrent; I wish I could.

o

As I explained to the House, under
the Constitution, it is necessary to
carry with me the majority of the
States, and so far only Punjab has
agreed. Let us face facts.” Under
the Constitution, it is a State subject.
I can guide, I can advise, I can coun-
sel but I cannot force the State. The
hon, Member should write to the Gov-
ernment of West Bengal about this.
What can I do?

Shri S. M. Banerjee (Kanpur): The
hon. Minister has made a statement
and he has also expressed the pious
wish that the Government is sympa-.
thetic towards the service conditions
and the emoluments of the teachers.
I would like to know whether it is a
fact that some of the State Govern-
ments are unable to increase the
wages, either of the secondary Sthool
teachers or of the primary school tea-
chers, because of their limited resour-
ces and that they have appealeg to
the Centre for some financial aid to
better the lot of the teachers and, if
so, what amount has been given or
is likely to be given fo the wvarious
States for the specific purpose™by the
Central Government during the Fourth
Plan period.

Mr. Speaker: He is asking so many
questions. '

Shri §. M. Bsnerjec: It was only
a preamble to the question. I would
like to know whether the State Gov-
ernments have made an appeal....
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Mr. Speaker: That has already
come. And what contributions the
Central Government is going to make
so that they may be able to pay their
teachers adequate salaries?

Shri M. C. Chagla: Tha increase
the salaries of teachers has not been
included in the Fourth Five-Year

Plan, We have come to the conclu- -

sion that this is a matter which should
be tackled by the States.

Shri S. M. Banerjee: They have no
resources,

Shri M. C. Chagla. 1 shall answer
that point. Just as they have to pay
their civil servants, likewise the res-
ponsibility is on them to pay the
teachers and include their emolu-
ments. .,

Shri S. M. Banerjee: Teachers are
treated like Chaprasis. You should Le
ashamed of it, &

Shri M, C. Chagla: I have every
sympathy for the teachers. I have
said this so many times in this House.
But if the State has the Constitutional
responsibility......

=t ®o Tqto &AW : L WIE d
T §, fawodft & A8

Shri M. . Chagla: If the State has
the Constitutional responsibility, it
must face it with regard to both the
appointment of teachers and - their
financial obligations.

Shri Tridib Eumar Chaudhuri (Ber-
hampur): We have heard the hon.
Minister pleading his ‘“helplessness.
Will he as one of the senior Cabinet
Ministers, ask his Government to
reconsider the whole position? Educa-
tion may be a State subject. Buf the
situation has already developed in
such a way. Does it nof require that
the whole thing should be considered
anew so that some hopes cari be held
out to those people about whom ™ the
hon. Minister, the whole Government
and everybody say that they are the
makers of future and all that? =~ So
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something could be done or them
instead of leaving them in “the Tion-
Plan sector or to God's ~ grace or
mercy. Should he not do soffiething
more concrete?
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Shri M. C. Chagla: 1 have done
something concrete, as the House
knows, with regard to the salaries of
college and university teachers; it was
with the greatest difficulty that 1
pursuaded my hon. colleague, the
Finance Minister, to undertake Tiabi-
lity to the extent of 80 per cent.

The position with regard t6 primary
and secondary school teachers is diffe-
rent Their lot is worse, I agree, and
they require every assistance. But the
figures are astronomical. It is not
dealing with one State; it is dealing
with so many States; it comes to
hundreds of crores of rupees. We
are in as great a difficulty as the
States in regard to resources; I wish
1 could find the resources. I assure
the House that, when we meét in Dec-
ember—the C.A.B. is meeting in Dec-
ember—we shall certainly Think as to
what should be done to meet the
situation. =

st fomd © zEiA w1 2 fw
Teat F e Ay " & sqarfas
gfe ¥ a8 ama @@ § 1 FfFw e
Yaadiy g & weee fuen & fau
TR TEC FeWT aAE g wiR
favafaerment forer, smafas frer s
regH e & fao <t oo g w7
w37 3 € 98 AT AT F wragd W
& | 9 THY 79 & &) F4T 39T ATG WG
HTY a8 I ARl = @ 3 {6 w1 3
¥ AT AT QAT AR E AT & o=t
wreafas foers § 378 a2 § W oo Ay
IS0 Q3T 7 SUFT OF 98 4 W 2
f& o areafas fomar oF  =gmare &
T & wREET g wrefaw foew
oTsr weqrET &, SEE § W} Aty
TEH ¥ 41 AR A ¥ ger faar
T § A gfoT fF wgt A aaearg
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Shri M. C. Chagla: The House
knows that the Plan is intended for

developmental purposes; it is for the -

The salaries
It is

purpose of development.
of teachers is not development
the elementary..

sit g foredy : farear st &7 famra &
ot & | 39 F faar faww fy 7

Shri M. C. Chagla: I do not know
why Mr. Limaye always jumps up be-
fore I finish. T have not yet finished.

It is the elementary responsibility
of every State, the primary, fhe ele-
mentary and the fundamentfal respdn-
sibility of the State, to see that their
teachers are we’l paid. It has nothing
to do with the Plan; it has nothing to
do with development. (Interruptions).
They have to find the resources. How
do they pay their civi] servants? That
does not come in the Plan. If they
can pay their civil servants, I say that
they should pay thelr teachers also.
If they want assistance from the Cen-
tre, that is a different matter, but it
has nothing to do with the Plan. We
have taken that view in the Educa-
tion Ministers’ Conference. That has
been my strong view and I will justlfy
it. I say that it is in the interest of
the teachers themselves that their
salaries should not be a part of the
Plan. Let it be understoog that so
long as Educatfofl" ¥ a State subject,
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it is the fundamental responsibility of
the State Govérnment to see that their
teachers are well paid. ~
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We now go to the next item name-
ly, further discussion of the Supple-

mentary Demands for Grants. Mr.
Tyagi is to continue his speech.

Shri Vasudevan Nair (Ambala-
puzha): My name was also given.
Mr. Speaker: I do not find it here.

14.18 hrs.

DEMANDS FOR SUPFLEMENTARY
GRANTS [GENERAL}T 1966-67—
Contd.

Mr. Speaker: Now we take up
further discussion on the Supplement-
ary Demands for Grants in respect
of the Budget (General) for 1966-67.

Mr. Tyagi is to continue his speech.

Shri Indrajit Gupta (Calcutta South
West): How much time has been
taken?

Mr. Speaker: Two hours and
minutes have been taken.

ten

Shri Tyagi (Dehra Dun): I would
not take much time. I will only enu-
merate a few points.

One of them is that the Supplemen-
tary demand of Rs. 218.93 crores is
mostly due to the action of devalua-
tion that we have fa¥en “because
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Rs. 6.21 crores go to Embassies and
Missions as extra payment that we
have to make on dccount of devalua-
tion, Rs. 2 crores go to Railways and
Rs. 203 crores go to the International
Monetary Fund, ete., for rupee securi=-
ties in order to make good the short-
fall on account of devaluation. There-
fore, there is nothing which concerns
the normal expenditure, in the Sup-
plementary Demand. It has mostly
been due tp the fact that we have
agreed to devalue the rupee. But,
Sir, 1.would like to say one thing.
This must act as an eye-opener for
us, Despite this, we have taken mno
strong action to counter-act devalua-
tion. The follow-up action was talked
about in Parliament from all sides,
but no follow-up action has been
brought forward by the Finance Min-
istry so far. :

14,19 hra,
[Mr. DepuTy-SPEAKER in the Chair]

How is it that, despite this deficit
financing is going on like anything
unchecked? The States have over-
drawn to the tune of Rs. 180 crores;
there was deficit financing to the ex-
tent of Rs. 188 crores by the States
and Rs. 180 crores by the Centre, thus
totalling Rs. 368 crores of deficit fin-
ancing last year. I would like to know
what deficit financing is proposed to
be effected this year. That will give
us an idea as to whether the Govern-
ment really deserve support for their
financial policies.

1 will only enumerate a few points,
which occurred to me as points of
economy, where some money could be
saved.

I have insisted a number of times,
and the whole House has practically
agreed with me on this idea, that in
these days of scarcity let fhere not be
too much 6t publicity; if is® mostly
wasteful. All art paper publications,
photographs etc. must be stopped.
Every small unit of Government ad-
ministration comes out with some
journal or a sort of weekly or some
type of pamphlet, That is wasteful
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aund should be stopped. No art paper
should be used at all.

Then, there are about 15,000 State
telephone connections in Delhi alone.
The cost comes to about Rs. 45 lakhs
per year. Can these®wnnections not
be reduced to some extent? We are
spending today Rs. 45 Iakhs on these
15,000 Government connections in
Delhi aione.

Then, I would suggest that the staff
cars can be pooled. At present, one
staff car is given to a Minister and
the Minister goes in it only once in
the evening, and the driver and the
car are standing idle for the rest of
the day. So, I suggest that the staff
cars may be pooled.

Construction of buildings must be
stopped forthwith. This is a matter
on which practically we from all
sides of the House are agreed, namely
that in these days of sfarcity we
should stop wasting the cement on
buildings and thereby creating dead
capital. Let there be np dead capital
not only in Delhi but in all the States.
If possible, an appeal could be made
to the people also not to put up
buildings now.

Then, there is the question of depu-
tation gllowances. 25 per cent incre-
ment is given to any Government
servant, of whatever grade he may be,
if he is transferred from one office to
another. He may be living in the
same residence; his office remains the
same, and his secretariat remains the
same but only the department changes,
and he gets an increment of 25 per
cent of the pay just for nothing. I
think this matter has to be examined.

Then, tours must be curtailed.
Having been a Minister, I know that
I was entitled to carry an orderly also
with me on the aeroplane. I suggest
that we must curtail some expendi-
ture there also.

I would specially emphasise the eur-
tailment of the expenditure on the
Planning Commission which is to the
tune of about Rs, 3 crores a year.
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Shri D. C. Sharma (Gurdaspur): J
said last time that the Planning Com-
mission should be abolished.

Shri Tyagi: I have seen their reports,
I have also seen the reports Bf the
Bell Commission from America which
came here and stayed here for a few
months. The reports which the Bell
Commission have submitted are much
more informative and precise and
understandable than the reports of the
Planning Commission here. So, 1
would suggest that the expenditure
on the Planning Commission should
be curtailed.

Shri D. C. Sharma: The discredited
vice-chancellors of some universities
have been appointed as educational
advisers to the Planning Commission.

Shri Tyagi: Then, a cut should be
effected in the food imports, We are
importing foodgrains worth Rs. 290
crores. I suggest that that must be cur-
tailed. For, everybody in the country
realises today that this food aid is
not without strings. When we accepted
it for the first time, Shri Jawaharlal
Nehru had annuonced that it would
be without strings. But today it is not
without strings; it with ropes and
chains. We must, therefore, curtail
these food imports,

Shri D. C. Sharma: 1T do not bother
about strings at all, but it is a net
now.

Mr. Deputy-Speaker: Order, order.
Why should Shri D. C. Sharma go on
interrupting in this manner?

Shri Tyagi: Half the amount that
we spend on these food imports could
be diverted towards minor irrigation
or such other things which would im-
mediately pay. Nearly half or one-
fourth of the payment that we have
to make in foreign currency could
immediately be diverted towards the
development of agriculture.

Shri Alvares (Panjim): Almost all
the provisions in this supplementary
budget arise as a result of the deci-
sion of the Government of India to
devalue our currency. Whether it be

1457 (Ai) LSD—9.
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on the issue nf dearness allowance or
on the issue of making more funds
available to the diplomatic missions
abroad or the issue of increased con-
tributions to the IMF etc, all these
arise because devaluation has been
forced upon us against our Dbetter
understanding. Neverthless, now that
devaluation is here, we have to con-
sider the follow-up measures and in
that connection examine two specific
provisions that are made in these
supplimentary demands.

The first of them is in regard to the
Dearness Allowance Commission. Two
days ago, while speaking over this
Demand,, Shri V. B, Gandhi paid =
compliment to those who had drafted
the terms of reference could un-
derstand that compliment he paid
because on the Second Pay Commis-
sion on which he was a member, there
were identical restrictions put im
determining the wage scales of Cen-
tral Government employees. 1 could
understand those terms of reference
in the context of a Taxation Com-
mission. It is the Taxation Commis-
sion which can consider how to bring
about engalitarianism, how to cut off
the peacks of income that are there
in this country so on. While consi-
dering such matters, the terms of
reference of this Dearness Allowance
Commission would have been rele-
vant. But we find that Government
have hedged the discretion of this
commission by all sorts of restrictive
terms. by asking the commission to
consider the capacity of Government
to pav, the liability of the State Gov-
ernments to pay increased dearness
allowance to their staff etc. etc. This
is quite unfair. Neutralisation must
be both axiomatic as well ag automa-
tic. It should be axiomatic because
it is a result of Government's econo-
mic policies that the wvalue of the
rupee has come down and the stand-
ard of living of the Central Govern-
ment employees has gone dowm; it
should be automatic because Govern-
ment have to do justice to the Central
Government employees to enable
them to maintain their standard of liv-
ing which has gone down because of
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the repercussions of their economic
policy. In the entire private sector of
industry, whether it be in Bombay or
Calcutta or any other industrial cen-
tre, neutralisation is an automatic
process and the neutralisation is
hundred per cent complete neutrali-
sation. So, I do not see why Govern-
ment try their best to raise all sorts
of restrictive issues limiting the neu-
{ralisation for the Central Govern-
ment employees. Therefore, I do hope
that Government would liberalise the
terms of reference at least now so
that the Gajendragadkar Commission
will be able tp do full justice to the
issue of neutralisation of the high cost
of living, as far as the Central Gov-
ernment employees are concerned.

The secong point is in respect of
the limitation of Rs. 400. Two years
ago, when the Central Government
employees negotiated the question of
dearness allowance, Government had
agreed that neutralisation should be
on salaries up to Rs. 700, but finally
they allowed neutralisation up to
Rs. 1200, Therefore, tp restrict the
neutralisation by limiting it to sala-
ries up to Rs. 400 is to prohibit the
Dearness Allowance Commission from
considering the salaries of even the
class III employees is Rs. 575
Therefore, I do hope that the Finance
Minister will consider this point that
it is unfair to limit the neutralisaton
upto a salary of Rs. 400 only, and
therefore, they should permit the
Gajendragadkar Commission to give
neutralisation up to Rs. 700, as was
decided last time under the negotiated
Ministry of Finance.

The third point is in regard to the
wage freeze. We have hearqd about
wage freeze, but I would like to say
that the working class will not accept
a wage freeze in this country. Let
not Government vitiate the atmos-
phere in this country by talking in
terms of wage freeze. Wage freeze
can possibly occur in a country of
affluence but in a country where the
wage are sub-standard, to talk of wage
freeze is absolutely ridiculous.
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But I do understand that the ques-
tion of productivity is important and
that in considering the situation in
the context of devaluation, the coun-
try mudt also think of a higher pro-
ductivity.  If Government want to
consider the question of productivity,
let the Prime Minister call a confer-
ence of all trade unionists where we
can consider how tp increase produc-
tivity, on this condition that greater
productivity and higher wages would
be linked together in some propor-
tion.

My next point is about the contribu-
tion which the Government of India
are making to the tune of Rs. 203
crores to the IDA the IME and the
World Bank. It has ben stated that
this contribution is in the form of
non-negotiable bonds. So far so good.
But may I suggest that the essential
question in this country is one of food
production and productivity in gene-
ral? All these take him to work out.
In the context of devaluation, what
we can do immediately is to introduce
some financial discipline in the Gov=-
ernment’s and the country's economic
order. Government, of all the sectors
in this country, is guilty of financial
indiscipline to the largest extent.
Shri Tyagi quoted some figures which
fall short of the actua] deficit financ-
ing. Deficit financing in the last year
of the Third Plan was Rs. 435 crores.

Again, nobody has told us yet what
is the amount of created money,
credit money. We find that last year
the [MF gave Rs. 44 crores as credit
to the ICICI. Here is a financial insti-
tution that does not pass on the
actual money to its own creditors, to
its own members. All these institu-
tions indulge in the policy of created
money and this issue of credit money
is much more disastrous than the issue
of inflation. Now, the Government
has by wvarious methods. ...

Mr. Deputy-Speaker: His time is
up.
Shri Alvares: It was said by the

Speaker that each group will have 15
minutes.
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The Government of India had been
asked to adopt some measures where-
by money would be made dearer. But
there was a howl from financial insti-
tutions saying that this policy of dear
money is restricting the creation of
credit. This is a false cry, for after
all where dogs credit come from?

In speaking on the Budget last year,
1 had said that while I do admit that
there is investment shyness in this
country, nevertheless the monopolists
have not suffered as a result of this
policy, because after all in this coun-
try there is a practice of under-writing
equities. Once these equities have
been under-written, they are being
taken over by the promoters of the
same company. Therefore the process
of under-writing in a backdoor fashion
creates monopolist tendencies because
they themselves buy up all the shares
that are put on the market.

Therefore, by these various methods,
by the method of created money, by
the method of deficit financing, by
the method of monopoly control, the
econofiic situation in this country is
placed in a situation where galloping
inflation takes place and Govern-
ment finds, it difficult to control the
resultant  situation.  Therefore, I
would make one or two suggestions.

In the wake of devaluation, the
most important thing would be fiscal
and monetary discipline on the part
of Government and the corporate sec-
tor. But Government have not given
any evidence of it. May I suggest
that in the first instance these Rs. 203
crores are being paid to the IMF, the
IDA and the Worlgd Bank because of
the devaluation of our currency and
to bring our contributions to these
three situations on par in terms of
the gold value at the pre-devaluation
level. Even though they are non-
negotiable, it would be advisable for
Government to Impound these Rs. 203
crores which are given in the form of
non-negotiable securities; may be,
slowly in the course of the next two
years, they may be withdrawn from
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circulation so that the Government
slowly starts on a policy of deflation.

Much has been made of the defla-
tionary measures adopted by the
Wilson Government in UK in an
attempt to stave off devaluation of
the pound. They have said that
employment has constricted, and cer-
tain other repercussions have taken
place. I am sure in this country, the
same repercussions will not take place,
Here in this country, cheap money,
created money, has the only effect of
inflation and accumulation in the black
market. T am sure that if the mea-
sures adopted by the Wilson Govern-
ment in UK were to be introduced in
this country, not only would they not
have the effect of job restriction etec.
but on the country, they would have
a deflationary effect and a large part
of the black money that is there in
this country would come out.

As 1 said, the Government must
also show some sense of monetary
discipline. There are wvast reserves of
black money in this country, there are
vast reserves of gold hoardings in the
country. In the ultimate analysis,
while we have drawn Rs. 303 crores
from the IMF to meet our balance of
payments liabilities, how are we to do
it in the future? After all, there is a
limit t6 the amount we can draw.
There is a limit money to the money
which these financial instifutions will
give us in order to meet our balance
of payments deficit. If we have to
get over this situation, we can do in
two ways. One is by increasing our
exports in which case it is a matter
of speculation how far we can increase
our exports andg the other—the best
method—is by payments in gold.
Mhere are, as 1 said, vast reserves of
gold in this country. The Govern-
ment have tried all manner of means
to bring out the hoarded gold. May I
suggest this simple but difficult method
of commanding these gold reserves in
this country? If only a fraction of
thaf could be marshalled by Govern-
ment, we should be able to meet our
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much more ease and much more
solvency than we have done, (Inter-
ruption). He does not want it because
it hurts vested interests, 'The
best way out of the difficulty is to
mobilise the gold reserves in  this
country. We are told that there are
gold reserves of the value of 4,000
crores here. May I sugegst that Gov-
ernment makes all serious efforts to
mop up at least a portion of this?
If they do, then all our balance of
payments difficulties will be met and
in addition, we shall be able to intro-
duce some sense of responsibility in
our financial and monetary transac-
tions in this country.

ot ag femy (WiT) o weww
W, #§ el W) sEeq &
qIT 9C @37 § |

WA wWEEW :  SAaeqT 1 N
#f 35 wEAT & 7

Wt wg fomdt : A TEEw A R
IET FTHFL qTTAT FT T 2 (WAL
G HAR, HO SO9TgT HT g%
57 §, 39 faq A F1 ot 0T
fe wger &1 @ &, 5w § wwarc 7
FIS T 9T @t §H 4T AT T v
& g wiit 9T a7 & Fr6 ware
difq 1 A@F IS FgFaT, 1 wT IEH
goaeq ¥ w71 ag frdaw & 5 fem
HEIT 216 HIT 389 @ WY |
216 0 I 2

“The debate on the supplemen-

tary grants shall be confined to
the items constituting the same
and no discussion may be raised

on the origina! grants nor policy
underlying them....”,

wFAa AT A1 MfaaT avem F
919 § 999 AT § §© T Fgl A,
7z 7373 A8 & % o= wm & 79

Hdl wgRy 1 faegw Ag S
ATEAT §, TF AW F A H Ao
= =g g 5 7o o & s
¥ wifgs g9 ¥ geafag aoeiy &
Ay wT T @Y Y §, a W
for a2™ 96 wraw @A W wwr @,
TET g2 g o fadw ot g
a1 SuT HefT 5T QY 9T F =T g
arfgy av, 4T e mmag@ gr oy . .
(eoma™) =9 Sara Afsdr, a8
& g AR £

Mr. Deputy-Speaker: There is no
point of order.

Shri Shinkre (Marmagoa): Our
Group did not have a chance to par-
ticipate. I want to put two questions.

Since subscription of the Govern-
ment of India to these three financial
institutions is in the form of rupee
securities—it is in the nature of non-
negotiable bonds—what prevented
Government  from representing to
these financial institutions to allow
them to maintain our subscription at
the old rate so that this would mnot
be an added pressure on the inflation
here? This is one question,

Secondly, there are three demands
presented here under 2596 and 137
relating to minor items. All the three
relate to court fees which became due
by the Government in three litigations
that they lost, three judicial cases
that they lost. In this connection, I
want to know from the Government
whether in all three cases enough
care had been shown and exercised
by the Government especially at the
time when they received the final
notice of litigation as prescribed and
laid down by the Code of Civil Pro-
cedure—every time the Government
has to be sued, a final notice has to
be given under section 80 of the Code
of Civil Procedure—and what was the
reaction of the Government in each
case, because besides the court fees
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eoncerned, Government lost also the
money in al! the three cases. These
are the two points on which I seek
clarification.

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
As for the first point which he has
raised, I can say that when we have
gone to a new rate of exchange, we
cannot have the old parity and old
mate. It is not possible, and it is not
desirable ag well. You cannot have
two rates. It is like asking that you
devalue the rupee for imkernal rate
of exchange and do not devalue for
your servicing of the debt and all
fhis, we have not done that, The rate
is one whether for internal or exter-
nal purposes, similarly for gold parity
or for internal parity. Therefore, that
is not possible.

As for the other three cases, he
himself said they are minor cases.
He had asked me information, asked
Government to find out whether the
department had seeured themselves..

Shri Shinkre:
are there.

Shri B. R, Bhagat: If he had raised
it during the course of the debate, I
<¢ould have found out, but now I am
on my legs, and I cannot run and find
out. Certainly I will have it supplied
te him.

But your advisers

The hon. Member raised this ques-
tion also, raised a point of order. He
cannot expect me to reply when I am
not called upon to reply and if four
days have elapsed, it is not due to the
Government's lapse. If at all, it is on
the part of the hon. Members oppo-
site, because this debate which should
have been over in one hour and 30
minutes. . ..

A[TY 7EY AT gHL WAl @ qwA A |
Shri B. R. Bhagat: When a matter

is raised in the course of a debate, the
answer comes at the end of the debate
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when the Minister concerned is asked
to reply, and since [ am asked to reply
now the hon, Member cannot take
exception that the reply is coming
now,

=t vy fomd : § 9t AT @
A § AT gAY 1 AT 47 4 w0
qrgar g, #wE a dferd

Shri B. R. Bhagat: So far as the
gquestion that the hon. Member raised
in a very dramatic manner is concern-
ed, it is a serious matter of course.
Naturally when he said that a vital
document like the Instrument of
Acoession of the princely State of
Kutch with the Government of India
is missing, it is a matter of very great
concern, but I am glad to announce to
the House and assuage the feelings of
the hon. Member and also of the hon.
House and the country, that there is
no cause for such fear. The original
document is intact in the possession of
the Government,

st 7 fomdr : feformer wrdt 7
RIS &1 FT gl ? Wi gEe
TR ¥ art # 7

Shri B, R. Bhagat: The original is
with the Government of India.

st e forerdt : witw gt STgREEE ¢

=t qo To WA : 1 ATH TRIA<
g wHd At W owg W g

Hon. Members have expressed their
apprehension about the inadequacy of
the follow-up measures that the Gov-
ernment ig taking after devaluation,
and also it has been said that even,
now there is lot of over-spending,
deficit financing is going on, not
enough care is being taken to
see that expenditure is cut down.
The hon. Member knows that it
is not true. Already in the
course of the last few months it has
been said that we have been running
at a very high level so far as exptn=-
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ses are concerned, and an all-time
record of deficit financing was there.
It is true. The figure that he has
quoted, the dimensions and the size
of it are really frightening., and actual-
ly we have decided to call not only a
halt, but also to retrace the steps, and
every effort is being made to cut down
expenditure,

In future, it has been anncunced,
deficit financing will not be there. So
far as the actual steps to bring down
the expenditure are concerned, a nigh
power committee is looking into it to
see how much can be cut down; they
will complete the review by the end
of this month,

Then each administrative ministry
hag also been asked to set up such a
review =0 that it is a continuous pro-
cess. You cannot chop and chip just
now; Yyou cannot do it at a stroke;
you have to have a built-in machinery
and there should be an over-all con-
sciousness that we have to bring down
the running expenses so as to match
with the resources available and not
allow any built-in deficit budget; it
has to be an all-time continuous
effort.

Similarly there are many other
matters. Although individually they
are small items, they add up to a big
figure. The hon. Member mentioned
about cutting down on tour and other
administrative expenditure. We have
issued instructions that the allowance

Shri Tyagi: Stop building houses.

Shri B. R. Bhagat: Yes, there is no
new house, no public building; that
hag been stopped.

shri Tyagi: No more offices
other things.

Shri B. R. Bhagat: That has been
stopped, no more offices.

Shri Sinhasan Simgh: (Gorakhpur):
‘What about those buildings that are
being pulled down?

Shri B. R. Bhagat: What has been
pul'ed down is pulled down, we cannot
put it up.

and
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Shri Hari Vishno Kamath: (Hoshan-
gabad): He cannot be pulled up?

Shri B. R. Bhagat: Later on, but
now what has been pulled down is pul-
led down, In the follow-up measures, it
is not only the bringing down of ex-
penditure, though that is a very im-
portant item, but what is needed is
that urgently in the very near future
we have to raise resources from the
utilisation of our existing public sector
projects and various other things. We
have to make the functioning of the
administration more efficient, see that
the existing industrial units are better
utilised. In that context the liberali-
sation of the imports and all that is
necessary is being provided, and it is
expected that in the course of a few
months, the balance-sheet, should im-
prove, and if the receipts improve by
better administration of the public
revenues reccived by the publiz sector
and the industrial programme gets
going as a result of better utilisation,
the total balance-sheet should improve
by higher receipts and bringing down
of expenditure, That is at the moment
being wvigorously pursued. Therefore,
we do appreciate that no measure
should be spared in ruthlessly pursu-
ing the follow-up measures. The im-
pression that we are not at it is not
correct. We are vigorously pursuing
all the follow-up measures at our
command, and we will pursue it, be-
cause if we do not do that, the purpose
of devaluation will be defeated.

Shri Tyagi: Will the hon. Minister
be in a position to acquaint this House
as to what measures they are taking,
in due course of course, not just now,
but let them just acquaint the House
as to what measures they are actually
taking in regard to reduction of ex-
penditure,

Shri B, B. Bhagat: We have said we
will cut down expenditure; we have
announced that there will be a 3 per
cent cut in revenue expenditure, 5
per cent in capital expenditure, and
an over-all cutting down of 10 to 15
That is the target.
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Shri Tyagi: We want details.

Shri B. R. Bhagat: The details we
will be able to give Jater. I have said
an inter-departmental committee is
reviewing it, and the review will be
«complete by the end of this month.
Various other processes will start and
we wil] be able to say something about
it later on.

st vg famdr @ Tz e A AT
FIHT FI AAT | (W) FAT
waT ngiza Fg ¢ # f& 3w 7 1ez-
S F arww ag 2o

ol To o WAF :  F+Z1T AIFIT
# TFT FATA T qEH A@ 7
#GT AT FTZ |

Shri Har' Vishnu Kamath: It is an
important iss. ;, Sir; it happened in
your own home State.

Mr. Deputy-Speaker: That has
nothing to do with the supplementary
demands,

Shri Hari Vishnu Kamath: These
demands are concerned with the grant
of money. This point was discussed in
the House the other day that the
Mysore Government is not entitled to
any assistance from the Centre be-
cause they have insulted the national
flag. ‘Their Gazette notification lists
the national flag among various
propaganda and miscellaneous arti-
cels. It is your State Sir, which has
inflicted this indignity on our national
flag.

Shri B. R. Bhagat: I have been told
that it has been withdrawn.

Shri Hari Vishnu EKamath: But that
officer at Bidar should be taken to
task; he should be punished,

oft g formd : Afefedw & A
MEAAHT FT 5 WA, 1966 FT 1
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Mr. Deputy-Speaker: It has nothing
to do with the supplementary demands,

sraqfemy : U @AW #1 a3
TR F, WA AZZT KT GAAT AT
qMET |

[ qo To WA : § 7 4g F31 4T
7 a3 gAr §q7 7TFT § Aty
3
al

stagfamd : 4z U9 oW &
AT F | A WA F g ww E
T €AF FT FT AEIT T I T84
Z, ¥z qUETT & &1 g fawmw &

WY Fo o WA : 45 43 WA H
T 2, FiwA Afeue= fowrgm &
TAHT K1E qFIH TR 2

staafemd: aqiadt 2 1w 7
dar 341 7T 7 77 TS £IF F HUAA
@ 21 9 a7 feEgT e

Shri B. R. Bhagat: Some hon. Muomn-
bers said that the terms of reference
of the dearness allowance commission
are loaded against the employees. That
may be their feeling; probably they
may not like this commission at all.
The basic demand was that this should
be enquired into by some independent
body.

Shri S. M, Banerjee (Kanpur): The
objection is about parts 4(a), (b}, (c).

Shri Alvares: Will you say whether
the commission can give a recommens=
dation on 1, 2, 3 irrespective of 4.

Shri B. R. Bhagat: I am not re-
quired to answer in a manner Which
the hon. Member wants. Item 4 says
whether the said commission would go
into other relevant matters. There is
a fundamental point, the basis of the
formula, neutralisation and the quan-
tum of neutralisation, the quantum
and also revision of the formula. That
was one of the basic demands that had
been made.  Now, about the ‘any
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other relevant matter. The hon.
Members are aware of the times we
are passing through from the time the
Second Pay Commission submitted its
report til! now. Many things nave hap-
pened. The economy has undergone
a good deal of changes. They are: the
capacity of the States budgetary situa-
tion, inflation, etc. The economic
background has completely changed.
So, when we say that the Commission
will look into this, it will mean the
conditions, including the capacity of
the lower middle class employees to
bear the burden of the rising prices.
Therefore, to say that the terms of
reference are loaded against the em-
ployees is not correct, Moreover the
commission has agreed to consider the
representations in accordance with tae
terms of reference,

Shri S. M. Banerjee: We got some
clarification from the Commission
Chairman who in his wisdom and in
all fairness had given them; we got
it only yesterday. Two points only
remain to be answered by you. One
is that only limited terms of reference
had been given as far ag the middle-
class employees are concerned, that
is, upto a salary of Rs. 400. The uni-
wersal demand is: it should be above
Rs. 400 also. The second is that the
terms of reference are sometimes res-
trictive. 'Will the commission be
precluded from doing certain things..

Shri B. R. Bhagat: So far as the
terms of reference are concerned, they
are final and we are not going to
change them.

Shri §. M. Banerjee:
going to co-operate.

We are not

Shri A, P. Sharma (Buxar): This is
a very important matter.
Mr, Deputy-Speaker: Order. order.

shri A. P. Sharma: We must realiss
the situation prevailing in the country.
Fhe hon. Minister should clarify the
position. The terms of reference res-
trict or limit the salary upto Rs. 400.
I request the Gevernment again to
consider that.
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Mr. Deputy-Speaker: When 1 am
saying that the Minister should not be
interrupted, Members go on giving
their views, -

Shri B. R. Bhagat: When the terms
of reference were drawn up, ail these
points were considered.

Shri 5. M. Banerjee: We were never
consulted.

Mr. Deputy-Speaker: Order, ordir.
You cannot make a running commen-
tary.

Shri S, M. Banerjee:
lakhs of employees. ...

There are tw>

Mr. Deputy-Speaker: Order, order;
do not make a running commentary.

Shri B. R. Bhagat: Coming to the
price rise, many hon. Members raid
that the prices were high and should
be brought down. They said that it
should be subsidised. An element of
subsidy will mean a larger burden,
again on the people. So far as fine
rice is concerned, there is no element
of subsidy. They said that the Madras
Government charged a  particular
price, Kerala Government another
price and another State Government,
another price, State Governments do .
so because they procure indigenously
some rice and some rice is imported;
so they charge on that basis. For fine
rice, it is the economic cost. There is
no profiteering by the State. There is
a subsidy on coarse rice and we are
incurring a good deal of cost for the
coarse rice, obviously for a good pur-
pose because it goes to meet the de-
mands of the poorer sections of the
community. I think these were the
main points raised. With these words,
I commend the Demands for accept-
ance by the House.

Shri S. M. Banerjee: Demand No. 66;
he has not touched it at all.

Shri Shivajirao S. Deshmukh: I
want to put one gquestion before you
put the demands to the vote of the
House?
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Mr. Deputy-Speaker: We have had
a full-dress debate for three hours.

Shri Shivajirao S. Deshmukh: Still,
the House may want some clarifica-
tion; the House may not be satisfied.

Mr. Deputy-Speaker: I am sorry,
Mr, Deshmukh; please sit down. I
shall put the cut motions to the vote
of the House,

15 hrs.

Shri S. M. Banerjee: Cut motion
No. 6 is in regard to dearness allow-
ance. Please read it, and put it sepa-
rately.

1888 (SAKA) D.5.G., 1966-67 6516
Mr. Deputy-Speaker: All right. The
question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,21,000 in respect of
other revenue expenditure of the
Ministry of Finance be reduced by
Rs. 1007,

[Futility of setting up of the
Special Commission of Enquiry on
Dearness Allowance to decide the
principles for the grant of further
dearness allowance to Government.
employees. (6)].

The Lok Sabha divided :

Division No. 14) AYES [15-05 hrs.
Alvares, Shri Kamath, Shri Hari Vishnu Roy, Dr. Saradish
Banerjee, Shri . M Limaye, Shri Madhu Sivasankaran, Shri
Biren Dutt, Shri Mate, Shri Solanki, Shri
Buta Singh, Shri Maurya, Shri B. P. ‘Trivedi, Shri U.M.
Dagaratha Deb, Shri Mair, Shri Vasudevan Utiya, Shri
Gupta, Shri Indrajit Nambiar, Shri Vimala Devi, Shrimati
Kakkar, Shri Gauri Shanker Ranga, Shri

NOES
Alva, Shri A. 5. Jyotishi, ShriJ. P. Rao, Shri Thriamala

Babunath Singh, Shri Kajrolkar, Shri

Ray,Shrimati Rermka

Bajaj, Shri Kamalnayan K.edaria, Shri C. M. Reddy, Shri Linga
Bakliwal, Shri Kindar Lal, Shri Samanta,ShriS.C.

Bal Krishna Singh, Shri ‘Kisan Veer, Shri Sarma, Shri A.T.

Balmiki, Shri Krips Shankar, Shri Satyasbhama Devi, Shrimati
Basappa, Shri Krishna, Shri M, R. Sen, ShriP. G.

Bagwant, Shri Lalit Sen, Shri Shah, Shrimati Jayaben
Bhagat, Shri B. R. Laskar, Shri N. R. Shakuntals Devi, Shrim ati
Bhatkar, Shri Mai Sultan, Shanl iys, Shri

Bist, Shri J. B. 5. Mandal, Shri J. Sharma, ShriA. p.

Brahm Prakash, Shri Marandi, Shri

Chandrabhan Singh, Shri

Mehrotra, Sbri Braj Bibari

Sharma,ShriD. C.
ShegMarain, Shri

Chandrasekhar, Shrimati Mehts, ShriJ. R. Shree Narayan Das, Shri
Chaudbusi, Shri Sachindra Mighra, Shri Bibhuti Siddranjappa,Shri
Chavda, Shrimati Joraben Morarka, Shri

Chuni Lal, Shri
Daljit Singh, Shri

More, Shri K. L.
Mukerjee Shrimati Sharda

Sidheshwar Prasad, Shrl
Singh, Slri K. K.
Sinba,Shrimeti Remdulari

Das, Shri B. K. Muthiah, Shei Sinha, Shrimati Tarkeshwari
Das, Shri N. T. Pandey, Shri Vishwa Nath Sinbasan Singh, Shrl
Dhuleshwar Meena, Shri Pant, ShriK. C. SumatPrasad,Shri .
Dighe, Shri Patel, Shri Rajeswar SurendraPal Singb, Shri
‘Gandhj, Shri V. B. Patil, Shri M. B. Tmua,Sh.r;::llmhwu
Gupta, Shri Baditah Prabhakar, Shri Naval Ll

Sarfani, S Rajdeo Singh, Sbri Upadbyaya, Shri Shiva Dutt
Hem Raj, Shri Ram, Shri T. Velshya,ShriM.B.
Himatsingks, Shri Ram Sewak, Shri Varma, Shri M. L.

Judhav, Shri M. L. Ramshekhar Prasad Singh, Shri Verma, Shri Balgovind
Jedbe, Shri Rao, Shri Jaganatha Yadav, ShriRamHarkh
Jena, Shri Rao, Shri Rameshwar Yadava, SbriB.P.
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Mr. Deputy-Speaker: The result of
1the division is: Ayes 20; Noes 81.
The motion was negatived
Mr, Deputy-Speaker: I will now
put all the other cut motions, 5 to 19
.excepting No. 6 which has
‘been negatived, to the vote.

already

All the other cut motions were then
put and negatived,

Mr. Deputy-Speaker: T will now
put the supplementary demands to

the vote of the House.

AUGUST 23, 1966
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The question is:

“That the respective supplemen-
tary sums not exceeding the
amountg shown in the third
column of the order paper be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of the following de-
mands entered in 1he second
column thereof: —

Demands Nos, 6, 16, 17, 23, 30, 34,

35, 66 and 117",

The Lok Sabha divided:

Division No.15]

Alva, Shri A.S.
Alva, Shri Joachim
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwsl, Shri
Bal Krishna Singh, Shri
Balmiki, Shri
Basappa, Shri
Baswant, Shri
Bhagat, Shri B. R.
Bhatkar, Shri
Bist, Shri J. B.5.
Briam 2rikish, Shri
C1andrabhan Singh, Shri
C1a1drasekhar, Shrimati
Caaadhari, Shri Sachindra

AYES

Kajrolkar, Shri
Kedaria, Shri C. M.
Kindar Lal, Shri

Kisan Veer, Shri

Kripa Shaokar, Shri
Krishna, Shri M. R.

Lalit Sen, Shri

Laskar, Shri M. R.
Maimoona Sultan, Shrimati
Mandal, Shri J.

Marandi, Shr,

Mehrotra, Shri Braj §Bihari
Mehta, Shri J. R.

Mishra, Shri Bibhuti
Morarka, Shri
More, Shri K. L.

i Sharda

Chavda, Shrimati J
- Chui Lal, Shri
Daljit Singh, Shri
Das, Shri B. K.
Das, Shri N. T.
Dhuleshwar Meena, Shri
Dighe, Shri
Gandhi, Shri V. B.
Gupta, Shri Badshah
Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri M. L.
Jedhe, Shri
Jena, Shri
Yyotishi, Shri J. P.

Muthish, Shri
Pandey, Shri Vishwanath
Pant, Shri K. C-
Patel, Shri Rajeshwar
Patil, Sbri M. B.
Patil, Shri 5. K.
Prabhakar, Shri Naval
Rajdeo Singh, Sbri
Ram, Shri T.

Ram Sewak, Shri
Rao, Shri Jaganstha
Rao, Shri Remeshwar
Rao, Shn Thiramals
Ray, Shrimati Reouks

[15-08 hrs.

Reddy, Shri Linga
Samanta, Shri 5. C.
Sarma, ShriA. T,
Satyabhama Devi, Shrimati
Sen, Shn P. G.

Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Shankaraiya, Shri

Sharma, Shri A. P.
Sharma, Shri, D.C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheop MNarain, Shri

Shree Marayan Das, Shri
Siddananjappa, Shri
Siddheshwar Prasad, Shri
Singh, Shri K. K.

Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sumat Prasad, Shri
Surendra Pal Singh, Shri
‘Tantia, Shri Rameshwar
Tuls Ram, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Varma, Shri M. L.

Verma, Shri Balgovind
Yidav Shri Rem Harkh
Yadava, Shri B. P.
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NOES I

Alvares, Shri
Banerjee, Shri 5. M.
Biren Dutta, Shri
Buea Singh, Shri
Dasaratha Deb Shri
Gupta, {Shri Indrajit
Hirvani, Shri Aagar

Mate, Shri
Maurya, Shri

MNambiar, Shri
Mr. Deputy-Speaker: The result of
the division is: Ayes 93; Noes 21.
The motion was adopted.

Mr. Deputy-Speaker: The supple-
mentary demands are granted.

Shri Ansar Harvani (Bisauli): There
is one correction. I am for Ayes.

Mr, Deputy-Speaker: That will be
noted.

[The motions of Demands for Sup-
plementary Grants (General), which
were adopted by the Lok Sabha, are
reproduced below—Ed.]

Demanp No. 6 Ministry or Derence

“That a supplementary sum not
exceeding Rs. 80,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Defence Services,
Effective—Navy.”

Demanp No. 16—MiINISTRY OF EXTER-
NAL AFFAIRS

“That a Supplementary sum not
exceeding Rs. 3,73,41,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1967 in res-
pect of External Affairs.”

DemAnp No. 17—MINISTRY OF EXTER-
NAL AFFAIRS

“That a Supplementary sum pot
exceeding Rs. 2,47,29,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1067
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Exter-
nal Affairs'”

Kakkar. Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Limaye Shri Madhu

Mair Shri Vasudevan

Roy, Dr. Saradish
Shinkre, Shri
Sivasankaran, Shri
Solanki Shri

Trivedi, Shri U.M.
Utisa, Shri

Vimala Devi, Shrimati

DemAnDp No. 23—MmisTRY oF FINANCE

“That a Supplementary sum not
exceeding Rs. 9,50,000 be granted to
to the President to defray the
charges which will come in course
of payment during the vear end-
ing the 31st day of March, 1967 in
respect of Audit"

Demanp No. 30—MiNisTRY OF FINANCE

“That 5 Supplementary sum not
exceeding Rs, 4,21,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in respect
of ‘Other Revenue Expenditure of
the Ministry of Finance'.”

Demano No. 34—Mmastry or Foon,
AGRICULTURE, ComMmuNITY DEVELOP-
MENT AND COOPERATION

“That a Supplementary sum not
exceeding Rs. 3,85,000 be granted
to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1967 in respect of Minis-
try of Food, Agriculture, Com-
munity Development and Coopera-
tion.”

Denanp No. 35—Mmvistey or Fooo,
AGRICULTURE, COMMUNITY DEVELOP-
MENT  AND COOPERATION

“That a Supplementary sum
not exceeding Rs. 41,65000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of Mmih,
1067 in respect of Agriculture”

Demanp No. 66—MmasTry oF  Irow
AND STEEL
“That a Supplementary sum not

exceeding Rs.  200,00000 be
granted to the President to defray
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the charges which wil] come in
course of payment during the year
ending the 31st day of March,
1867 in respect of ‘Other Revenue
Expenditure of the Ministry of
Iron and Steel.”

Demanp No. 117.—MINISTRY OF FINANCE

“That a Supplementary sum
not exceeding Rs. 2,03,60,79,000 be
granted to the President to defray
the Charges which will come in
course of payment during the year
ending the 31st day of March,
1967 in respect of Capital Outlay
on Currency and Coinage.”

15.08 hrs.

MOTION RE. THIRTEENTH REPORT

OF COMMISSIONER FOR SCHE-
DULED CASTES AND SCHE-
DULED TRIBES—contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
by Shrimati Maragatham Chandra-
sekhar on the 18th  August, 1966,
namely: —

“That this House takes note of the
Thirteenth Report
missioner for Scheduled Castes and
Scheduled Tribes for the  year
1963-64 laid on the Table of the
House on the 12th April, 1966.”

Shri Balmikj to continue his speech.
ot 1 (wenE) o # T ST
wigar g f5 ag 7@ 0 @R #Y
gHEqT € | TW YR 9gT QI8 €Wy
fear sran & <Y f aga & wafaes
% | 9 AN 9 939 wEws g fF
¥ 9E@T WU | 4 WEdAes FIEH
# goear 75Y &, AT e F awe g
T" FUT A F1 FufEsr a4 F¢ 3w
T A SITAT ST AWl FEAT T
AETFAT AGH (AT ST AHAT | TH AT
¥y FAT A0y |
Mr. Deputy-Speaker: All right; we
will see.
8hri Gulshan (Bhatinda): I also
agree that the time may be extended.

BHADRA 1, 1888 (SAKA)

of the Com-

Commissioner’s
Report (M.)

ot we fawd (997) : oF Her
qHY @I G |

Mr. Deputy-Speaker: All right
Please sit down.

6522

Shri Gulshan: I want to understand
what ig this “All right”. Has the time
been extented?

Mr. Deputy-Speaker: Order, order.
We will see about it later, Shri
Balmiki.

=Y aTEY (GT) - IuTenE wE)-
@, 39 fgq & saF qar a5 W
ST QEAT F1 WX sEie fwar ar
W F WY A9Eg FEAT 99 @
g o duadig oA S W oE
afe waar & famm ag &m0 w19 s
Tg W § | HAT {HaAT FY I g |
W F g awr werfadl ¥ wwer
R A9 1 /a0 EHT e

HERATSAH TEa
g W3 T U 4@

FEragrEM A IHI TE R A
g i S @9 ¥ WA H g &6 g
v # 31 g favarw & gy westy
F AT FIWE

afs @ wEgaT 9 w@r W, ar
quAT FT FG A3 TEAT § | THAT H
FG N agE F G FHT MER T
FTIT 9T &Y aga 1 g §, Ffw vy
¥ wraar s F fog s Adi g 0
qa-asiy qreATE F1 a9 q@iag @y
faer & 5 9% Y6 wWaT FT WET
& & | wwaT Y g wfeT g | ww@r
@g unt § wed W g AR afs w
T Y FY WrEAT FT qgAT &, ar
aweET F1 gl F¥ AT g g AT
auaT #Y qTATg FAY g | F FfafaEr
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ool qEET WrgT F oWl ¥ Fgr
et §
“TromT FIET awEa wr GO,
v sy, Sifedl & 9w At
aw F1 @ Tfgm
TE FA F,
wyfa a=r qiF |
g 7 W,
UF W ®IE T HE @7 B,
WG A AT E A WY am,
AT 7E 97 &Y 7 F Hr FIAAY,
A g AT @
THr 7 F1E § w9
3,
foe wor F amg oftaw &
T8 &
fox 7 owH Treat & e,
for 7 fae & =27
T F T
I AEIRA, W AT Feqear
T gATAAT § AR I & | WY AT
T AR Far @ 7 5w g fer an
FHaT g 1
ag WHT FEET & ¢
“gw fau A1 I F
Ty faanfagt
9 w1 @t IA1 fwww &
F1E T,
A FET AL AL GG AT,
fae &Y gt
BT &1 "9 FT I,
AT Hi Wt # 93 oSar
o T g
o< afz & a1 Ay,
oEET FEAT Ag wwar 1
g4 Ffaar § 779" wE § | FIH(T
FOAA W O §, ATAIITT & HA H
g 1 38 fod w7 TR EE 3o A

BHADRA 1, 1888 (SAKA)

Commissioner's 6524
Report (M)

g Al foran e, 9= 9% weqwmar #Y
FIET, ATfqarz F FI@T AGY AT
gFT | W WG aY AT /A A §,
famii snfaare Y agg = fasem
@ for & @ afcs W= #r A%
HIGHT ST ATHGT FIAT 05T §—
“aqr ofrder: wwE: wAwa,” Wi A
%Y wEgeT w9 FU, I3 afq IIwar
qq @Y, THIT FA /T 0T a9
Y T w4 )

& 78 8 I AEW AN
gt Far A W §—fF I W=
99 § A gATC w9 AT fqAw v
wr=ifad & | & ag wan g f o
W1 & aursfag fres o afee =
afeat # Fuart yue &, afew F
I d39 F I ImETadt &1 e
@ # dtar =g g afai &
g FHaT0 wre gare fau i &
HIT a7 @I & | A qa 9g wfad &1
HT A TG, T — T 1 e
, ot AT fa=me & o= g o1 i —
& A |

AT HATT H <01 W F7 q47H & |
a7 FT a9 wnfaai w1 v W9 oar
WA W FI & garEA H—afg
I @ I9 AR Ad fzarn, d—
snfaarz @t s | gafAg A IR
2 fF @ " ema 39 Afyg 1 qeard
AT goeATd go "o 34T € AT Ew
gl =g & e

@ WY ZaTed, IHAT T g7 T g,

wifieT %Al #FAC AH T=d)

Famoa
qHEMAT & AT 4T«0 TIET, gATC
AT &1 KT IT TSATAI AT ZEET F
arasar g |
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UE WAAIG HIET FE &7
T ?

ot qretEy 0 SAE &7 ST AT
AT & HHAZ H & 1 WTAAIE HIST AUAT
FHET FT TETE L |

F Fgar atgaT £ f& = aw @
G wame 91 o7 wwegT q¢ fa=rT F%
« & i 2 guey A e emty
ATEmr | Aamfar gg it sg 2grar
tF fagtt@ waofogt sag a2 1 sray
gr i Tt arTar € ¢ ogw fan
e afasrfai & wa § qwraw 78 £
# J1 ux gfas1t &1 0% dToo Hlo
%! qg 37 g4 g1 5 agaasar
gfwdt & @19 &1 F 7 g FEAI
g4 F7 |

=t /id ;7 97 67 o A H
wr

ot qEEE 0 @r AT Adr vEr
IAF T LT HTE |

St AN A AIAT (T TUT
®EAT) 1 aZ o o o F FT
7

=t qresier ¢ & FgAT Argar g
& a1 A 30 A =T AT [1fgw
gl 939919 TrwAT § 39 FLT WU
W T 7 faad ¥ 30 54 w97 =@
{57 7 1% 9 {12 a =ug & 7Y
¥ | gAG FAFAT AT H 90 FE
w0 T’ Y 4 FET 79 FIT A
=g ge AT 11 FF ' o T
gu | A< gAdia AwAT F 114
FO3 WY W 10 § A & wwmar g
fe 399 & $19 50 FTT ™ FT A7
o =g ga1 & 39 7 wfaw 728

A A AN @ & za al &
o &1 g <T@ WAt § a9g Sy AE
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Il wal nEdRy IE @A &)
I 1 fF ag 48 cog Y A% &
g AT FT ATT § | 0T ALY D
TN F7T g Ja1dT & sfwa weg s-
FIT 9 /1€ wwE @ & 1w AY
fas FeaT 0@ Usy aFTA F AW
TET & | 49 ;WA 1 T § w91
I FIFfae FIAT FEATE |

i g sgaragal g & mfas
difa sfax wwrg g7 mfes daug F
1T FE s1At & ) wanva g anfea dug
q317% 21 aw 17 F1 mia7 Aifa dfas
gifaw aufs &1 %1€ swma 23 a0f g7
7R 95T & O uF I ;A | ady
Fafa #3721 | & 397 g7 Fa1 =787
g ¥ wr 5@ A F1 sifgaig w1z
TEIAT1 & o § AT Evmfaa wnegnt
F W § AR @ FC W @1ar g,
a1 g7 Ft ®1 mfas @7 gmr QY
TR

FIHAT MA F FeagA HST F AT
fasrz awe f57 &, saai e & ot
=17 wixfeg AT [1gaT F

“The schemes of economic uplift
of the Backward Classes are in-
tended to supplement the benefits
which they derive from develop-
mental gchemes in other gectors of
the Plan. Maximum gadvantage was
expected to flow to the Backward
Clases from general sector gchemes
relating to Agriculture, Coopera-
tion, Minor Irrigation; small Indus-
tries; Animal Husbandry and Dai-
rying Horticulture, Forests etc. But
in actual practice, the performance
is disappointing and very little
benefit seems to have gone to these
groups.”

*t fto wo Tt (TwmMYT) -
AT e TAHT S F2F awd |

St aTeY ;. WI9AE 29 R W
T T AW FT AT BE @ AEC



6527 S.C. & S.T. BHADRA 1, 1888 (SAKA) Commissioner's Report (M.) 6528

& 3at afeass § faw wiT ITwfar
g1 qfey # A W F oAk 4

A ot a0 F frwT § 1 AT A
|, a7 AN W 4T qe@sgw
g wfew T oAg 217 qwa Ay E
IF T &, Foww ghaw § @7
o 3w 3y & & 7 ool o #7
T, 'gaT gaTA ' wEE qar 7 AT
7z 39 fx fem #7g & 397 o faw1q
& ofaw & wfus 19 & "Far €1
Maggaami & faq fraftw 2, a2
ot sgm A grar £, 43w 9wfa
FY AT ATATY qroTd wAdt &, 7 5 g5
ErA A G

1Y 78 ot 3@ fF fa%1q F F17
FIAF AH F | G FAGT & q9-
wfagt & T §F—ag T At §
FEATH AF 7EY FOAT & | NHT FT GFA1
ol 3% IE HF A4 WTeT @—AE
FrAT |rfay A faw e FTawTw sA A
F 310 & qZ=Aar arfee |

IITeR  WEIEW, WA WITHRI T
aadt & ar ¥ o AT =Gt g, 33T
AT F941 F a1g d=ar g, safae
AaT g fFoag ww g w1 @)
g9 #g Aar £ & adwr &g
@0 "R Fzar aifgg ) gaafn @8
w37 Arfgw 1 wdrq faer arfao, =1-

. AT® FT 9% g9 g aifgn, &fEa
7 FF AT wTEAT § 5 wowt 59 "iw
ferdig sqrA AT EN 0 A e A AT
&Y 7Y zrat 9T gwar ) K 97w T
AT g g8 F17 F1 qrafawn F
Zrit % g8 3fez & wam grm fE 2w
e W@ TG AEET SR, A1 IS
T gwEl faser @ g gt fem
famar atfer, Fmafadi & g
gaa! faaar wifgy wik fadtesw &
s ag At fear At a1z wfag oF Far

HFT TAT fF W10 39 w=d F qmd
fe TE a7 | % 7g e Az g fr
I "R wa faar wr & afsw
=T # ag FEAT wTEwT g ¥ I 7
Tl AT F g A F7 AIT AT
fear smam | 3= st < s
TR F e &7 www g0 wfk # o
oAt IF A g, wrata F fag sidw
iz &1 savw, g wfw mfz &1 g
HIT 3T 7, T A AT 2097 AT @R
F1% o1 gheaa, #1% o qfvde qfw ¥
z%2 & fam 7 93, s & o amfas
FIHA IGEW 4T AINETAF FAWT H
q Tl T AT AR HIT GIT WA
#1fz & s & fav ga0a &7 w99,
=7 Txfae wrfs § srafaesT 912 M7
TE. AN # qrafasar a4t ¥ fag
it foey &7 3=y & fao ot g4,
famasz == forr & fog sz aTa-atg
Zafrer farery & fag ot g gt arfzu
AT F w97 F71 7 Fwfas Al-
i % s=fy 29 & wea 1 afoar &
A g FET WIFU | TH0G &7
agmT wifgu | "F wawAan & 5 e
AR H1T 38HT Heqqa Had 59 A7,
=T 37

FLFIT 7 2 AN &1 AT AT
tear &, wirai %1 awear £ w17, s/
Gar wiEdi ®r frex wfy F wwAl
#1 #rr ey fzm £ ®WT 39F
gﬂ'r(%‘fﬂ'qa{aq'?am%lﬁaz
FZM Al g 1% Ao A FWE &Y
famTen qT A ETT A0F FEAT 747
Fifew 1

s o & M9ET =TT AT
mmgﬁrﬁ'ﬁqﬁﬁﬁﬂﬁﬁiﬂﬁm
§ i ft 41 S0 AT AR TR
#t fawfoot ox w1 iy & gu
f& sk wTeX ¥ WRRA 1 wPaE.
F-AAATAT FEIAL LA ST 2T
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[=t Tresid]
g mAw AT F wrowT eana famr-
1T Argar § g Wy g fv sww
grer a7 wfer g ag TR g s
g% fau afgar woraen faar s
9 ¥ F7 20 O TOaqT JA&7 faar
a7 | AR E) A TR A FTH BE
¥ forg da1T & s fog 1 aois &7
FATT AL & FE AT | '@ I ST
qaTd g 8, 5 g T g & faw
IART A< &Y AT HIL I 19 & a187
F fag TomR o8 §F fog i e
FArdt orF | Ao ¥ awT Sar e
ATF | IAHT 97 AWM AT IAW-
geat § Srearfee fFar s

# gy oF faqe S aEar g
e ga% fao & ardam s |Earn g
w07 g frqe & & |wte FT A
g az weT wred § 5 o« & @
Sté-gF § A JIATA § ATHIT AL
AT w1 AT Toq AR IqH
AT q@dr § s S wfafe-
fafeai & 1 3@ a¥€ ¥ qWTEA € AT
FT2 §, FTE AW & g9 { 7 8IS 777,
a1 1 1 gar 9T A BIeT A1 afew
T/ FTH F1 AT T H H R TE
g gawfya w1 faad q@ g
w0at § 5 a9 gad wewTA WY A
st fawrfear €1 § A9FTT 99 9= 764
FLAT |

Hfra 7z om0 fF amg F
araz1 fFar 91 59% e F faw @
7z w1 ot {5 T4 Tw F7 7471 IFTLERN,
ag fza mmgm & oF faa w1 1 421
TqErE GurT AEAT #1427 TST 1 ITAANA
TN 9 45T, 9g T QU fEar T,
g% 5q #1% &1 BrEAT Awy § S
frowrsras feafa =&Y =gy, =mm-
st feafa @y &1 A& T WL §
f waToT ST AT AATAY TH 9L AT
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TN, W FH F R qEA-AE
s R gEt far s, Tew
B2 R ¥ fax & < A% fx
aE Frd %) ot wrfe S1 @ o
fen am @ x® wwfew 3 1 &
g J&T Argar g 5 w3 fag @ww
S i 99 F6iw FiwAT § o F=rar
G, TH & &1 €L SR qIATAAT F,
FAEAT & 6 394 A FT A1
@ ywifqq g, sa&r Qi &=am
HIT I L agwTEAT T} @ &
g fFar 9mEm ) 3w i & g &
HaTr off, ®IT A S F1 gegaTg
T g WR A Argar g 5 A w
AIEFIETST &1 A AL @ KT FT
qr W F@d |

Shri Dasarathy Deb (Tripura East):
Mr. Deputy-Speaker, Sir, at the outset
I must say, it seems rather strange to
me that we are today called upon to
discuss the Thirteenth Report of the
Scheduled Castes and Scheduled Tribes
Commission covering the period 1963-
64 instead of the Fifteenth Report for
the period 1964-65. Despite consider-
able pressures, practically from all
political parties represented in this
House, brought to bear on them, it
took this Government two years to
discuss this report itself. To me, Sir,
this is ample evidence of the Govern-
ment's gross neglect and stepmotherly
attitude to the problems of Scheduled
Castes and Scheduled Tribes. The
allotment of time for discussion of the
report also shows what importance this"
Government attaches to this problem.
First they allotted only two hours, then
after much pressure exerted on them
they agreed to extend it by two hours
more. That time also is quite insuffi-
cient to deal with this vast problem of
Scheduled Castes and Scheduled Tribes,
It is quite clear that the Government
look at the discussion of this report as
a routine work and they do not like to
discuss this matter sincerely and
seriously and they do not like to go
into the problem deeper. If this is so,
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how will they behave, how will they
treat these handicapped people belong-
ing to Scheduled Castes and Scheduled
Tribes. I raise very great objection to
this attitude of the Government.

Secondly, I want to stress this mat-
ter. If this attitude of the Govern-
ment continues, then I do not know
what useful purpose it will serve by
discussing this problem in this House.
Every year the Scheduled Castes and
Scheduled Tribes Commissioner pro-
duces certain reports. Certain sugges-
tions are given to this Government in
those reports. This Government do
not at all take any care to implement
those suggestions. This report itself
says that hundreds of suggestions
which were made earlier have not
been implemented,

Sir, it is a very regrettable fact, it
is a matter of shame and regret that
after 19 years of freedom and 15 years
of planning the suffering and oppres-
sion of the 95 million people  describ-
ed as Scheduled Castes and Scheduled
Tribes, have become more and more
deep and unbearable. Neither the
Centre nor the States have been able
to do anything concrete to lift this
unhappy and handicapped section of
our community from the position of
humiliation, oppression amd ignorance
to which they have been condemned
all through our history.

The three Five Year Plans provided
for Rs. 200 crores for the upliftment
of these handicapped people. But
what was the progress in these years?
I say, taking the community as a
whole, the progress is insignificant,
almost nil. !

Let us take the question of untou-
chability. The Government enacted
legislation that provides for punish-
ment for practices of untouchability.
Could that measure end untouchability
from our society? No, it did not.
Even this report recognises that mem-
bers of the lower castes are not allow=
ed to use wells that are being used by
the members of the so-called higher
castes, panchayat members belonging
to Scheduled Castes, at places, are not
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allowed to sit along with other mem-
bers belonging to the so-called high
caste communities. The picture pre-
sented in the report on this matter is
not only surprising and demoralising
but very shocking.

6532

Let us take the question of the eco-
nomic problem of Scheduled Castes and
Scheduled Tribes. The picture in this
respect is much more gloomy. Mil-
lions belonging to Scheduled Castes
and Scheduled Tribes are either land-
less and agricultural workers in the
country side or land-poor who are
heavily indebted. This Government in
these years could neither give them
gainful employment nor land to culti-
vate.

Sir, the Scheduled Castes and Sche-
duled Tribes are gdmittedly the most
backward section, economically and
socially, of our community. Most of
them are agricultural workers or shift-
ing cultivators—particularly the tribals
they are jhomias or shifting cultiva-
tors—and some are forest workers who
are mercilessly exploited for centuries
by mahajans, landlords and the cor-
rupt government officials in various
ways. Could this Government reduce
the magnitude of exploitation if not
completely eradicate it? No, Sir, not
at all. Rather, this exploitation has
increased enormously.

Education is the backbone of the
society. But in this field also we could
not make much headway. The report
itself shows how miserably the Gow-
ernment failed to achieve the minimum
objective in this matter. The percent-
age of literacy among the Scheduled
Tribes is still very low. I am told
that the Kerala Government recently
issued an order asking the Scheduled
Caste students, who are residing in
hostels, to bring their rations from
their homes. Is it the way to help
these Scheduled Castes people?. T ask
the Government; let them answer.

Shri Vasudevan Nair (Ambala-
puzha): And Kerala is under Presi-
dent’s rule.
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Shri Dasaratha Deb: Therefore I say
that the basic approach of the Gov-
ernment towards these problems is
totally wrong. The steps taken to
eradicate these difficulties are very,
very inadequate. I do not blame the
Commission for this failure. What-
ever little steps they suggest to be
taken, the Government did not imple-
ment them; on the contrary, they
sabotaged them in many cases.

In this conneetion, I may state some
concrete facts of my State, Tripura.
In order to safeguard the interest of
Tribals of Tripura on land, the Dhebar
‘Commission suggested some concrete
sieps to be taken in Tripura. On page
484 the Dhebar Commission says:—

“The influx of displaced persons
from East Pakistan to Tripura has
been enormous, and has upset the
local economy. This has greatly
affected the tribals and has made
land problem gcute. The rights of
the tribals in land should be safe-
guarded.”

On another page it describes:—

“Owing to the influx of refugees,
the pressure on land in Tripura has
increased considerably, and it is
becoming more and more difficult
to find new paddy land for settling
jhumia tribals. The only land
available are tillas”, ’

Then, as a measure of protection the
Dhebar Commission suggests on page
484: —

“At present there is no Schedul-
ed areas in this Territory. The
Chief Commissioner has suggested
that the areas of Kanchanpur,
Chhamanu, Amarpur, Teliamura
Block and some area under Sadar,
Belonia and Subroom sub-divisions
which are contiguous to Amarpur
ang Teliamura Blocks, and have
a preponderance of tribal popula-
tion may be declared Scheduled
areas.”

But it is strange even this minimum
suggestion was not implemented in
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our territory. It is more surprising
that instead of implementing this sug-
gestion of the Dhebar Commission, the
Government of Tripura is now taking
a very retrograde step in actively con-
sidering descheduling of the Scheduled
areas of Tripura which have been in
existence  during the Maharaja’s
regime.

During the Maharaja’s regime, the
were tribal reserves in Tripura and
that order of the Maharaja has not
been abrogated so far. Yet, the best
part of the said reserve areas were
already released to make room for
non-tribals and the tribals thep did
not raise much objection because they
felt that their displaced brethren also
needed to be rehabilitated. But now
the Government of Tripura is actively
considering to repeal that order of the
Maharaja and thereby sought to make
the entire tribal compact areas, includ-
ing the remaining portion of the Tribal
Reserve, open for all communities and
to make it a hunting ground for ex-
ploiters and other cunning people be-
longing to advanced communities,

This is a thing which is taking place
in our State., Therefore, I oppose this
move of the Government tooth and
nail and I want to tell the House that
the tribals of Tribura will not tolerate
this action of the Government. On the
30th of this month they would be de-
monstrating at Agartala and I think it
will be a vigorous demonstration to
protest against this measure of the
Government.

Till 1947 the tribals were in over-
whelming majority in Tripura; in fact,
Tripura is known as a traditional
homeland for tribals. But now due to
the influx of refugees they were con-
verted into an absolute minority. Be-
ing unable to cope with others in an
uneven competition the tribals are
gradually evicted from land. So far,
more than two thousand tribal families
have lost their lands and many more
are losing day by day. Besides. seve-
ral thousand tribal jhumia families are
awaiting rehabilitation. Their rehabi-
litation cannot be made possible if the
tribal compact areas are given to
others.
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It is an jrony of fate that tribals who
once were the dominant population and
offered protection to others are now
overstripped by non-tribals and thus
they themselves need protection from
others as they are facing hundreds of
litigation cases, mainly brought by a
cunning section of non-tribals who
wanted to grab their land by adopting
all sorts of cunning methods. It is
next to impossible to seek protection
from evictions in the law courts since
the majority of those evicted or im-
plicated in litigation cases are not only
ignorant of legal niceties but are also
cheated of any legal documents estab-
lishing their claim over the land from
which they are evicted. Therefore, it
is high time for the Government to
take effective measures to prevent this
type of eviction,

Therefore 1 suggest that the Fifth
Schedule of the Constitution of India
should be extended to Tripura imme-
diately and ‘tribal compact areas should
be declared as Scheduled areasz and
egual facilities should be given in those
areas to all Scheduled Tribes who are
recognised as Scheduled Tribes of Tri-
pura by the President’s order. Unless
it is done, the tribals of Tripura will
be completely eliminated from land in
the near future.

I would like to point out another
very serious matter. A bulk of tribal
population of pur territory, you know,
Sir. are still living on jhum cultiva-
tion. But as almost all the areas of
jhum cultivation were brought under
forest reserve and thus jhum cultiva-
tion were totally stopped with-the re-
sult that all the jhumias were thrown
out of occupation. Since that prohibi-
tion of jhum cultivation was enforced,
hundreds of jhumias had to face star-
vation throughout the whole year. A
number of starvation deaths have been
taking place every year. This Gov-
ernment is more concerned with forest
products and the income derived out
of them but less concerned with human
lives who are completely dependent on
them. v
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In this matter the Dhebar Commis-
sion suggested on page 486:—

“but till such time, as they are
weaneq away completely from
shifting  cultivation, we suggest
that jhuming be permitted when-

. ever possible and jhum cultiva-
tion on scientific basis be intro-
duced simultaneously. The
scheme for permanent settlement
may be pursued with great vigour.”

But this suggestion has been sent to
cold storage and prohibition of jhum
cultivation continues with the result
that hundreds of tribal people have
been thrown out of employment and
they are facing every day starvation
deaths.

It is a matter of great regret that
instead of defending the weaker section
of the people, the Government seems
to be more active in harassing tribals
whenever they get an opportunity to
do so. A number of incidents took
place in the connection with the dis-
pute arising out of land between tribals
and non-tribals. Almost in all cases
tribals were harassed, arrested by the
police and displaced from their tradi-
tionally occupied homeland. But it is
notable that very few of those who
created troubles were touched by the
police, because being a member of the
advanced community they could man-
age to deal with the police and the
officials also. Thus they remained less
affected. The eviction of tribals at
Palku, Shantinagar, Promodenagar etc.
are glaring examples of the partisan
stand taken by the Government of
Tripura, At present in numerous
places the tribals are subjected to
harassment and terrorism and brutality
in Tripura. This must be stopped im-
mediately.

Sir, yesterday 1 got a letter saying
that on the 13th of this month a tribal
comrade has been murdered by a gang
organised by the Congress goondas.

An hon, Member: Shame, shame.
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Shri Dasaratha Deb: We have given
a list of names to the Chief Minister.
These people have terrorised to take
his life two months ago. We have
given the list of names of those people
who are plotting these things but the
Tripura Government did not take any
action. Now I got a report yesterday
that that particular comrade has been
murdered. This is the way how tribal
people are being treated in our State.
I should tell this Government that they
should take much care about them;
otherwise, these tribals will not tole-
rate this type of action of the Govern-
ment.

Look at the tribal problems of
Assam also. They are demanding a
separate Hill State within the Indian
Union. I consider that their demand
is legitimate and perfactly justified.
Hence, it should be concedeq before
certain unfortunate development takes
place there. Our Government should
take valuable lesson from the Mizo
affair. All of us know that at one
time they were loyal citizens of India.
They are a party to those who have
demanded a separate
now they have changed their minds.
Perhaps the perpetual denial of the
Government of India to their Hill State
demand might have misled them to
come to the present unfortunate posi-
tion. I do not support their position;
but earlier they also are a party to
demanding this separate Hill State. Is
it not a clear warning that the Gov-
ernment of India should go more deep-
ly into the matter? Therefore, I urge
upon the Government of India that
they should give more thought to the
problems of the tribals, particularly
those who reside in the border areas.
The sooner a separate Hill State is
created in Assam, the better for our
national integrity.

=it fora FTaw (aET) o SwTeE
merem, & mremarEy g, & faovemare
TGN E | & wad faa of aredEY & oA
Fgr =17 fager F W 7Y fow qw ¥
TR T TR A 5AR WY Fg o @ Fwed
g9 qEAHTAT A TW AeF A gEAA
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AT T I WY gW FT I, &1 | ag
WINT A §6 4EF & gOAT o1 a1 SR
W gw F1 9T, 89 ¥ 9w fewars o
#fFa 9@ At AT FEw w1 g0 A,
%=fe = #7 U W @Y IR
msmwrﬂ’ﬁﬁmnmﬁﬁh
A Wit weEr ¥ 45 7 Wit o
ghomt &1 927 +7% ¥ far am
fFar

=t TIEEE W I IFL
ar| s ot fomard smEr

off B Ao - & fdgw
gt g % s 9§ o, #4< Ay
g, & g1 Afa &1 w2 g
# srommaTdt g, S e a7 &A@ fr
7o &, 7 Sftaw fewr g

# wf=T 73w F¥ arq FgAT TTRAT
g1 v 3u feq oy ava gord wf
dfew afex afoe &9 & o=z o=
TATHT FT ER g | W s favarg @
fr gt oifan fafaex st 43 gu
ag T Amfase § 91§ 6 afoe
g | T W & 9B IAH gl A
TET EATT WL qg IEG (94 8 FoT
T @ | afe gad far www
HTAvHHAT ¢, 89 F1 TALHT AL =g
¥ 9 FTeaTE & Wi § T v agr
AW I I A, gu Wt & | A
aftea w1z rgx A1 are o, = A
s wva faar o g2r 4 wig fzan,
1w femr | g A€ qer fs s g
T &t |

Shri Nambiar: Because you are an
M.P.

st fira wogn ;O wfew #®
[T AT AT F I8 2T & | qgT I
GaT WY z9T FT I8 § | war X ey
faw ot 71 7w & | wEwT T ag &



BHADRA 1, 1888 (SAKA) Commissioner's

6540

6539 5C & ST.
Report (M.)

fr mid AT NI AT TR E AL w9 & f g wifore Fo

o dof T Aw ¥ feg A g qargdt & Afew o a9 I AW E a2

i€ =7 AWt ¥ & s o= sl AME AT WE | FHATAAWAE |

@t ¥ gham st # A7 afews
i ¥, @ , o s & 73 09w §,
&1 fF gaads & dea arr g & A
gt g, # 1 g # vgan g, Afww v
{ TN 917 F AL wwAT | AT AE F
At & A% &Y Iy g 1 ¥fE ag
A 77T uF foq F w=w frerd
sr awdar & | & a1 gfom gt w
FEAT g § % g9 87 uF og 43,
& TATEE ) S Y 25 o e A
g S|t ¥ § 1 gw mEAiE #1 eET
&1 &< gATR 1Y HTAT G277 | TH TEATHE
&1 qomT 93 gw ¥ fw gw & wwi
g9 #1§ Wig a8 7y § 1| w1 afgar
a9 AT, a1 gg w1 & A g
favar wzar § | & fowrd & ama
FEU ARATE . . .

ot Y4 : T Figw & ghow A
wF g

=it f wTCmer ¢ oF T g, oW
MegnamfA Aw B &1 0F Q@
wTeHY uT &, TS 99 A9 F @y §
fer Aft gk A &, ST st
Ty em e WA @3 § 1 W
froR Fe e g | & Fg wTea g F
AT 18 T § O e § #H g
wiffgr TR & | Fmaaw q
FgAT =1gar g f gwry a==t 1 9mg &
T 4T 91 FT §HH T@ F1 gfaar
g s sqwEfnd a1 et oW St
Mg wadifmm G g 1 ™
e ©1 =rfed 6 1 T & 18 TR,
16 T T 12 TL8-2, I°47 T8 TU
w31 g gl fewre @

AR FEY §, g e &, aferar wwew
& FTaed TS §, W9E ¥ IAH! TeAW-
T € W8 1 gw Aw A §
AT W FFT FIX € | 9 T
T 3 7T @ § 1 g ) o e
21wt oft WY aga wxen 8, afew &
T FAT AT g i 9 ag A s
i frgz T qq gak far 9T 0 aga
¥ W Gaus w3 € fF gm weR
fafoedt & =& foir omar § 1 &f &
3HET 37 Srove oraTe foar 1| &4 gl
fF = el @@ ¥ fod gg A6
I A a9 gw 96 ¥ T I,
o ST | g SET # 9 |ngd B
fem fagia mns A @ a Far av fis
fafaedy # grart as® = w3

# g wifwariz & 3@ aadde ¥
wgar g fr qu gif feder &1 w1 Y,
T UF FUIT FG F2aT & qriwearT
F HETET H | W RIS FHA AN 8 |
FATAT F § T qeF § | w7l
At A fe fafreex w5 fafaeex
g e & fay arow ¥ w< @3 &
AT g9 W & FATH AT 4g ATHA
g3 | WG AR PR TR AR
fraee fram g I = g, fodft
T O T g W w99
79 A B W e §31 FG § | i
o gETEE ¥ 9T 43 WA § A gEs
I AT AL AT FT B AT IWAAT G |
g gaT ¥ & a7 7% @ g, s
19 9T W|IE |

ST AT SwaT g s | 99T
g ATHIC A W THawr 4T, AT 39
Swal ¥ 9T giomt 1 srardy g
IEY gL AT T A AT T § qG
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&1 wimET § 1 e T 3gE g
ag =W F dfeews 3 & o |qar
FOF=T§, AT F@ai an FT AW
wif oH ¢ AR W f7 9o g diol
oY F T a2 9T HHAU A1 TR
s g 5 e oAt 7 & s R
ZrE TEL & | TS qF qE AT T )
& ggar w1z £ fr fomw @w & @
oTEAT Far I § 1 W FAC X AN
v 21 9T A 2w o Frw E AR E
7 e 7¢ & 1 ot ang st T
T WER ® Fg7 v f o aga
FT q2HT faamEr & #1T Fwr |qEwT
e g1 | gw fEy & o o Ad
g o wEe #YHR AE W QR
ITATA T HT M T & | O AR A
Ay arg gre i | g9 FANIC T o8
it i, gmesm o wE )
sfea aT e IS A e wE Al
&9 AT Y Fo &1 awa & | aewre
F1 a9 fawt g, sa=t o I A
TE!

UF HAA g9 0 61T TAHe
T e g

=t fra sramw & AeE .
T W E F g At g ¥
TETHE F1 I8 GFT 2 | F1E THET
TR, T AT A ] 1 4w
TEAR AL 2, 'LET AT W Frefon
A g T A AT g A R
g F9 & Usq & famd few o
= g ) wae faur @ ool ame 1wy
FT A qA FT |

T HAAT HEY : a9 Fo Ao
oo T T ¢ & |

it fiv rorW ;W Frd agaa
ST ¢ A7 TEH FIL o W ;T
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AT AATET | gH A T AT KT THEA
foFar 5@ 7eF F 7R o T Ao
AMA F gEET A Wifw A {5
WNET FT AT FAT 74T | § g Angar
% faoft 7= ara & fv o ag fadlt
TE AT FT g1 FT F2F AT & qwar
fr =R smaw w7 o, afw @
FY qedr IFEW F4 @A | @ a8
arfaw 7df & 1 & fafeex 76 g, afem
# 9% qear g fF e a3 FEmEw
721 & a1 fme Fa1 & | o fadidy q=
A A9 FIATHT CZF @8 | § a1y
X AT H FgaT A1z § fF i §
g auwi &1 fuen fGar, a5 fod
qo7aTE, A T AT ;1T A ATHT
F1 a8 79 JF A& &4 a1 7 faw @
34T |

Shri Nambiar: Let them come; we
welcome them.

Shri Sheo Narain: God knows what

will you do? I know what you will
do.

Shri Vasudevan Nair: What will you
do with them?
of favw Ao ;& w9 ¥
wA At A g 1 afew § awmgm
FCAT TZAT § | AT TEIC H 79T gAT |
g T AM AT W TAAHE F ARG |
aifeafagi o gfomt & @ma amr
Hoar ogur 1 aiw ¥ fauw Hoagi &
ATRIV UHs UHe e H F@l [F g0 4T
giem &1 avelt & =71 mar | § agf 9
arer firra & fad 7@ sman g, & fore
R TaeTHe F1 2 L@ E | g o
TEAHT F1 | gt X ATt & fafaes
@ex 43 gu &, fed fafex mfean
ASTgE & 1 & wga g 5 T qamme Y
ffeem & sEw qar @ | & F@
farderdt & mrw mO=wt 7 9@ &0
WIE | A F qHoqAYe T qF TT
smmg g 1 ag R ow fimE @
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maw § ) FEAF & fmsardrg &
¥zt F 0Fo Tro ¥ SaTIAT FY & | ITFT
gerar A | 3|y famr wfsedz & mdx
& aren wAE ¥ ) ug AT 99
g€ § | T4 AW & TeW zAF A7
gt 2 anfgd | sofaama At ame g &
T AR A @ o WA
st qradt #7 7@ ¥ a7 ¥ wa & O
a1 & wgan wrgar g e o1 we S
& TE( TEAHE T HTE

T WY 458 FIAT AZH & @H
T #7 A1 A §76 &7 § T wew
¥ 1 & wgar ¢ f5 awere & g
gaa G ¢ 1 afEw g Fr oAy
meitdr § 4% A A 2 ) agETa
§h it WY w1 AAAT Ay qATHY
FA @ § I ATTRT GEHRA AT
iy | & s Fa = g e S
faerea &1 geré 27 ¥ faow &1 ™
A ZH oF A ATFT § TERT UG FATH
FEAY AT g20E 2T = FA | FAA AT
W1 q(TH T L0 3 F AT S Ay
FT9L § TASI GeW L0 | g WA
¥ favarg w2 &, WA A o
& 7 s g aefy ¥ fag
#w a% faed ¥ fog e & wmay T
e =rfed

T giew # wrmae fey W
WIS F1 39T aga 7w g 1 K
Fgar g 6 A fgdt R o 7 S0t @,
1 7 gATX 2 AT HeFA WL T
gromma 7§ mraet gEeT gfagTa agerar
STERT § | TR Wit ¥ dep agt
T oY, a7 TARMA FT WTET AV
AT W HERd F1 g AT T
¥ fir Far< & 1 WY ATgE w4t AT & o
T THA A
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BT AW F wrer fmr arrEer
T 14T &, HFY 919 3G | g N A9y
Ao Tt ¥ Wz F o afeai g,
IR T2 wrIE w7 # et W 6%
TE & | g1 wosir aver gd amrfeai
W T Afew § wvwrT A g W@
g fr mowe qwdi % feafr a2
HI9F H1 AT § & gAY 72 a8 A=
#1 THAL F 45 w7 afemr 2@ E )
S T S, d5idar age F A
¥ 3 FgX & w7 1t ToHT I qrg Gt
ot ¥ fey amar & fF <73 om wmey )
frar i S am g s 3 @@ g =1
TERTT F ¢, T A4 FT a1 gk
el F ofd wax & 1 gurd A
F1 I AW T AFAA FT T G
& =TfEd 4

FIUF AL A foraar v gfoamt
arfs & fau @< faar § W ag @@
d & &< fear mn g Wk g3
g1 foraaT & mr ar & F7 faar
grar &t afeawi £ gre ga< awat 91
I7%T feafa & o a3y ofadq o1 @
AT | WETeHT WET AT FowAT FT AV
WG 91 98 AT # AT g,
STAET FETAT ATHTLT Z1 TE T | AT
i WE #Y avg gEl ¥ B BN
a9 HET IATHT ATEET & AFH *T
I T FC YT A9 | a9 99 9

* qTfEEaT W@ 35T FT AT aT%

w8 ¥w awd ¥ | I ag fgew g
2 AT 41 | AT 3 OF g7 7 44
[l 47 |

MR A8 6T FH FT &, ¥
# 7Y 1 g agar faa, wear faen
AFE" | FFA AR A aga § Afw
g qgd g | § wgw g  w
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[t fara s
foat dar foe o= @« fear m 2,
foqmr dar #ad dfey § &5 w7
frar Smar &, IaAT dar e gfe
oYt fearfedi & Feam et & &<
frar simT @ aga AW g g )
TTOH T G § T TEAT | T W2 &Y
# fargrer T ATe £ 1 gfem dewae
arfeaT agl feaw § sad1 sy G )
agi aX 52 & | Afew 52 % ghiem =Y
& 1 @ra & w1y w1y ag WY 3 fv faman
dqr Twre fFan smar § gt am )
ag @ T A 1 A T A+ B
foreraT T & | W WY @ @ FAT
red § 1 WY gEIR AT 9T a9 ¥
FE USATEHT T FL | gATL WA 97
g Fa% F a5 T @ fv gEn
a7 FE & AT 9T AT gAA @9
faar ¢ 1 98 79 731 % @ Gan @A
grare fodr A & ) oW ¥ & v agw
&9 g9 X gY < @ § | va fedequa
BT E | T AW W W FH FG |
# wgm fw a1 ot faege wa @ W
L AT § at QU & G0 &% FU
T T a0F ¥ w9 9 foww g
feddriie &Y &%, gardr T g1 8% |
X A A G AE @ ar Q¥ A,
i @ TR Fedr & fow =y dar
Ha @t | g7 s § fF e wm
g U &Y FW § | R TAT R/ F7
feama wem & 1| & @@l 9 UETRER
FRE 1 frav av | ¥ Fggra wmar
T 1€ B AEH T A & WAT |
Tg a1 AT WM HATE FTU GAT |
FTeT gran § wfafew ¥, ag o1 U @Y
W SATET @

g ArE . af Wy § 1 dfes
AR A AT T8 I3 A0 A1H | gATR
TEH FHT FC A £ | ZH AT FC A
g 1| 3w e dfeqt 1 A a€ B
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fasma & 1 % srear w5 i @i o St
7z foan gam & ‘gd=F gadAw @R
Aarfas qukrsr ST W@y | OE
HHT ~rq F1 fagraw & 1 # =rgan g
f& aw@ owtt 2 fo forgar dar
TefeE g 4% AT A=At q% A |
gy wrE ArEEY S & g faw w
@ & | WA Y A7 o€ TR A
2 1| T gfodl % fao a3 =rfed
oK F1¥ T9 qrErg § @y T1fgd o
& wroar ag W wgAr wwgar g 5
fafadfadis & afa gart ot «o% &
ITHRI TAE ALY fraq & PEaAw w7
FTHT AT & a7 AT FT ATH 20
& Ewr aiEr q@ faemr 0 @=
#t syfafatfaet Y mo oiv 7 Z@
qFA § AT qar = s R fre
g a1 7l fae & | Ay Sy fgwm & 91
AT AHA A7 SO0 | THHT W9 S
F a1 T &

AEY, g W & F §, NEw
W e A AN A T A AR
FTER W FGT | A8 T F AT AY
T gre| &1 2ar g | & smwn v g e
g faeet wi § 39 a@ g
0T |

st gew = wgEwW (W)
IIET FEET, & WOHT AR UF OF
g # R WENE w0 @ §
wgt < sfeanfeEt & ue ofeaes fear
or @ & Tt o< e fawmde
syt arfig &, wo 1 &, o] Foerar
fomr F< @rEl wF qrErg # afarfadi
&7 W= gfeomi w1 u afEd T TR E |
aré forofcdi &1 o w1 § 7 e
&t ¥ 7w @ , fead w8 g ¥ 9w
@Y, WH WY G | TEET wwE
a71 H1OT ag & fr 97 &t 7 ot farg
ST HeaT ® o1 @, wAAT FEAY
3T aog ¥ g g aF TE T WE
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T gET T T St

& et fied 3 =&t fawelt &1 w1
AY SO qETET § A1 GAT WAy S
ware F A1 & fag 37 ¢ Sfew ow
T A ITHT @ FF F A o
=rfed, 3a @7 ¥ @ 4 fawar g
g g |

15.36 hrs.

[SErt SHAM LaL SArAr in the Chair]

g 29 i a1 faemd faaar waar
sifeatfadi T #T gl 9 SAF
Hal ¥ o F G F-§ | FX S
T & e & Far a9 g fF oo
FOrE § AT TR 9F g9 § § " 7
a% § | feay e w1 s dard
AT ¥ TEE! WAL HGH ST B
at faaeit w92 Y fdie =1 717 39
oY qTe q s fF fea -
arfesi 7 gegir o afd fFar 30

g =ifgy fF gw &% w91 A
7 @&t § w98, e apfead
agt & sfeanfedt #1F | gF FAW A
faeem wgdl § a1 @9 7 § AfEA
agi @ #1 gF d9 Ag g &
Tgi 7w §, A A § AR A
AT § W A g FREr %= 9H0T
1 wgfd g qgar & § 1 oA
g% TT WRr W an 1 SErEA &
FHAEAATAMAA N AT
EEAT FTH g A 4g A 0w aw
Tgi ¥ @ A sfgarfadt #1 wEw-
FAHI T WA W, I &AW 3,
o §, faarm § A 99 41 H
FEAT @R | IAD G " AR
gHEaT § | I9F 9T FTHA AT GG )
T T 9| R g Qe
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W g 1 3 e wga fred gu
FHTT ¥ A fragw qAmd § gAw Aw
THIT ¥ g AEF T @ AT IAe
E1 THTL & O FIA F¥ ZAHT sqaey
TGP | afaamet J gardr arfa
F o &, oY firg &, w1 9 94 ofmdq
A T R, A gH QT whed |

o7 79 W fF a=fal & #=t
feraeT qeqamar foFam omaT & 1 W 3
T gficar ar frest arfa & o fast it
fawmr & aeEe ¥ 9 qC SN ¥ ) TAR
ST 71T Ag Wi 3E (6 AT @07 awad &
FIH FW & I FAC F AT AT §
it AFET § AR S giee a9 E, @
sifaat & € 7 foa gw1¢ & g% fewre
gUT W § 1 T AT AFTE ¥ IR
f@R g &% o afaq fere
71 famen & arfs o aefamar =
foer &% 1 ag o qmwa & 9 fFr
AT § THE! WL ATRA FT 54T AT
fgd | & AR F QBT AR E
I fag ot Frer @ @ &, st g
fod &t of & 9% ¥ frar s@w
W& § | WR ¥ WE 3T AR & A
w1 9t & ar & Fgm fw oy AR
FAART & | W1 T WL G qrar §
IEHFT HE FO g & F oww ™
TR ST A& 3T & | IV "I qAHFLTEr
9 G g, A AT A9 G g sawt
TCF I HT &7 AT Arfgd | gAre
AT et 45 3¢ & | ¥ ST Far §
f wreit F1oAT 7 a7 T A FET
IFR QA FL |

# aurdl & faeg #1€ 4@ 767 %
@ g | WK Wig @ T g1 5
gax faeme 9 W g 1 AfeT T
ag v ﬂﬁﬁsoﬂﬁmaamﬁ
agfd Sl A frw e § e
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[s g7 I Teard]
1w g afqwe W gEd wfa a g,
It faer arey § 1 7g S e et
STaT & ar ag s feafy == @ &,
T WIT GTHTT $Y Q17 247 A0 |
THT FET AR

wit @A (9399T) R FTE 2

=t g o= wgag - K fRaY F
FAT AT A T @I E 1 AT AW
At a7 #X 43 gu & w At fafaex
& 7 s woe wrfa & | S agEr
2 2, Gar nF faard famm & 1 =01 Og
waNE F1 Affa a7 9 L, ag w1
9 | g1 AT § | & A FgAar Jrgar
ifrmmmaaigls . ..

ot v Ao e afzar e
W @ & A grew H A @ g
wwfa wEiew, FIA T el |

st gFR T ®gAW : § AT FgAT
argal g fowme wnfa & & @
wigd # 45 gu § 1 Aol wA gU §

=t i Arow ¢ gty SRR
FIH AR E |

wmfa "QEW 9 T .
W E—T I E W | AT
qge AT N AT F |

ol gFH T TGN ;K FE @
a1 f e fafagt Al mam A v 3w
A1 F1F & I & 7 57 99 w1
gu 2 fr gt sirfaar wafe 78 #2 oy
g | =l Al e At §etaw
FeismmAifAr g wiaw §
39 AT § TEHT e FT0r ag § fw
& g & fafedt # o g at
AwfEl & s ame atfa F & §
TR wo wfuwIT wmr T@r g W
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F fedt gud orfo #1 Aoy 4 3w
€ & 39 9 wrOw TE WAl g
afes & qg g amgar g 5 e Aoy
AN &3 3q § IART T GTH AT AT
arfer Afes 35 =1 a2 famt &)
qETL X @ ATy oS T AT
AT@E FT & AT =g ¥
gt =rfgn 1 smiEwEEar q
a1 FY & f gadt anfaat 1 4 s
w51z #t wpfamd Ak =wtw faad
arfgd |

ga ghemi am s anfaat &7
GFIFT FLAT AT § I |I#I 0%
FAT ARd F AR 39 WIWIE
F1 frerar argy & 1 ofwT ag wawmm
FHfadm ? sta q% ghomt gtz fredt
afaat Y srawwarsi &1 QU Tl
fFar s 37 F ot agfama &
A FIE IT A A O "W
farer & srera #7 anETH F1 g AGY
far SraT § a9 aF gW ardT ATfaal
& ATY ITHT QHRIHC AL FL T ¢ |
T AT F1 3 FE T CF T7d T
gt feen @ aa sy
gw frggn @ g et =1 sfus & sfas
SRECCIER:cn I s Ul
e 7 favg & §iF garc & S
T FT AT |

FEl A% AT FHLT FT [E &
g & wrad wdy ot w3 ATy w5
&t Aran #fawa & qwwar g & ag
faegw v faE &1 a8 fone g
A T @ & g et ae-Fedtre
FTAAITFITAIFTITER | ST FHEN
% gfwmi o fawg arfedt & &mr
SR

aamfa agien @ 9 ool oo
gy @t § w0 ges fawand
F ar # wfgw
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sTEeR wT wgmg: & 3aar )
Fga1 Agw g 5 a8 fasga arm
feE § AT ag WY awa A T
¥ dng § | &8 9 faega s A

w1 arfga

st fra Aromw - @A geE A
IEET WG WY AT R

sl gFR X wgETT : 4E 3F R
f& Arar FH1T &1 FAfear a6t § 7
o 7o faar w@d & 1 feg /T
1 30 T1a 9 fq=resar g fs 9
FAPA@MaraSiF 2 ansta 1 3F
T &1 39 R T ¥ R e
71T A4 §EEEl § IAF ad1 Al
HIEgFaTHl F AL A ATAFT qMQ
T aRITHI F14 vy Far wifeg o

1w gfom Tad free gg & f&
STr A ER AT I g AT A
A &1 FHIA § | Fo FTvRET F 918
T AE § TFTLRT % (AU T
T sgaedr FET AR | AR &
TEFTR G AT H A Faw Tfa &
safa &< =3ifgw

g% 3 = § fa ageh, gady, e
A ST Far 7 Awfar 7 gfeAt
AT g faedt wifadi & fag A
AW @ AE g IEE AArL
W T FEEFR TS
sl g & Saw fadw warea & fFaw
AT a1 gicom weff fFT & 7 g A
% fr fa3wi & gwit gavandl ¥ ST
1% @ arar § 1 & s ¥ qu
argar g & g feaa gfomt i
fasdt snfaai & «wif 1 gfaw & w8
% # qwwar g e agi o gEw A
wrt gfeaa o feedt wfe 51 safee
& tRemT | weRT 7g ATt ghifE
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¥ AW v § 4, § fied § e
AT A foer 76 & 1 @1 AW
wadt & & ¥ FEEr guwan @
% ? mg fage Tw @A &1 WX
HIRTL I4 @M1 &1 Q&K1 [0 AT 7
a8 FUATT AR q@@T ¥ FTH 2
frard® | gw1T 7 feay gfoemt 51
TaA T g7 fa3eii § g A FIAM G ?
oF Wt TE freem

5 a4 ¥ aoH1T (o afq & w10
FX Gl ¢ g facgw gEwTw Agt
& | i v fawg & e daT FAT €
1 99 7=ur a1 g € 5 e
TeAr@T & ;Y 3@ a1a 9% famre S
f5 gt k. mfenfrd & am=w
# ot we7 a4 feg ag § M 3g afafaq
¥ ®12 &1 w97 g1, Wre agfaza 37 &1
T &1 ATe BT qfat 3 &1 qare -
fadt Twg, W AT 7A@ # wagfal
A STt & YT foeft # gt & ol §—-
FTHTT AT I AL 17U F & fag
Tfa ¥ 58 @ =gy | @@ AW
aus {5 g8 @@ § g0 FI6 A=
T qIa |

qwTatar s A HTACEHL |

s wglcar W (T6E)
aumt, wEET, whgaTHl F1 W A
fegr sitg o

st e (TFEE As)
gurfa W, mo qF fagges
#18g FAwe F aEd foE o
e &1 wae fear @ qes fay &
HITHT G912 3T § |

¥ fegdY fafre qrga =1 wimor
qzi § s 3= aarar 8 fF 1963—
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[sir FrardeET]

64 # flé & g8 weT A feerum &
fag i @1 & a7 A § Avd F
Far feaw T @ & | T wAW gAr
g f5 gard s Al fagges
FTezy A forgges 2r5sd & J0A &
gfa serea & 1 gwie fafaee ot
qAF AgAT FHTIAE qHIA ¥ fawary
WA § | A I F A9 FH A H
aer wiE faar & 1 wd war
gard @ femwd s afsaer @
@ ITH R FQ A FEIAE
fegdt fufrees, s wRiaR, 3 01
gfedt & seaw & fag asr w=er
F1x Frar &, ¥fea o= fale & amrg
% fedr ®1 w107 7g Tavar 2 7 frsges
Frew st fmre arj) foggse
Frezg wfgere dar garde wifRaT
@ AE AFA AT @A §, FEE!
aferg o adff @S g N T
T TR ¥ FE T A T §
fored aformea®T o /81 TETee
feqt? fedt it & ag &% aTc T8 R |
ﬂ:‘r{iﬂ{iw feuréde Eﬁ_ﬂ‘lsa}#
&t e fr o far ar oF wEw
¥ sqray fedt wfewrsr g
STET 1

sy Wifw & 41 919 19 q0F
g M owgrEt Wt A WA Gy
IS ¥ 9§ qwa Anaras faar qav e
a8 i gfm, sifsardr 7K foed go
AT § TR T WIA F @19 G<IT Y
g ATy #r sifww w911 9EF fag
I &W A &) Afaerw Gfafadt &
gt feT o 10 WA g W o
&1 ¥ F I @G, TR A G
& f 25 &Te T 50 QT WG ¥ AT
qg FW T AE ¥ @ AG & awar
& gl & s wrw WY ararfos
fegad a7 g7 @ gf &1 9= @rar-
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fas feawal %1 g2 # & fog w7es-
fafadt wrew Gxe awan mar afeq
I9 Q¥ FT 91 I 91 98 W qF
T TN &1 W ¥ | THFT FI 7
¢ {5 7g ot #1797 &, w17 & qarfas
FTH FT 1 AT ARFT § A wlgsrr
¢ ¥ | § wrer @A fig § A%
@ FTI0 g oAnT g o § 1
W W7 F qwwar F fw wt st
HIL 2T | AT ATy AR 19 2T 2
T O T TF FTEAT Zt @ AR AT
T &) @ga @ SRl A IAE Al
(FiE) & fowft amet & sz si
ferat Y @iy @ &gt TETEY 3 ¥ fau
s oy agl €1 wafag F197 & @
T2 E1F qGT g1 | Wt o A1 R H
forar & 7 og & 5 &= OF 30 39
¥ huel gAT & WIR A 101 qHEH
aw & 1 " e awe Ao v ard wre
% gfomt & ST o =317 g1 @1 &
IAN FAA 30 I F T G g1 WR
101 9 HFRA I, a1 W 7A FqT7
g7 go% w1y gy & % 9 gawa
feat #&f amar &1 30 st @ f
T fau 3o gurt fafses q1gg @i
fe a8 wHffea 717 W O QU
w1 e o

vafos &= § o gard
T Ia1 enTefoow 34t & ST
Tg ehrafim ey a1 faaw & faadt
e g1 € 7 ©: B wE W AT
WX % i F1 AT gt faert
At e eprarw fae & wraer 5T ?
o+ fau 7o @At afeg f5 ag
TeRfoT S 9AFT FTE OF g g
gt o faw srar sfgma =& @
fgw iz qg wTerfuw W 47
Ffw 1S Be Taie F o AT € g
T fomy Sa% W @z o foasq
=T 0% & W fE w1 P =gy
dqr a8l €. &1
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w1 &e § Al 719 A1 § gfom
a1 s F fawe = w@ § W]
AT AR F O FY AT GAT gav
g Frag FLAFA §? g Y qg w1
afFT g w1 wE g F SO0
IARY gar A8 fawet § 7 3o 412
oo 7 ¥ fra8T ag w7 asa & Afsq
Tz Wt wifaF agrEar 4@t fraw & F2
gt oy & av A e @ fr e
¥3 qa1 ¢ {5 912 812 =7 91 § W
& I3 §, a1 aF fF doree
3F fog a1 $3 sqrar 48 sifew 3t
J FATT 89T % ¥ A1 a8 TAT BT /et
WHT FT T £ 1

gat 7g fr gfemt ¥ o= afes-
& A HTwq ATR § HC A WA ST
TadY gt ¢, gfeT arggi w1 fad ar &
auAqT g ¥ ag o2 yEem Ty o
faz a3 Fifs 3z sy1ar ¥ SuTAT &Y
T FTH FIA a7 AT § | T0T 91T §
afes & go gad AWE qHA
AT g

The department of social welfare sanc-
tions grants to voluntary organisations
for welafer work. If they can per-
suade these organisations to recruit
men of high calibre for propaganda
work among the people, it will ulti-
mately bring high dividends. '[ne
Scheduled Caste persons involved in
cases of land disputes of various tv.es
should be given legal assistance In
the absence of such assistance, it 1i8
difficult to expect full justice to these
people in such disputes. The depart-
ment should make honest eflorts in
this respect. More grants should be
given for legal assistance.

Since sufficient number of qualifed
candidates from among the scheduled
castes are available for higher studies
abroad, it is necessary that the gov-
ernment shoulq take suitable steps to
meet the increasing demand of these
People for studies abroad.
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There has been inadequate repre=-
sentation for these people in services.

wamfa wgien : a8 g9 foar gon
g T | TEET @A F T@ A8
g1 = qodt aFdT I wear @
wfg 7/ 2w &
Shri Kajrolkar : Now, regarding edu-
cation, more hostels should be opened

for the Harijan girls. Land should be
given to landless Harijans.

% 3% qaTa AT |Argar § 1 gfomi &
afedl & wvRY aga |7 g I @Y
frean & $C A X @ wAw gEQ
ST ST 93T @ WK 9§ fag
aga farwa gt & a1 Jd AT §
f =Y 91 Fdfg g & s gfom-
afedt F #vey Ol F1 F<EE g

arfgz

Adequate amount should be provid-
ed for the development of Scheduled
Castes and Tribes schemes, Govern-
ment should try earnestly to make up
the deficiency, especially in the ser-
vices.

gt F R W agg afai &
w21 fF afadw ¥ foEdmm ot @ 8
a7 aga w9 T4 g ) Ay ¥
foordae ITHT 9l aga FW 21 W
g ¥ fegm sww wwm ? FTE
% ¥ wea frgges F1 F7 1956 7
071 AR fosges grEsw &1 010,
1963 ¥ forgare w76 71 1'68, fue-
ges FrEed w1 0°20, 196F E:
foegee w1 &1 200 W (wEgeE
I &T 039 ...

wwmfs ®Eig : w9 WO g
gimar | ' w0
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Y wrrQewT - J1 7 W1 § wfeew
F T F gma @A Aifgm w7 A
saTRT & SuTat wfadw & weeY wE ™
Fr Fifow w2 Tifge ) s=aE)

oY w¥g A, W F o walw
T 5T ¥ WgA® Few W7 Hge
ZrgeT A1 1 341 i av @ w gt T R
AqF wErRAT MY £ fearar g7 vy
7 aral a1z TEzT AETHT F1 494
aTe wET & 1 39 1 fawara o faaTar
ZOT AT AZ Tl AF QA AT E, AN
Fraw % foa o1 e #, 98 ST
| e i ¥ R qF a3
& foo faaw g7 9347 & fF amar amzw
T AESFT FT A9G WEAT FIE
| g7 HWIT AT I FT T ATZ I I 47
i wraTdy WA 9T I AT Az A,
Fo fairg =afeat 1 7z vy o2
fragsr 3w ¥ sfagamrs =T FrE
Feator A4} Zra1, ag =t v afdfeafy
o & it AT FY F@ATE AN oA
W qZ AT 97 HE AN HTATE |

of T, B 7 qge & WOATE ¥ qwAt
FE | WA F AAEFE FE 1961
F fAE F #qat 09 43
w0 92 A1@ T waTdy 1 1 frgare
ez FY 4 FUT 44 A@ WL TgAR
ZESA A 3FUIAIA | AT A
sl ag HAITE AT I fF oF W
# w07 uF fafdaw, =@ @@ F w84
sTald ag ST 2 AT ;I FHT S0
FOre ForaAA T A5 0 FUT FY AT
¥ TTeTT 97 WEAT FE2 FLA 8 FUE
e Wggee TrEeA 09 3 FUT AT
#) g@ATT A AL 11 FUT H A HIT
#3157 wlez AT I IEA F
AWAEHE L T AT & AT A
T HTAFT AT ATE AT T7HTET AvS A
¥ g AT UL T AET 9% AT
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wifgd | & agar qert oY & WA
9T el WY §, A Iq a9 A7 GG
FIZH WX NIATS TTEe0 $) ATAET &
T ¥ A, dfFw e were aww
mar 3, 3w foir gl Awta F
ST A FgeAt arfed | & g T
wRrae! a aifeatidz & faq @ fax
&t wgn £ ooifaE doer § e
F Forde # g figTes whe AT
WeleT ITEEW F AR arfwmiEz AT
wIrET| § gefed eAwi o9v A,
™ ¥ 8 fam st o, wifsm
WIgFE T FT FE ATH AGS FEAT
HYT T 290 | UFAT FY qGT T WA
&1 graT &, Af6A wmatdy # aa &1,
s, afs wa s T |1 & gw foe
FTAC 161 § FIE 77 F T9TH 5 7@
gt f§7 a7 ¥ dA3Ie® FeEA @
WeAeT ZrgET AT WTATEY FT 9l FT
famrar @ar &, awr @ fode 1 &
oTETT WA G, I IqF WA AT
AgATT TEIA AT AIEeS A &Y
oTaTdT FET SaTar I5— '

“It has been claimed that ihe
reduction in Scheduled Caste po-
pulation has been caused by fauily
enumeration during the last Cern-
sus. It is not, however, possible
to comment on these complainis,
but a possible case of faulty enu-
meration was noticed during a
tour of Surguja district in April,
1964. Village Gajadharpur, iocated
in the Kusmi Tribal Development
Block was visited. Before visiting
this vil'age, it was learnt that
this village has a very small Sche-
du'ed Tribe population as per
1861 Census, but the impression
gained while passing through the
village seemed to be that the vil-
lage had a sizeable tribal popu-
'ation, ‘The District Organizer,
Tribal Welfare was, therefore, re-
quested to get a census of the vil-

lage conducteq and the informa-
tion so gathered is much at vari-
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ance with the authorised figures
publisheq by the Chief Electoral
Officer of the State, on the basis
of 1961 Census. The table below
will indicate the wvariation: —

Total population according to Cen-
sus, 989; according to information’ now
collected, 1,057. Scheduled Tribe popu-
lation, according to Census, 40, ac-
cording to information now collected,
430. Scheduled Caste population, ac-
cording to Census, Nil; according tc
information now collected; 162.

Ipcrease in the total population of
the village is no doubt due to the
natura] rise in the population since
the last Census, but the significant
variation in the population figures of
Scheduleq Tribes and Scheduleq Cas-
tes over the last Census figures seems
to be difficult to explain. The Sche-
duled Tribes living in this village aie
Oraon. Kanwar and Nagesia.”

Ao, ag wmae , fomr w9
# g ¥z 79w g & o v
Frivra Ft 91 WY 8 ATe8 FEH T
HIvE 25T 1 ATl B fray w7 )
TEAIUF AT e aFes dqTE, T F
wfafcaT W aga & T& IaT870 & At
€, W8t 97 qar faar mar & 1 w3v
Fezg AT fITeT 13T FT AT
ST ;T WFS F AT 11,5 FAUT
TIAT &, a2 9 ¥ FE 1031 E AT AT
IAST FNGT AT AT AZ TIEARES FH
izTaT & FzAr wifzd, afe ga=r a6
AT ATZA TN HTGH AT ATHS] F AT
WgAFE FIA AT WIS I F
=it & fag mewrdt Aty § @aam
22 5 & @ Avsfrat w1 frafaa
otal Afgr—sry 57z &1, M =g
YIAT |

gaT 59 fofvd § Frsfeai Fame
i1 wiRE fah 17 &, 59 At F wAe
& gt Fatat aigAt g 5 F Toere
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T MR | TG AW T § aa
g s E R

G TG, Gg Ad B AW @ |

stgo oW : & Wl FW@r §
& welt wgrea AT A e afgarT §
§ A0 @ am oA = &
TN LHT ¥ gHiAATs w1 e
feat gt &1 3few & w5 W@
g fF it ot aoere feem st
IR APAE ) I FAT @ ar g
a]@ AR AT & A A g
faafa azi o o= & f5 F0F {3
oy Ffagam awa g1 18 @
FY YEY F T8 6, FATH HIT F9S
# ¥ #Y A W BIF §, @IS I,
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a1 fawer gon wer wmn &, wsfedi
#1 st gfad W owr @
FE AT 2, IR N T gl @
faeret & 1 q& T aTc m@r Wew F
fo fagre ¥ aga & gfew asfear
& it o fau gu & afe e F ww
# g o wEgfodt 7 wgraar A8
et g1 ag FgisTAm e ?

faer wr w7 #r fegfq 7 @
g Wy gfm @s*i 7 foar o=
#Y, wfet 37 g fmegm & &9 & 57
F FIOT I F w7 T whEw w9 Y 08
21 3 WRATWE I A
* feafy Oy w=a @ & fF F w7
@ LG T AT 3T F mieaT IT FY
femr &% 1 ™ fag 97 9 @
i

gut  FamHi oY W ¥ gfe
A F1 I oy fF F o A A
gt feafs & @R &%, fow &
qfvomweaes gfomi & &t 7 fm
ST AT | AT FH AT FL AR FAA-
FEAST T FL G A AT K, -
FToelt & WY FC IAHT AW vl o
ATEE ) AT F ww FT TE aw
F1 S wifas  feafs s=6t a8
21 @ waer ¥ 3 AWfay &
faq swFfmEO @ wE | I
W #Y q9T W W A A A q
uq w4l B GIIA KT WIGAT W
O W ElT gE @R WA I
@r ¥ foem st w0 A 9 a9
@ 9t A § 92 FF T T
%, afp fafie =W &t A0 F
gy FFOAT T TEIANG 2
317

WA WEAEHIT T AT wY

¥
fr gt s wifeanfegy )
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[ =t qo T |
et o sarer & suTer SgET W
a1fgg | 37 1 B BE Tg I
g1 ¥ w # Sfwer s e |
W T 39 et § a9 & #aw
I5TAY, qF A1 IA T WAT TAGAT
IYSET, FEgTo  GI9AT & dedl #Y
g F19 A §EisEe e
F F W FY ¢AFHC H AHAAT
forenft, gy @ |/ At ST
w R ® e e e
ST FY wfT # &FS qT@ TN AT |

‘sitwtd (Sreme) ;- weamefa aEiam,
wgi aF gfomr o sfearfaat &Y
wifa &1 T & § " wEeg R
qeT TeaT £ 5 faed s awm &
TG WEA F wET gfoml WK
sifeafaat @1 feafa & w1 qare g
2 AR w7 ) ¥ gfaad fast §
s ¥ I @ w8 gfamy G
farel & 1 wrvr oY gfeert s mifeanfeat
Y g 72r 8, 9 fF wtiw waw &
a2 of Wi 39 &7 feafa # w1€ gu
&Y g1 & | g W SE AW AT
I AWM F g1 FO § AR IT A
A 9T 957 7€ 2 § 1 I AP W
T T F wegr< {5y oA § 1| AT
Tgd! ¢ v 97 %t feafo Hguzea &,
afea ares F F1€ e W g 2
# srean g fv orow sl & ag o
sr€ oA % @i g7 gfomt w1 mfz-

afat 1 feafr # w1 guregm W

aframz ¥ fafaet gea @d fw
o faw # v swfa g € 0

w1 gfoom @t & fag e
faren€ &Y %7 gaeqy 7 § 19T R
*1§ iy A fagm e €1 afk o=
o A% a1 &, 1 99 ¥ ¥ oy w0y
ATeT |1 @ 3T § 9 A F oo
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Ty gfom wR wrfearh fanfaal
1 fsrer § 1 2T 78 e g T wey
I FT FHIBr AN AT |

L FT TF ¥ Fgr.9mar 2w
o 2w ¥ wmmaw #1 frer &) oFh
TF gATgT-fadt F ot T e
2 1 afeT g & efmat, afearfagt
w1 T¥T sfaat & fao gem-gem §0
T W &, fom & FTow  srawasar
AefiAfer e @ @Y AT & 1 T
ST BTG fred areft 78 & | g
avit frdsft, 9 g @t F fau o &
FAT AT AT AN AT OF & @A
¥ O F G | HAERT-AET faat &
fog wermET $U@ AT T AT A

g gErega dar F#T AT

" AT § STEC AR AR g9
gfomt #Y qamat § | 99 T F FA
T §, &1 99 F1 qgew v Anfeyq
T SFTL F S AT gy @ g, 99 1
Q7 1 |\ gfTemt w7 sfEanfaat
¥ gt #1% T A4 & 9 w1 A
gy 7Y & 1 F IR arET ¥ ¥ Are
wT ot 3 famag o sa w1 &z
%z T @rd & | fom St F1 912 AT
g|Y TrRaT @Y TEY @1y €, 99 FY wifs-
it @1y § | 59 Wefagl ¥ q|
= gHH & | gfoat 51T sfearfadi
& a= T 7 g€ weAal F A=y
F1T1ea § | A gloml A1 rfearfaa
T 5T agET-§ WK 3T F W AT FAT
FEET g, @1 I &t wwan famr o,
T & I AWK gL AFT F ghawr
oI

e W A oAy, AFTR &
&= ¥ et ohe A fawar §, afea
7z T gfom w srfeamar 1 9
&1 € §, grerifE W g2 TR A TG
wrE fawren ar fr giwdi 91 wifs-
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arfedi @1 T &Y o1, 9a T A
remy fear mar @ 1 A ¥ adw
Al THA ¥ F F%aT & | I T AL
e, M d e aET R E O
qFa & | fa7 FF & arey a2 ad @
£, Tgr Ao # 9 ¥ avy §—ada
afeT w7 sifesr 98 %1 Agf &
¥ § | 9@ T@h 9 FHIT 1Y Aoy
- fr ar, & wrE 0FT 94N F 0F
THT Y T #1 wE 7T o a7y
T, FfeT oF g § 79 g ¥
I THIA FT 1,13,500 T F ¥ fiyar,
fsra &1 74 7z 2 f5 73 717 308 qEC
oy afq oz 93t | =7 2 Hifse fw
30 gfd v ag T " lET & 9@
%91 gFT, 98 99 &1 HF  TFEAAM
I IHIT FT A A F F fog I
#T | qETETT AT FEC A T FA
# gwaa g 6 55 w7 3T 71 A
F ¥ gfeoat wfc gefeafaat & s
I HATAT BT WET § | AT TIARE
7 ag =i faar & fy gfoerdl =
srfzarfaat # IwrT 3t rfeg, @ 99
HTET 9% qA FLAT qifzy, AfFwa dar
-Agl fear J@T &

gfeardt i arfafadt ¥ =
R fawre & fag =Gl = @ 9
£, wfeq ag Toar 97 & Ferr 71 AT
F foq e wdf g @ 1 9 T
T 9 F QT F T9r www
2 fay gfiaT mfzamr § & 37 2
AT A frdt @ 1 Wt gy #
# qarar g s wdra 5 &Y a9k Frean
AFANG F, AT F, WR OF WA
F0g T At & 1 w7 g @ g,
S AT ¥ oA & A g ¥
wrH WO | AT s wy 15 s At
war forma & @m 1 | gfom o
mfzaifadt & g F27 3791 wWar vqr
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g 7 7 5 a var @i W% T 99 A

AwD faarft | 73 warwry W B,

fowaatr o=t & | qu7 F a8 wa
fe wEAdz #1 FAT & Fav A w27

at swa, § wET qgd # gmaE

g fr wA A & fo awa e

TaT |

waTafa WERT : g3 9T 43 WK
T it faq T grET gEe F4

17 hrs.
* *AIR CORPORATIONS

Shri Daji (Indore): I seek to raise

"a discussion arising out of the Ques-

tion on 9th August regarding certain’
matters eonnected with Air India
International.

We have discussed the same subject
on the 9th August also, but even then
the discussion, aeccording to us, did
not result in any satisfactory clarifi-
cations. Therefore, we have once again
sought this opportunity to raise @
discussion, ’

At the very outset I want to assure
the House and the Minister through
you that we have got not the slightest
intention of sort of throwing dust on
the public sector corporation Air
India. In fact, it is a sector which is
competing with foreign companies and
corporations and is holding its own
and doing good. We all appreciate
that. Our intention is to purge the
corporation of its defects and some of
the bureucratic irregularities of the
officers so that the name of Air India
can rise still higher in the counsels of
the nations. So, about that there is no
issue, and we need not unnecessarily
get bogged down.

I would today, instead of living a
speech, put certain pointed questions
to the Minister so that pointed re-
plies can come, instead of my repeat-
ing the arguments. :

)

*Half-An-Hour Discussion,



6581 Air

[Shri Daji]

The first question is: is it not *a
fact that one of the managers who is
suspended pending ap enquiry is being
given 75 per cent. of his pay as sub-
sistence allowance, whereas the nor-

mal rule is to give 50 per cent or so? -

This 75 per cent is a special discre-
tionary power vested with the direc-
tors. Why was the special discretion
exercised in favour of that officer whe
is suspended for irregularities and in
connection with very serious mis=
demeanour? It is not meant to benefit
the officers. Last time the Minister
said he would make enquiries, 1-want
to know if that is so.

Secondly, 1 would like {o ask some.

other questions. It was saig that omne
officer hag been reprimanded. I sug-
gested during the Question Hour that
the offence of the officer.is too serious
for him to be let off merely on a re-
primand. The hon. Minister was pleas-
ed tp say that the extent of punish=
ment could not be gone into because
the Corporation has considered
everything and has comhe to a certain
decision, but this is not an ordinary
matter.

Shri Sheo Narain (Bansi): There is
no quorum in the House.

Mr. Chairman: The bell is being
rung,
Mr. Chairman: Now there is quo-

rum; Shri Daji may continue.

Shri Daji: I was referring to the
case of smuggled ammunition. True
normally Parliament would not be
exercised over disciplinary proceedings
of the Corperation. But in this case,
the manager is alleged to have smug-
gled ammunition violating many
rules, violating the foreign exchange
regulations, customs rules, air safety
rules. He smuggled ammunition which
was discovereq at the airport. Now we
are told that there was an enquiry
against him and he was reprimanded
It iz such a serious offence; he is such
a senior officer; he has violated so
many rules; he smuggled ammunitions
endangering the safety of the plane.
In such a case is it proper to allow a
senior officer, a high officer to be let
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of merely with reprimand? It was not
declared before the customs authori-
ties by that officer, He said that it was
a cargo which had come in by mis-
take and that it should be returned.
Has it been returned? We hav: our
information this this is a very common
practice adopted by some of the senior
officials of the Air India Corporation
to get packages in friolous names and
then no one comes to take delivery of
them. Sometimes they are booked
properly; sometimes, not. This am-
munition case was not even shown on
the cargo list of the plane. Therefore,
the question is whether it was return- .
ed or not. This is an obvious case of
smuggling.

6582

Thirdly, there was an official in
Hong Kong who has defalcated to the
tune of more than Rs. 1 lakh Hong
Kong dollars. He has been caught in
other matters, We learn that he has
been sentenced. The Minister replied
that he is beinf prosecuted. We want
to know specifically where he is being
prosecuted; whether he is in jail in
Hong Kong, and apart from the guiit
of this officer, whether there is a
whole network working behing this
and how and whether the foreign ex-
change smuggling has been un-
earthed or mot. ° .

Omne small matter came to the notice
of the Air India Corporation. It is a
very significant matter of principle.
All passengers were allowed {o take,
during those days, foreign exchange
worth five pounds. The important offi-
cials entereq into a practice of seeing
the passport of some passengers and
in those cases where a passenger has
not taken his foreign exchange, and
after the passport was given, he used
to take and collect the foreign ex-
change. He played this trick with a
foreigner who at the last minute re- -
membered, that he has forgotten to
take forgeign exchange; so he went to
the counter! and then it was discover-
ed that he had been issueq foreign
exchange. Then, this matter was dis-
covered. It was accepted, and this offi-
cer has been let off merely with a
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warning, Only one case can be detect-
ed and not all, but this shows how
the entire pracnce of foreign exchange
smuggling is going on. ] want to
know whether this is proper and
whether just only one warning is suffi-
cient in the case of that officer.

Similarly, T want to point out that
in the case of P form, the Minister in-
formegd us that seven officers have been
held responsible, out of whom four
are in service and three have already
teft service. Therefore, the question of
disciplinary action against those three
persons cannot be pursued. The reply
of the Minister was that disciplinary
proceedings have been taken in res-
pect of four persons. I want to know
what are those disciplinary proceed-
ings taken; what was the punishment
awarded, whether there was any en-
quiry or not. I want to know the full
facts of the case in respect of this
matter.

There are various points which
have been brought before the House
again and again. Please do not mis-
understand me, If there is a eriminal
liability and even if a man resigns
from the Corporation, he can be pur-
sued and punished. I am not talking
of criminal liability. There are such
irregularities committeq after which
he manages to escape by resigning
and then enter service in another pri-
vate firm. The PAC has been pleased
to observe in the case of Aminchand
Pyarelal firm that many officers of
the Office of Iron and Steel Control-
ler, after retirement, retrenchment,
discharge, dismissal or resignation,
have been found to be working with
Aminchand Pyarelal firm to the extent
that we in the Public Undertakings
Committee traced one bill of Amin.
chand Pyarelal, that is, selling of petrol
pipes to the Oil and Natural Gas
Commission at rates of Rs. 15 per ton
lower than the rates of the Rourkela
Steel Plant which is the only body
manufacturing these pipes. It occurred
to no one how a private party could
quote a tender which was Rs. 15 per
ton lower than that of the public
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sector manufacturers of this particular
pipe, Aminchand Pyarelal was given
the tender. What was it? They entered
into collusion with the sales manager
of Rourkela, got good pipes. declared -
as rejects, purchased them for junlk,
and then supplied them to the il
and Natural Gas Commission, When
an enquiry was made as to where the
sales manager has gone, the reply
has now come that he is a senior exe-
cutive in Aminchand Pyarelal Com-
pany.

Mr. Chairman: The hon. Member
should remember that this is just a
half-hour discussion.

Shri Daji: I shall conclude now.
And since he has already resigned, no
action tould be taken against him.
There is no criminal responsibility
fastened on him, But this was an act
of misfeasance during his tenure of
office as sales manager, a responsible
post. So, we will have to evolve some
rules as to how in the public sector
undertakings and in Government de-
partments we will allow resignations
or not . Particularly, I object to many
of these resignations. Many of these
resignations have been allowed and
accepted after a cloud of suspicion
and doubt had been cast upon those
officers. At least in such cases, the
contracts need to be amended. The
hon. Minister ig thinking that the con-
tract is such that we cannot stop him
from resigning. But now at least, for
future guidance, the contract of ser-
vice should be so changed that no re-
s:g'.nauons should be accépted, once

" there is a cloud around that gentle-
.man. Otherwise, every time the man

can escape by resigning and running
away.

Shri Ranga (Chittoor): Like the-
income-tax clearance, you must have
something here also,

Shri Daji: Yes; like the income-tax
clearance, it must be a good clearance.

Then there is another offence on the
basis of a telex message, One senior
officer went to New York.
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ot wmre %o vt {m‘ﬂ'{) screens the other, because he himself

. . ~ expects to be helped and screened in

“TE fraa “ﬁ' T H’TI‘& feafa@ 8 3 (;rn When such high officials like Mr.

F mz A 07 FE w1 TErEeE frar Bakshi, Mr. Patel ang Mr. Rustomji

. . are involved, I submit that an en-

oft ol ;s w1 AT f @
at artErw av gt & akar § 0 &
TREIA oA T Fr g, A
gar sThE g @ St fEwae areew
uFz ¥ A% wrar & W adane F1 oGl
T AFF £ 8, S P e
AR T4 &, & WO w2 R W
e #1§ oA gfaferna @ aifew,
JEAT KE WAAT WGH 99 G
wifed, famwt Rt w1 &1 wfgw
HI9E 9T EAT Wigd | g FH
FaRIFAA SR TN gad AR
FT AT § AT FE 9 S0 §)

On the contrary, I would go to the ex-
tent of saying that when such cases of
corruption come to light, the entire pro-
perties of the family of such Govern-
ment servants and also of the private
company should be sequestered. We
have arraigned Mr. Subramaniam and
Mr. Bhoothalingam. They are at best
commission agents for Amirchand
Pyarelal, even if there is some guilt
involved. What -have we done about
that firm which has amassed crores
and crores? We must probe into such
companies which, by fraudulent
means, amasg huge wealth and use the
power of money to purchase the offi-
cers and the highest echelons in Gov-
ernment service,

This raises a very widesp.ead and
fundamental question. We are not
satisfled with the nature of the en.
quiry against senior officials, I am
constrained with great humility to re-
mark that here and there some of our
civil servants are good and we pay
them our tribute, but today the only
_-successful cooperative society is the
cooperative society of mutual admi-
ration and self-help of Government
wofficials.

quiry by another officer of Air India
will not bring to light all the offences.
That is why we have been demanding
an independent enquiry, But this has
been sought to be side-tracked by the
Minister again and again by saying
that because the Public Undertakings
Committee have gone into it very
recently, there is no need for another
enquiry. As a member of the Public
Undertakings Committee, I say that
none of these things was at that time
brought to our notice, We only ex-
amined the working of the Air Cor-
porations. If it is desireq that the
Public Undertakings Committee shouid
examine these things also, let the
House or the Minister refer the mat-
ter back to the committee and the
Chairman of the committee will take
up the enquiry. Some sort of high
administrative enquiry, which cannot
be influenced by the officials, should be
undertaken. All this smuggling and
other things going on in the top mana-
gement of Air India are speiling the
image of Air India before foreigners.
When £ 5 of foreign exchange be-
longing to a foreigner was stolen,
what would be the image? This i1s 2
fundamenta] question.

The Minister stated that the PUC
has given a very good report and we
are considering it. 1 am sorry to sa¥y
that the Government is treating all
the Committees of the House in a
very shabby manner, The rules are
that within three months, action takenm
report should be submitted. Our re-
port was submitted on 1l1th May 1965
regarding the Aminchang Pyarelal
group of firms, The reply of the gov-
ernment, which should have come
within three months, came in August
1966, after repeated reminders from our
committee. If the action taken report
comes after 1-1|2 years, the very pur-
pose of the recommendation is defeat-
ed. Very speedy action must be

Each official helps and taken
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In this case, because very highly
placed officials are involved, we sus-
pect that an enquiry by the mutual
admiration and benefit society will not
be enough. A high-powered enguiry
is necessary, so that the misfeasors
can be brought to book and a path
found for the future when such things
do not happen.

Shri Joachim Alva (Kanara):, The
Air India has got a large number of
employees—in fact about 7,000. In
that, what would be the percentage of
these erring officers? No doubt they
are not pardonable, but may I know
whether it is possible to pin down the
people who commit these lapses from
amongst about 7,000 people spread all
over the world?

1 do not know whether Indian
Airlines is also included; in the PAC
report it was mentioned that a com-
mission of Rs. 30 lakhs was being
taken by the trave] agents. That was
two years ago. The Minister has re-
cently taken over; I do not know if
he is aware of this. Indian Airlines is
a monopolistic concern. Why is it
that such a large amount goes down
the drain as commission, when there
is no competition? When people in
out of the way stations book their
tickets, it is justifiable. But I cannot
understand why in India, our own
country, we have to pay such large
sums to help the travel agents. Some-
times we have to wait at the counter
for two or three days to get a ticket.
The point is whether there is any
liaison between these people down
below, the booking agents and others..

# qor wear § 5 foq oweT &
gfamT w9 39 91 faw. fezma &1 @,
"aar 7g gaiew B 1 AT O RERE wOX
AT FT g AAT A A AT AR
g

=t vy fomg 7Y v F 9 fem
§ | frfam w0 ¥ 9ot wEE & q
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wSt WIaT § W femr € 1 A ggAn
o T Fveg ¥ g fF 3w faedr
¥ * wHT Fgr 41 fF Iow ARE
FITWA £F AT F qar g §
% afF o a7 9 AE & 1 3 TEATw
2 9% & 7% ot Tut Avew A A= gl
oY 37 F I 7T I F oy € Ay
IR waT fF 348 I07 A7 FTEEH
FT wfaFe TE 8 |

T o 7z & oA T
G397 o1 g3 T Y T A FIAA
FETAT| W & FAT IoTAT e g w7
qg FACH AAAL T A ;T FEA AT
FIGI & v ar et ga feordilz
F g @ feea #1 o9 fear ar
o weR & qr¢ F fF a7 97 g7 fix
¢, fotiw fefg d ow fs Fore AYS Y
¥ sueT qeeatg faedt & od A1 9y
FE YK T A A @ g |
e gfeqr fedvEw ¥ w@F AT
[ JETEAT FT 37 FT AT qaT7 A4

LU

Tg TETHT 3 AT A OO & 39
¥ ar % & wer Tig g 6 fegear
1§ i 27 F a1 gt frg 77
AT FTLAT G § A GeqTsat
g1 & | T JATAT AT LA FZ AL
1 A7 TS § IAF 98 W AE q
T & fr & ames

Shri Vasudevan Nair (Ambalapuz-
ha): Sir, 1 want specially to ask
about this P-form scandal. It seems
the Minister is giving the excuse that
some papers are missing so that am
enquiry cannot be properly conducted
into the matter. I should like to know
what is the policy or what is the rule
laid down with regard to destroying
official papers. I would like to know
whether g paper will not even be
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[Shri Vasudevan Nair]
kept for one year or two years. What
is the rule about it? There should be
some rules about that. How can he
find an excuse behind it? I want to
know how the records are preserved,
and why an enquiry cannot be made
about this P-form scandal?

The Minister of Transport, Aviation,
Shipping ‘and Tourism (Shri Sanjiva
Reddy): Sir, I am very thankful to
Shri Daji for saying that the reputa-
tion of the public sector concerns
should not be damaged. Therefore,
there is absolutely no difference of
opinion. 1 accept the opinion given
by Shri Daji. I am glad that the
points made by all our friends were
very constructive. If there s some-
thing wrong, let me assure my hon.
friends that neither the Government
nor the Corporation is anxious to
shield anybody, but the process of
punishing them also takes time.

The first point that Shri Daji
made was about 75 per cent allow-
ance being paid to the officer under
suspension. Naturally, it was consi-
dereq by the Corporation. The Cor-
poration has power under the rules to
pay even 100 per cent. But even pre-
suming it is calculated at 75 per cent,
he was getting only 50 per cent....

Mr, Chairman: Subsistence allow-
ance?

Shri Sanjiva Reddy: Yes. Shri Daji
will be glad to know that the enquiry
has been completed and that officer
has been dismissed a few days ago—
it was perhaps last week or so. Mr.
Bakshi" has been dismissed now and
the question of dllowance and other
things does not arise.

About the ammunition also I was
really worried. It was brought to
my notice last time and I° enguired
about it. It was an unsolicited con-
signment from some friend in America
to one officer here. It was brought
here and carriage rules were followed
‘but some technical point about taking
permission from the DG CA was not
complied with. When it came here
he did not receive the thing and il wasg
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sent back again; it was not accepted
here. It is not supposed to be very
dangerous; it is to be used by shikaris
for shooting ducks and all that.

st ag femd (w77) : avew T
mr o
Shri Daji: Our information is that

it has not reached the consignor in
New York.

wtagfamd 35 1 Y @t
aaE § g aifzg® o oarg o@E #
= Ffay fm =E & a1 7 1w
gt & a1 waww & ¥ arvq 98 1w

Shri Sanjiva Reddy: Anyway, I take
the information. I am giving my
friends the information that I have
now before me and which has been
supplied to me. It says that it has
been sent back. Now that qur riends
say that it has not been sent back,
it is a serious contradiction and I
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- would like to ‘make further inquiries.

Naturally, if the officers have given
me wrong®information, they will have
to be held responsible for it.

About the defalcation in the Hong
Kong office, it is true that nearly
Rs. 1,50,000 . . .

Shri Dafi: 1-50,000
dollars.

Shri Sanjiva Reddy: It may be a
little less in dollars, but approximately
Rs. 150,000 was swindled. It may be
Rs. 10,000 this way or that way. There '
was a Chinese national who was em-
ployed in that accounts office. It was
discovered last January. Officers went
from here and he confessed or accepted
that he had committed this crime, He
is in jail, convicted for nine months.
The money that the Corporation had
to his credit, Rs. 8,000 and odd, has
been forfeited.

Mr. Chairman: Any amount reco-
vered from him?

Shri Sanjiva Reddy: Yes; Rs. 8,000.
Whatever it is, he is convicted now
for nine months and he is in jail
Arrangements have been made tp see
that these thihgs do not occur again.
An Indian accountant has been posted.

Hong Kong
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Shri Sonavane (Pandharpur): Any
sleps taken to prevent these tnings?

Shri Sanjiva Reddy: That is exactly
what 1 sald. Some Indian officers have
been sent and steps have been taken
in that regard.

About the P-form my friends have
been making repeated comrlaints. It
is true that a number of irregularities
were committed last year. Sirce the
last one year it has been tightened up
and I hope nothing has come ta the
notice of my hon. friends since June
last year. For the last 14 months it
has been tightened up. The irregula-
rities were there. They had been dis-
covered and some people have been
punished. A list also was placed by
me on the Table of the House of the
number of people travelling without
P-form,

Shri Daji: What is the punishment?

Shri Sanjiva Reddy: The Directorate
is taking action against peéple who
have committed irregularities.

I am glad Shri Alva brought out
one point from the other angle. There
are 7,000 employees not in India alone
but spread all over the world and
naturally some of them commit irre-
gularities. A few of them cannot be
any bad reputation to a large circle of
people.

Shri D. C. Sharma (Gurdaspur):
Have you tightened supervision over
these persons?

Shri Sanjiva Reddy:. The rules
have been so tightened now that the
P-forms cannot be misused now by
people. That is why I say that since
the last one year not one case has
come to our notice., We have tighten.
ed the administration.

Shri Alva brought out this point
very correctly. So many people are
involved and in different countries
and, naturally, some regulations might
have been violated here and there.
“Therefore. ‘we will have to be a little
sympathetic to the Corporation which

BHADRA 1,
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has been dealing with so manv people
in different corners of the world
When some lapses here and there are
discovered, the Corporation s as
anxjous ds any of us to punish those
people. Then, he said that Rs. 30 'akhs
have been paid to the travel agents
as commission. It is quite possible.
I do not deny that. I do not say
either “Yes” or “No” because I do not
know whether Rs. 30 lakhs is really
paid to them. Obviously ‘t is a big
amount *o be paid as commission W0
travel agents. I shall find out and
bring it to the notice of the Corpora-
tion if they can make some other
arrangement. If an alternative is
possible, I will be very very happy.
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Then, my friend, Mr. Madhu Limaye,
‘brought two points to my notice. He
also repeated that. It is true that
Mr. Uppal has resigned on 6th June
and he has joined some other company
somewhere. But his evidence was not
necessary. In the case of Mr. Bakshi,
on evidence available, Shri Bakshi has
been dismissed already. ‘Therefore,
the question of Mr. Uppal's coming
and giving evidence does not arise.
Action has been taken. The Board met
recently, took action and dismissed
Mr. Bakshi.

Shri D. C. Sharma: Please give full
name of Mr. Bakshi. We confuse him
with Bakshi Ghulam Mochammad (In-
terruption).

shri Sanjiva Reddy: So, that does
1 thank him for the
correction. Mr. Uppal is not in ser-
vice; he has resigned. His evidence
in Mr. Bakshi's case was not neces-
sary. Action has already been taken.
If, without evidence, we can dismiss
him, why does he insist cn the
evidence?

- L]

About Mr. B. R. Patel's son, the
rules quite clear]y say that in the case
of near relatives, like, son or daughter
or wife, they need not be dependants.
These are the ruleg as they stand now.

Shri Daji: You are wrongly inform-
ed.
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Shri Sanjiva Reddy: As I said, I am
giving the information which is at my
disposal. If it is wrong, I am prepar-
ed to be corrected again. ] will get
the rules studied again.

sit wg fewmd : fraesr stow @@n
gafee g sga § ! am abusing
the procedure of the House. TF THI,

& gw Wt fgmr S @war
& T WT 47 T & o |

Bhri Sanjiva Reddy: The point is
that in the case of family members
like, son or daughter or wife, they
need not be dependants. It is in the
case of distant relatives that they must
be dependant relatives. But in the
case of son or daughter or wife, ete.
they need not be dependants—they
are family members. So. Mr. Patel's
son did go and I got it further
enquired that—he is not a dependant
in that sense—he is himself employed
somewhere; he is making his own
money. But he was invited and he
got the P’ Form on the basis of the
invitation. All that he got was for
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being the son of so ana so; he got a
free passage as a near relative of an
officer in the Air India for travel on
another airline. He got his 'P' Form;
he got everything from the Reserve
Bank; everything was perfectly cor-
rect. Under the IATA rules, the near
relative, like, son or daughter or wife
neeq notbea dependant. It is only a
distant relative that should be a
dependant,

Sir, I am assured by the Corporation
that they are anxious to take action.
They do not want irregularities to be
committed, if they are irregularities.
But being a commercial body and as
it has to deal with a large number of
people in the different corners of the
world, there may be some lapses here
and there. I am thankful to Mr. Daji
for saying that he is very anxious to
see to maintain the good work done,
rather, to support the good work done
by the Corporation. I am . really
thankful.to him.

17.33 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 24, 1966/Bhadra 2, 1888 (Saka)
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